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 (Ma.  Speaker  2  the  Chair)

 ORAL  ANSWERS  TO  QUESTIONS

 of  Plants  from  U.  K.  and
 Netherland  to  India

 Shifting

 +
 *i8!.  SHRI  N.  K.  SANGHI;

 SHRI  INDRAJIT  GUPTA:

 Will  the  Minister  of  INDUSTRIAL
 DEVELOPMENT  be  pleased  to  state  :

 (a)  whether  three  British  and  one  Dutch
 firms  after  closing  done  their  manufacturing
 operations  abroad  have  decided  to  shift
 their  Plants  to  India  under  a  package  deal

 approved  by  the  Government  of  India  ;  and

 (b)  if  so,  the  main  terms  and  conditions

 agreed  upon  in  this  regard  ?

 JHE  MINISTER  OF  INDUSTRIAL
 DEVELOPMENT  (SHRI  MOINUL  HAQUE
 CHOUDHURY)  :  (a)  and  (b).  A  Statement
 is  laid  on  the  Table  of  the  House.  (Placed  in
 Library,  See  No.  LT-—~570/72]

 SHRI  N.  K.  SANGHI:  May  I  know
 from  the  Minister  whether  the  shifting  of
 these  plants  into  India  from  different  count-
 ties  denotes  any  change  in  the  industrial

 development  policy  of  not  allowing  the

 shifting  of  companies  and  plants  in  foreign
 countries  to  India?  I  would  also  like to
 know  esto  whether  the  Minister  has  any
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 other  proposals  which  are  under  negotiation
 and  if  so,  which  are  the  factories  for  which
 negotiations  are  going  on.

 SHRI  MOINUL  HAQUE  CHOUD-
 HURY:  There  is  no  change  in  the  Industrial
 Policy  Resolution  of  the  Government  of  India.
 Each  case  bas  been  examined  on  merits.
 These  cases  were  sponsored  by  the  Foreign
 Trade  Ministry  as  export  oriented  schemes,
 Each  case  was  examined  on  merits.  It  was
 found  that  they  would  be  beneficial  to  the
 interest  of  the  country  and  therefore  they
 were  agreed  to.  There  are  two  or  three  such
 cases  which  are  under  the  examination  of  the
 Government.

 SHRI  N.  K.  SANGHI:  The  Trade  deve-
 lopment  Authority  has  stated  that  there  are
 25  cases  which  are  under  negotiation.  May  I
 know  from  the  hon.  Minister  as  to  the  foreign
 exchange  involved  in  the  case  of  these  facto-
 ries  to  be  imported  into  India.  Would  that
 be  an  the  form  of  deferred  payment  to  be  met
 out  of  exports  or  payments  to  be  met  from
 the  exports  to  be  made  later  on  ?

 SHRI  MOINUL  HAQUE  CHOUD.-
 HURY:  If  a  separate  question  is  tabled  to
 be  answered  by  the  Foreign  Trade  Ministry,
 they  would  be  in  a  position  to  answer  it;
 they  may  have  some  proposal  with  them};
 but  unless  and  until  they  forward  them  to
 my  Ministry,  they  do  not  come  under  my
 consideration.

 SHRI  N.  K.  SANGHI:  My  question  is
 very  simple.  Payment  of  foreign  exchange  is
 involved.  Are  these  to  be  met  on  deferred
 payment  basis  from  exports  to  be  made  or
 they  are  to  be  met  and  exports  will  follow  ?

 MR,  SPEAKER:  what  is  the  term  of
 the  payment?  That  is  all  his  queation.

 SHRI  MOINUL  HAQUB  CHOUD.
 MURY  :  In  different  cases  there  are  different
 terms.  For  instance  some  cases  are  of  loan
 basis,  T  have  mentioned  it  to  my  statement.
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 Industrial  Development  of  Gujarat

 *i83,  SHRI  PRABHUDAS  PATEL  :
 Will  the  Minister  of  INDUSTRIAL  DEVE-
 LOPMENT  be  pleased  to  state  :

 (a)  whether  the  Union  Government  have
 proposed  certain  measures  to  remove  all
 “yoadblocks”  in  the  development  of  industries
 in  private  and  public  sectors  in  Gujarat  State  ;
 and

 (b)  ifso,  the  measures  proposed  to  be
 taken  in  the  matter  ?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  INDUSTRIAL  DEVELOP-
 MENT  (SHRI  SIDDHESHWAR  PRASAD)  :
 (a)  and  (b).  It  is  not  clear  what  the  Hon'ble
 Member  refers  to  as  ‘roadblock’  in  the  deve-
 lopment  of  Industries.  Industrial  policy  is
 formulated  to  apply  to  the  country  as  a
 whole.  No  separate  measures  have  been

 proposed  for  Gujarat  State.

 SHRI  PRABHUDAS  PATEL:  There
 are  major  road-blocks  in  the  development  of
 industries  in  the  State,  as  for  example,  short-

 age  of  power,  inadequate  and  untimely
 supply  of  coal  and  so  on.  May  I  know  what
 steps  have  been  contemplated  by  the  Ministry
 concerned  ?

 SHRI  SIDDHESHWAR  PRASAD :  Power
 shortage  or  coal  shortage  does  not  concern
 this  Ministry.  If  these  things  are  brought
 tothe  notice  of  the  concerned  Ministries  by  the
 State  Government  of  Gujarat,  certainly  they
 wall  be  taken  care  of.

 SHRI  PRABHUDAS  PATEL:  If  these
 aie  not  the  concern  of  this  Ministry,  then  will
 the  hon.  Minister  tell  me  what  the  Ministry
 has  contemplated  regarding  residual  fuel
 oi  that  has  been  supplied  in  Gujarat  ?  The
 prices  have  not  been  fixed  and  since  the  last
 80  many  years,  this  question  has  remained
 undecided.

 SHRI  SIDDHESHWAR  PRASAD:  This
 mattet  is  being  dealt  with  by  the  Ministry  of
 Petroleum  and  Chemicals

 MR.  SPEAKER:  This  question  should
 be  directed  to  the  proper  Ministry,  because  it
 does  not  concern  this  Ministry.
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 SHRI  PRABHUDAS  PATEL  :  Ultimate-
 ly,  it  concerns  the  Ministry  of  Industrial
 Development  also  ?

 MR.  SPEAKER  :  Ultimately,  it  concerns
 the  whole  Cabinet  also.  But  it  is  the
 Minister  concerned  to  whdm  this  question
 should  be  addressed.

 शी  हुकम  साम्य  कछवाय  :  अध्यक्ष  महोदय,
 मैं  आपके  माध्यम  से  मंत्री  महोदय  से  जानना

 चाहता  हूं  कि  मंत्री  महोदय  मे  मूल  प्रश्न  के

 उत्तर  में  जो  बताया  कि  वह  केवल  गुजरात
 राज्य  के  लिये  कोई  अलग  से  प्रस्ताव  नहीं  कर

 रहे  है  बल्कि  पूरे  देश  को  अपने  ध्यान  में  रखते

 हुए  सरकार  द्वारा  अपनी  औद्योगिक  नीति

 बनाई  जाती  है  तो  क्‍या  उन्होंने  ऐसे  उद्योगों
 के  बारे  में  जांच  पड़ताल  की  है  जिनकी  कि

 हालत  खराब  है  क्योंकि  जानबूझकर  उन  उद्योग

 मालिकों  ने  उस  उद्योग  की  पूजी  दूसरे  उद्योग
 मे  लगाई  है  और  सरकार  से  पैसा  लेने  के  लिये

 यह  जो  किया  है  कि  उनका  उद्योग  चाटे  मे

 चल  रहा  है  ?

 अध्यक्ष  महोदय  :  माननीय  सदस्य  के  लिये
 जरूरी  नहीं  है  कि  सप्लीमेंट रीज  जरूर  ही

 पूछना  है  |

 श्री  हुकम  स्व  वाय :  मुझ भेजा तो
 यहा  इसीलिये  गया  है।  अब  अध्यक्ष  महोदय
 आप  देखेंगे  कि  औद्योगिक  विकास  की  बात  है
 तो  बहुत  ऐसे  उद्योग  हैं  जिनकी  कि  माली

 हालत  खराब  है  सरकार  से  पैसा  लेने  के  लिए.

 मध्यक  सरोवर:  वह  तो  आप  कह  चुके
 बस  अब  रहने  भी  दीजिये  ।  ...  श्री  घोष

 SHRI  7,  K.  GHOSH:  Just  now,  the
 hon.  Minister  has  stated  that  shortage  of
 power  and  shortage  of  coal  are  not  the
 concern  of  this  Ministry  but  that  of  the
 State  Government...

 SHRI  SIDDHESHWAR‘  PRASAD:  I
 have  not  said  so.

 SHRI  २.  K.  «GHOSH:  I  just  want  ्
 id
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 know  what  measures  the  Ministry  of  Indust-
 ria]  Development  has  taken  to  remove  those
 shortages.

 MR.  SPEAKER:  The  hon.  Minuter
 said  that  this  should  have  been  brought  to
 the  notice  of  the  State  Government.  I  think
 the  hon.  Member  did  not  hsten  to  him
 attentively.

 SHRI  P.  K.  GHOSH:  Development  of
 industries  comes  within  the  scope  of  the  Min-
 stry  of  Industrial  Development.  So,  if  there
 is  any  difficulty,  naturally,  the  Government
 of  India  should  take  it  up.

 SHRI  SIDDHESHWAR  PRASAD  :
 There  are  two  things.  One  is  shortage  of
 power  and  the  other  is  shortage  of  coal.  The
 State  Government  should  take  up  the  matter
 with  the  Mimstry  of  Irngation  and  Power  in
 the  case  of  shortage  of  power,  and  with  the
 Minstry  of  Steel  and  Mines  in  the  case  of
 shortage  of  coal  Unless  these  are  brought  to
 the  notice  of  these  Mumstries,  which  are
 chrectly  dealing  with  these  subjects,  no  steps
 can  be  taken.

 MR.  SPEAKER  :  Hon.  Members  think
 that  everything  relating  to  industries  comes
 under  this  Ministry,  but  the  answer  given  by
 the  hon  Minister  is  right.

 SHRI  H.  M.  PATEL:  Surely,  the
 Ministries  in  the  Government  here  do  not
 function  in  so  compartmentalised  manner  that
 the  Ministry  concerned  with  the  development
 of  industries  does  not  pursue  matters  which
 come  in  the  way  of  industrial  development.
 Why  should  this  Minsstry  not  find  out  the
 reason  for  power  shortage  and  coal  shortage
 and  other  difficulties  ?

 THE  MINISTER  OF  INDUSTRIAL
 DEVELOPMENT  (SHRI  MOINUL  HAQUE
 CHOUDHURY)  :  My  hon.  friend  has  assu-
 med  that  these  were  brought  to  our  notice.
 These  were  not  brought  to  our  notice,  The
 reply  given  by  my  colleague  was  that  if  these
 were  brought  to  the  notice  of  concerned
 Ministries  or  ourselves  by  the  State  Govern-
 ment,  they  would  certainly  he  looked  into,  but
 Government  are  not  wotking  in  a  compart:
 racatal  fashion,

 CHAITRA  9,  894  (SAKA)

 +
 9184,  SHRI  rom  JANARDHANAN  :

 SHRI  MUHAMMED  SHERIFF  :

 Will  the  Minister  of  INDUSTRIAL  DE-
 VELOPMENT  be  pleased  to  state  ;

 {a}  whether  Government  are  aware  that
 at  aseminar  organised  by  the  National  Alli-
 ance  of  Young  Entrepreneurs,  it  was  decided
 to  recommend  to  Government  the  setting  up
 of  an  apex  organisation  to  make  available  to
 the  small  scale  entrepreneurs,  commercial,

 (9)  if  so,  the  broad  outlines  of  the  recom-
 mendation  ;  and

 (c)  the  decision  taken  by  Government  in
 the  matter  ?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  INDUSTRIAL  DEVELOP-
 MENT  (SHRI  SIDDHESHWAR  PRASAD)  :
 (a)  A  National  Serrunar  on  Consultancy  Sere
 vices  was  organised  by  the  National  Alliance
 of  Young  Entrepreneurs  at  Delhi  on  the  26th
 and  27th  February,  1972.  Government  have
 not  received  any  reference  from  NAYE  in
 regard  to  the  recommendations  made  at  the
 Seminar,

 (b)  and  (c).  Do  not  arise,

 SHRI  ८,  JANARDHANAN:  In  view
 of  the  fact  that  our  new  and  young  entre
 preneurs  throughout  the  country  experience  so
 much  difficulty  due  to  lack  of  experience  in
 starting  new  industries  and  the  Government
 of  India  are  so  anxious  to  industrialise  the
 country,  will  Government  consider  the  matter
 of  setting  up  such  an  organisation  to  help  new
 industries  ?

 SHRI  SIDDHESHWAR  PRASAD: There  is  already  an  organisation  known  as  the
 Small  8036  Industries  Development  Organi- sation  which  is  doing  this  work,  i  has  ity offices  in  almost  all  Stat,  Recently  wo  have
 taken  steps  to  ise  snstenstions  tq  the  contra
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 organisation  as  well  as  the  State  units  for
 assisting  new  and  young  entrepreneurs.

 SHRI  0.  JANARDHANAN:  I  know
 perfectly  well  that  there  is  such  an  organisa-
 tion  and  in  some  States  some  other  organisa-
 tions  are  coming  up.  But  they  are  not  really
 helping  the  industrialists.  That  is  why  I  ask
 whether  Government  will  take  positive  steps
 to  help  these  industries  throughout  the  coun-
 try,  that  is,  setting  up  organisations  m  all
 States  so  that  these  complaints  from  industria-
 lists  would  not  come  up.

 MR.  SPEAKER:  It  is  a  suggestion  for
 action.

 Limit  of  Advertisements  in  Newspapers
 to  40  per  cent  of  Space

 #185,  SHRI  JHARKHANDE  RAI  :  Will
 the  Minister  of  INFORMATION  AND
 BROADCASTING  be  pleased  to  state  :

 (a)  whether  the  Newspapers  have  been
 recommended  to  voluntarily  limit  the  quan-
 tum  of  advertisements  to  40  per  cent  of  the
 space  5

 (b)  if  so,  the  main  features  of  the  reco-
 mmendations  ;  and

 (c)  whether  this  has  been  implemented  ?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  INFORMATION  AND
 BROADCASTING  (SHRIMATI  NANDINI
 SATPATHI)  :  (a)  No,  Sir.

 (b)  and  (c)  Do  not  arise,

 क्रि  जझारखदे  राय:  इस  बात  की  ओर

 क्या  सरकार  का  ध्यान  गया  है  और  इसकी

 सूचना  सरकार  को  शिकायत  के  रूप  में  मिलता

 रही  है  कि  बहुत  से  राष्ट्रीय,  प्रादेशिक  और

 स्थानीय  अखबार  अपने  अखबार  के  कुछ  स्थान

 का  तीन  चौथाई  भाग  विज्ञापनों  मे  इस्तेमाल
 करते  हैं  ?

 SHRIMATI  NANDINI  SATPATHY  :
 No,  it  not  a  fact  that  three-fourth  of  the
 newspaper  space  is  being  utilised  for  adverti-
 sements,  but  it  is  a  fact  that  we  get  @  num-
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 ber  of  complaints  from  different  partics  that
 the  space  used  for  advertisements  is  not  pro-
 portionate,

 भी  झा रण डे राय  :  अगर  उन्हें  इस  तरह
 की  शिकायतें  मिली  हैं  जैसे  उन्होंने  अभी  स्वी-

 कार  किया  है  कि  मिली  हैं  तो  इस  विषय  में

 किसी  प्रकार  का  विधेयक  लोक  सभा  के  सामने

 लाने  का  उनका  विचार  है,  यदि  है  तो  कब  तक

 और  यदि  नहीं,  तो  क्‍यों  नद्दी  ?

 SIIRIMATI.  NANDINI  SATPATHY  :
 Government  are  thinking  of  constituting
 a  fact-finding  committee  which  will  go  into
 details  of  the  economics  of  newspapers.  When
 we  get  their  report,  further  action  will  be
 thought  of.

 SHRI  ANANTRAO  PATIL:  There  is
 neither  a  voluntary  nor  a_  statutory  limit  to
 advertisement  space  in  newspapers.  ‘The
 Press  Commission  had  recommended  40  per
 cent  maximum  space,  but  at  present  we  find
 80  per  cent  space  in  newspapers  taken  by
 advertisements,  We  have  also  to  remember
 that  we  are  importing  newsprint  from  abroad
 and  so  much  advertisement  space  taken  by
 some  newspapers  means  less  newsprint  for
 other  newspapers.  In  the  last  session,  an
 assurance  was  given  that  a  factefinding  com-
 mittee  would  be  appointed.  What  concrete
 steps  do  Government  propose  to  take  either
 to  implement  the  Press  Commission’s  recom-
 mendation  or  to  tax  advertisements  ऐ

 SHRIMATI  NANDINI  SATPATHY  :
 “Lhe  recommendation  of  the  Press  Commission
 was  that  the  newspapers  should  voluntarily
 adjust  themselves  to  40  per  cent  advertisement
 space  and  60  per  cent  news  space.  But  !7  or
 8  years  have  clapsed  since  this  recommen-
 dation  and  naturally  things  have  changed
 during  this  period.  We  propose  to  have  a
 fact-finding  committee  very  soon,  probably
 within  a  week  or  so,  which  will  go  into  de-
 tails  of  the  economics.  As  I  have  already
 said,  only  after  receipt  of  their  report,  we
 will  decide  about  it

 Legislation  to  Prevent  Defections

 +
 *186.  SHRI  NIHAR  LASKAR  ;

 SHRI  S.  M.  BANERJEE:
 Will  the  Minister  of  HOME  AFFAIRS  be

 pleased  to  state:

 (०)  whether  Government  are  thinking  of
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 bringing  a  legislation  before  Parliament  to
 prevent  defections  ;

 (b)  whether  all  the  political  parties  are
 being  or  have  been  consulted  ;  and

 (e)  at  what  stage  the  matter  stands  at
 present  ?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  HOME  AFFAIRS  (SHRI
 K.  ी,  PANT):  (a)  Yes,  Sir.

 (b)  Legislative  proposals,  based  on  the
 recommendations  made  by  the  Committee  on
 Defections,  were  discussed  by  the  Prime
 Munster  with  leaders  of  political  parties  on
 the  l0th  December,  1970,  Since  the  discussions
 were  not  conclusive,  the  Prime  Minister  wrote
 to  the  leaders  explaining  the  various  points
 raised  at  the  discusstons  and  sought  their
 specific  reactions  Replies  from  some  of  the
 leaders  have  still  not  been  received.

 (c)  The  views  of  the  Chief  Minuters,  in
 regard  to  the  legislatiwe  proposals,  have  been
 obtained  and  are  being  examined.

 SHRI  NIHAR  LASKAR  :  Since  some  of
 the  political  leaders,  to  whom  the  Prime
 Minster  has  already  written,  have  not  sub-
 mitted  their  comments,  may  I  know  which
 are  the  main  points  on  which  they  have  not
 agrecd  so  far  ?

 SHRI  K.C,  PANT:  About  those  who
 have  not  written  to  the  Prime  Minister,  it  is
 very  difficult  for  me  to  say  what  are  those
 points,  but,  at  the  mecting  of  the  leaders  of
 the  Opposition  with  the  Prime  Minister,  two
 mam  points  emerged  :  one  was  whether  it  was
 enough  to  disqualify  a  defector  from  getting
 ani  office  for  one  year  or  whether  it  was  neces-
 tary  to  have  something  more  stringent  like
 disqualifying  him  from  the  membership  of
 the  House.  The  second  point  related  to  the
 definition  of  a  defector.  On  the  two  points,
 there  was  some  discussion.

 SHRI  NIHAR  LASKAR:  May  I  know
 whether  itis  possible  to  give  the  names  of
 the  party  leaders  who  have  not  given  their
 comments  so  far  ?

 SHRI  K.  ©,  PANT:  Replies  to  the
 Prime  Minister's  letter  have  not  been  received
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 from  leaders  of  the  Akali  Dal,  the  Indian
 Union  Muslim  League,  the  Forward  Block
 and  the  DMK.,

 SOME  HON.  MEMBERS  rase—

 MR.  SPEAKER:  Do  yon  feel  that  defec-
 tion  after  the  last  elections  ?  (Juterraptions)

 भी  एस०  एस०  बीजों  :  अभी  जो  चुनाव
 हुए  है  उनके  नतीजों  को  देखते  हुए  उधर  से
 डिटेक्शन  इधर  होने  वाला  नहीं  है,  इधर  से  ही
 उधर  किसी  के  जाने  का  सवाल  बेदा  हो  सकता

 है  --

 शी  भागवत  झा  आजाद  :  हमें  जरूरत  नहीं
 है  1

 श्री  एस०  एम०  बीजों  :  मैं  जानना  चाहता

 हूं  कि  अगर  कोई  गलत  पार्टी  छोड़  कर,

 कम्यून  पार्टी  छोड़  कर  सही  पार्टी  में  था  भान

 कम्युनल  पार्टी  में  जाता  है  तो  क्‍या वह  भी
 डिटेक्टर  की  परिभाषा  में  आएगा  ?  गलत
 पार्टी  छोड़कर  सही  पार्टी  मे  अगर  कोई  आता

 है  तो  क्या  उसको  भी  डिटेक्टर  करार  दिया  जा
 (Interruption)  T  want  to  know  the  definition  of
 defection.

 MR.  SPEAKER:  It  is  a  very  good  sug-
 gestion  for  action.

 SHRI  S.  M.  BANERJEE:  I  want  to  know
 whether,  before  talking  a  final  decision,  the
 definition  of  defection  will  be  reconsidered,
 because  we  cannot  go  on  like  this,  For  exam-
 ple,  Vibhishana  defected  from  Lanka  and
 joined  the  ranks  of  Rama,  and  he  was  not
 considered  a  defector.  (Interruption )

 SHRI  K.  0.  PANT:  Mr.  Banerjee  will
 get a  chance  to  use  all  this  skill  when  the
 legislation  comes  up  before  this  House.  In
 the  meantime  it  will  be  our  effort  to  eeé  that
 the  Opposition  ranks  are  not  depleted.
 (Interrupton  )

 PROF.  NARAIN  CHAND  PARASHAR:
 May  I  know  whether  I  ts  would
 also  be  covered  by  the  definition  of  defection
 or  only  the  political  parties,  as  bes  been
 mentioned  here  in  the  quéstion  ?
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 SHRI  K,  ©  PANT:  The  final  view  will
 be  taken  by  the  House  when  the  legislation
 comes  before  the  House.  But,  according  to
 the  principles  that  the  Committee  on  Defec-
 tions  adopted,  Independents  do  not  come
 within  that  definition.

 eft  रामावतार  द्षासत्री  :  क्‍या  यह  सच  है
 कि  पिछले  चुनाव  में  बिहार  के  कई  दल-बदलूं
 को  टिकट  दिये  गये  और  वे  जीत  गये  ?  क्‍या

 यह  भी  सच  है  कीजो  बिहार  के  क्लासिक

 डिफाल्टर  हैं,  उनको  मंत्रि-मंडल  में  लेने  का

 विचार  किया  जा  रहा  है

 MR.  SPEAKER:  This  question  does  not
 ariac  ;  it  is  not  relevant.

 aft  रामावतार  शास्त्री  :  अध्यक्ष  महोदय,

 यह  बसे  रेसिडेंट  नहीं  है  ? आप  इसका  जबाव

 दिलवाइये  ।  ऐसे  लोगों  को  मिनिस्टर  बनाया

 जा  रहा  है,  जो  'छि फैक्ट  करते  रहे  है  और  जिन

 के  भाई  पर  तीस  लाख  रुपया  रायल्टी  का  भी

 बाकी  है

 MR.  SPEAKER:  He  ws  asking  a  specific
 question  about  Bihar.  Here  the  question  is
 abgut  legislation,  not  Bihar.  He  should  not
 bring  in  Bihar  in  all  questions.

 भी  रामावतार  शास्त्रों  :  अध्यक्ष  महोदय,

 आप  ऐसे  लोगों  को  शील्ड  क्यों  करते  हैं  इस

 तरह  िफैक्शन  नहीं  रुकने  वाला  है।  आप

 जवाब  दिलवायें  |

 अध्यक्ष  महोदय  :  जब  चेयर  ने  कहा  है
 कि  यह  सवाल  रेसिडेंट  नहीं  है,  तो  माप

 जबर्दस्ती  क्‍यों  करते  हैं  ?

 शी  रामावतार  का स्त्री:  अध्यक्ष  महोदय,

 क्या  यह  सवाल  नहीं  पूछा  जा  सकता  है  ?  हम
 जानते  हैं  कि  धोकर  दयाल  सिंह  को  मिनिस्टर

 बनाने  की  कोशिश  हो  रही  हैं  ।

 MR.  SPEAKER:  Order,  please.  It  will
 not  go  of  record,  whatever  you  may  speak.

 SHRI  ANNASAHEB  GOTKHINDE  ;  It
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 hasbeen  stated  by  the  hon.  Minister  that
 independenta  are  not  covered  in  the  defini-
 tion  of  a  defector.  I  want  to  know  whether
 rebel  candidates  wha  defy  the  party  and
 subsequently  become  successful  would  be
 covered  in  the  definition.

 MR.  SPEAKER:  These  are  hypothetical
 questions.  According  to  the  rules  they  could
 not  be  permitted,

 Applications  for  manufacture  of  Cement

 #191,  SHRI  PAMPAN  GOWDA  :  Will
 the  Minister  of  INDUSTRIAL  DEVELOP-
 MENT  be  pleased  to  state  :

 (a)  whether  a  number  of  applications
 have  been  received  by  Government  for  the
 manufacture  of  cement  ;

 (b)  if  30,  how  many  of  these  are  for  new
 venture  and  how  many  are  for  expansion  of
 existing  capacity  ;  and

 (c)  what  are  the  capacities  applied  for
 in  each  case  ?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  INDUSTRIAL  DEVELOP-
 MENT  (SHRI  SIDDHESHWAR  PRASAD)  :
 (a)  Yes,  Sir.

 {b)  53  applications  are  for  setting  up
 new  cement  factories  and  34  are  for  expand-
 ing  the  existing  cement  factories.

 (c)  The  rapacity  applied  for  new
 factories  is  8.68  million  tonnes  and  the  capa-
 city  for  expansion  is  8.6  million  tonnes

 SHRI  PAMPAN  GOWDA:  What  is
 the  percentage  of  production  in  the  public
 sector  and  in  the  private  sector.

 SHRI  SIDDHESHWAR  PRASAD  :  The
 public  sector  cement  factories  have  just
 started.  Most  of  the  production  is  in  the
 private  sector.

 SHRI  PAMPAN  GOWDA:  May  I  know
 whether  the  existing  units  ace  working  to
 rated  capacity  ;  if  not,  what  are  the  obstacles?

 SHRI  SIDDHESHWAR  PRASAD:
 Most  of  the  unis  are  working  to  rated
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 capacity.  One  or  two  are  facing  power
 shortage.  Otherwise,  they  are  working  to
 tated  capacity.

 भी  नबल  किशोर  पार्सा  :  राजस्थान  में

 सीमेंट  उद्योग  की  स्थापना  के  बारे  में  कहां  कहां
 की  एप्लिकेशन्स  पेंडिंग  हैं  और  उनके  बारे  में

 क्या  कार्यवाही  की  जा  रही  है  ?

 थी  सिद्धेश्वर  प्रसाद  :  राजस्थान  मे  इस

 समय  ये  एप्लिकेशन्स  पेंडिंग  हैं  :  केशोराम

 सीमेट,  दिल्‍ली  क्लाथ  एंड  जेनरल  मिल्ज  कम्पनी

 लिमिटेड,  बी  एन०  भास्कर,  नई  दिल्ली  और

 एसोसियेशन  सीमेंट  कम्पनी  लिमिटेड  ।

 को  मिल  किशोर  फार्मा  :  मंत्री  महोदय
 लगे  हाथ  बिहार  के  बारे  मे  भी  बता  दें

 श्री  समतल  किशोर  फार्मा:  मंत्री  महोदय  ने

 यह  नही  बताया  है  कि  जो  एप्लिकेशन्स  पेंडिंग

 हैं,  उनके  बारे  मे  क्‍या  कार्यवाही  हो  रही  है

 sit  सिद्धेश्वर  प्रसाद  :  वे  सारी  एप्लिकेशन्स
 विचाराधीन  हैं  t

 oft  जाल भी  माई:  जो  एप्लिकेशन्स
 विचाराधीन  हैं,  उनके  बारे  में  कब  तक  फैसला

 हो  जायेगा  ?

 SHRI  SIDDHESHWAR  PRASAD:  We
 are  taking  steps  to  take  these  cases  to  the
 Licensing  Committee.

 SHRI  SUBODH  HANSDA:  Is  there
 any  application  from  the  State  of  West
 Bengal  to  set  up  a  factory  in  Purulia  District,
 and  if  so,  what  is  the  fate  of  that  application  ?

 SHR]  SIDDHESHWAR  PRASAD:
 ‘There  is  no  such  pending  application.

 ओऔभती  सहोदरा भाई  राय  :  मध्य  प्रदेश  में

 सागर,  दमोह  में  सीमेंट  का  कारखाना  पहले

 मन्जूर  हना  था  |  उसका  क्‍या  हुआ  ?  क्‍या  बह

 खुलेगा  कर  नहीं
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 ft  सिद्धेश्वर  प्रसाद  :  मध्य  प्रदेश  में

 मार  में  सीमेट  का  कारखाना  खुला  है  और

 हाल ही  में  उसकी  क्षमता  को  बढ़ाने  की

 अनुमति  प्रदान  की  गई  है।  नीमच  और  कुछ

 दूसरे  स्थानों  मे  सीमेट  के  कारखाने  खोलने  के

 बारे  में  विचार  किया  जा  रहा  है।  जिन

 स्थानों  का  नाम  माननीय  सदस्या  ने  लिया  है,
 उनके  बारे  में  अभी  छानबीन  की  जा  रही  है

 sit  सहा दीपक  सिह  वाक्य:  क्‍या  मंत्री

 महोदय  के  पास  इंजीनियरों  के  इस  आशय  के

 आवेदन  पत्र  प्राप्त  हुए  हैं  कि  कुछ  फैक्टरियों

 में  ऐसा  सीमेंट  तैयार  किया  जाता  है,  जिनमें

 आवश्यक  वस्तुयें  सही  अनुपात  में  नहीं  मिलाई

 जाती  है  ?

 अध्यक्ष  महोदय  :  यह  सवाल  तो  सीमेंट

 तैयार  करने  के  बारे  में  है  ।

 श्री  सहा दीपक  सिंह  छ्ाकय  :  मेरा  तात्पयं

 खराब  सीमेट  से  है

 अध्यक्ष  महोदय  :  सीमेंट  अभी  बना ही
 नही है  ;  खराब  कैसे  हो  गया  ?

 SHRI  PARIPOQORNANAND  PAINULI  ;
 IT  want  to  know  whether  the  cement  project
 at  Dehra  Dun  district  has  been  finally  decided,
 if  so,  whether  it  will  be  in  the  public  sector,
 what  will  be  its  production  capacity  and  when
 at  will  be  set  up.

 SHRI  SIDDHESHWAR  PRASAD  :  Effeo-
 tive  steps  in  this  regard  have  been  taken  by
 the  Cement  Corporation  of  India.  The
 production  capacity  will  be  2  lakh  tonnes.

 MR,  SPEAKER:  If  you  miention  one
 individual  name;  then  there  is  no  end  to  the
 supplementaries.  I  cannot  stop  others.

 SHRI  PARIPOORNANAND  PAINULI  :
 When  will  it  be  set  up.

 शी  रासचम्  विकल  :  अध्यक्ष  महोदय,
 मैं  मंत्री  जो  से  जानना  चाहता  हूं  कि  देहरादून
 में  सीमेंट  फैक्टरी  खोलते  के  सम्बन्ध  में  गत  वर्ष
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 भी  प्रदान  पूछा  गया  तब  भी  यही  कहां  कि  हम
 प्रभावी  कदम  उठा  रहे  हैं,  आखिर  यह  प्रभावी

 कदम  कब  तक  उठ  पाएगा  ?  गया  वह  निश्चित

 कप  से  बताएंगे  कि  यह  सीमेंट  का  कारखाना

 कब  तक  वहाँ  खुल  जायगा  ?

 MR.  SPEAKER:  He  is  asking  the  same
 question.

 st  जान  सिह  भौंरा  :  मैं  मंत्री  महोदय
 से  जातना  चाहता  हूं  कि  पंजाब  में  कोई  सीमेंट

 फैक्ट्री  नहीं  है,  एक  थी  वह  हरियाना  में  चली

 गई...

 अध्यक्ष  महोदय  :  सवाल  तो  यह  है  कि

 कितनी  दरस्वास्तें  आई  हैं,  अगर  आप  की  आई

 होगी  तो  देख  ली  जायगी

 Nationalization  of  Key  Industries

 =f
 #192,  SHRI  BIRENDER  SINGH  RAO:

 SHRI  द  MAYAVAN:

 Will  the  Minister  of  INDUSTRIAL
 DEVELOPMENT  be  pleased  to  state  :

 (a)  whether  there  is  any  proposal  under
 consideration  of  Government  to  nationalise  a
 number  of  Key  Industries  as  a  measure  to
 remove  poverty  in  the  country  ;  and

 (b)  if  so,  the  names  and  number  of  such
 Key  Industries  which  are  likely  to  be
 nationalised  during  the  year  1972-73  ?

 THE  MINISTER  OF  INDUSTRIAL

 DEVELOPMENT  (SHRI  MOINUL
 HAQUE  CHOUDHURY)  :  (a)  There  is  no
 such  general  proposal  under  consideration  of
 the  Government.

 (b)  Does  not  arise,

 SHRI  BIRENDER  SINGH  RAQ:  May
 I  know  whether  the  Government  propose  to
 nationalise  at  any  time  in  future  key  indus
 tries  like  sugar,  textiles,  manufacture  of
 trucks,  tractors,  motor  cars,  cement,  etc.  ?  Is
 there  any  consideration  at  all  going  on  or
 have  you  decided  not  to  uationalise  key
 industries  ?
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 SHRI  MOINUL  HAQUE  CHOUDHU-
 RY:  I  cannot  probably  describe  the  Govern-
 ment’s  policy  better  than  in  the  words  of  the
 Prime  Minister,  when  she  spoke  in  the  Rajya
 Sabha  during  the  debate  on  the  President's
 Address  last  week.  The  substance  of  it  was,
 that  Government  were  neither  afraid  nor
 averse  to  nationalisation,  but  nationalisation
 was  only  one  of  the  instruments  available
 with  Government  for  control  of  an  industry
 in  the  public  interest,  The  expansion  of  the
 public  sector,  the  provisions  for  taking  over
 industrial  unite  under  the  Industries  Develop-
 ment  and  Regulation  Act,  the  regulatory
 provision  of  the  M.  R.  ह “ी  ह.  Act,  and  the
 control  exercised  by  public  financial  institu-
 tions  were  all  possible  alternatives  which
 could  be  applied  singly  or  in  combination.
 Whether  these  instruments  should  be  used  or
 nationalisation  should  be  resorted  to  was  a
 matter  for  decision  by  the  Government  on
 the  facts  and  circumstances  of  each  case  and
 each  industry.  Therefore,  this  is  a  matter
 which  is  under  the  constant  review  of  the
 Government  and  we  will  decide  after  studying
 each  case  according  to  the  exigencies  of  the
 situation.

 SHRI  BIRENDER  SINGH  RAO:  If
 have  not  enquired  about  nationalisation  of
 nck  industries.  My  question  is  very  specific.
 I  wanted  to  know  whether  there  is  any  plan
 under  consideration  of  the  Government  to
 nationalise  key  industries  like  textiles,  sugar,
 tractors,  etc.,  to  bring  down  the  prices  of
 consumer  goods,  with  a  view  to  remove
 poverty.

 SHRI  MOINUL  HAQUE  CHOUDHU-
 RY:  I  have  already  answered  it.

 SHRI  BIRENDER  SINGH  RAO:  Do
 I  take  it  that  there  is  no  proposal  to  nation-
 alise  industries  in  this  country  ?

 SHRI  MOINUL  HAQUE  CHOUDHU.
 RY:  That  too  I  have  already  answered.

 श्री  सतपाल  कपूर  :  मंत्री  महोदय  ने  जो

 जवाब  दिया  है  प्रदान  संख्या  i93  का  दे  दिया,

 92  का  जवाब  दिया  ही  नहीं  ।  इसलिए  मैं

 भाप के  मौत  इतना  पूछना  चाहता  हूँ  कि  इस
 जाने  वाले  सात  में  इसकी  मिनिस्ट्री  के  सामने

 कोई  ऐसा  प्लान  है  कि  ||
 किसी  इंडस्ट्री  को
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 टैंक  ओवर  कर  रहे  हैं या  नहीं  कर  रहे  हैं--

 शुगर,  स्टील,  सीमेंट,  टेक्सटाइल्स,  किसी  को

 टेक  बोबर  करने  का  प्लान  है  या  नहीं  है  ?

 SHRI  MOINUL  HAQUE  CHOUDHD-
 RY:  Tam  very  sorry,  IT  cannot  disclose
 particular  schemes  under  the  consideration  of
 Government  for  nationalisation  of  industries.

 SHRI  S.  M  BANERJEE:  I  do  not
 want  the  hon.  Minister  to  disclose  any
 confidential  information.  We  have  recently
 passed  a  legislation  to  enable  the  Government
 to  take  over  sick  unis  in  West  Bengal  and
 other  States  T  would  like  to  know  how  many
 units  have  been  taken  over  by  the  Government
 under  that  Act.

 SHRI  MOINUL  HAQUE  CHOUDHU-
 RY  :  1  does  not  arise  out  of  this  because  the
 taking  over  done  under  the  Industries  (De-
 velopment  and  Regulation)  Act  ia  not
 nationalisation.  ‘This  question  =  relates  to
 nationalisation,

 SHRI  S.  M.  BANERJEF:  If  the  VMinis-
 ter  is  gomg  to  be  so  rigid  in  his  answers,  how
 did  he  quote  from  the  proceedings  of  the
 other  House,  which  cannot  be  done  under
 the  rules  ?  Ue  has  quoted  the  reply  of  the
 hon.  Prime  Minister  in  the  other  House.  I
 know  the  subtle  difference  between  nationalisa-
 tion  and  taking  over.  I  want  to  know  whether
 the  Government  is  taking  over  some  of  the
 sick  units  under  the  Act.  It  is  relevant  and
 that  is  why,  Sir,  you  have  allowed  ut.

 SHRI  MOINUL  HAQUE  CHOUDHU-
 RY:  I  want  notice  for  this.

 SHRI  JAGANNATHA  RAO:  The  hon.
 Minister  has  said  that  Government  have  no
 policy  as  such  in  regard  to  nationalisation,

 SHRI  MOINUL  HAQUE  CHOUDHU-
 RY:  No,  that  is  not  correct,

 SHRI  JAGANNATHA  RAO:  =  They
 have  no  general  poticy;  they  take  ad  hoc
 decisions  when  found  tiecessary.  May  I  know
 whether  the  Government  ate  thinking  of
 introducing  joint  ventures,  as  suggested  by
 the  Primt  Minister  td  a  meting  of  the  FICCI
 the  other  day,  so  that  in  all  the  key  industries
 Government  fave  #  Anancial  interest  30  that
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 they  may  have  some  control?  Are  the
 Government  contemplating  it?

 SHRI  MOINUL  HAQUE  CHOUDHU-
 RY:  Yes.  Government  is  loring  the
 possibility  of  joint  sector.  8a Lm  as  the
 scooter  plant  is  concerned,  Government  have
 already  decided  that  it  will  be  in  the  joint
 sector.

 श्री  नरेश  सिह  बिष्ट  :  क्‍या  मंत्री  महोदय
 बतलावेंगे  कि  उत्तर  प्रदेश  मे  शुगर  नैशनलाइजेशन
 की  जो  चर्चा  चली  आ  रही  थो,  उसमें  अब  तक
 क्या  प्रगति  हुई  है  ?

 MR.  SPEAKER  :  It  is  general  question.
 Why  do  vou  ask  a  specific  question  ?  If  I
 allow  it,  I  will  have  to  allow  questions
 about  all  other  State  Governments,

 Tripartite  arrangements  between  Indus-
 trial  Units  in  India  and  Iran  with  Foreign

 collaboration

 हब
 *i94.  SHRI  PB  M.  MEHTA:

 SHRI  C,  T.  DHANDAPANI  :

 Will  the  Minister  of  INDUSTRIAL
 DEVELOPMEN  L  be  pleased  tu  state  ६

 (a)  whether  Government.  are  examining the  possibility  of  establishing  tripartite
 arrangements  between  industrial  units  in
 India  and  Iran  with  foreign  collaboration
 fram  third  countries  ;  and

 (b)  if  so,  the  fields  for  which  the  scheme
 as  being  considered  and  when  the  final  deci«
 sion  is  likely  to  be  taken  ?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  INDUSTRIAL  DEVELOP.
 MENT  (SHRI  SIDDHESHWAR  PRASAD)  :
 {a)  and  (b).  A  statement  is  laid  on  the
 Table  of  the  House.

 Matement

 In  purmance  of  the  decisions  taken  at
 the  third  mecting  of  the  Inde-fran  Joint
 Gommission  for  Economic,  Trade  and  Tech.
 nical  Cooperation  held  in  Tehran  in  Decem-
 ber,  1970  the  two  Governmegts  200  exploring
 the  possibilities  of  development  of  tripartite
 telations  between  the  industrial  units  in
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 India  and  fran  and  thelr  common  foreign
 collaborators  from  third  countries,  Certain
 fields  like  machine  tools,  tractors,  vacuum
 flasks,  commercial  vehicles  etc,  have  been
 mentioned  in  this  connettion,  However,  the
 matter  is  still  in  an  exploratory  stage  and  ne
 final  arrangements  have  been  made  so  far.

 SHRI  P.  M.  MEHTA:  I  would  like  to
 know  from  the  Minister  whether  any  pro-
 posal  for  a  tripartite  arrangement  is  under
 discussion  or  consideration.

 SHRI  SIDDHESHWAR  PRASAD;
 There  are  certain  foreign  companies  with
 whom  Indians  and  Iranians  are  also  collabo-
 rating.  Fer  such  collaborators  we  are  dis-

 eussing  details  whether  there  is  any  powibility
 and  to  what  extent  there  is  possibility  for
 entering  into  collaboration.

 SHRI  P.M.  MEHTA:  The  answer  is

 vague  ;  anyhow,  I  ask  my  second  supplemen-
 tary.

 Is  production  of  machine  tools  etc.  sur-

 plus  in  this  country,  and  when  will  the
 method  for  a  tripartite  arrangement  be
 finalised  ?

 SHRI  SIDDHESHWAR  PRASAD  :  It
 is  not  only  a  question  of  there  being  anything
 surplus  in  the  country  ;  it  is  largely  a  joint
 collaboration  arrangement  as  to  how  far  we
 carr  jointly  develop  the  economy  of  India
 and  Iran.  Another  consideration  is  the  eco-

 nomy  of  scale.

 Expansion  of  West  Bengal  Film  Industry

 #195,  SHRI  PRIYA  RANJAN  DAS
 MUNSI:  Will  the  Minister  of  INFORMA-
 TION  AND  BROADCASTING  be  pleased
 to  state  ६

 (a)  whether  an  actual  assessment  of  the
 situation  and  possibility  of  further  expansion
 of  West  Bengal  Film  Industry  has  been  made
 in  view  of  the  recent  Bangla  Desh  revolution  ;
 and,

 {b)  if  so,  whether  any  specific  financial
 apistance  can  be  given  to  sick  studios  for
 colour  laboratory  and  modern  equipments  }
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 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  INFORMATION  AND
 BROADCASTING  (SHRIMATI  NANDING
 SATPATHY)  :  (a)  and  (b).  No  such  assew-
 ment  has  been  made  by  the  Government  of
 India.

 The  West  Bengal  Government  have  stated
 that  they  are  considering  measures  to  provide
 financial  assistance  to  the  film  industry  in  the
 State  with  a  view,  inter  alia,  to  help  the
 development  of  a  strong  technological  base
 for  the  film  industry.

 SHRI  PRIYA  RANJAN  DAS  MUNSI  ;
 It  has  been  stated  in  newspapers  that  in  view
 of  the  Bangla  Desh  revolution,  the  film  in-
 dustry  of  Bangla  Desh  has  been  completely
 damaged  and  that  if  the  film  industry  in
 West  Bengal  is  developed,  both  under  the
 trade  pact  and  according  to  our  relations
 with  Bangla  Desh,  we  can  encourage  the
 film  industry  and  send  some  documen-
 tary  and  other  films  to  Bangla  Desh  to  carn
 more  formgn  exchange  and  help  in  cultural
 activities.  I  would  like  to  know  from  the
 Minister  categorically  whether  an  assessment
 can  be  made  immediately,  if  it  has  not  been
 made  ;  if  so,  if  the  West  Bengal  Government
 submits  some  plan  to  the  Central  Government
 whether  the  Ministry  will  think  of  sufficiently
 helping  financially  in  setting  up  modern
 studios  and  colour  laboratories  which  are  not
 there  in  eastern  India.

 SHRIMATI-  NANDINI  SATPATHY  :
 As  far  as  the  first  part  of  the  queation  is
 concerned,  that  is  dealt  with  by  the  trade
 pact  and  I  would  like  the  hon.  Member  to
 address  the  question  to  the  Forcign  Trade,
 Minister.  As  far  as  the  second  part  of  the
 question  is  concerned,  the  State  Government
 has  proposed  to  set  up  a  film  development
 board  to  exercise  general  mipervision  over
 the  film  industry  in  West  Bengal  and  to
 recommend  to  Government  specific  cases
 requiring  financial  aid  07  other  assistance.
 The  Government  of  West  Bengal  bas  started
 doing  something  about  it,  and  if  we  get  any
 request  from  them,  that  will  definitely  be
 considered.

 oft  अति  सूत्र  :  परिश्रमी  बंगाल  में  1...

 चित्र  उद्योग  पिछसे  दिनों  काफी  प्रश्न  गया,

 उसकी  गति  देते  के  लिये  बरकार  |.  ऑफ

 सहायता  धन  देने  के  लिये  विचार कर  रही
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 देशभर  एक  रंगीन  मत  सरकार  द्वारा  बनाने

 बाली  हैं;  क्या  वह  फिल्म  बाम्बे  या  कलेजा  में.

 बनेगी,  उस  की  क्‍या
 योजना  है  ?

 ‘SHRIMATI  NANDINI  SATPATHY  :
 A:‘number  of.  films  have  already  been  made
 ‘on’  the  freedom  of  Bangla  Desh.  We  have
 already  arranged  to  show  the  films.  to  Mem-
 bers.  I  hope,  you  have.  got  the  notice,

 SHRI.N.  K.  SANGHI:  In  view  of  the
 West  Bengal  film  industry  crisis  and,  as  the
 hon.  Minister  very  well  knows  that  that  is
 mostly  producing  Hengali  films,  has  the
 Ministry  of  Information  and  Broadcasting
 initiated  any  move  for  expurt  of  Bengali
 films  to  Bangladesh  and,  if  so,  what  are  the
 details  ?

 SHRIMATI.  NANDINI  SATPATHY  :
 AsI  said  in  reply  to  the  question  put  by
 Mr,  Munsi,  this  aspect  has  becn  considered
 and,  I  think,  this  is  covered  by  the  Agreement
 with  the  Bangladesh  Government.

 SHRI  SAMAR  GUHA:  In  view  of  the
 fact  that  both  in  West  Bengal  and  in  Bangla
 desh,  Bengali  films  are.  very  much  apprecia-
 ted,  may  I  know  whether,  the  Government
 will  initiate  an  Indo-Bangladesh  Film  Festival
 both  in  Calcutta  and  also  in  Dacca  ?

 SHRIMATI  NANDINI  SATPATHY::
 ‘This  isa  suggestion  for  consideration.

 ee

 SHRE  MANORANJAN  HAZRA:  May
 -Ienow  ‘from  the  ‘hon.  Minister  how  many
 .  gtadios.  in  West  Bengal  are.  at  present  closed  ?  ,

 “gadis  that.  in’  हुअ  1971,

 aitua->  "not  have  the  exact  date.

 LOPMENT  be  pleased  to  state:

 .  “recommendations  to  overcome  .  these.

 #  197  SHRI  HARI  KISHORE  SINGH
 Will  the  Minister  of  INDUSTRIAL  DEVE-

 (a)  whether  Government  propose  to:  take
 any  steps  for  promoting  exports  from  the
 Small  Scale  Industries  in-  commensurate  with
 their  capacity  of  production  ;  and

 (b)  if  s0,  the  broad  outlines.  thereof?  °°.

 THE  DEPUTY  MINISTER  IN  THE.
 MINISTRY.  (४  INDUSTRIAL  DEVELOP-
 MENT  (SHRI  SIDDHESHWAR  PRASAD)
 (a)  and  (b).  A  statement  is  placed  on’  the.
 Table  of  the  House

 An  Export  Promotion  Directorate  has  been
 sct  up  in  the  Small  Scale  Industries  Dévelope  -
 ment  Organisation  specially  to  look  after:the  *
 promotion  of  exports  from  the  ‘small-scale  Me
 units.  The  export  promotion  activities  of  this‘:
 Organisation  consist,  inter  alia,  of  identification  |  :
 of  export-worthy  units  and  products  ;  identi-
 fication  of  market  with  export  ‘potentials,
 rendering  export  training  and”  copsultancy
 s¢rvices  ;  dissemination  of  overseas.  market
 information  etc.  The  Government  have  also
 set  up  a  Working  Group  for  export  produce
 tion  planning  of  small  industries.  products  ae
 with  the  Development  .  Commissioner.  for.
 Small  Scale  Industries  as  the  Chairman.  The’
 Group  has  been’  entrusted  with  the:  task  of.
 planning  the  export.  production  .  of  selected  oS

 small  industries  both  ‘at  ‘the  macto  and  micro
 “levels.  ‘The  Small  Seale  Industries  Board  has  ahio:,

 set  up.  Standing  Comimittes  on  Export  Promo-,
 tion  to  study  the  problems  experiénced  by  smali
 scale  units  iq  export  effort  and  make  ‘suitable  :

 HRIMATI  NANDINI  SATPATHY  :
 |

 Jide  not  have  the  figures  with  me  as  to  ‘how
 ” “imany  have  been  closed.  But  I  can  say  this:

 due  to  the”  4
 dtveriorating  ‘few.  end  order  |  situation,  (in.  tion,

 ee ““Pablygany:  ‘Caloutta.‘:where  most  of  the  un  433i

 SHRI  SIDDHESHWAR  PRASAD

 The  steps.  taken  “by  different  badies  in
 ‘Small  Scale  Industries.  -Deyclopnient  '  Opganix
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 sation  will  consist  of  sifting,  collating  and
 interpreting  market  information  regarding
 demiand,  etc.  of  mall  industries  products  in
 various  countries,  They  are  providing  consul-
 tancy  services  to  small-scale  industries  ;  dis-
 seminating  above-mentioned  foreign  market
 information  to  the  export-worthy  small-scale
 units  ;  Creating  export  consciouaness  amung
 small-scale  enterprises  ;  identifying  small-
 scale  units  from  export  angle  and  organising
 training  programme  in  export  marketing.  All
 these  are  the  steps  which  are  being  taken.

 SHRI  HARI  KISHORE  SINGH  :  Has
 the  Working  Group  for  export  production
 planning  of  small  industrics  products  submi-
 tted  its  report  and,  if  0,  what  steps  have  the
 Government  taken  towards  its  implementa-
 tion  ?

 SHRI  SIDDHESHWAR  PRASAD:
 Unless  quality  control  improves  vigorously,
 our  export  market  cannot  go  up.  Therefore,
 steps  are  being  taken  to  sce  that  quality  con-
 trol  is  there  in  the  small  scale  sector.

 SHRI  DINESH  CHANDRA  GOSWAMI  :
 There  are  various  industries,  -particularly
 in  the  backward  regons,  with  potentialities
 for  export,  but  they  are  not  able  to  grow
 because  of  want  of  technical  know-how.  May
 I  know  from  the  hon,  Minister  whether  there
 is  any  proposal  in  the  hands  of  the  Govern-
 ment  to  make  a  study  of  the  potentiahtics  of
 these  small  scale  industries  with  export  poten-
 tials,  particularly  im  the  backward  regions  of
 this  country  ?

 SHRI  SIDDHESHWAR  PRASAI)  The
 Smali  Industries  Service  Institute  and  the
 Directors  of  Industries  in  the  States  have  been
 directed  to  see  that  amall  scale  industries  in
 the  backward  areas  are  given  a  boost.  Wher-
 ever  there  is  a  possibility,  as  the  hon.  Mem-
 ber  says,  for  export  promotion,  that  will  be
 taken  into  account.

 SHRI  RANABAHADUR  SINGH:  May
 I  know  whether  the  Small  Scale  Industries
 Board  helps  the  small  entreprencurs  to  find
 markeis  abroad  for  their  products  and  also
 whether  this  Small  Scale  industries  Board
 helps  producers  within  the  country  to  find
 markets  ?

 SHRI  SIDDHESHWAR  PRASAD  :  Both
 these  things  are  being  done.
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 SHRI  NAWAL  KISHORE  SINHA  :  May
 T  know  from  the  Government  whether  there
 is  any  proposal  before  them  to  subsidise
 export  of  the  products  of  small  scale  indus
 tries  as  they  are  doing  in  many  other  indus-
 tries,  in  many  other  sectors  ?

 SHRI  SIDDHESHWAR  PRASAD:  Asa
 general  policy,  the  Ministry  of  Foreign  Trade
 ws  subsidising  certain  items  for  export  promo-
 tion  irrespective  of  the  fact  whether  these
 items  are  being  produced  by  the  small  scale
 sector  or  the  medium  sector  or  the  large  scale
 sector.

 SHRI  NEWAL  KISHORE  SINHA:
 They  are  concerned  with  development  of
 amall  scale  industries.  {  would  ke  to  know
 with  your  permission,  Sir,  whether  they  have

 got  any  idea  about  it,  any  opinion  about  it.

 Mr.  SPEAKER  If  itis  a  question  of
 opinion,  then  the  question  does  not  arise

 SHRI  NAWAL  KISHORE  SINHA:  I
 want  to  know  whether  there  छ  any  proposal
 before  them

 SHRI  SIDDHESHWAR  PRASAD  :  It  ७
 largely  duc  to  the  insistence  of  this  Ministry
 that  the  Munstry  of  Foreign  Trade  and  the
 trade  development  authorities  are  taking
 sperial  care  tu  see  that  export  from  the  small
 scale  sector  goes  up

 Hindustan  Paper  Corporation  Lid.

 #199,  SHRI  SHASHI  BHUSAN  :  Will
 the  Minister  of  INDUSTRIAL  DEVELOP-
 MENT  be  pleased  to  state  :

 (a)  the  composition  of  Hindustan  Paper
 Corporation  Limited  ;  and

 (b)  when  the  Corporation  was  set  up  and
 the  amount  spent  so  far  on  the  establisheneat
 of  the  sad  Corporation  ?

 THE  MINISTER  OF  INDUSTRIAL
 DEVELOPMENT  (SHRI  MOINUL  HAQUE
 CHOUDHURY)  :  (a)  The  compotitiin of  the
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 Hindustan  Paper  Corporation  Limited  a  Gov-
 ornraent  of  India  undertaking,  is  as  under  :—

 s.  Shri  Abid  Husain,  Joint  Chairman-

 Secretary,  Ministry  of  |  cum-Ma-
 Industrial  Development.  naging

 Direciur.

 2.  Shri  7,  D.  Kasbekar,  Joint  Director

 Secretary,  Ministry  of  Fi-
 nance.

 9.  Shri  A.  N.  Rao,  Develop-  Director
 ment  Officer  (Paper),  Direc-
 torate  General  of  Technical

 Development.

 (b)  The  Corporation  was  set  up  on  the

 2%h  May,  1970  and  the  total  amount  spent
 so  far  on  its  establishment  is  Rs.  305,254.40.

 शी  शशि  प्रमाण  :  अध्यक्ष  महोदय,  यह
 पेपर  कारपोरेशन  जिस  पर  अभी  3,05,254

 रुपये  खर्च  हुए  है  यह  पैसा  पेपर  कारपोरेशन

 बनाने  के  लिये  काफी  कम  है  |  इससे  तो  सिर्फ

 पेपर  पर  ही  यह  कारपोरेशन  रहेगा,  उत्पादन

 नहीं  हो  पायेगा।  दो  साल  में  इतना  थोड़ा

 रुपया  लगा  है  1  तो  मैं'  जानना  चाहता  हु  कि

 अब  तक  ऐस्टेबलिशमेट  पर  कितना  और  फैक्ट्री

 पर  कितना  रुपया  लगा  है  ?  कितने  प्रोजेक्ट्स
 भाप  के  हाथ  में  ह ैऔर  कब  तक  पूरे  होंगे,  तथा

 सस्ता  कागज  कब  तक  देश  को  मिल  सकेगा  1

 और  जो  सिक  पेपर  मिल्स  है  उनको  आप

 लेना  चाहते  हैं  या  नही  ?  साथ  ही  मन्त्री  जी

 यह  भी  बतायें  कि  कागज  इंडस्ट्री  को  राष्ट्रीय-

 करण  करने  के  बारे  में  आप  की  क्या

 योजना  है  ?

 SHRI  MOINUL  HAQUE  CHOUDHU-
 RY;  So  far  aa  this  Corporation  is

 concerned,
 it

 has  been  entrusted  with  the  implementation
 of  (l)  The  Kerala  Newsprint  Project  with  an

 antiual  capacity  of  80,000  tonnes,  (2)  The

 Asam  Pulp/Paper  Project  and  (3)
 The

 Nagaland  Polp/Paptr  project  as  allo  8

 stoond  Pulp/Paper  Project  in  Assam  (Cachar

 Tiatrict}:  ,  Agger,  from  these,  some  other

 projeets  ace  aled  under  investigation.
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 With  regard  to  the”  Nagaland  Project,  a
 subpidiary  company  has  been  floated  in  the
 name  of  Nagaland  Pulp/Paper  Company
 and  it  was  registered  on  I4th  September
 i97].  The  Jand  for  this  project  has  already
 been  acquired  and  it  is  being  developed.
 Necessary  quarters  for  the  staff  and  officers
 have  been  constructed  on  the  site.  One
 Chief  Engincer,  one  Executive  Engineer  and
 one  Asst.  Engineer  and  the  necessary  subordi-
 nate  staff  have  been  appointed  and  the
 revised  detailed  project  estimates  for  this
 scheme  have  been  got  prepared  through  the
 National  Industrial  Development  Corporation.

 Then  with  regard  to  Assam  projects,
 various  teams  have  visited  the  State  and  the
 site  has  been  selected,  and  the  soil  tests  arc
 being  done  and  the  Iand  is  being  reserved.
 The  detailed  project  reports  for  this  project
 are  being  prepared  through  the  NIDC.

 So  far  as  the  Kerala  project  is  concerned,
 a  site  in  the  village  Velloore  in  the  District
 Kottayam  bas  been  recommended  by  the
 team  and  the  State  Government  have  already
 frozen  it.  The  necessary  notification  has  been
 usued.  The  first  team  was  led  by  Dr.  R.  L.
 Bhargava  in  August  970  to  visit  the  site
 recommended  in  the  original  possibility  report
 on  the  suggestion  of  Dr.  Bhargava,  the
 State  Government  proposed  some  other
 alternative  sites  which  were  visited  by  another
 team  in  November  1970  and  ultimately,  this
 site  was  recommended.  Thereafter,  the
 project  administrator  is  being  appointed  and
 detailed  project  report  is  under  preparation.

 So,  this  Corporation  which  has  been
 formed  only  a  year  and  a  half  ago,  by  now,
 has  considerably  progressed  in  its  work  and
 once  these  projects  are  ready,  I  am  sure,  the
 work  would  progress  very  much.  That  is
 with  regard  to  the  first  part  of  the  question.

 With  regard  to  the  question  of
 over  the  sick  paper  mills,  I  do  not  know
 whether  any  paper  mill  is  sick  or  faces
 closure  at  this  moment.  But  if  any  mill  ts
 sick,  we  will  have  to  consider  taking  it  over
 under  the  normal  procedure,  eiz.,  udder  the
 Industries  (Development  and

 Regubation) Act,  and  in  that  case,  wi  will  be  the
 authorised  person  hag  got  to  be  denied.  In
 an  appropriate  case,  we  can  ever  ह...  this
 Corporation  a9  the
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 With  regard  tb  nationalisation  of  the
 paper  industry,  IT  stick  to  the  anewer  which
 T  have  already  given  in  the  House  to-day.

 भी  शक्ति  भूषण  :  मैं  मंत्री  जी  से  जानना

 चाहता  हूं  कि  इस  पेपर  कारपोरेशन  का  कागज

 1. उ  तक  प्रोडक्शन  में  आ  जायेगा,  यह  जो

 कारपोरेशन  आप  ने  बनाया  है  उसके  अन्तर्गत

 काफी  मिस्र  तैयार  कर  रहे  हैं  कब  तब  इसका

 किसी  बाजार  &  1- । अ  सकेगा  ताकि  सस्ता

 कागज  मिल  सके  ?  और  सकता  कागज  मिल

 सके  इसके  लिये  आप  क्‍या  विचार  कर

 रहे  हैं  ?

 SHRI  MOINUL  HAQUE  CGHOUD.
 HURY:  Io  so  far  as  the  Corporation  »
 eoncetned,  the  Corporation  is  dependent  on
 Indian-made  machinery.  We  are  not  import-
 ing  as  far  as  possible,  foreign  machinery  for
 manufacture  of  paper.  he  fabrication  of
 these  machinery  will  take  about  three  to
 four  years  time  and  we  are  expecting  that
 this  Corporation  will  be  in  a  position  to  pro-
 duce  paper  in  a  period  of  three  to  four  years.

 SHRI  SURENDRA  MOHANTY  :  What
 is  the  Government  proposing  to  do  in  the
 meazivtime  to  curb  the  spiralling  rise  im  prices
 of  paper  ?

 SHRI  MOINUL
 HURY:  This  is
 matter,

 SHRI  VARKEY  GEORGE.  May  I
 know  from  the  hon.  Munwter  whether  he  hus
 receaved  a  complaint  from  the  Government
 of  Kerata  that  no  action  has  so  far  been  taken
 for  the  Kerela  Newsprint  factory  even  though
 the  necessary  site  has  been  acquired  and  got
 ready  for  the  purpose  ?

 SHRI  MOINUL  HAQUE  UHOUD.
 HURY:  Ido  not  presonally  remember  of
 any  such  complaint,  but  I  take  the  informa-
 tion  from  the  on.  Member  and  I  will
 certainly  look  into  it  if  there  is  any  such
 complalnt.

 nt  e
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 HAQUE  CHOUD.
 vompletly  a  separate

 Lag  in  investment  in  Private  Sector
 ladustry

 #182,  SHRI  §,  KR,  DAMANI;  Wilt  the
 _  Miniter  of  INDUSTRIAL  DEVELOPMENT
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 be  pleased  to  state  :

 (a)  the  reasons  identified  for  lag  in  the
 private  sector  investment  in  industry  ;  and

 {b)  the  steps  taken  for  its  revival  ?

 THE  MINISTER  OF  INDUSTRIAL
 DEVELOPMENT  (SHRI  MOINUL  HAQUE
 CHOUDHURY)  :  (a)  and  (b).  The  Econo-
 trac  survey  for  the  year  1971-72,  does  not
 indscate  anv  lag  in  private  sector  investment
 in  industry  but  rather  antieipates  rising
 trends  in  private  industrial  investment.  Data
 on  registrations  of  new  companies,  industrial
 licences  issued,  licences  granted  for  the  import
 of  capital  gaods,  the  volume  of  capital  issues,
 the  credit  advanced  to  the  private  corporate
 sector  by  the  term-lending  institatons,  jointly
 and  severally  indicate  a  rang  tempo  of
 pnvate  investment  in  the  industnal  field.
 However,  Government  33  continuously  review=
 ing  various  modalities  for  further  hastening
 the  pace  of  private  sector  investinent  in
 Industry.  The  investments  m  the  pubhe
 sector  have  been  pivotal  for  geneating
 momentum  elsewhere  in  the  economic  system,
 The  Budget  for  1972-73  therefore  proposes  a
 conuderable  increase  in  Plan  Outlay.

 Press  Conference  convened  by  Miran
 Afzal  Beg

 9187,  SHRI  क  K.  DEO-  Will  the
 Muasster  of  HOME  AFFAIRS  be  pleased
 to  state  ६

 (a)  whether  attention  uf  the  Government
 of  India  has  bern  invited  to  a  Press  Conference
 convened  by  the  President  of  the  gutlawed
 Plebigeite  Front,  Mirza  Afzal  Beg  in  New
 Dethi  on  the  5th  February,  1972  ;

 {b)  whether  he  asserted  that  the  question
 of  internal  autonomy  in  Kasbmir  was  a
 matter  for  discussion  between  the  people  of
 the  State  aad  the  Government  of  India;  and

 fc)  if  so,  the  reaction  of  the  Government
 of  India  thereto  ?

 THE  PRIME  MINISTER,  MINISTER
 QF  ATOMIC  ENERGY,  MINISTER  OF

 OF  IN.

 FORMA’  AND  BROADCASTING
 (SHRIMATI  INDIRA  ohne  £  fa)  ang
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 tb).  Government  haye  seen  reports  of  the
 ह...  conference  held  by  Mirza  Afzal  Beg  in
 New  Delhi  on  5th  February,  1972,  wherein
 he  is  reported  to  have  stated,  among  other
 things,  that  “the  question  of  internal  autonomy
 for  Kashmir  was  a  matter  for  discusnon
 between  the  people  of  the  State  and  the
 Government  of  India  and  Pakistan  had

 nothing  tu  do  with  it”

 (c)  If  this  statement,  as  reported,  ety  an
 indacation  that  Shri  Beg  now  believes  that  the
 accession  of  the  State  of  J&K  to  Indu  is
 final  and  that  it  is  now  an  integral  part  of  the

 country,  Government  would  welcome  this
 change  in  attitude.

 Nationalization  of  Industries  Having
 Capital  of  more  than  Re.  5  crores

 188  KUMARI  KAMLA  KUMARI.
 Will  the  Minter  of  INDUSTRIAL  DE-
 VELOPMENT  be  pleased  to  state  :

 (a)  whether  Government  propose  —  to
 nationalise  all  those  industries  which  have
 a  Capital  inveatment  of  more  than  Rs.
 5  crores  ;  and

 (b)  if  so,  the  time  by  which  they  will  be
 taken  over  by  the  Government  ?

 THE  MINISTER  OF  INDUSTRIAL
 DEVELOPMENT  (SHRI  MOINUL  HAQUE
 CHOUDHURY):  (a)  Thete  ss  no  such
 genéral  proposal  under  consideration  of  the
 Government.

 (b)  Does  not  arise,

 Revamping  of  Telecommunication
 Working

 #i89.  SHRI  B  R.  KRISHNAN:
 SHRI  P.  GANGADEB:

 Will  the  Minister  of  COMMUNICATIONS
 he  pleased  to  atate  :

 (e)  the  main  features  of  revamping  of
 Teleconinuiltation  working  undertaken
 étently  by  the  Ministry  ;

 )  implications  of  this

 *
 4
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 (०)  the  anticipated  improvements  ig  tele-
 communication  warking  ?  '

 THE  MINISTER  OF  COMMUNICA-
 TIONS  (SHRI  पे,  N.  BAHUGUINA)  :  (a)
 Assuming  that  the  reference  is  to  the  recent
 decision  to  atrengthen  the  telecommunica-
 tion  projects  organisations  of  the  P  &  T
 Department,  the  re-organised  sct  up  will
 consust  of  4  General  Managers,  Telecommunl-
 cation  Projects,  with  headquarters  at  Delhi,
 Calcutta,  Bombay  and  Madras,  who  will  be
 responsible  for  exccution  of  telecommunication
 projects  in  the  Noithern,  Eastern,  Western
 and  Southern  Zones  respectively.  The  work
 relating  to  the  execution  of  the  projects
 and  allied  matters  hitherto  handled  by  the
 existing  General  Managers  Telecommunica-
 tion  Project  Calcutta  and  Madras  and
 the  Additional  Chief  Engineer,  T  &  D  Circle,
 will  now  be  done  by  the  Organisations
 of  the  respective  Zones  of  General  Manager,
 Telecommunication  Projects.  The  Additional
 Chief  Engineer,  T&D  Circle  at  Jabalpur
 would  ¢ontinue  to  carry  out  the  Acceptance
 Testing  of  all  the  installations  all  over  India,
 testing  of  materials,  power  and  telecommuni-
 cation  co-ordination  work  and  allied  matters.

 (b)  The  additional  expenditure  involved
 ए  Rs,  5  59  lakhs  per  annum  only,

 (c)  The  new  organisation  is  expected  to
 to  complete  expeditiously  telecommunication
 projects  costing  Rs,  65.47  crores  upto  3st
 March  1974  whereby  the  department  expects
 to  achieve  better  utilisation  of  the  capacity  of
 the  telephone  exchanges  and  reduction  in
 the  waiting  period  for  telephones  and
 improvement  in  local  and  trunk  working.

 Introduction  of  Postal  Corps  im  Army

 #190,  SHRI  B.K.  DASCHOWDHURY  :
 Will  the  Minister  of  COMMUNICATIONS
 be  pleased  to  state  ;

 (०)  whether  Government  have  decided  to

 arian
 a  new  Postal  Corps  in  the  Army;

 (b)  if  ण,  the  broad  outlines  theteof  sod
 the  steps  taken  by  Government  in  this  pegand?

 THE  MINISTER  OF  GOMMUNICA-

 7०९४
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 (b)  The  Army  Postal  Service  Corps  has
 been  formed  with  a  view  to  enhance  the
 espirit-de-corp!  among  Army  Postal  Service
 personnel  and  to  foster  closer  integration  of
 the  Service  with  the  Armed  Forces,

 It  will  comprise  :

 (i)  a  regular  cadre  of  officers,  junior
 coramissioned  officers  and  other
 ranks  to  the  extent  of  25  per  cent
 of  the  authorised  establishment  of
 the  Corps  ;  and

 Gi)  a  non-regular  cadre  of  officers,  junior
 commissioned  officers  and  other  ranks
 on  deputation  from  the  Posts  and
 Telegraphs  Department  to  the  extent
 of  75  per  cent  of  the  authorised
 establishment  of  the  Corps

 The  terins  and  conditions  of  service  in  the

 regular  cadre  of  the  Corps  are  under  formula-
 tion  and  will  be  promulgated  shortly.

 Ua-utilized  Licences  in  Private  Sector

 #193,  SHRI  D.  7,  JADEJA:  Will  the
 Minister  of  INDUSTRIAL  DEVELOP-
 MENT  be  pleased  to  state  :

 (a)  whether  Government  are  aware  that
 licences  issued  to  certain  industries  in)  Private

 Sector,  both  engineering  and  non-enginecsing,
 are  lying  un-utilised  ;  and

 {b)  af  a0,  the  reasons  therefor  ?

 THE  MINISTER  OF  LNDUSTRIAL
 DEVELOPMENT  (SHRI  MOINUL  HAQUE
 CHOUDHURY):  (a)  and  (b).  A  statement
 is  laid  on  the  Table  of  the  Hutuse.

 Statement

 The  Government  are  aware  of  the  fact
 that  several  licences  issued  in  the  past  for
 setting  up  engineering  and  non-enginecring
 industries  in  the  private  sector  have  remained
 uteutilised.  The  reasons  for  this  state  of
 affairs  generally  differ  from  case  to  case,
 Broadly  speaking,  however,  the  reasons  might
 be,  inter  alin,  one  or  more  of  the  following  +

 (a)  Noreayailability  of  machinery  indi-
 genously  or  through  imports  in  accordance

 with  the  Specification  of  the  party.
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 (9)  Long  delivery  dates  for  such
 machinery.

 (c)  Difficulty  in  getting  hold  of  foreign
 technicians  and  in  importing  know-how  ete.
 according  to  foreign  collaboration  agreements
 quickly  and  without  Joss  much  time.

 (d)  Delay  in  concluding  negotiations  with
 the  State  Governments  and  other  parties  for
 the  supply  of  power,  raw  materials,  land  ete,

 (e)  Party  changing  its  mind  after  some
 time,  with  the  result  that  the  original  scheme
 is  changed  materially,  requiring  fresh  sanctions
 ete,

 (f)  Non-availahility  of  adequate  finances
 with  the  party  and  delay  in  taking  satisfactory
 financial  and  credit  arrangements.

 Shortage  of  Raw  Materials  in  Industries

 +196,  SHRI  P.  VENKATASUBBAIAH  :
 Will  the  Minister  of  INDUSTRIAL  DE-
 VELOPMENT  be  pleased  to  state  the  names
 of  the  sinall,  medium  and  large  industries,
 category-wise,  which  are  facing  shortage  of
 raw  material  ?

 CHE  MINISTER  OF  INDUSTRIAL
 DEVELOPMENT  (SHRI  MOINUL  HAQUE
 CHOUDHURY)  :  There  is  a  general  shortage
 of  certain  industrial  raw  materials  like  stecl
 including  stainless  stecl,  caustic  soda,  Soda
 Ash,  Galcium  Garbides  rayon  grade  pulp  and
 Chemical  pulp  ek.,  which  has  affected  proda-
 tion  in  Engincering  and  Chemical  Industries
 in  large,  medium  and  small  seale  sector
 throughout  the  country.

 The  Engineering  industries  which  have
 been  affected  by  raw  matcrial  shortages
 include  machine  tools,  abrasives,  winding  wires,
 paper,  insulated  power  cables,  fare  copper
 conductors,  machine  screws,  strel  pipes  and
 tubes,  bright  bars,  steel  wire  rape,  stecl
 castings  etc,  The  Chemical  industries,  which
 have  bern  affected  by  raw  material  shortages
 include  paints  and  varnishes,  zinc  Oxide,
 newsprint,  glycerine,  ploystyrene,  L.  ही  in«
 sulators,  asbestds  cernent  products,  waterproof
 fabrics,  dipped  rubber  goods,  graphite  crucibles
 and  electrodes,  sulphuric  acid,  topper  sulphate,
 sodium  uiphide,  siteogenays  feriBizers,
 phosphatic  fertilizers,  cettain  types  of  dives  aid



 33  ह: ह  Answers

 Setting  up  of  Cement  Factory  at  Beawar
 by  Jaipur  Udyog  Led.

 #198,  SHRI  ISHAQ  SAMBHALI:  Will
 the  Minister  of  INDUSTRIAL  DEVELOP-
 MENT  be  pleased  to  state  :

 (a)  whether  Jaipur  Udyog  Limited  was
 given  licence  for  setting  up  a  cement  factory
 at  Beawar  in  Rajasthan  ;

 (b)  if  so,  when  ;  and

 (c)  whether  the  Company  has  set  up  the
 factory  at  Beawar;  and  if  not,  the  reasons
 therefor  ?

 THE  MINISTER  OF  INDUSTRIAL
 DEVELOPMENT  (SHRI  MOINUL  HAQUE
 CHOUDHURY)  :  (a)  to  (c).  Jaipur  Udyog
 Limited,  have  been  granted  a  Carrying  on
 Business  licence  on  5th  October,  1971  for
 setting  up  a  new  cement  factory  at  Beawar  in
 Rajasthan.  According  to  the  terms  of  the
 licence,  the  42000  38  to  be  established  within
 a  period  of  24  months  from  the  date  of  the
 licence  ie.,  by  4th  October,  1973.

 Project  Report  for  Rural  Artisans  De-
 velopment  by  Kerala  Government

 #200,  SHRI  M.  K.  KRISHAN:  Will
 the  Minister  of  INDUSTRIAL  DEVELOP.
 MENT  br  pleased  to  state  :

 (a)  whether  a  Project  Report  for  Rural
 Artisans  Development  under  Small  Farmers

 Development  Agency  Marginal  Farmers

 Agricultural  Labour  Project  for  Cannanore
 District  in  Kerala  was  forwarded  by  the
 Kerala  Government  for  approval  ;

 (b)  if  »,  the  date  on  which  it  was  for-
 warded  ;  and

 (०)  whether  the  Report  has  been  appro-
 ved  by  the  Central  Government  ?

 THE  MINISTER  OF  INDUSTRIAL
 DEVELOPMENT  (SHRI  MOINUL  HAQUE
 CHOUDHURY):  (a)  and  (०).  The  Govern-
 nvent  of  Kerala  forwarded  the  Project  Report
 to  the  Ministry  of  Agriculture  in  September,
 1971,

 (०)  ‘The  Development
 Compnintioner,

 Small
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 Scale  Industries,  has  asked  the  Project
 Authorities  vide  his  letter  dated  the  29th
 October,  1971  to  revise  the  part  of  scheme
 relating  to  industries  in  the  fight  of  certain
 observations  made  hy  him.

 Industrial  Complex  near  Trivandrum

 1399,  SHRI  VAYALAR  RAVI:  Will
 the  Minister  of  ATOMIC  ENERGY  be  pleased
 to  state  :

 (a)  whether  Government  propose  to  build
 up  an  industrial  complex  at  Veli,  near  Tri-
 vandrum  connected  with  the  Thumba  Space
 Research  Station  ;  and

 (b)  if  so,  the  outlines  of  the  proposal  ?

 THE  PRIME  MINISTER,  MINISTER
 OF  ATOMIC  ENERGY,  MINISTER  OF
 ELECTRONICS,  MINISTER  OF  HOME
 AFFAIRS  AND  MINISTER  OF  INFORMA-
 TION  AND  BROADCASTING  (SHRIMATI
 INDIRA  GANDHI)  :  (a)  The  Department
 of  Atomic  Energy  has  no  plan  to  build  up  an
 industrial  complex  at  Veli  near  Trivandrum.

 (b)  Does  not  arise.

 Executives  of  Larger  Houses  related  te
 IAS  and  ICS  Officers

 400  KUMARI  KAMLA  KUMARI:
 Will  the  Minister  of  INDUSTRIAL  DEVE-
 LOPMENT  be  pleased  to  state  :

 (a)  whether  the  executives  of  20  big  houses
 are  directly  related  with  the  Iudian  Adminis«
 trative  Services  and  Indian  Civil  Services
 Officers  ;  and

 (b)  if  so,  the  names  of  those  Indian
 Administrative  Service  and  Indian  Civil
 Service  officers  in  Government  and  the  execu-
 tives  of  20  big  houses  who  are  related  with
 one  another  with  special  reference  to  officers
 of  Tatas,  Escorts,  Sahu  Jain,  Birlas,  Dalmias
 and  Mahendra  and  Mahendra  ?

 THE  DEPUTY  MINISTER  IN  THE  MI-
 NISTRY  OF  INDUSTRIAL  DEVELOP.
 MENT  (SHRI  SIDDHESHWAR  PRASAD):
 (a)  The  Ministry  of  Industrial  Development  have
 no  information  about  any  such  relationship.

 (b)  Does  not  arise.
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 Sanction  of  QOut-of-Tara  Telephone
 Connections

 I40l.  SHRI'S.  N.  MISRA:  Will  the
 Minister  af  COMMUNICATIONS  be  pleased
 to  state:

 (a)  the  main  features  of  the  Telephone
 connections  sanctioned  by  him  on  out-of-turn
 or  priority  basis  to  individuals,  firms  and
 others  at  Delhif/New  Delhi,  Bombay,  Calcutta,
 Lucknow,  Kanpur  and  Allahabad,  since  he
 assumed  charge  of  the  Ministry  of  Communi-
 cations  uptill  the  28th  February,  972  ;
 and

 (b)  the  dates  on  which  the  relevant  appli-
 cations  for  connections  were  initially  submit-
 ted  to  the  authorities  concerned  ?

 THE  MINISTER  OF  COMMUNICA-
 TIONS  (SHRI  H.  N.  BAHUGUNA):  (a)
 Information  received  from  the  respective
 circles  indicates  the  position  as  under  :

 Delhi/New  Delhi  ;

 Tostitutions  2
 है|

 Press  I
 b

 i  5

 Publicoeman  ii
 Taxi  stand  iJ

 Bombay—Senior
 Departmental  I
 Officer
 Individual  !

 (on  the  recommendation
 of  the  Railways)

 Calcutta

 Lucknow

 Political  parties  Q-—  3

 Institutions  l~

 Kanpur
 Allahabad

 Political  Pasties  =
 ] Doctors  i

 Bank  i  6
 Education  2
 Public  Servant  1

 6
 open

 MARCH  29,  i972  Written  Answers  96

 (०)  Dates  of  applications  range  from  1964
 to  1971.

 Withdrawal  of  Troops  from  Weat
 Pakistan  Areas  Under  Indian

 Occupation

 1402,  SHRI  PILOO  MODY  :  Will  the
 Minister  of  HOME  AFFAIRS  be  pleased  to
 state  :

 (a)  whether  attention  of  Government  has
 been  invited  to  Resolution  adopted  by  the
 CPI  (M)  Politburo  on  the  25th  December,
 9  that  Indian  troops  be  immediately
 withdrawn  from  areas  in  West  Pakistan  occu-
 pied  by  Indian  Forces  ;  and

 (b)  if  so,  the  reaction  of  Government
 thereto  ?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  HOME  AFFAIRS  (SHRI
 K.C.  PANT):  (a)  Government  have  seen
 the  statement  of  the  Polit  Bureau  of  the  Com-
 xounist  Party  of  India  (Marxist)  issued  to  the
 press  on  25th  December,  1971.

 (b)  Government’s  attitude  in  regard  to
 these  matters  had  been  separately  clarified  in
 the  House  from  time  to  tire.

 Memorandum  from  C.LT.U,  regarding
 Suppression  of  Trade  Unions  in  West

 Bengal

 1403.  SHRI  SAROJ  MUKHERJEE  :
 Will  the  Minister  of  HOME  AFFAIRS  be
 pleased  to  state  ;

 (a)  whether  Government  have  received
 any  memorandum  from  C.LT.U.  regarding
 suppression  of  trade  unions  and  democratic
 rights  in  West  Bengal  ;

 (b)  if  so,  the  action  taken  on  the  memo-
 randum  ?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  HOME  AFFAIRS  (SHRI
 KC  PANT):  (a)  Yes;  Sir.

 b)  A  copy  of  the  memorandum  has  heen
 sent  to  the  Government  of  West  Bengal,  for
 inquiring  into  the  specific  allegations  made

 Ly
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 Cleeere  of  Agricultaral  lmplements  Units
 at  Palghet  in  Kerala

 1404.  SHRI  VAYALAR  RAVI:  Will
 the  Minister  of  INDUSTRIAL  DEVELOP-
 MENT  be  pleased  to  state  :

 (a)  whether  Government  are  aware  that
 all  the  agncultural  implements  unit  at  Palghat
 in  Kerala  has  been  closed

 -
 since  December,

 97)  duc  to  the  marcity  of  raw  materials;
 and

 (b)  af  so,  the  steps  taken  by  Government
 to  ensure  regular  supply  of  raw  material  to
 the  unit’

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  INDUSIRIAL  DEVELOP-
 MENT  (SHRI  SIDDHESHWAR  PRASAD)  :

 (a)  A  few  agricultural  implements  manu-

 facturing  units  in  Kerala  have  declared  lay-
 off  owing  to  shortage  of  untested  rails  and
 billets.

 (b)  १00  tonnes  of  rails  available  at  Visa-

 khapatnam  were  allocated  to  certain  patties
 nominated  by  the  Daurector  of  Industries,
 Kerala.  Further  action  38  being  taken  by
 Ministry  of  Steel  to  allot  more  rails  shortly.

 Report  of  the  Study  Team  on  Scientific
 rtments  on  Association  of  U.P.S.C.

 in  the  Selection  of  Personnel

 1405.  SHRI  S.  D.  SOMASUNDARAM  :
 Will]  the  Minister  of  SCIENCE  AND  TECH-
 NOLOGY  be  pleased  to  state  :

 (a)  whether  the  Chairman,  Shri  Kuntc
 and  Shri  Mathrani  have  in  their  report  of  the

 Study  Team  on  Scientific  Departments  recom-
 mended  that  the  Union  Public  Service  Com-

 mission  should  be  associated  with  the  selection

 of  personnel  required  by  Quasi-permanent
 bodies,  while  all  other  members  of  the  Study
 Team  have  recommended  that  the  sefection

 of  technical  and  scientific  posts  should  be

 outside  the  purview  of  the  Union  Public

 Service  Commision  ;  and

 (bh)  if  so,  "the  reaction  of  Government

 thereto?  .
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 SCIENCE  AND  TECHNOLOGY  (SHRI  C.
 SUBRAMANIAM):  (a)  Yes,  Sir.  A  Study
 Team  appointed  by  the  Administrative  Reforms
 Commistion  with  Shri  D.K.  Kunte  as  Chairman
 and  Qother  Members  had  gone  into  the
 question.  Except  S$/Shri  Kunte  and  Mathrani,
 the  other  Members  had  suggested  that  all
 mayor  scientific  organisations  should  follow
 recruitment  procedures  designed  to  suit  their
 own  needs  and  functions,  independent  of  the
 UPSC,  for  the  selection  of  scientific  and
 technical  personnel,  Shri  Kunte  and  Shri
 Mathrani  were,  however,  of  the  view  that
 while  each  scientific  department  or  organisa-
 tion  should  adopt  procedures  which  are  best
 suited  to  its  needs,  the  UPSC  should  he  asso-
 ciated  with  recruitment  for  scientific  organisa.
 tions  where  the  staff  are  financed  from  public
 funds.

 (b)  The  matter  48  now  under  examination
 by  a  small  Sub-Committee  consisting  of  the
 Minster  of  Planning,  Science  and  Technology,
 the  Minister  of  State  in  the  Ministry  of  Home
 Affairs  responsible  for  the  Department  of
 Personnel,  and  the  Cabinet  Secretary.  The
 personnel  policies  ia  respect  of  each  of  the
 Major  scientific  organisations  are  now  under
 detailed  review  by  this  Sub-Committee.

 नेपाली  भाषा

 1406.  डा०  लक्ष्मी  नारायण  पांडेय  :

 श्री  जगन्नाथ  राव  जोशी  :

 ि

 क्या  गृह  मची  यह  बताने  की  कपा  करेंगे

 (क)  भारत  में  हिलने  नेपाली-सीखीं
 व्यक्त  हैं  ;

 (@)  क्या  सरकार  को  उनसे  एक  शासन
 प्राप्त  हुआ  है  जिसमें  संविधान  की  आने

 अनुसूची  में  उल्लिखित  भाषाओं  में  नेपाली
 भाषा  को  सम्मिलित  करने  को  कहा  गया  है  ;

 कौर  ;

 (ग)  यदि  हां,  तो  उसमें  क्या  (.]  बातें
 उठाई  गई  हैं  कौर  उस  ह  हि)  कली
 असीरिया  है  ?  है
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 भ  सर जा लय  और  कामिक  दिमाग  में

 राज्य  मन्त्री  (ली  राम  निवास  सीधा):  (क)
 L96L  के  जनगणना  आंकड़ों  के  अनुसार  भारत

 में  0,21  लाख  नेपाली  भाषी  लोग  हैं  ।

 (ख)  जी  हां,  श्रीमान्‌  ।

 (ग)  ज्ञापन  में  दी  गई  पुरुष  बातें  ये  हैं  कि

 नेपाली  भाषा  को  निम्नलिखित  आधारों  पर

 संविधान  की  आठवीं  अनुसूची  मे  शामिल  किया

 जाय  im

 (i)  नेपाली  भाषा  भारत  के  लगभग

 50  लाख  लोगों  द्वारा  बोली  जाती

 है  i

 (४)  नेपाली  भाषा  दार्जिलिंग  और  आस-

 पास  के  अन्य  क्षेत्रों  के  एक  बड़ें

 भाग  के  लोगों  की  मुख्य  भाषा

 है  ।  नेपाली  भारत  के  घनिष्ठ

 मित्र  नेपाल  की  राज्य  भाषा  है

 कौर  यह  भूटान  तथा  सिक्किम  के

 अधिकांश  लोगों  द्वारा  बोली  जाती

 है  इन  देशों  के  सामाजिक,  राज-

 नैतिक  और  सास्कृतिक  सम्बन्ध

 भारत  के  साथ  बहुत  गहरे  और

 बड़े  मजबूत  हैं।

 (iii)  देश  की  नेपाली  भाषी  जनसख्या

 भारत  की  सुरक्षा  का  प्रधान  अश

 है  और  वे  भारत  के  राजनीतिक

 जीवन  में  एक  बड़ी  भूमिका  अदा

 करते  हैं  ।

 (iv)  नेपाली  भाषा  लोगों  को  सामाजिक

 विकास  तथा  संस्कृति  व  भाषा  के

 विकास  के  लिए  सुविधाएं  नहीं
 मिल  रहो  हैं

 ज्ञापन  में  दिये  गये  प्रस्ताव  अतीत  में  भी

 प्राप्त  हुए  थे  ।  भारत  सरकार  का  यह  निश्चित

 मत  है  कि  राष्ट्र  के  विस्तृत  हित  में  संविधान

 को  आठवीं  सूची  का  विस्तार  नहीं  कियां  जाता

 चाहिए  |
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 चौथी  योजना  के  दौरान  मध्य  प्रदेश  में  सीमेंट

 कारख़ाने  की  स्थापना

 i407.  oft  गंगा जरण  दीक्षित  :  क्‍या

 भौगोलिक  विकास  मंत्री  यह  बताने  की  कृपा

 करेंगे  कि  :

 (क)  क्‍या  चौथी  पंचवर्षीय  योजना  के

 अन्तर्गत  मध्यप्रदेश  मे  सीमेट  का  एक  कारखाना

 खोलने  का  सरकार  का  प्रस्ताव  है  ;  और

 (ख)  यदि  हा,  तो  उसकी  लागत  क्‍या

 होगी  तथा  उससे  क्ति ने  व्यक्तियों  को  रोजगार

 मिलेगा  ?

 औद्योगिक  बिकास  सरता लय  सें  उप-सन्नी

 (६ | इ  सिद्धेश्वर  प्रसाद:  (क)  मेहर  (मध्य

 प्रदेश)  में  एक  2,00,000  विधिक  क्षमता

 बाला  सीमेंट  का  सयंत्र  सीमेंट  कारपोरेशन

 आफ  इण्डिया  लिमिटेड  द्वारा  चालू  किया

 जा  चुका  है।  1,86,060  मी०  टन  विधिक

 ब्लास्ट  फर नेस  स्लैम  सीमेट  बनाने  हेतु  एकक  के

 पर्याप्त  विस्तार  का  प्रस्ताव  स्वीकृत  कर  दिया

 गया  है  तथा  औपचारिक  मंजूरी  जारी  हो

 रही  है  ।

 (ख)  मेहर  की  पाया  विस्तार  योजना

 पर  2h)  लाख  रुपये की  )  व्यय का  अनु-
 मात  है  तथा  इससे  05  5  नयों  को  रोजगार

 मिलने  की  आशा  है  t

 साइलेंस ों  के  लिए  मध्य  प्रदेश  से  प्राप्त  अभियोग

 अचेतन-पत्र

 I408.  of  भंग्राजरण  दीक्षित  :  कया

 औद्योगिक  विकास  मंत्री  यह  बतासे  की  छुपा
 करेंगे  कि  :

 (क)  किस  उद्योगों  के  लिए  औद्योगिक

 लाइसेंस  दिये  जाने  के  लिए  मध्य  प्रदेश'  सरकार

 को  आवेदन-पत्र  भेजे  हैं  तथा  जिन  पर  केन्द्रीय
 सरकार  &  मिरषणय  नहीं  किया  हैं  ;
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 (a)  उनमें  से  प्रत्येक  पर  कितनी  पूंजी
 लगाने  का  प्रस्ताव  है  ;  और

 (ग)  उनको  अनिर्णीत  रखने  के  क्‍या

 कारण  हैं  ?

 औद्योगिक  विकास  वस्त्रालय  में  उप-मिस्त्री

 (भी  सिद्धेश्वर  प्रसाद)  :  (क)  और  (ख).
 औद्योगिक  लाइसेंस  हेतु  आवेदन  पत्र  आमतौर

 पर  पार्टियों  से  सीधे  ही  प्राप्त  किये  जाते  है  ।

 LO7]  लक  मध्य  प्रदेश  से  प्राप्त  आवेदन  पत्र

 में  से  8७  आवेदन-पत्र  अनिर्णीत  पड़े  है।  इनमे

 से  1968  का  एक,  969  के  2,  970  के

 5  और  l97]  के  68  आवेदन-पत्र  हैं  ।

 अनिर्णीत  आवेदन-पत्तों  का  ब्यौरा  आमतौर  पर

 नहीं  बताया  जाता  है  t

 (ग)  औद्योगिक  लाइसेंस  के  आवेदन-

 पत्रों  पर  विचार  करने  मे  प्रस्ताव  के  विभिन्‍न

 पहलू  पर  विस्तृत  रूप  से  जाच  करने  को

 आवश्यकता  होती  है  और  विभिन्‍न  कारणों  से

 किसी  भी  आवेदन  पर  निर्णय  लेने  मे  विलम्ब

 होता  है  ।  इन  कुछ  मामलो  मे  आवजेदन-पत्रो  मे

 आवश्यक  विवरण  नहीं  दिया  होता  है  और

 अतिरिक्त  जानकारी  मानी  पड़ती  है।  कुछ
 अन्य  मामलो  से  सम्पूर्ण  उद्योग  के  विषय  में

 नीति  सम्बन्धी  निर्णय  लेना  पड़ता  है  ।  स्पष्ट रूप

 से  यह  बताना  कठिन  है  कि  अनिर्णीत  मामलों

 पर  कब  तक  निर्णय  लिया  जायेगा  किन्तु
 सरकार  लाइसेंस  के  सभी  आवेदन  पत्रों  का

 हीनता  से  निपटारा  करने  की  आवश्यकता  के

 प्रति  सजग  है  और  इस  बात  का  सुनिश्चय  करने

 के  लिए  हर  प्रयत्न  किया  जा  रहा  है  कि  यथा-

 सम्भव,  आवेदन-पत्रों  के  प्राप्त  होने  की  तिथि

 से  या  आवेदन  पार्टी  से  पूर्ण  जानकारी  प्राप्त

 होने  की  तिथि  से,  जो  भी  बाद  में  हो  तीन
 महीनों  कों  अवधि  के  अंदर  लाइसेंस  के  आवे-

 दन  पन्नों  पर  निर्णय  लिया  जाय  t

 wen  द...  जोशी  हारा  लिखित  'वन-मानव'

 में  हिलेरी  बेची-शिलाओं  पर  लगाये  गये  लचन

 $409.  कमी  |... ड  द...  कहरुवा  :  कया
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 गृह  मंत्री  यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  क्‍या  सरकार  का  ध्यान  श्री  कृष्ण
 पसन्द  जोशी  द्वारा  लिखित  “वन  मानव”  नामक

 पुस्तक  की  ओर  दिलाया  गया  है  ;

 (ख)  क्या  इस  पुस्तक  में  हिन्दू  देवी"

 देवताओ  पर  ग्रम्भीर  लाइन  लगाये  गये  हैं  ;
 और

 (ग)  इस  पुस्तक  को  प्रतिबन्धित  करने  के

 लिये  सरकार  द्वारा  क्या  कदम  उठाये  जा  रहे

 हैं
 ?

 गृह  सम जा लय  में  राज्य  मन्त्री  (की  राम

 निवास  सीधा)  :  (क)  जी  हां,  श्रीमान्‌  ।

 "वन  मानव”  पुस्तक  के  लेखक  का  नाम  गणेश

 चन्द्र  जोशी  है  ।

 (ख)  और  (ग).  पुस्तक  की  प्रतियां  सर-

 कार  द्वारा  दण्ड  प्रक्रिया  सहित  की  धारा

 99  क  के  अन्तर्गत  राजस्थान  सरकार  द्वारा

 जारी  की  गई  अधिसूचना  स०  7(l)  एच०

 ए०/72  दिनाक  i0-2-72  के  अन्तर्गत  इस
 आधार  पर  जब्त  कर  ली  गई  हैं  कि  इसमें  कुछ
 व्यक्तियो  की  धार्मिक  भावनाओं  को  आधार

 पहुचाने  वाली  सामग्री  निहित  है

 Experts  Group  on  Education

 4I0  SHRI  8.  K.  DASCHOWDHURY  :
 SHRI  D.  ह  JADEJA:

 Will  the  Minister  of  PLANNING  be  plea-
 sed  to  state:

 (a)  whether  any  Experts  Group  was  set
 up  by  the  Planning  Commission  on  education
 to  formulate  proposals  for  the  Development
 of  education  in  the  Fifth  Five  Year  Plan:
 and

 (b)  the  main  discussions  held  and  the
 suggestions  made  by  that  Group  and  iraple.
 mented  ?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  PLANNING  (SHRIMOHAN
 DHARIA):  {a)  Yes,  Sir,  Planning  Com
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 mission  have  set  up  a  Steering  Group  and  ।
 Task  Forces  to  formulate  proposals  for  the
 development  of  Education  in  the  Fifth  Five
 Year  Plan  in  the  light  of  the  progress  expect-
 ed  to  be  achieved  at  the  end  of  the  Fourth
 Five  Year  Plan  and  against  the  perspective
 of  overall  development  envisaged  for  the
 futare.

 (७)  The  meetings  of  the  Steering  Group
 and  the  Task  Forces  which  have  been  recent-
 ly  constituted  are  yet  to  be  held.

 Creation  of  a  Department  to  tackle
 Poallation

 14h.  SHRI  VEKARIA:  Will  the  Mini-
 ster  of  SCIENCES  AND  TECHNOLOGY  be
 pleased  to  state  :

 (a)  whether  Government  propose  to
 organise  a  department  to  tackle  pollution  ,
 and

 (b)  #  so,  the  salient  features  and
 jobs  to  be  undertaken  by  the  Department

 THE  MINISTER  OF  PLANNING  AND
 MINISTER  OF  DEPARTMENT  OF  SCI.
 ENCE  AND  TECHNOLOGY  (SHRI  C.
 SUBRAMANIAM):  (a)  and  (bh)  The
 Government  have  recently  estabhshed  a
 National  Committee  on  Environmental  Plan-
 ning  and  Coordination  with  a  whole-tume
 Chairman  and  consisting  of  non-officials  to
 keep  under  constant  review  the  whole  field  of
 environmental  conservation  and  improvement
 and  to  make  recommendations  to  the  Govern-
 ment  on  all  aspects.  It  has  also  been  decided
 to  set  up  an  Office  of  Environmental  Planning
 and  Coordination  with-in  the  Department  of
 Science  and  Technology  which  will  service  the
 Committee.  For  the  present  the  Government
 do  not  propose  to  organise  a  separate  depart-
 ment  to  tackle  the  problem  of  pollution.

 टाटा  जवाबदारी  उन्मूलन  विधेयक

 4]2.  |... ह  रामावतार  शास्त्री  :  कया  यह
 मंत्री  राष्ट्रपति  की  स्वीकृति  हेतु  बिहार में
 विचाराधीन  टाटा  जमींदारी  उन्मूलन  विधेयक

 के  थारे  में  22  नवम्बर,  97]  के  तारांकित
 ह... ड  सस्य  65

 के  उत्तर के  सम्बन्ध सें  बह
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 बताने  की  कृपा  करेंगे  कि  :

 (क)  क्‍या  इस  सम्बन्ध  में  केन्द्रीय  सरकार
 से  बिहार  सरकार  को  कोई  सुझाव  दिया  था
 और  यदि  हां,  तो  उसका  ब्यौरा  क्‍या  है  ;

 (@)  कया  इस  सम्बन्ध  में  बिहार  सरकार
 ने  पुनः  कोई  संबोधित  सुझाव  भेजा  है  ;  और

 (ग)  यदि  हा,  तो  उसके  बारे  में  सरकार

 की  क्या  प्रतिक्रिया  है  ?

 गह  सम्त्रालय  में  राज्य  सन्तरी  (भी  कृष्ण
 गिर्द  पिता:  (क)  बिहार  भूमि  सुधार  (शो-

 घन)  विधेयक,  1970,  I6-3-97]  को

 राष्ट्रपति  के  इस  सन्देश  के  साथ  लौटा  दिया

 गया  था  कि  विधेयक  पर,  उन  कठिनाइयों  को

 दूर  करने  की  दृष्टि  से  पुनर्विचार  किया  जाये,
 जो  पिछली  तिथि  से  इसे  लागू  बनने  एव
 औद्योगिक  उपक्रमों  के  सचालन  के  सम्बन्ध  मे

 उत्पन्न  हो  सकती  है  ।

 (व)  जी  नही,  श्रीमान्‌  ।

 (ग)  प्रश्न  नहीं  उठता

 Instructions  to  Minimise  Imports

 1413,  SHRI  B.  K.  DASCHOWDHURY  :
 SHRI  R.  P.  YADAV:

 Will  the  Minister  of  INDUSTRIAL
 DEVELOPMENT  be  pleased  to  state:

 (a)  whether  any  instructions  have  been
 imued  to  the  industrialists  for  minimising
 imports  ;

 (b)  Mf  1,  the  salient  features  thereof  and
 the  reasons  therefor  ;  and

 (c)  the  progress  achieved  in  this  regard  ?

 THE  DEPUTY  MINISTER  IN  ह ५.
 MINISTRY  OF  INDUSTRIAL  DEVELOP.

 ve  पं
 SINDHESHWAR  PRASAD)  :

 ry  et,  .  !  ि
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 (b)  Import  substitution  is  one  of  the

 objectives  of  national  policy,  which  aims  at

 achieving  the  maximum  degree  of  self  suffici-

 ency  in  industrial  production.  Some  of  the

 basic  measures  which  have  been  suggested
 are  t-

 (i)  Substitution  of  imported  raw  mate-

 rials,  components  and  spare  parts
 with  indigenously  manufactured
 materials.  and  components  of  same

 specificationa  or  of  comparable
 specifications.

 (ii)  Reduction  in  the  consumption  of
 ‘  imported  raw  materials  and  compo-

 nents  per  unit  of  production.

 Progressive  change  over  in  the  pro-
 duction  of  chemicals  and  chemical

 products  from  intermediates  to  their

 production  from  basic  raw  materials  ;
 and

 (i)

 Accelerauon  of  phased  manufactur-

 ing  programmes  to  achieve  a  greater
 indigenous  content  in  the  shortest
 possible  time.

 (»)

 Avoidance  of  entering  into  package
 deals  with  foreign  collaborators/
 consultants  for  undertaking  turn-key
 jobs.  Import  of  process  know-how,
 only  where  absolutely  necessary,  which
 should  be  suitably  adjusted  to  indi-

 genous  designing,  engineering  and
 fabrication  capabilities.

 (v)

 (c)  Saving  in  foreign  exchange  through
 in  the  foreign  exchange  component  of  pro-
 duction  during  969  to  97  is  as  follows:-

 Year  Foreign  exchange  Saving  in  foreign
 component  of  exchange  through
 production  in  %  reduetion  of  for-

 eign  exchange
 component  of  pro-
 duction  (in  Rs.
 Crores)

 r869  8.3  0.4

 4970  8.2  42.3

 ov  7,48
 24.2

 -
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 अखबारी  |... ल  सम्बन्धी  परामर्श  समिति  का

 अधिवेशन

 L44,  शी  जगस्ताथराय  जोशी  :

 शी  झारखंड  राय  :

 क्या  सुचना  और  प्रसारण  मंत्री  यह  बताने

 की  कृपा  करेंगे  कि  :

 (क)  क्‍या  सरकार  ने  समाचार-पत्रों  पर

 l0  gear  का  बन्धन  लगाने  और  अखबारी

 कागज  सम्बन्धों  परामर्श  समिति  के  प्रतिवेदन  में

 उठाई  गई  बातों  के  सम्बन्ध  में  निर्णय  ले  लिया

 है  ;  और

 (ख)  इस  निर्णय  का  समाचार-पत्र  उद्योग,

 उसके  कर्मचारियों  और  पाठकों  पर  क्या  प्रति-

 क्रिया  तथा  प्रभाव  पड़ा  ?

 सूचना  और  प्रसारण  मंत्रालय  में  उपन्मस्त्री

 कभी  करंबीर  सिह):  (क)  अखबारी  कागज

 सलाहकार  समिति  को  सिफारिश  पर  यह  निर्णय

 किया  गया  था  कि  जनवरी-मार्च,  972  की

 तिमाही  के  लिए  अखबारी  कागज  का  आवंटन

 समाचार-पत्र  को  उसके  पृष्ठों  परन्तु  अधिक  से

 अधिक  1  पृष्ठों  क ेआधार  पर  किया  जाये।

 इस  निर्णय  के  अधीन  समाचार-पत्रों  के  लिये

 यह  जरूरी  नहीं  था  कि  वे  02  अधिक  पृष्ठ
 न  छापें।  समिति  के  अन्य  सुझाव  जांच  और

 यथासमय  आवश्यक  कार्रवाई  के  लिए  हाथ  में

 लिए  गए।

 (ख)  10  पृष्ठों  का  प्रतिबन्ध  लगते  के

 बाद
 20  से  अधिक  पृष्ठ  छापने  वाले  समाचार-

 पत्रों  ने  पृष्ठों  की  संस्था  कम  कर  दी,  परन्तु
 समान  रूप  से  नहीं।  भिन्न-भिन्न  समाचार-

 पत्रों  द्वारा  वास्तव  में  कम  की  गई  संख्या  अलग-

 अलग  है।  सम्बन्धित  समाचार-पत्रों  कौ  कीमतों
 में  कोई  परिवर्तन  नहीं  हुआ  है।  समाचारों  को
 दिये  जाने  बाले

 स्थान  के  अनुपात,  में  कोई

 महत्वपूर्ण  अन्तर  नहीं हुआ  है।  जहाँ शक  हरे-
 कार  को  पढ़ा

 है,  इस  निर्णय  के.  आरे  में  /शुल्कों
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 की  कोई  विशिष्ट  अभिक्रिया  नहीं  हुई  है।

 तथापि,  समाचार-पत्र'  उद्योग  के  विभिन्‍न  वर्षों

 के  कर्मचारियों  ने  विभिन्‍न  रंग  से  अपनी  प्रति-

 किया  व्यक्त  को  है।  सामान्यतया  वे  कुछ  बड़े

 समाचार-पत्रों  द्वारा  व्यक्त  किये  गये  इस  दृष्टि-
 कोण  की  पृष्ठ  प्रतिबन्ध  से,  कर्मचारियों  की

 छोटी  हो  सकती  है,  पर  चिन्ता  व्यक्त  करते  हैं  t

 Feature  Film  on  Pak  Atrocities  in
 Bangla  Desh

 I4I5.  SHRI  B.  N.  NAIK  :  Will  the
 Minister  of  INFORMATION  AND  BROAD-
 CASTING  be  pleased  to  state  :

 {a)  whether  Government  are  sponsoring
 or  assisting  in  the  preparation  of  a  feature
 film  to  depict  the  atrocities  perpetrated  by
 Pakistani  occupation  forces  in  Bangla  Desh

 during  March-December,  973  ;

 (b)  if  so,  the  main  features  of  the  film  ;
 and

 (c)  the  expenditure  to  be  incurred  on  the

 project  and  stage  at  which  the  project  stands
 at  present  ?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  INFORMATION  AND

 BROADCASTING  (SHRI  DHARM  VIR

 SINHA):  (a)  Sever  full  length  documenta-
 ries  which,  inter  elia  drpict  the  atrocities

 perpetrated  by  Pakistani  occupation  forces  in

 Bangla  Desh  during  March-December  1971,
 have  been  pruduced  by  or  with  the  support
 of  the  Films  Division.

 These  films  are  २

 (I)  Sonar  Bangla

 (2)  Date  Line  Bangla  Desh

 (3  to  7)  Indian  News  Review-Diary  on
 Bangla  Desh-—Parts  I-V.

 (b)  and  ©.  Do  not  arise.

 of  Corruption  against  a
 former  Union  Minister  of  Law

 34i6.  SHRI  JYOTIRMOY  BOSU:  Will
 the  PRIME  MINISTER  be  pleased  to  state  :

 (३)  when  the  ©.  है,  I.  started  investign-
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 tions  into  the  allegation  of  corruption  against
 a  former  Central  Law  Minister  and  whether
 any  interim  report  had  been  submitted  to  the
 Government  ;

 {b)  if  so,  what  action,  if  any,  had  been
 taken  on  the  said  interim  reports  ;  and

 (ec)  whether  the  final  report  has  already
 been  submitted,  if  so,  the  main  findings  of
 the  C.  8,  I.  and  the  action  taken  on  the
 final  report  ?

 THE  PRIME  MINISTER,  MINISTER
 OF  ATOMIC  ENERGY,  MINISTERY  OF
 ELECTRONICS,  MINISTER  OF  HOME
 AFFAIRS  AND  MINISTER  OF  INFORMA-
 TION  AND  BROADCASTING  (SHRIMATI
 INDIRA  GANDHI):  (a)  to  (e).  The  CBI
 registered  on  7.5.I968  a  case  tu  investigate
 certain  allegations  involving  a  former  Law
 Minister  in  Basumati  case.  The  investigation
 is  still  incomplete  From  tme  to  tite,
 Government  has  been  kept  informed  of  its
 progress,

 Per  Capita
 ee

 the  Country  in
 I

 447.  SHRI  CHINTAMANI  PANI.
 GRAHI:  Will  the  PRIME  MINISTER  be
 pleased  to  state  the  per  capita  income  in
 and  the  rise  as  campared  १७  1968-69  ?

 THE  PRIME  MINISTER,  MINI.
 STER  OF  ATOMIC  ENERGY,  MINISTER
 OF  ELECTRONICS,  MINISTER  OF  HOME
 AFFAIRS  AND  MINISTER  OF  INFORMA-
 ‘TION  AND  BROADCASTING  (SHRIMATI
 INDIRA  GANDHI):  The  provisional  esti-
 mate  of  per  capita  income  of  Indiain  969-70,
 as  prepared  by  the  Central  Statistical  Organi-
 sation,  was  Rs,  589.3  at  current  prices  and
 Rs,  339.4  at  constant  prices.  The  catimate  of
 per  capita  income  at  constant  (1960-61)  prices
 indicates  a  rise  of  2.9  per  cent  compared  with
 the  corresponding  estimate  of  Rs.  329.9  for
 1968.69,

 Fands  for  Development  of  Eastern  Zone

 1418,  SHRI  BHOLA  MANJHI:  Wilt
 the  Minister  of  PLANNING  bo  plezsed  to
 state  $

 (a)  whether  at  a  recent  executive  mects
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 ing  of  the  Federation  of  Indian  Chamber  of
 Commerce  and  industry,  ह!  was  decided  that

 special  interest  be  taken  in  the  development
 of  India’s  Eastern  Zone  including  West

 Bengla  ;

 (b)  whether  this  decision  hay  been  taken

 by  Federation  of  Indian  Chambers  of  Corn-
 merce  and  Industry  in  the  context  of  the  new

 powibihties  they  expect  in  investment  in

 Bangla  Desh  ,  and

 tothe  reacgen  oof  the  Gauserninent  an
 this  matter?

 1111.  MINISTER  OF  STATE  IN  THB
 MINISERY  OF  PLANNING  =  /  SHRI
 MOHAN  DHARIA,;  4  to  /c)  6  infur-
 mation  ts  still  awaited  from  the  fc  detation
 of  Indian  Chambers  of  Commerce  and  Indus-
 11%

 Lose  Due  to  unauthorised  transaction  in
 Foreign  Exchange

 i449  SHRIN  K  SANGHI
 SHRI  BISHWANATH
 JHETUNWALA

 JHIUN-

 Will  the  PRINT}
 to  state  *

 MINISTER  be  pleased

 (a)  whether  anv  assessment  of  foreign
 exchange  loss  suffered  on  account  of  unau-
 thorised  exchange  in)  the  country  has  been
 made  ,

 (b)  whether  the  Government’s  attention
 has  been  drawn  to  the  newseitcm  in  the
 Hindustan  Timea  dated  the  [6th  February,
 972  which  gives  the  methodulogy  of  opcra-
 tion  of  the  exchange  racket  in  the  capital
 involving  exchange  of  a  large  amount  of
 U.S.  Dollars  per  dav,  m  the  Connaught
 Circus  area  ;  and

 (c)  what  concrete  steps  are  being  taken
 to  curb  the  menace  and  the  results  achieved
 so  far  ?

 THE  MINISTER  OF  STATE  IN  THE

 MINISTRY  OF  HOME  AFFAIRS  AND  IN

 THE  DEPARTMENT  OF  PERSONNEL

 (SHRI  RAM  NIWAS  MIRDHA):  (a)  Its
 difficult  to  arrive  at  any  assessment  of  the
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 extent  of  loss  of  foresgn  exchange  on  account
 of  illegal  transactions.

 (b)  Yes,  Sir

 (९)  The  Directorate  of  Enforcement  take
 action  in  accordance  with  law  m_  specific
 cases  of  violations  that  come  to  notice,
 Appropriate  legislative  and  administrative
 measures  are  taken  from  time  to  time  to  curb
 siolanons  of  Foreign  Lxchange  Regulations.

 Indication  regarding  Quantity  of  Tooth
 Paste  on  the  Tubes

 i420  SHRI  D.  P  JADEJA  Will  the
 Mister  of  INDUSTRIAL  DLVELOPMENT
 be  pleased  to  state

 manufac
 indicating  the

 {a)  whether  the  tooth-paste
 turers  aie  exempted  from
 quanuts  of  paste  on  the  tubes  ,

 (b)  भी  not,  the  manufacturers  which  do
 not  indicate  the  quantity  on  the  tubes  ,

 (re)  whether  any  manulacturer  has  been
 prosecuted  on  this  account  ,  and

 (d)  af  so,  the  namcs  of  these  manufac-
 turrrs  '

 THL  DEPUTY  MINISIER  IN  THE
 MINISFRY  OF  INDUSTRIAL  DEVELOP-
 MENT  (SHRI  SIDDHESHWAR  PRASAD)  .
 (a)  Under  the  Drugs  &  Cosmetics  Rules,
 the  net  contents  are  required  to  be  capressed
 in  terms  of  weaght  on  the  outer  Jable  provi-
 ded  the  net  content  of  the  solid  or  semi
 solid  casmetic  does  not  exceed  30  grams

 (b)  The  infomation  is  being  collected
 and  will  be  laid  on  the  table  of  the  House.

 (6)  No,  Sir.

 (d)  Doea  not  arise,

 Per  capita  income  in  the  States  and  in
 the  whole  country

 1421.  SHRI  JAGANNATHRAO  JOSHI:
 Wdl  the  PRIME  MINISTER  be  pleased  to
 state  the  average  per  capita  income  in  cach
 State  and  in  the  whole  country  for  the  last
 three  years  ?
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 THE  PRIME  MINISTER,  MINISTER
 OF  ATOMIC  ENERGY,  MINISTER  OF
 ELECTRONICS,  MINISTER  OF  HOME
 AFFAIRS  AND  MINISTER  OF  INFORMA-
 TION  AND  BROADCASTING  (SHRIMATI
 INDIRA  GANDHI):  The  available
 estimates  of  per  capita  income  of  various
 States,  prepared  by  the  respective  State
 Statistical  Bureaux,  and  the  estimates  of  per
 capita  national  incume  for  the  country,  pre-
 pared  by  the  Central  Statistical  Organisatys  ,
 are  given  in  the  statement  laid  on  the  Table
 of  the  House.  [Placed  in  Librar}.  See  No,  LT-
 1571/72}.  Owing  to  differenee,  im  concepts
 source  materials  used.  inethodology  aad  the
 base  years,  the  per  captta  income  estimates  of
 States  are  not  comparable  among  the  States
 or  with  the  estimate  for  all-Tndia.

 Order  for  H.  M.  T.  Machines  from  U.  S.
 Firm

 1423,  SHRI  K.  M.  MADHUKAR  Will
 the  Minister  of  INDUSTRIAL  DEVELOP.
 MENT  be  pleased  to  state  :

 (a)  whether  a  U.S.  firm  has  placed  a
 big  order  for  प्  M.  T.  machines  recently  ;
 and

 (bi  if  so,  an  account  of  the  order  and
 the  term,  and  conditions  thereof  /

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  INDUSTRIAL  DEVELOP.
 MENT  (SHRI  SIDDHESHWAR  PRASAD,
 (a)  and  (by,  H.  M.  द  has  received  a  fume
 order  for  90  nuinbers  of  machine  tool  valued
 at  approximately  हुर  36  lakhs  from  a  US
 firm.  This  is  a  part  of  a  fetter  of  intent
 received  by  them  from  the  US  firm  for  हम
 machines  valued  at  approximately  |  ¢rore,
 Further  orders  against  this  letter  of  intent
 will  follow  on  month  to  month  basis  depend-
 ing  upon  the  actual  turnover  in  the  U.S.  A

 Posting  of  I.  A.  S.  Officers  out  of  their
 own  States

 1424,  SHRI  SHASHI  BHUSHAN  :  Will
 the  PRIME  MINISTER  be  pleased  to  state  ;

 (a)  whether  there  is  a  convention  that
 20  L  lon  8.,  LA.S8.  and  IR.  8.  Officer  is
 generally  posted  ata  place  which  is  outside
 that  particular  State  tu  which  he  belongs  ;
 and
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 (b)  if  so,  the  reasons  therefor  ?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  HOME  AFFAIRS  AND  IN
 THE  DEPARTMENT  Of  PERSONNEL
 (SHRI  RAM  NIWAS  MIRDIL\)  :  ७)  and
 fb».  No,  80.  Butas  far  ४५  the  I.  ALS.  is
 concerned,  the  principles  of  allocation,  inter-
 alin,  provide  for  the  allotment  of  candidates
 to  their  Flom=  State,  only  upto  50%,  of  the
 varancies  i  a  particular  year

 Funds  Provided  for  the  Developmental
 Activities  of  Hill  Districts  of  Uttar

 Pradesh

 425  SHRI  NARENDRA  SINGL
 BISHT  :  Will  the  Miruster  of  PLANNING
 be  pleased  to  state.

 ra,  whether  funds  provided  for  the  deve.
 jopmental  acavities  of  the  Fait  Districts  of
 Uttar  Pradesh,  through  the  Hill  Development
 Board  are  very  meagre  as  compared  ६७  what
 the  Government  of  India  ७  spending  tor  the
 development  of  Kashmi:,  Himachal  Pradesh,
 Meghalaya,  Nagaland.  Arunachal  Pradesh,
 Manipur,  Tnpura  and  other  tally  teas  of
 the  country  ;  and

 (hi  aif  so  the  per  capita  expenditure
 bring  made  fir  the  development  of  full  areas
 of  Uttar  Pradeste  viseaevis  other  hilly  reguinty
 of  the  country  ?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  =O!  PLANNING  =  (SHRI
 MOHAN  DHARIA)  :  (a)  and  (b).  There
 can  be  no  direct’  Comparison  between  outlays
 for  particular  districts  in  a  State  and  outlays
 for  State  Governments  or  Union  Territories
 as  a  whole.  ‘The  Planning  Commission  only
 fixes  the  outlays  and  broad  sectoral  composi-
 tion  for  the  plans  of  each  State  and  Union
 Territory,  and  not  for  particular  areas  or
 districts  therein.  However,  the  problem  of
 inadequate  development  of  many  hill  tracts
 has  been  engaging  the  attention  of  the  Plans
 ning  Commission.  A  Special  Team  has  been
 set  up  to  study  this  problem  in  depth.  Based
 on  the  findings  of  this  Team  it  is  hoped  that
 it  will  be  possible  to  work  towards  a  more
 balanced  development  of  the  plains  and  the
 hilly  regions,  not  unly  in  Uttar  Pradesh  but
 alsu  in  the  rest  of  the  country.
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 fees  महानगर  परिषद  धारा  केमदीय  सरकार

 को  अनुमोदन  के  लिए  भेजे  गए  विधेयक

 l426  श्री  हुकम  चन्द  कछवाय  :  क्‍या

 गृह  मंत्री  ह: 0:  बताने  की  कृपा  करेगे  कि  :

 (+)  दिल्‍ली  महानगर  परिषद  ने  गलत

 तान  वर्षों  से  हिलने  विधेयक  केन्द्रीय  सरकार  के

 पास  अनुमादन  के  [ये  भेज  ,  और

 (ख)  चोन्द्राय  सरका  ने  उनमे  से  मिलने

 विधायक  का  auEla  ar?

 गृह  मंत्रालय  में  राज्य  मंत्री  (श्री  कृष्ण

 चना  पन्त)  (कि  और  (ख)  छ  विधायक  मे

 से,  जिनके  बार  में  महानगर  परिषद  द्वारा  गत

 तीन  वर्षा  मे  सिफारिश  हम  गई  थीं,  ण्

 बिहार।  खातून  के  रूप  मे  अधिनियमित  हो  गया

 है  |  शेष  विद्या।,  सम्बन्धित  मंत्रालय  अथवा

 विभाग  द्वारा  शायवाडहा  को  विभिन्‍न  अवस्थाओं

 पर  हैं  ।

 आत्महत्या  के  मामलो  में  बिधि  के कारण

 427  श्री  हुकम  चन्द  कछवाय  :  तथा

 गृह  मी  यह  बतान  का  कृपा  करेगे  कि

 (4)  क्‍या  भारतीय  पुलिस  के  अनुसंधान
 विभाग  न  देग  मे  आत्महत्याओं  मे  हों  रहा

 वृद्धि  के  कारणों  का  पता  लगाने  के  लिये  कोई

 सर्वेक्षण  किया  है  ,

 (ख)  यदि  हा,  तो  उसका  क्‍या  परिणाम

 निकला  ;  और

 (ग)  बचे  970  और  97  में  देर  में

 आत्महत्या  के  कितने  मामले  प्रकाश  में  लाये

 गये  हैं  ?

 चहु  संजा लय  में  राज्य  मंत्री  (शो  कृष्ण
 ध... ड  पस्ती:  (क)  जोर  (ख).  पुलिस,  अनुसंधान
 तथा  विकास  ब्यूरों  द्वारा  प्रति  वर्ष,  राज्य

 सरकारों  तथा  सच  राज्य  क्षेत्र  प्रधानों  से
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 प्राप्त  सूचना  के  आधार  पर,  देश  में  आत्म-

 हत्या  की  घटनाओं  तथा  कारणों  के  सम्बन्ध  में

 आकड़ों  का  सकुरन  जिया  जाता  है  3966

 से  970  तक  की  पाच  वर्ष  की  अवधि  मे  प्रति

 100,000  जनसख्या  म  आत्महत्याओं  की  मात्रा
 76  से  बढ़  कर  88  हों  गई।  1966 #7

 37,848  आत्महत्याओं  की  तुलना  में  970

 में  आत्महत्याओं  की  संख्या  48,428  थी।

 आत्महत्याओं  के  मुख्य  तरण  परीक्षा  में  अस-
 फलता,  घरेलू  झगड़,  सम्पत्ति  सम्बन्धी  विवाद,

 दक बाजी,  गरीबी,  परमगति-न  लथा  असाध्य

 रागो  से  उत्पन्न  निराना  थी  1

 (ग)  L970  में  48,428  आत्महत्या

 हुई  था।  (97)  के  आकड़े  सीमित  कय  जा

 रहते।

 “अवन्ति का'”  द्वारा  अखबारों  कायम  की  कथित

 चोरबाजारी

 I4  '  श्री  हुकम  न्य  कछवाय  :  क्‍या

 सूचना  और  प्रसारण  मंत्री  यह  बताने  की  कृपा
 करेंगे  ि

 (7)  क्या  सवार  को  कुछ  संसद  सदस्यों

 से  कोई  शिकायत  मिला  है  फि  उज्जैन  से

 प्रकाशित  हिन्दा  दैनिक  “अवन्ति ता''  ने  अपने

 निर्धारित  अखबारी  कागज  को  चोरबाजारी  में

 बेच  दिया  है  ,  और

 (ख)  यदि  हा,  तो  इस  सम्बन्ध  में  सरकार

 ने  क्‍या  कार्यवाही  की  है  ?

 सूचना  और  प्रसारण  मन्त्रालय  में  उप

 मन्त्री  (शी  धर्मबीर  सिह)  :  (क)  माननीय

 सदस्य  से  ही  एक  शिकायत  प्राप्त  हुई  थी  कि

 दैनिक  बढ़ी  चढ़ी  परिचालन  संख्या  के  आधार
 पर  अखबारी  कागज  का  दावा  करता  रहा  है
 और  अतिरिक्त  मात्रा  का  उपयोग  दूसरों  के

 नाय  के  लिये  करता  रहा  है  और  उनसे  ऊचे

 दाम  वसूल  करता  रहा  है।
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 (a)  दैनिक  के  परिचालन  संख्या  सम्बन्धी

 क्लेम  की  छानबीन  पहले  की  गई  थी  और  बह
 माननीय  सदस्य  द्वारा  बताए  गए  आकड़ों  से

 काफी  अधिक  पाया  गया  था  4  बर्ष  1969-70

 और  970-71  में  दैनिक  को  आवटित  की

 गई  अखबारी  कागज  की  अतिरिक्त  मात्रा  वर्ष

 I97|-72  के  दौरान  संगठित  की  जा  चुकी

 है  ।  माननीय  सदस्य  को  स्थिति  से  अवगत  कर

 दिया  गया  था।  इस  विषय  में  हाल  ही  के

 उनके  पत्र  में  उठाये  गये  प्रश्नों  की  जाच  की

 जा  रही  है  ।

 Postal  Service  in  Rajasthan

 1429.  SHRIN.  &  SANGHI:  Will  the
 Minister  of  COMMUNICATIONS  be  pleased
 to  state  ;

 (a)  whether  the  number  of  persons  served
 by  a  Post  Office  in  Rajasthan  far  below
 the  all-India  average  ;  and

 (b)  ifso,  the  factors  responsible  for  the
 same  and  steps  proposed  for  expansion  of
 postal  facilities  in  Rajasthan  at  least  to  bring
 It  on  par  with  all-India  average  ?

 THE  MINISTER  OF  COMMUNICA-
 TIONS  (SHRI  H.  है- उ  BAHUGUNA::  (a:
 Yes  3  the  average  number  of  persons  served
 by  a  Post  Office  in  Rajasthan  iy  2769  against
 the  all-India  average  of  40I7

 {b)  ‘Ihe  number  of  persons  served  bv  a
 Post  Office  cannot  be  an  index  of  the  deve-

 MARCH  29,  972  ॥: 1. 8  Answers  56

 lopment  of  postal  facilities  in  the  area.  Howe
 ever,  the  entire  Barmer  and  Jaisalmer  Districts
 and  portions  of  Banswara,  Churu  and  Udai-
 pur  Districts  have  been  notified  as  backward
 areas  for  provision  of  postal  facilities  so  that
 they  can  be  provided  at  a  higher  limut  of
 loss

 Approval  of  Foreign  Collaboration
 Agreements

 I430  SHRIS  R  DAMANI
 SHRI  RAMKANWAR

 Will  the  Minster  of  INDUSTRIAL
 DEVELOPMENT  be  pleased  tu  state  :

 (६)  the  number  of  forengn  collaboration
 proposals  approved  during  171  ,

 (by  the  estimated  inflow  of  foreign  invest-
 ment  ब5  a  result  thercof,  country-wise,  and
 the  items  of  manufacture  ;  and

 (५)  the  estimated  outflow  of  forcign  ¢x-
 change  till  plans  are  commissioned  and  its
 percentage  to  the  capital  employed  ?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  INDUSTRIAL  DEVELOP-
 MENT  ‘SHRI  SIDDHESHWAR  PRASAD)  :
 (a)  The  tytal  nuinber  of  foreign  collabora-
 uuon  Cases  approved  during  the  year  97]
 was  245  out  of  which  the  number  of  cases
 involving  financial  participation  were  46.

 (b)  Estimated  foreign  investment  inval-
 vcd  in  46  cases  mentioned  above  and  the
 items  of  manufacture  are  as  under  :

 Si.  Name  of  the  Estimated  amount  Item  of  manufacture
 No  country  of  foreign  investment

 (Ra.  in  lakhs)
 ]  2  $  4

 °  France  1.20  Pharmaceutical  specialities
 2  Holland/Nether-  2  40  Rotary  screens  machinery,  consul-

 land.  tancy  engineering  etc.
 3.  Italy  67.50  Nylon  textile  yarn.
 4,  Japan  37.20  Power  tillers,  tuning  indicators  Dry

 cells,  Consultancy  Engineering  Osecin
 (Gelatine)  and  Dicalcium  Phosphate,
 Electrolytic  capacitors,

 5,  Sweden  4.87  Polyster  capacitors.
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 t  Switzerland

 50  70 8  U.S.A

 West  Gcrmany  44  I8

 ‘Total  983.8]

 (c)  It  is  difficult  to  indicate  the  likely
 outflow  of  foreign  exchange  till  the  industrial
 units  are  actually  set  up  with  foreign  colla-
 boration  as  the  payments  involved  are  nor-

 mally  spread  over  the  entire  period  of  the

 agreement  and  related  to  the  actual  turnover.

 Production  of  Commercial  Vehicles

 43l.  SHRI  S.  R.  DAMANI:  Will  the

 Chloramphenicol,  Specialued  High
 Pressure  Asbestos  Jomting

 Seals  ranging  from  Glass  to  Metal,
 ‘Tractors,  Gian  storage  silos,  Hydro-
 gen  Peroxad:,  [ractur  Mounted
 Rotavators,  Bulk  meters  couplings,
 Pneumatic  control  equipment,  Paper
 and  Pulp  making  plant,  Architec-
 tural  and  display  lighting.

 Alkyl-phenol,  Polyethere  _  polyols,
 Sorbitoll  manitol,  rubber  processing
 machinery  leather  foot  wear,  Ossein
 and  Di-calcium  phosphate,  John
 Deere’  tractors,  Centrifugally  cast
 alloy  steel  tubes  and  high  alloy  steel
 castings,  ceramic  package  and  subs-
 trates,  Herbicides,  Mica  capacitors,
 Consultancy  and  research  in  clectro-
 nics,  Harvestors,  Publishing  of  books.

 Stnp  packing  and  vacuum  forming
 machines,  tanning  auxiliaries  based
 on  enzymes,  printing  of  technical  and
 text  books  cte.,  erection  of  pulp
 plant,  power  tillers,  Fire  and  water
 proof  boards.

 Minister  of  INDUSTRIAL  DEVELOPMENT
 be  pleased  to  state  the  present  capacity,
 actual  production  and  target  for  the  Fourth
 Plan  for  commercial  vehicles  ?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  INDUSTRIAL  DEVELOP-
 MENT  (SHRI  SIDDHESHWAR  PRASAD):

 The  required  information  is  as  under  ;—

 Capacity  target  Present  licensed  Present  installed  Production

 capacity  capacity  i970  97]

 90,000  nos.  73,400  nos,  62,500  nos.  $9,969  nos,  40,865  nos.

 per  annum  per  annum  per  annum
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 Five  Year  Rural  Water  Supply
 Programme

 1432,  SHRI  ©.  CHITTIBABU  Will
 the  Minister  of  PLANNING  be  pleased  to
 state  :

 (a)  whether  the  Phinnamng  Comuussion
 has  received  a  Five-Year  Rural  Water  Supply
 Programme  and  if  so,  the  salient  features
 thereof  ,  and

 (b)  the  action  prop  sed  to  be  taken  by
 the  Planning  Comnmussion  fu.  inclu  ling  this
 programme  in  the  National  Pive-Year  Vian
 and  in  the  Annual  Plan  *

 IHRE  MINISLOR  OL  STALL  7४  THE
 MINISTRY  OF  PLANNING  (SHRI  \f0-
 HAN  DHARIA).  /  aun  (bo  थ  Fave
 Year  Rural  Water  Suppl  Programme  has
 been  recened  9५  the  Plann  Commision
 recently  from  duis  t  ommussion
 however,  been  consider  the  augmentation
 of  this  programme  as  a  part  of  advance  action
 on  the  Fifth  Plan

 3९९८  lias,

 2,  The  Rusal  Water  Supply  Progranune,
 is  already  a  patt  of  the  Five  Year  Plans
 The  Fourth  Five  Year  Plan  envisages  an

 outlay  of  neatly  Ry.  123,00  crores  For  States
 and  Union  Ferritornes  ‘The  hive  Year  Plan
 emphasises  that)  the  bulk  oof  this  provisian  be
 utihsed  for  ateas  of  acute  scarcity  In  the
 first  three  years  of  the  Tive  Year  Plan  (1909
 72)  States  have  spent  more  than  the  oathi
 approved  for  roal  water  supply  and  tous
 the  anaripated  expenditure  on  rural  water
 supply  is  expected  to  be  of  the  onder  of
 Rs.  50  crores,  which  is  more  than  the  expen-
 diture  dung  the  previous  eighteen  years,
 Some  of  the  States  are  alw  taking  steps  to
 augment  ther  plan  resources  by  obtanung
 Joan  from  the  Lite  Insurance  Corporation  of
 India.

 3.  To  enable  the  States  to  deal  with
 these  programmes  ma  more  effective  and
 planned  manner,  Central  assistance  is  being
 given  to  them  thrceugh  a  Centrally  Sponsored
 scheme  for  special  investigation  chvisions  for
 rural  water  supply  and  a  Central  scheme
 under  which  UNICEF  asustarnce  is  being
 secured  in  the  form  of  00  tugh  speed  drilling
 ngs  suitable  for  hard  rocky  areas  Under  a
 new  Central  scheme  taken  up  in  J97]-72  for
 providing  employment  to  the  educated  unem-
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 ployed,  Planning  and  Design  Units  are  being
 set  up  in  the  vanous  States  for  preparation  of
 detailed  plans  and  estimates  for  rural  water
 supply  schemes.

 4  Under  the  overall  budget  provision  for
 special  welfare  schemes,  anothe:  new  scheme
 wy  bemg  evulved  for  accelerating  the  rural
 water  supply  programme  m=  1972273,  It  as
 proposed  to  provide  for  schemes  ty  the  tune
 of  र  20  crores  to  be  Ciken  up  by  the  States
 गा)  197273  under  this  speaial  programme
 Mlocauions  te  States  will  be  based  on  needs
 is  determined  by  the  number  of  villages  in

 Sct  aty  areas  amd:  villages  sulfemay  from
 cholera  or  gum  aeworn  onaifestatim  of  other
 specaal  problems  [he  aelatue  costs  of  pre
 viding  water  sapply  im  different  areas  wall  also
 be  taka  ante  account  States  will  be  exper-
 ted  to  diaw  up  schemes  ay  far  as  posible  on
 roonmpact  area  basty  Preference  will  be  given

 te  the  9  won  of  water  supply  to  the  we  sket
 sections  eich  as  the  tribals  Hearts  as  and
 other  baichward  |  3१४९६

 राज्य  विधान  सभा  के  चुनावो  भें  दंगे

 (433  श्री  शिव  कुमार  शास्त्री

 श्री  पीत  एम  +  मेहता

 क्या  गृह मत्  यह  बतान  का  कृपा  करेंगे

 (+)  हानि  ही  में  हुए  विधानसभा  के

 चता वा  में  पिकनिक  स्थानों  पर  fr  निकल

 धारणा  से  हिंसात्मक  द्ग  हुये  ,

 (ख)  उन  दगा  से  कितने  व्यक्ति  मारे  गये

 और  कितने  ब्यक्ति  घायल  हुए  ;  औैर

 (4)  भविष्य  में  इस  प्रकार  को  घटना नों

 को  कम  करने  के  लिये  सरकार  का  विचार  क्‍या

 कार्यवाही  करने  का  है  ?

 गृह  भग्त्रालप  सें  राज्य  भम्त्री  (भरी  कृष्ण
 असा  परत)  :  (क)  राज्य  सरकारों  से  सूचना
 एकत्रित  की  जा  रही  है  1

 (ख)  केन्द्रीय  सरकार  के  पास  उपलब्ध

 सूचना  पर  नभाषारित  एक  विवरण  संलग्न  हैं  ।
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 (ग)  चुनावों  के  दौरान  हिंसा  की  घटनाओ

 को  रोव  ने  के  लिये  राज्य  सरकारों  तथा  संबंधित

 प्राधिकारियों  को  पूरी  तरह  सतर्क  रहना  होगा  ।

 विधि  और  व्यवस्था  बनाये  रखने  में  राज्य

 प्राणियों  की  सहायता  के  लिये  केन्द्रीय

 सशस्त्र  बल  की  प्रतिनियुक्ति  द्वारा  सभी  उचित

 सहायता  प्रदान  ?रेगी  1  निर्वाचन  विधि  सरों-

 घने  सम्बन्धी  सयुक्त  समिति  जिसमे  समद  के

 दोनों  सदनों  के  सदस्य  थे,  अपनी  रिपोर्ट  से  अन्य

 बात,  के  साथ-साथ  उस  दृष्टि  से  वर्तमान  उप-

 बन्दो  वो  साधन  /रने  के  लिय  कुछ  प्रस्तावों

 पर  विचार  दिया  है  ताकि  चुनाव  सभाओं  को

 भंग  करने  अथवा  इराने  के  तरीकों  से  मतदाताओं

 को  बाध्य  चने  वाले  तत्वों  से  प्राधिकारी

 अधिक  दृढ़ता  से  निकट  सके  ।  रिपोर्ट  अब

 सरकार  में  विचाराधीन  है  ।

 घीवर

 CHAITRA  9,  894  (SARA)

 मारे  गये  घायल
 राज्यसंघ  राज्य

 व्यक्तियों  व्यक्तियों

 क्षेत्रों  के नाम  की  संख्या  को  संख्या

 L,  आध्र  प्रदेश  3  288

 2  असम  [५

 3  बिहार  0)  i22

 +  गुजरात  39

 5,  हरियाणा  20

 6.  हिमाचल  प्रदेश

 7.  जम्मू  व  कश्मीर  l  73

 8,  मध्य  प्रदेश  -  97

 9.  महाराष्ट्र  2  29

 l0,  मेघालय  -  ~

 Ll,  मीनापुर
 -  I]

 12,  मैसूर
 -  6
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 3°  पंजाब  23

 dd  राजस्थान  29

 L5)  त्रिपुरा  8

 11.  पश्चिम  बजाज  30  77

 11  दिल्ला  39

 l8  गोवा,  दमन  व  दाव  |  04

 जोड  58  L,347

 हाल  के  चुनावों  में  हुई  राजनीतिक  हत्याएं

 434  श्री  दिव  कुमार  शास्त्री:  क्‍या

 गृह  मंत्री  यह  बताने  की  कृपा  करेंगे  कि  :

 (+)  हान  ही  में  हुए  विधान  सभाओं  के

 चना बो  में  क्विनी  राजनीतिक  हत्याओं  की

 सूचना  सरकार  को  प्राप्त  हुई  है  ;

 (ख)  क्या  उक्त  मामलों  की  निष्पक्ष  जांच

 के  लिये  सरकार  का  विचार  अखिल  भारतीय

 आधार  पर  एकत्र  न्यायाधिकरण  स्थापित  करने

 का  है  ;  और

 (ग)  यदि  हा,  तो  कब  ?

 गृह  मंत्रालय  में  राज्य  मंत्री  (थी  कृष्ण

 चसर पन्त) :  (क)  केन्द्रीय  सरकार  के  पास

 उपलब्ध  सूचना  के  अनुसार  हाल  के  चुनावों  के

 दौरान  हिसा  की  घटनाओं  में  49  व्यक्ति  मारे

 गये।  राज्यवार  ब्योरे  संलग्न  विवरण  में  दिये

 गये  हैं  ।

 (ख)  तथा  (ग).  हत्याओं  से  सम्बन्धित

 मामलों  की  जांच  पड़ताल  कानून  के  अनुसार
 की  जा  रही  है।  इन  ह॒त्याओं  की  जांच  पड़ताल
 करने  के  लिये  सरकार  का  कोई  न्यायाधिकरण

 स्थापित  करने  का  कोई  विचार  नहीं  है  ।
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 विवरण

 राज्य|संघ  राज्य  क्षेत्र  मारे  गये  व्यक्तियों

 का  नाम  की  सख्या

 I,  आंध्र  प्रदेश  0

 2.  असम

 3.  बिहार  7

 4.  गुजरात

 5.  हरियाणा

 6.  हिमाचल  प्रदेश

 7.  जम्मू  व  कश्मीर  ]

 8.  मध्य  प्रदेश

 9.  महाराष्ट्र  ]

 l0,  मेघालय

 ll.  मणिपुर

 I2.  मैसूर

 13,  पजाब  }

 14.  राजस्थान

 15.  त्रिपुरा

 l6,  पश्चिम  बंगाल  28

 7.  दिल्‍ली

 18  गोवा,  दमन  व  दीव  |

 जोड़  49

 Levy  of  Tax  on  Newspapers  Advertise-
 mente

 1435,  SHRI  A.  K.  GOPALAN:  Will
 the  Minister  of  INFORMATION  AND
 BROADCASTING  be  pleased  to  state  :

 {a)  whether  Government  are  examining
 the  proposal  to  impose  a  tax  on  advertisement
 in  Newspapers  ;  and

 (b)  if  so,  the  broad  outlines  thereof  ?

 MARCH  29,  972  Written  Answers  64

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  INFORMATION  AND
 BROADCASTING  (SHRI]  DHARMA  BIR
 SINHA):  (a)  and  (b).  It  would  not  be  in
 the  public  interest  to  give  any  indication  of
 any  tax  proposal  which  may  be  under  exam
 ination  in  Government,

 Atomic  Mineral  Deposits  in  Kerala

 1436,  SHRI  C.  K,  CHANDRAPPAN  :
 Will  the  Minister  of  ATOMIC  ENERGY  be
 pleased  to  states  ;

 (a)  whether  Government  have  decided  to
 undertake  a  survey  of  the  atomic  mineral
 deposits  in  Kerala  ;

 (b)  af  so,  the  steps  taken  to  implement
 that  decision  ;  and

 (९)  when  it  as  hkely  to  be  completed  !

 THE  PRIME  MINISTER,  MINISTER
 OF  ATOMIC  ENERGY,  MINISTER  OF
 ELECTRONICS,  MINISTER  OF  HOME
 AFFAIRS  AND  MINISTER  OF  INFOR-
 MATION  AND  BROADCASTING  (SHRI-
 MATI  INDIRA  GANDHI).  (७)  and  (b),
 Phe  Atomic  Minerals  Division  of  the  Depart-

 ment  of  Atomic  Energy  has  been  carrying  out
 surveys  of  the  monaste  bearing  sands  in  the
 coastal  regions  of  Kerala  for  assessment  of
 their  content  of  monasite  and  other  associated
 economic  minerals  since  1953-54,  This  work
 is  of  a  continuous  nature  and  is  being  under-
 taken  on  a  year  tu  year  basis  as  a  part  of  the
 field  investigations  by  the  Atomic  Minerals
 Division  as  the  coastal  sands  are  unstable  in
 nature  and  requires  to  be  reassessed  over  a
 period  of  time.

 {c)  ‘The  current  investigations  which  are
 undertaken  on  one  part  of  the  coast  are  exe
 pected  to  be  completed  by  the  end  of  March,
 1973,

 Price  fixation  of  tractors

 ‘1437,  SHRI  छ  K.  DEO:  Will  the
 Minister  of  INDUSTRIAL  DEVELOPMENT
 be  pleased  to  state  :

 (a)  whether  Government  propose:  to
 follow  a  new  price  fixation  system  in  the  case
 of  tractors  ;
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 (b)  if  so,  the  broad  outlines  thereof  ;  and

 (c)  whether  as  a  result  thereof  the  consu-
 mer  will  have  to  pay  higher  prices  for  the
 tractor  ?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  INDUSTRIAL  DEVELOP-
 MENT  (SHRI  SIDDHESHWAR  PRASAD):
 (a)  and  (b).  Most  of  the  models  of  tractor
 made  in  the  country  have  reached  an  indi-

 genous  content  of  80  to  85°.  Therefore,  in

 fixing  the  selling  prices  of  different  models,
 Government  have  kept  in  view  the  principle
 that  tractors  of  different  makes  having  the
 same  horsepower  rating  should  be  sold  at

 compaable  prices.

 (c)  No.  Sir.  On  the  contrary  the  consu-
 mer  will  get  the  benefit  of  competition  inter
 se  among  tractors  at  proximate  horsepower
 rating.

 Adverse  effects  of  Industrial  Licensing
 Policy  on  Exports

 1438,  छात्रा  ए.  K.  DEO:  Will  the
 Minister  of  INDUSTRIAL  DEVELOPMENT
 be  pleased  to  state  ;

 *
 (a)  whether  attention  of  Government  has

 been  drawn  to  a  report  appearing  in  the
 Stateaman  of  the  l0th  February,  1972,  stating
 that  the  Government’s  Iudustrial  Licensing
 Policy  and  bureaucratic  delays  are  proving
 a  bottleneck  in  boosting  the  country’s  exports
 by  at  least  Rs.  150,  crores  a  year  ;  and

 (b)  if  9,  the  reaction  of  Government  in
 this  regard  ?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  INDUSTRIAL  DEVELOP-
 MENT  (SHRI  SIDDHESHWAR  PRASAD)  :

 (a)  Yes,  Sir.  Government’s  attention  has
 been  drawn  to  the  report  appearing  in  the
 Stateaman’s  of  l0th  February  1972,

 (b)  Government  is  making  concerted
 efforts  to  build  up  the  country’s  exports  in  the
 various  industrial  fields,  consistent  with  other
 socio-eeonornic  objectives  of  the  government
 and  in  accordance  with  the  Directive  Princi-
 ples  of  State  Policy  under  the  Constitution.

 ,  Besides  other  things  itis  also  kept  in  view
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 that  concentration  of  economic  power  in  the
 hands  of  a  few  business  groups  should  be
 curbed  and  new  smaller  entrepreneurs  should
 be  encouraged  so  as  to  widen  the  entreprene-
 urial  base.  In  order  to  ensure  that  the  coun-
 try’s  capability  in  machinery  manufacture  is
 fully  utilised  and  that  the  dominance  of  the
 applicant  undertakings  in  particular  fields  of
 manufacture  is  taken  into  consideration,  it  is
 possible  that  at  times  there  may  be  some
 delay  in  making  a  decision  with  regard  to
 requests  received  from  various  parties  for  the
 import  of  machinery  or  for  the  grant  of  an
 industrial  facence  but  such  instances  are  not
 likely  to  be  very  many.  Government  is  con-
 centrating  on  the  building  up  of  the  country's
 exports.  As  a  matter  of  fact,  all  exports
 oriented  schemes  for  the  import  of  equipment
 are  separatcly  put  up  to  and  considered  by
 the  Capital  Goods  Committee  so  as  to  high-
 light  the  export  angle  of  the  project  and  to
 eliminate  any  delay  in  making  a  decision  in
 regard  to  them,  Similarly,  in  the  cases  put
 up  to  the  Licensing  Committee  for  the  grant
 of  industrial  licences  the  export  potential  of
 the  project  is  adequately  brought  out  for
 consideration  of  the  Committee.  Normally,
 as  per  the  modified  Lacensing  Policy,  Larger
 Industrial  Houses  and  foreign  majority  com-
 panies  are  export  to  contribute  to  and  parti-
 cipate  in  the  development  of  industries  in  the
 ‘Core’  and  ‘Heavy  investment’  sectors,  leaving
 the  opportunities  in  the  remaiming  fields  to
 other  entreprencurs  However,  in  the  interest
 of  export  promotion,  Larger  Industrial  Houses
 and  foreign  companies  are  also  permitted  in
 ‘middle’  and  ‘small  scale’  sectors  provided
 substantial  export  obligations  are  undertaken,
 It  will  thus  be  seen  that  conscious  efforts  are
 beang  made  by  the  Government  to  boost  the
 country’s  exports,

 Annual  Plan  for  State  for  1972-73

 1499,  SHRI  CHINTAMANI
 GRAH!I  :
 SHRI  8,  M.  BANERJEE  :

 PANI.

 Will  the  Minister  of  PLANNING  be
 pleased  to  refor  to  the  reply  given  to  Unstarted
 Question  No.  271  on  5th  March,  972
 regatding  finalisation  of  annual  plan  for
 1972-73  and  state  :

 (a)  the  outlay  for  cach  State;  and

 (0)  whether  the  outlay  of  plan  for  Orisa
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 for  1972-78  has  been  raised  as  compared  to
 I97I-72  !  if  ao,  the  amount  thereof  ?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  PLANNING  (SHRI
 MOHAN  DHARIA):  (a)  A  statement  is
 laid  on  the  ‘Table  of  the  House.

 (b)  As  compared  to  I97]-72,  the  approved
 outlay  for  1972-73  for  Orissa  shows  an  increase
 of  Rs.  9.09  crores.

 Statement

 Annual  Plan  1972-73  States

 MARCH  29,  972

 (Rs.  crores)
 Approved  outlay

 bh  Andhra  Pradesh  05.00

 2,  Amam  40.25

 3.  Bihar  00.00

 4.  Gujarat  I06.00

 5.  Haryana  82.00

 6.  Jammu  &  Kashmir  36.00

 7.  Kerala  64.00

 8.  Madhya  Pradesh  409.00

 9.  Maharashtra  205.59

 10.  Meghalaya  8.25

 11.  Mysore  72,30

 12,  Nagaland  9.00

 i3.  Orissa  57.42

 14  Punjab  85.00

 1.  Rajasthan  65.00

 i6,  Tamil  Nadu  6.35

 17.  Uttar  Pradesh  225.00

 18.  West  Bengal  73.52

 19,  Himchal  Pradesh  26.87

 20.  Manipur  7.50

 ai,  Tripura  8.00

 Total  60.75
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 Findings  of  Motor  Car  Quality  Enquiry
 Conamittee

 1440,  SHRI  CHINTAMANI  PANI-
 GRAHI  :  Will  the  Minister  of  INDUSTRIAL
 DEVELOPMENT  be  pleased  to  state  :

 (a)  whether  any  Technical  Committee
 has  visited  all  the  car  manufacturing  plants
 to  examine  whether  the  instructions  issued  by
 his  Ministry  following  the  recomroendations
 of  the  Motor  Car  Quality  Enquiry  Committee
 are  being  followed  ;

 (b)  if  so,  the  main  findings  thereof;  and

 (०)  the  action  taken  thereon  ?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  INDUSTRIAL  DEVELOP-
 MENT  (SHRI  SIDDHESHWAR  PRASAD)  :
 (a)  Yes,  Sir.

 (b)  The  Committee  has  so  far  submitted
 its  report  pertaining  to  M/s.  Hindustan
 Motora  Ltd.,  only.  The  main  findings  of
 the  Committee  is  that  out  of  the  I5
 statutory  directives  issued  to  the  car  manu-
 factures  following  the  recommendations  of  the
 Motor  Car  Quality  Enquiry  Committee,
 M/s.  Hindustan  Motors  have  implemented
 7  directives  fully  and  6  partially.  Two  direc-
 tives  have  not  been  implemented  by  them  at
 all.  The  Committee  has  also  observed  that
 in  respect  of  Ambassador  cars,  there  are
 several  complaints  in  respect  of  item  manu-
 factured  by  the  manufacturers  themselvea,
 such  as  noisy  differentials,  defective  stcering,
 cracking  of  paints  excessive  oil  consumption,
 ete.  According  to  the  Committer,  there  are
 also  persistent  complaints  in  respect  of  several
 items  purchased  from  the  ancillary  sector,
 particularly,  automobile  bulbs,  electrical
 switches,  shock  absorbers,  tie-rod  ends,  engine
 valves,  cylinder  head  gaskets  and  brake-linings.
 The  Committee  has  recommended  that  the
 management  as  a  whole  should  be  quality
 conscious  and  implement  the  quality  controls
 tigoroudly  at  every  stage.  They  have  also
 recommended  that  the  inspection  and  sceept-
 ance  of  the  hought-out  components  shotdd  be
 strengthened  and  intensified,  The  Cummittee
 has  also  recommended  that  IS!  Certification
 should  be  extended  to  many  more  components
 af  bought  out  origin  and  a  phased  grogramme
 should  be  drawn  up  by  the  I8T  and  the  car
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 :  Bs  manufacturers  should.  fully.  cooperate  in  jim  |
 on  'plemonting  this  programme.:-

 ‘A  statement  showing:  the  various  recom
 .  ‘aendations  made  by  the  Committee  is  laid  on

 the  ‘Table  of  the  House.  [Placed  in  Library.
 See  No.  LT—-572/72.}

 (०)  हम  copy  of  the  report  of  the  Commitiec
 "has  been  sent  to  M/s.  Hindustan  Motors  and

 they  have  been  asked  to  implement  the  various

 guggestions/recommendations  made  in  the

 report  concerning  them  immediately.  So  far
 as  the  suggestions  for  action  by  Government
 are  concerned,  these  are  being  examined,

 Biackmarketing  In  Imported  Newsprint

 1441.  SHRI  CHINTAMANI  _  PANI-

 GRAHI:  Will  the  Minister  of  INFORMA-
 TION  AND  BROADCASTING  be  pleased
 ta  state  ;

 (a)  whether  Government  have  received

 any  compisints  regarding  blackmarketing  in

 imported  newsprint  ;

 (b)  if  so,  the  broad  outlines  thereof  ;  and

 {c)  action  taken  by  Government  thereon  ?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  INFORMATION  AND

 BROADCASTING  (SHRI  DHARAM  BIR

 SINHA):  (a)  Yea,  Sir.

 (b)  ‘The  complaints  generally  relate  to

 exaggeration:  of  the  circulation  claimed  by  a

 ewapaper,  procutement  of  ‘newsprint  quota
 on  ‘that  basis  and  disposal  of  the  surplus  news-
 print  ia  the  blackmarket.  In  some  cases,  the

 }  publisher  is  alleged  to  obtain  newsprint  for  a

 Sptoposed  publication  and  does  not  cither  start
 the  paper  at  all  or.  stops  it  after  publishing  a
 few  imués,

 ध्  Fn  a  caset  of  ‘complaints.  of
 black

 newsprint  quota.  of  the  gewspaper  is  fixed
 3 ae
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 the  basis  of  the  lower  assessed.  circulation  and
 the.  excess.  quantity  allocated  is  adjusted
 against  its  quota.  in.  subsequent  licensing
 period  (s),  Wherever  appropriate,  case.  are
 referred  to  the  Office  of  the  Chief  Controller
 Imports  and  Exports  (Enforcement  Branch)
 for  further  investigation.  and  action  under  the
 provisions  of  the  Imports  and  Exports.  (Con-
 tral)  Act,  947  and  the  Orders  issued.  there-
 under.  Apart  from  departmental  action.  by
 way  of  debarment  from  receiving  any  import
 licences,  Customs  Clearance  Permits,  ¢tc.,  for
 a  specified  period,  prosecution  is  also  launched
 in  suitable  cases  against  the  defaulting
 partics.

 The  position  in  this  regard  is  constantly
 under  review,  and  such  other  steps  as  may  be
 called  for  will  be  taken.

 Reconstitution  of  Board  of  Directors,
 Film  Finance  Corporation

 1442,  SHRI  K.  M.  MADHUKAR  :
 SHRI  PRABODH  CHANDRA:

 Will  the  Minister  of  INFORMATION
 AND  BROADCASTING  be  pleased  to  state:

 (a)  whether  Board  of  Directors  of  the
 Film  Finance  Corporation  has  been.  re-
 constituted

 (b)  if  so,  their  names,  bio-~data  and
 criteria  for  selection  of  members-;  and

 (c)  present  members  of  the  body.  ?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  INFORMATION”  AND.”
 BROADCASTING  (SHRI  DHARAM  BIR  .

 SINHA):  (a)  Yes,  Sir

 (b)  and  ©  A  statement  -  contaitiing’  the  i

 names  and  biv-data  of  the  present  |  meixbérs  :
 of  the  .  Board  |  is  laid  on  ‘the  Table:of  the  ©.
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 Statement

 ae

 i.  507  M.  T.  Vasudevan  Nair

 2.  Smt.  Teji  Bachchan

 3.  Shri  Hrishikesh  Mukerjec

 4.  Dr.  ४.  K.  Naravana  Menon

 5.  Shri  Mohan  Rakesh

 6,  Shri  A.P.V.  Krishnan

 7,  Shri  M.A.S.  Rajan

 ‘The  Chairman  of  the  Board  is  Shri  B.

 magazine  ‘Filnifare.”

 T.V.  Sets  in  Delhi  and  Ghasiabad

 1443,  SHRI  ९,  ESWARA  REDDY:  Wil)
 the  Minister  of  COMMUNICATIONS  be

 pleased  to  state  :

 {a)  the  number  of  T.V.  licences  issued
 including  renewals  in  Delbi  and  Ghaziabad
 (U.P.)  as  on  Sist  January  1972  ;  and

 (b)  whether  Government  are  aware  that
 in  many  cases  J.K.  T.V.  sets  are  sald  to  Delhi

 He  is  an  eminent  short  stury  writer  in  Malay-
 lam  and  a  novelist.  He  is  the  Editor  of
 Mathrubhumi,  a  Malayalam  weekly.  He  is
 the  President  of  Kalakendram,  Calicut,  an
 organisation  to  promote  building  talents  in
 theatre  arts.

 She  is  a  well-known  social  worker.  She  has
 produced  and  acted  in  plays  and  has  esta-
 blished  a  theatre  group  called  “The  Hind
 Shakespeare  Manch”.  She  has  also  been
 member  of  the  Regional  and  Central  Film
 Awards  Committees.

 An  eminent  personality  of  the  Indian  Film
 Industry—Director  of  many  award  winning
 films

 Ex-Director  General  of  All  India  Radio,  now
 Director,  National  Institute  of  Performing
 Arts,  Bombay.  He  is  an  expert  on  Indian
 and  European  music  of  international  repute

 He  is  an  eminent  writer.  Many  of  his  plays
 have  been  enacted  on  the  stage  and  made
 into  films.

 Joint  Secretary  in  the  Ministry  of  Finance
 and  Financial  Adviser  to  the  Ministry  of
 Information  and  Broadcasting.

 Joint  Secretary  in  the  Ministry  of  Information
 and  Broadcasting.

 apes

 K.  Karanjia.  He  is  the  Editor  of  the  film

 customers  in  Ghatiabad  (U.P.)  and  delivered
 to  them  in  Delhi  ?

 THE  MINISTER  OF  COMMUNICA-
 TIONS  (SHRI  H.N.  BAHUGUNA)  :  (a)
 The  number  of  T.V.  Licences  issued  including
 renewals  in  Delhi  and  Ghaziabad  (U.P.)  as  ont
 Slat  January,  972  is  54283  and  2552  respect}
 vely.

 (b)  No.
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 Samechar  Bharati  Telepriater  in  A.LR.
 remaining  out  of  order

 i444.  SHRI  SHIVA  CHANDIKA  :  Will
 the  Minister  of  INFORMATION  AND
 BROADCASTING  be  pleased  to  state:

 (a)  whether  the  Teleprinter  of  Samachar
 Bharati  News  Agency  installed  in  the  All  India
 Radio  remained  out  of  order  mostly  through-
 out  the  year  1970-71  ;

 (७)  whether  as  a  result,  the  news  are  not
 being  received  by  All  India  Radio  but  All
 India  Racho  continue  paying  for  this  to  this
 News  Agency  against  the  terms  of  contract  ;
 and

 (c)  whether  the  allocation  of  funds  for
 this  purpose  has  been  enhanced  this  year
 despite  to  wmprovement  in  the  teleprinter
 service  and  if  so,  the  reasons  therefor  ?

 FHE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  INFORMATION  AND
 BROADCASTING  (SHRIMATI  NANDINI
 SATPATHY)  :  (a)  No,  Sir.

 (b)  AIR  receives  service  of  this  agency
 regularly.

 (c)  The  subscription  paid  by  AIR  to  this
 agency  has  been  increased  from  Rs.  50,000  to
 Rs,  60,000  per  annum  with  effect  from  1.2.72.
 This  increase  has  been  allowed  having  regard
 to  the  quality  of  its  service  and  for  supply  of
 news  to  regional  news  units,

 Pending  applications  for  Industrial
 Licences  from  Bihar

 i445.  KUMARI  KAMLA  KUMARI:
 Will  the  Minister  of  INDUSTRIAL  DEVE-
 LOPMENT  be  pleased  to  state  ३

 (a)  the  number  of  applications  for  indus-
 trial  licences  forwarded  by  the  Government  of
 Bibar  during  the  last  two  years  ;

 (b)  the  number  and  particulars  of  appli-
 cations,  accepted,  rejected  and  under  conside-

 ration,  separately  ;  and

 (८)  the  various  industries  for  which  licen-
 ota  are,  sought  and  the  capital  investment  for
 tach  of  them  ?
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 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  QF  INDUSTRIAL  DEVELOP.
 MENT  (SHRI  SIDDHESHWAR  PRASAD)  :
 (a)  Applications  for  the  grant  of  Industrial
 Licences  are  normally  received  directly  from
 parties,  404  applications  for  industrial  licences
 were  received  from  Bihar  during  4970  and  64
 applications  during  97I.

 (b)  and  (c).  7  licences  and  45  letters  of
 intent  were  issued  in  1970,  Similarly,  one
 licence  and  4  letters  of  intent  were  issued  in
 1971.  These  were  issued  against  the  applica-
 tions  received  during  the  years  970  and  97i
 respectively.  27  applications  for  the  year  970
 and  46  applications  for  the  year  97]  are
 under  consideration  of  the  Government.  The
 remaining  45  for  970  and  13  for  97l  have
 been  otherwise  disposed  of  (i.e.  rejection  notice
 issued,  rejected,  treated  as  withdrawn,  closed
 and  exempted)  during  the  years  970  and  97]
 respectively,  The  particulars  of  applications
 in  respect  of  which  letters  of  intent  and
 licences  have  been  issued  are  published  for
 general  information  in  the  ‘Weekly  Bulletin
 of  Industrial  Licences,  Import  Licences  and
 Export  Licences’,  ‘Weekly  Indian  Trade
 Journal’  and  ‘Monthly  Journal  of  Industry
 and  Trade’,  Copies  of  thexe  are  supplied  to
 the  Parliament  Library.  The  details  of  pending
 applications  are  not  normally  disclosed.

 Closure  of  Sahu  Jain,  Tata,  Birla  and
 Dalima  Factories

 1446,  KUMARI  KAMLA  KUMARI:
 Will  the  Minister  of  INDUSTRIAL  DEVE-
 LOPMENT  be  pleased  to  state  :

 (a)  the  number  of  factories  of  Sahu-Jain,
 Tata,  Birla  and  Dalima  which  have  been
 closed  down  during  the  last  6  months  ;

 (b)  the  reasons  therefor  ;  and

 (c)  whether  there  is  any  agency  with  the
 Centra]  Government  to  Jookinto  the  actual
 reasons  for  the  closure  ?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  INDUSTRIAL  DEVELOP.
 MENT  (SHRI  SIDDHESHWAR  PRASAD)  :
 {a)  On  the  basis  of  information  furnished  by
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 the  State  Governments,  no  factories  of  Sahu-

 Jain,  Tata,  Bila  and  Dalima  closed  down

 during  the  last  six  months,  However,  requisite
 information  from  Tamil  Nadu  and  Tripura,  is
 stil)  awaited.

 (b)  Does  not  arse.

 (८)  Government  have  already  st  up  a

 separate  Closed/Sick  Units  Cell  ॥  the  Ministry
 of  Industrial  Development  to  constantly
 review  the  health  of  sndustrial  units  in  con

 sultation  with  the  concernd  Department  of

 Government.  Some  other  stcps  dealing  wih
 the  subject  are  also  under  «onsidcration

 High  Powered  Board  for  Natural  Resour.
 ces  in  India

 1447  SHRI  G  ४  KRISHNAN  Will

 the  Minster  of  PLANNING  be  pleasd  to

 state  :

 {a)  whether  Governinent  have  set  up  a

 high  powered  National  Board  to  develop  and
 coordinate  the  natural  resources  in  India,

 and

 (b)  if  so,  the  main  fcatures  thereof  ?

 THE  MINISTER  OF  STATE  IN  LHE

 MINISTRY  OF  PLANNING  (SHRI  MOH  १

 DHARIA):  (a)  and  (b).  Th.  question  of

 setting  up  a  high-powered  national  board  for

 the  coordination  and  development  of  natural
 resources  is  under  conaderauion  In  the  mean-

 time,  the  Planning  Commissen  has  already

 appomted  a  Sterring  Group  consisting  of  25
 members  under  the  Chairmanship  of  Shri
 M.S,  Pathak,  Member  of  the  Planning  Com-
 misdon  with  the  object  of  taking  stock  of
 the  present  activities  regarding  the  survey  of
 natural  resources  ;  identify  gaps  and  suggest
 measures  for  development  of  natural  resuurces.
 Under  this  Steering  Group  twelve  Task  Forces
 on  different  natural  resources  cte.  have  been
 created  to  examine,  in  detail,  the  natural
 resources  position  and  to  chalk  out  programmics
 of  future  development  These  Task  Forces
 are  doing  their  work  and  most  of  them  are
 néaring  completion.  Further  decision  af  the
 Government  will  depend  on  the  findings  of
 these  Tatk  Forces  and  of  the  Steering  Group,
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 Research  Schemes  Handed  over  by
 National  Research  Laboratories  te

 National  Research  and  Development
 Council

 448  SHRI  E,  हथ  KRISHNAN  :  Will
 the  Minister  of  SCIENCE  AND  TECHNO.
 LOGY  be  pleased  tu  state  :

 (a)  the  number  of  Reasearch  Schemes
 handed  over  to  National  Reavarch  and  Deve-
 lopment  Council  by  the  National  Reseacch
 Laboratoies  during  the  last  Uiree  years  ,

 iby  the  number  of  licences  obtained  for
 implementing  such  schemes  during  the  period  ,
 and

 (c)  the  amount  of  royalty  received  ७१
 National  Research  and  Development  Council
 on  these  schemes  during  the  said  pesiod  ?

 HE  MINISIER  OF  PLANNING  AND
 MINISTER  OF  DEFARKIMENL  OF
 SCIENCE  AND  IECHNOLOGY  (SHRI
 C;  SUBRAMANIAM).  (a)  243  >  research
 schemes  (including  5  from  individuals)  were
 referrcd  to  National  Rescarch  and  Develop-
 ment  Corporation  by  the  National  Laburatories
 and  other  Organisations  for  commercial  exploi-
 tation  during  the  last  3  years,

 {b)  20  processes  have  been  licensed  to
 249  paris  ,

 (८)  The  amount  of  royalty  receaved  by
 the  Corporatum  dunng  the  said  period
 IS  fmm

 ‘1968-69  «*960.70  79077

 Rs.  Rs,  Rs.

 Rovalty  10,493,863  9,04,I68  —3,63,689

 Premia  6,43,600  4,59,500  7,73,00i

 Pablic  Servante  prosecuted  by  C.3B.I,

 1449,  SHRI  MUHAMMED  SHERIFF  ;
 Wu  the  PRIME  MINISTER  be  pleased  to
 state  ;

 (a)  the  number  of  public  servants  prove
 cuted  duriag  the  last  year  by  the  Ocntral
 Bureau  of  Investigation  against  the  charges  of
 bribery,  criminal  salaconduct  and  cheating,
 Statewiee  ४
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 {b)  whether  all  the  cases  have  been
 finalised  ;  if  so,  the  action  taken  against
 them  ;  and

 (c)  the  sumber  of  cases  still  pending  and
 the  reasans  fur  delay  ?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  HOME  AFFAIRS  AND  IN
 THE  DEPARTMENT  OF  PERSONNEL
 (SHRI  RAM  NIWAS  MIRDHA)  :  (a)  During
 the  year  97]  Central  Bureau  of  Investigation
 have  launched  prosecution  against  453  public
 servants  in  338  cases.  A  statement  showing
 the  State-wise  break  up  is  attached.

 (b)  No  Sir  5]  cases  have  ended  in
 viction  and  3  in  acquittal  sv  far.

 cone

 (c)  284  cases  are  subyudice,  The  cases  of
 the  Cental  Bureau  of  Investigation  are  comp-
 lacated  and  involve  detailed  examination  in
 Courts  of  law

 Statement

 State-wise  Break-up  of  455  Public  Servants
 with  reference  to  the  location  of  the  Courts  in
 which  chargesheets  were  put  in  these  cases  is
 given  below  :

 l.  Andhra  Pradesh  56

 2.  Assam  4

 3  Bihar  48

 4.  Chandigarh  l

 5.  Delhi  38

 6.  Guyarat  6

 7.  Goa  2

 8.  Haryana  if

 9.  Himachal  Pradesh

 10.  Jammu  &  Kashmir

 ll.  Kerala

 1  Madhya  Pradesh  48

 1  Manipur  2

 I4.  Maharashtra  26

 i5,  Meghalaya  8

 16,  Mysore  30

 Wy  Nagaland  a2
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 Be  Orina  48

 i9.  Punjab  i6

 20.  Rajasthan  I5

 2  ‘Tamil  Nadu  69

 22)  Uttar  Pradesh  35

 23  West  Bengal  43

 TOTAL  453

 Unemployed  Scientists

 4450  SHRI  DHARAMRAO  AFZAL-
 PURKAR  :  Will  the  Minister  of  SCIENCE
 AND  TECHNOLOGY  be  pleased  to  state  :

 (a)  whether  Government  have  made  any
 assessment  regarding  the  figure  of  uncmployed
 scientists  according  to  the  official  census  con-
 ducted  by  the  Council  of  Scientific  and  Indus-
 trial  Research  ;  and

 (9)  1  so,  the  results  thereof  and  efforts
 being  made  by  Government  to  enable  these
 unemployed  persons  to  secure  jobs  ?

 THE  MINISTER  OF  PLANNING  AND
 MINISTER  OF  DEPARTMENT  OF
 SCIENCE  AND  TECHNOLOGY  (SHRI
 CG.  SUBRAMANIAM)  :  (a)  No  census  of
 unemployed  scientists  has  been  conducttd  by
 the  Council  of  Scientific  and  Industrial
 Research  (CSIR).  However,  on  the  basis  of
 census  of  I96I,  National  Register  survey  of
 1968,  data  available  from  the  Employment
 Exchanges  (from  3lst  December,  1969,  to  3ist
 December  1970),  it  was  estimated  that  75,000
 Scientists  were  unemployed  at  the  beginning
 of  971

 (b)  The  National  Gommittec  on  Science
 and  ‘Technology  (NCST)  has  set  up  a  Panel
 on  Employment  of  Scientific  and  Technical
 Manpower  which  is  expected  to  formulate
 concrete  proposals  in  consultation  with  the

 Planning  Commission.  The  Government  of
 India  have  also  a  proposal  for  creation  of
 supernumerary  posts  for  absorption  of  outstan~

 ding  Engineers,  Scientists  etc.  In  Idnia  so
 that  they  may  not  have  to  go  abpoad  for  lack
 of  employment  opportunities,  The  Scientists’
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 Some  of  the  measures  already  taken  to  Geouping  of  Laboratories  and  Rescarch

 improve  erployment  opportunities  are  given
 in  the  Statement  attached.

 Statement

 Steps  taken  to  improve  employment
 opportunities  for  Scientists  are  given  below  :—

 (!)  A  monthly  “Technical  Manpower
 Bulletin”  is  published  giving  parti-
 culars  of  persons  who  are  available
 for  employment.  About  3,000  copies
 of  the  Bulletin  are  distributed  free  to
 the  various  employing  organisations  to
 facilitate  utilisation  of  such  persons.

 (2)  Suitable  candidates  are  recommended
 in  response  to  requirements  notified
 to  the  CSIR  by  employers  and  recrui-

 ting  bodies.

 (3)  The  CSIR  also  scrutinises  advertise-
 ments  appearing  in  important  news-

 papers  and  makes  recommendation  of
 registrants  with  appropriate  qualifica-
 tions  for  consideration  against  these
 advertisement.

 (4)  By  temporary  placement  of  qualified
 scientists,  technologists,  engineers  and
 Doctors  especially  those  returning  from

 abroad  in  the  Scicntists’  Pool.

 (3)  Fellowships  are  provided  in  the  Natio-
 nal  Laboratorics/Institutes  and  out-

 side  research  institutions  and  Universi-
 ties  to  encourage  scientific  talent  in

 the  country.

 (6)  Grant-in-aid  to  Scientists  to  carry  out
 research.

 (7)  The  Government  have  also  authorised
 the  creation  of  supernumerary  posts
 in  approved  Scientific  Institutions  to
 which  temporary  appointments  can  be
 made  quickly  from  among  the  Scien-
 tists  working  and  studying  abroad.

 (8)  Financial  help  is  also  rendered  to

 enterprising  unemployed  —  persons
 {including  scieatists)  by  nationalised
 banks,

 (9)  The  Government  have  allocated  Rs  50
 ह-. .... ह  for  sclf-employmient  of  scien
 tists,  engineers  and  other  unomployed
 perronnel,

 Associations  by  C.  8,  I.  RK.

 51,  SHRI  PAMPAN  GOWDA:  Will
 the  Minister  of  SCIENCE  AND  TECHNO-
 LOGY  be  pleased  to  state  :

 (a)  whether  the  Council  of  Scientific  and
 Industrial  Research  has  grouped  the  Labora-
 tories  and  Research  Associations  under  it  in
 several  categories  and  have  appointed  co-ordi-
 nation  Councils  for  them  ;  and

 (b)  if  so,  the  outline  thereof  ?

 THE  MINISTER  ON  PLANNING  AND
 MINISTER  OF  DEVELOPMENT  OF
 SCIENCE  AND  TECHNOLOGY  (SHRI  CG.
 SUBRAMANIAM)  :  (a)  Yes,  Sir.

 (b)  In  pursuance  of  one  of  the  recommen-
 dations  made  by  the  Sarkar  Committee  in
 Part-II  of  their  Report,  the  National  Labora-
 tories/Institutes  and  Industrial  Research
 Associations  have  been  formed  into  six  groups,
 the  rationale  for  such  groupings  being  opti-
 mum  inter-laboratory  collaboration  and  Co-
 ordination  Councils  have  been  constituted
 consisting  of  the  Diroctors/Heads  of  the  Natio-
 nal  Laboratories/Instututes.  concerned  for  cach
 of  the  groups  w.e.  f.  Ist  January,  972  as
 under  :—

 A—Chemical  Sciences  Group  :

 i,  National  Chemical  Laboratory,  Poona,

 2,  Central  Electro-Chemical  Research
 Institute,  Karaikudi.

 3.  Central  Salt  &  Marine  Chemical
 Research  Institute,  Bhavnagar.

 4  Regional  Research  Laboratory,  Hyd-
 erabad.

 5.  Indian  Institute  of  Petroleum,
 Dehradun.

 6,  Regional  Research  Laboratory,  Jorhat.

 B—Physical  and  Earth  Sciences  Group  :

 l.  National  Physical  Laboratory,  New
 Delhi

 2.  Central  Scientific  Instrument  Organisa-
 tion,  Chandigarh.  ;

 a  National  Geophysical  Research  Ineti-
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 4,  National  Institute  of  Oceanography,
 Panaji  (Gea),

 5.  Regional  Research  Laboratory,  Bhuba-
 neawar,

 6,  Central  Electronics  Enginecring  Re-
 search  Institute,  Pilans.

 C-—Einginesring  Group  :

 {,  Central  Building  Rescarch  Institute,
 Roorkee.

 2.  Central  Road  Research  Institute,  New
 Delha,

 3.  Structural  Engineering  Research  Cen-
 tre,  Roorkee

 4,  National  Aeronautical  Laboratory,
 Bangalore

 5,  Central  Mechanical  Engineerthg  Re-
 search  Instrtute,  Durgapur

 6  Central  Mining  Research  Station,
 Dhanbad.

 7.  National  Metallurgical  Laboratory,
 Jamshedpur

 8  Central  Glass  and  Ceramic  Research
 Instatute,  Calcutta.

 9,  Central  Fuel  Research  Institute,
 Jealgora.

 10,  Indian  Plywood  Industries  Research
 Institute,  Bangalore.

 t},  Automotive  Research  Assomation  of

 India,  Poona.

 12,  Cement  Research  Institute  of  Ind:a,
 New  Delhi.

 D—Biological  Sciences  Group  :

 i,  Central  Drag  Research
 Lucknow,

 2,  Tadian  Institute  of  Experimental  Medi-

 cine,  Calcutta.

 9,  Yvdoatelal  Toxledlogy  Research  Centre,

 Laxiknow. 4

 Tustitute,
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 6,  Central  Indian  Medicinal  Plants
 Organisation,  Lucknow,

 7,  Central  Food  Technological  Research
 Institute,  Mysore.

 8.  Central  Leather  Research  Institute,
 Madras.

 9.  Central  Public  Health  Engineering
 Research  Institute,  Nagpur.

 10,  Tea  Research  Association,  (Tockiai
 Experimental  Station,  Jorhat).

 E—Fibra  Group  :

 l,  Silk  &  Art  Silk  Mills  Research  Associa-
 tion,  Bombay.

 2.  Ahmedabad  Textile  Industry’s  Re
 search  Association,  Ahmedabad.

 3,  Bombay  Textile  Research  Association,
 Bombay.

 4.  South  India  Textile  Research  Associa-
 tuon,  Coimbatore,

 5.  Indian  Jute  Industries  Research
 Association,  Calcutta.

 6.  Wool  Research  Association,  Bombay.

 है  —Information  Sciences  Group  :

 \,  Visvesvaraya  Industrial  &  Technolo
 gical  Museum,  Bangalore.

 2.  Birla  Industral  &  Technological
 Museum,  Calcutta,

 3  Central  Institute  of  Scientific  Informa-
 tion  and  Publication  (INSDOC  and
 PID),  New  Delhi.

 The  functions  of  the  Co-ordination  Coun-
 cils  will  be—

 “To  promote  inter-laboratory  projects,
 allocate  priorities  and  evaluate  their  pro-
 greas;  and  in  this  context  to  set  up  task
 forces.  including  exchange/allotment  of
 personnel,  wherever  necessary  and  thus
 maxitnise  utilisation  of  talents  and  facilities
 against  set  goals”.

 The  Chairtsen  of  the  Co-ordiantion  Oun-
 cits  will  serve  as  links  between  the  policies  and

 Basateh  Laboratary,  Jamow.
 Prograrames  and  goals  af  their  group  af  Isho-

 5,  Nadhoont  Botatde  Gardens,  Lucknow.  ratorize  and  those  of  the  CSIR  af  4  whole.
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 Printing  of  Money  Order  Fornas  in
 Regional  Languages

 I452.  SHRI  PAMPAN  GOWDA:  Will
 the  Minister  of  COMMUNICATIONS  be
 pleased  to  state  :

 {a)  whether  there  is  any  proposal  under
 Government's  consideration  to  print  Moncy
 Order  forms  in  the  regional  languages  ;  and

 (b)  if  so,  the  broad  outlines  thereof  ?

 THE  MINISTER  OF  COMMUNICA-
 TIONS  (SHRI  H,  N.  BAHUGUNA)  (a)  and
 (b).  There  is  no  proposal  to  print  Moncy
 Order  forms  in  regional  languages.  However,
 it  is  proposed  to  print  such  forms  im  tri-ling-
 ual  scripts,  i.  ¢.,  Hindi,  English  and  the  regio-
 nal  language.  ‘The  C.  C.  P.  &  9.  has  been
 informed  accordingly.

 Rajamanner  Committee  on  Centre-
 Sente  Relations

 1453,  SHRI  9.  ह  JADEJA:  Will  the
 Minister  of  HOME  AFFAIRS  be  pleased  to
 state  ¢

 (a)  whether  Central  Government  have
 received  comments  of  Tamil  Nadu’s  Govern-
 ment  om  the  Rajamannar  Committre’s
 Report  5  and

 (b)  if  so,  the  Central  Government's  reat
 tion  thereto  ?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  HOME  AFFAIRS  AND  IN
 THE  DEPRTMENLT  OF  PERSONNEL
 (SHRI  RAM  NIWAS  MIRDHA):  (a)  No,
 Sir.

 (9)  Does  not  arise.

 Communal  Riots  in  States  during
 recent  Elections

 i454.  SHRI  P.M,  MEHTA:  Will  the
 Minister  of  HOME  AFFAIRS  be  pleased  to
 state  2

 (a)  whether  communal  rivis  took  place  in
 different  States  during  elections  ;  and
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 (b)  if  so,  the  steps  taken  by  Government
 in  cach  case  and  the  permanent  steps  propo-
 sed  to  be  taken  to  stop  such  communal  trou-
 bles  in  the  country  ?  .

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  HOME  AFFAIRS  AND  IN
 THE  DEPARTMENT  OF  PERSONNEL
 (SHRI  RAM  NIWAS  MIRDHA)  (a)  and  (b)  :
 According  to  information  received  from  the
 State  Governments  and  Union  Territury  Ad-
 ministrations,  no  incident  of  communal  nature
 took  place,  during  the  period  of  the  recent
 elections,  in  Gujarat,  Madhya  Pradesh,
 Haryana,  Himachal  Pradesh,  Manipur,  Tripura,
 Delhi,  Goa,  Daman  and  Dw  and  Pondicherry.
 Three  such  incidents  took  place  in  Mysore
 and  two  in  Rajasthan  The  cases  in  connec-
 tiun  with  the  specific  incidents  are  bring
 investigated  according  to  law.  Information  in
 regard  to  Andhra  Pradesh,  Assarn,  Bihar,

 Jammu  and  Kashmir,  Maharashtra,  Punjab,
 Uttar  Pradesh,  West  Bengal  and  Meghalaya  is
 awaited  from  the  State  Governments.

 As  regards  steps  to  deal  with  the  problem
 of  communal  violence  detailed  information
 has  bren  furnished  in  the  House  from  time  to
 time.  Briefly  speaking,  the  Central  and  the
 State  Government  have  taken  legislative  and
 administrative  measures  in  the  light  of  the
 recommendations  made  by  the  National  Integ-
 ration  Council.  Steps  have  been  taken  tu
 ensure  vigilance  by  the  administrative  authori-
 lies,  perticularly  in  the  areas  which  are  known
 to  have  been  prone  to  trouble.

 Grants  to  Organisations  doing  National
 Integration  work

 1455.  SHRI  AMBESH  :  Will  the  Minix
 ter  of  HOME  AFFAIRS  be  pleased  to  state
 the  names  of  the  voluntary  organisations  to
 whom  ad  foc  grants  have  already  been
 sanctioned  under  the  scheme  of  giving  ad  hoc
 Grants  to  voluntary  organisations  for  doing
 National  Integration  work  ?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  HOME  AFFAIRS  AND  IN
 THE  DEPARIMENT  OF  PERSONNEL
 (SHRI  RAM  NIWAS  MIRDHA):  A  state
 ment  is  Init  oh  the  Table  of  the  House.
 {Placed  int  Library.  ad  No  LT579/722.
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 Manufacture  of  Watches  in  H.  M.  T.  with
 Soviet  Gollaboration

 ‘1457.  SHRI  P.  VENKATASUBBAIAH  :
 Will  =the  Minister  of  INDUSTRIAL
 DEVELOPMENT  be  pleased  to  state  ;

 (a)  whether  watches  are  proposed  to  be
 made  by  the  Hindustan  Machine  Tools  with
 the  Soviet  Collaboration  ;  and

 (b)  if  so,  the  salient  features  of  the
 proposal  ?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  INDUSTRIAL  DEVELOP.
 MENT  (SHRI  SIDDHESHWAR  PRASAD)  :
 (a)  No,  Sir.

 (b)  Does  not  arise.

 Demand  for  Watches

 i458.  SHRI  ए.  VENKATASUBBAIAH  :
 Will  the  Maniste:  of  INDUSTRIAL  DEVE-
 LOPMENT  be  pleased  to  state  :

 (a)  whether  any  precix  estimate  of  de-
 mand  for  watches  in  the  country  has  been
 made  ;  and

 (b)  af  so,  the  number  of  watches  required
 per  year  ?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  INDUSTRIAL  DEVELOP-
 MENT  (SHRI  SIDDHESHWAR  PRASAD):
 (a)  and  (b).  While  at  is  diflicult  to  make  a
 precise  estimate  of  the  damand  for  a  consu-
 mer  item  like  Wrist  Watches,  it  is  cstimated
 that  the  demand  for  watches  will  be  of  the
 order  of  4,5  Million  Nos.  per  year  by  the  end
 of  the  Fourth  Plan  Period  (1973-74),

 हम  regarding  Delivery  of  32  Letters
 Addressed  to  different  persons  at  one

 1450,  SHRI  BAKSHI  NAYAK  :  Will  the
 Minister  of  COMMUNICATIONS  be  pleased
 te  state  :

 (१)  whether  attention  of  Government  has
 been  invited  to  a  siport  in  the  Times  of
 India  dated  the  Sth  February,  972  stating
 thatthe  Gitdlddt  Pout  Oilice  Delt,

 :  delivered

 *
 v  *  ¥
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 a  bunch  of  432  letters  addressed  to  different
 persons  in  the  capital  city  at  ane  address  ;

 (b)  whether  any  inquiry  has  been  insti-
 tuted  in  this  regard;  and

 (c)  the  result  of  findings  and  action  taken
 in  this  regard  ?

 THE  MINISTER  OF  COMMUNICA-
 TIONS  (SHRI  H.  N.  BAHUGUNA):  (a)
 Yes.  The  report  in  “Times  of  India’  dated
 I5.  2,  72  was  duly  seen  by  the  P  &  T  Depart
 ment.

 (b)  Yes.  Enquiries  in  the  case  had  been
 imitiated  on  14-2-72,  even  before  the  report
 appeared  in  the  Press  on  152-72,

 (९)  Enquiries  revealed  that  59  call  letters
 (not  interview  letters)  posted  by  employment
 exchange,  Daryagan),  Delhi  and  73  Savings Bank  acknowledgements  for  delivery  through
 Delht  GPO  and  neighbouring  offices  were
 bundled  together  and  sent  to  Delh:  GPO  by
 R  M.  S.  Bhawn  Sorting  Office,  Delhi  without
 a  Check  Slip  thereon.  The  call  letters  were
 not  enclosed  in  covers  but  comprised  of  single
 page  cyclostyled  papers  closed  by  affixing
 postage  stamps  on  the  two  edges.  The  bundle
 got  rolled  when  st  was  tied  and  the  s.  B,
 acknowledgements  included  therein  were  not
 visible  from  outside.  The  letter  placed  at  the
 top  of  the  bundle  was  addressed  to  a  student
 of  Correspondence  Course  in  Delhi  Univer.
 sity  and  as  such  frequently  received  bulk
 packets  The  postal  officials  in  Delhi  G.  P.O,
 mistook  this  bundle  of  letters  as  a  single
 heavy  packet  received  by  the  student.

 On  receipt  of  information  from  the  Re-
 porter  of  Times  of  India  on  14,2, 72  at
 5-00  P.M.  a  Deputy  Postmaster  personally collected  the  letters  from  that  office  immediat.
 ely,  The  bundle  was  found  to  contain  27
 call  letters  in  which  the  candidates  were  asked
 to  attend  the  Employment  Exchange  on
 15.  2.  72.  ‘These  were  delivered  to  the  add-
 resses  the  same  day  through  special  messen-
 gers  and  the  rest  were  delivered  on  the  foll-
 owing  day,  Only  one  call  letter  for  i4.  2  72
 could  not  be  delivered.

 Suitable  action  is  being  taken  against  the
 officials  found  respopaible  forthe  tapses  on
 their  part,  ’
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 India-Canada  Telephone  Service  via  Sate-
 Hite  Earth  Station,  Arvi.

 1460,  SHRI  0.  T.  DHANDAPANE:
 SHRI  P,  GANGADEB:

 Will  the  Minister  of  COMMUNICA-
 TIONS  be  pleased  to  state  :

 (a)  whether  India  and  Canada  were
 directly  linked  by  a  new  telephone  service  via
 India’s  satellite  carth  station  at  Arvi,  near
 Poona  ;

 (b)  if  30,  the  names  of  other  countries
 with  which  direct  circuits  have  been  establi-
 shed  ;  and

 (०)  the  time  by  which  Telephone  links
 with  rest  of  the  countries  are  likely  to  be
 act  up  ?

 THE  MINISTER  OF  COMMUNICA-
 TIONS  (SHRI  H.  N.  BAHUGUNA):  (a)
 Yes.

 (b)  Direct  satellite  telephone  connection
 have  been  established  with  the  following
 countries  :

 Australia

 Bahrain

 Canada

 East  Africa

 France

 =a  rs

 West  Germany

 Hong  Kong

 italy

 ५  Japan
 Kuwait

 Malaysia
 .  Singapore

 »  Switeerland

 4  UK.

 15,  U.S.  A,

 Po

 द

 -

 wy

 SRE

 S

 (c)  In  addition  to  the  5  countries  men-
 tiehed  above,  some  mure  countries  are  likely to  be  connected  on  direct  satellite  telephone
 links  during  the  year  972

 MARCH  29,  972  Weition  Ansmers  be

 कांग्रेस  दल  होश  9  अगस्त,  297  को
 दिल्‍ली  में  निकाले  गये  जलूस  का  आकफाक्षयात्रो

 द्वारा  आंखों  देखा  हाल  पारित  करता

 1461.  शी  अगसथायथ  शाथ  जोकि  :  क्‍या

 सूचना  और  प्रसारण  मंत्री  यह  बताने  की  कपा
 करेंगे  कि  :

 (क)  क्या  काग्रेस  दल  द्वारा  9  अगस्त,
 1971  को  दिल्‍ली  में  निकाले  गये  जलूस  का
 आंखों  देखा  हाल  आकाशवाणी  द्वारा  प्रसारित
 किया  गया  था  ;

 (ख)  आकाशवाणी  के  उन  स्टेशनों  के
 नाम  क्या  हैं  जिन्होंने  उक्त  आलो  देखा  हाल
 अथवा  उनके  अंशों  को  प्रसारित  किया  और
 उक्त  आखों  देखा  हाल  किस  समय  प्रसारित
 किया  गया  तथा  उक्त  प्रसारण  कितने  समय
 का  था  ;  और

 (ग)  इस  बारे  मे  अन्य  दलों  के  प्रति  क्‍या
 नीति  रही  और  क्या  जनता  द्वारा  बंगला  देश
 को  मान्यता  दिलाने  के  बारे  में  गत  अगस्त  में
 आयोजित  किये  गए  i2  दिवसीय  सत्याग्रह,
 प्रदर्शन  तथा  जलूस  के  बारे  से  प्रसारण  किये
 गये  थे?

 सूचना  और  प्रसारण  मलयालम में  राज्य
 मर्जी  (ओलती  मस्जिदों  सत्पथी)  :  (क)  तथा

 (स्वर).  जलूस  का  आंलों-देखा  हाल  प्रसारित

 नहीं  किया  गया  ।  किन्तु  रैली में  दिये  गये
 प्रधान  मन्त्री  के भाषण  को  रिकार्ड  किया  गया

 और  बाद  में  उसको  दिल्‍ली  केन्द्र से  प्रसारित

 किया  गयां।  इसको  रिले  करमे  के  लिये  गम्य  केसों

 को  उपलब्ध किया  गया।  जिन  केन्द्रों से  प्रभात
 मंत्री  के  भाषण  को  रिले  किया  गया,  उसके  साम
 संगीत  विवरण  में  दिये गये  हैं।

 (मे)  थे  प्रसारण  चनां  की  विशेषता  और
 पा

 नाम  में  रखते  हुए  किये
 गये  9  बन

 मंच  था  दस  भग्य  राजनैतिक  देशों
 को  भतिविशितों  को  उनके  अपनत्व
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 के  आधार  पर  आकाशवाणी  हारा  अपने  समा-
 सारों  तथा  अन्य  कार्यक्रमों  में  स्थान  दिया

 देश  में:  राजभवन

 1462  द  अटल  बिहारी  बाज पेयों
 fy  अगरतेश्षर सिंह

 क्या  गृह  मंत्री यह  बताने  की  कृपा  करेंगे
 ला

 कि
 7

 (क)  देश  में  कुल.  कितने  राजभवन  हैं  और  दर  |

 ब्रेक  का  क्षेत्रफल.  तथा  बाजार  भाव  से  देतें-
 न

 मान  शल्य  कितना है  ;  और

 (ख)  गत  तीन  वर्षों  में,  वर्षवार,  प्रत्येक
 -

 भवन  पर  रंगाई-पुताई  उद्यानों  के  रख-ढलाव  -

 बिजली,  पानो  तथा  सफाई  पर  अलग-अलग

 कितना  व्यय  किया  गया  और  आगामी बंच  में  -

 इन  पर  कितनी  धनराशि  सच  करने  का  अनु-
 मान  है  ?

 यह  सम् जा लय  में  राज्य  सन्या  (थी
 श्चसा  पन्त)  (क)  और  (ख).  सूचना  एकत्रित
 की  जा  रही  है  और  जहां  तक  उपलब्ध  होंगी,

 सदन  के  पटल  पर  रख  दी  जायगी।

 छह  द /  Station  at  Amritsar

 1463.  SHRI  BHOLA  MANJHI:  Will.
 the  Minister  of  INFORMATION  AND
 BROADCASTING  be  pleased  to  refer  to  the
 reply  given  to  Unstarred:  Question  No.  283
 on  the  I5th  March,  972  and  state  from”
 which  country  the  machinery  for  setting  up
 Telivision  Relay  Station  at  Amsitear  has  been
 imported  ?  .

 THE  MINISTER  OF  STATE  पार  THE:
 MINISTRY  OF  INFORMATION  (AND
 BROADCASTING  (SHRIMATI  NANDINI
 SATPATHI).:  The  question  of  importing
 equipment  for  the  TV  station  at’  Amritsar  ‘is

 “under  construction
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 की  जीवन  बीमा  कराने की  अनुमति  नहीं  है  ;

 और

 (ख)  यवि  हां,  तो  इसके  क्‍या  कारण  हैं  ?

 गृह  सग्त्रासय  में  राज्य  शस्त्र  (शी  कृष्ण

 श्मा  पस्ती:  (6)  जी,  नहीं,  श्रीमान्‌  ।  यह
 सत्य  नहीं  है  किं  सीमा  सुरक्षा  दल  के  कर्म-

 चोरियों  को  जीवन  बीमा  कराने  की  अनुमति

 नहीं  दी  जा  रही  है।

 (ल)  प्रश्न  नही  उठता  a

 सेनिक  अस्पतालों  को  दान  में  दिये  गये  लाइसेंस

 मुल्क  से  मुक्त  टेलीविजन  तथा  रेडियो  सेट

 1465.  डा०  संकटा  प्रसाद  :  क्‍या  संचार

 मंत्री  यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  क्या  सैनिक  अस्पतालों  को  दान-

 स्वरूप  दिये  गये  रेडियो  और  टेलीविजन  सेटों

 के  लिये  बिता  लाइसेंस  शुल्क  के  ही  लाइसेंस

 दिये  जाते  हैं  ,  और

 (स)  यदि  हां,  तो  गत  तीन  वर्षों  मे  इस

 प्रकार  कितने  लाइसेंस  जारी  किये  गये  हैं  ?

 संचार  मम्मी  (शी  हेमवती  नवीन  बहुगुणा):

 (क)  जी,  हा  ।  सैनिक  अस्पतालों  में  रोगियों

 के  लिये  रक्षा  सेवाएं  को  दात स्वरूप  दिये  रेडियो

 और  टेलीविजन  सेट  लाइसेंस  शुल्क  से  मुक्त  कर

 दिये  गये  हैं  ।

 (ख)  आवश्यक  सूचना  इकट्ठा  की  जा

 रही  है  और  सभा-पटल  पर  रख  दी  जायेगी  ।

 Issue  of  industrial  Heences  to  larger
 industrial  Houses

 1466.  SHRI  JYOTIRMOY  BOSU:
 ‘Will  the  Minister  of  INDUSTRIAL  DEVE.
 LOPMENT  be  pleased  to  state  the  number  of
 industrial  licences  NV,  SE,  NE,  and  COB  and
 Shifting  separately  issued  to  each  of  the  75
 Jarger  industrial  houses,  industry-wise,  and
 yeatwiee  from  969  to  date  ?
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 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  INDUSTRIAL  DEVELOP.
 MENT  (SHRI  SIDDHESHWAR  PRASAD)  :
 Five  starements  giving  the  information  reque
 ired  are  laid  on  the  Table  of  the  office.
 {Placed  in  Library.  See  No.LT-574/72].

 Setting  up  of  watch  factory  in  West  Ben-
 gal  with  Soviet  collaboration

 1467,  SHRI  JYOTIRMOY  BOSU  :
 Wull  the  Minister  of  INDUSTRIAL  DEVE-
 LOPMENT  be  pleased  to  state  :

 (a)  whether  a  new  watch  manufacturing
 Project  is  being  launched  this  year  in  West
 Bengal  with  Soviet  collaboration  ;  and

 (०)  af  so,  the  main  features  of  the  project?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  INDUSTRIAL  DEVELOP-
 MENT  (SHRI  SIDDHESHWAR  PRASAD)  :
 (a)  and  (b)  Government  have,  in  August  last
 accorded  approval  to  an  Indian  Company  for
 the  manufacture  of  Wnst  Watches  in  the
 Small  Scale  Sector  in  West  Bengal  in  techni-
 cal  collaboration  with  a  Soviet  Party.  The
 firm  propose  to  manufacture  20,000  watches
 in  the  first  year  and  80,000  watches  per  year
 from  the  fifth  year  onwards.

 Population  post  office  ratic

 I468.  SHRI  JYOTIRMOY  BOSU  :  Will
 the  Minister  of  COMMUNICATIONS  be
 pleased  to  state  :

 (a}  the  population  and  Post  Office  ratio
 State-wise  in  1960,  I965  and  3970  ;  and

 (b)  the  population  and  Post  Office  ratio
 in  West  Bengal  District-wise  and  sub-Division
 wise  in  1960,  965  and  970  7

 THE  MINISTER  OF  COMMUNICA.
 TIONS  (SHRI  H.  N.  BAHUGUNA)  :  (e)
 A  statement  is  laid  on  the  Table  of  the  House.
 [Placed  in  Library.  See  No.  LT-575/72}
 Information  in  respect  of  Madhya  Pradesh,
 Orissa  and  Uttar  Pradesh  ts  being  collected
 and  will  be  laid  on  the  Table  of  the  Lok
 Sabha.

 (b)  Iafermation  regarding  population  snd
 port  office  ratio  Disteietwite,  in  West  Bengal
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 State  is  furnished  in  another  statement  laid  on
 the  Table  of  the  House  (Placed  in  Library.  See
 No,  LT-575/72}.  The  population  and  post
 office  ratio  Sub-Division-wise  is  being  collec-
 ted  and  will  be  placed  on  the  Table  of  Lok-
 Sabha  in  due  course.

 Ban  on  advertisement  on  smoking  and
 drinking

 1469.  SHRI  VEKARIA:  Will  the
 Minister  of  INFORMATION  AND  BROAD-
 CASTING  be  pleased  to  state  whether  Go-
 vernment  propose  to  ban  the  advertisement  of
 smoking  and  drinking  in  Government  Journals
 Public  places,  Railway  Platforms  and  Airports
 due  to  their  ill-effects  on  health  ?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  INFORMATION  AND
 BROADCASTING  (SHRI  DHARAM  BIR
 SINFIA).  No  proposal  to  this  effect  is  under
 consideration.

 Foreign  Collaboration  Agreements  in
 Private  Sector

 1470.  SHRI  VEKARIA:  Will  the
 Minister  of  INDUSTRIAL  DEVELOPMENT
 be  pleased  to  state  the  names  of  the  Private
 Firms/Public  Undertakings  whose  collabora-
 tion  with  foreign  firms/Governments  have
 been  approved  during  1971,  itern-wise  ?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  INDUSTRIAL  DEVELOP.
 MENT  (SHRI  SIDDHESHWAR  PRASAD)  :
 A  list  ix  laid  on  the  Table  of  the  House.

 [Placed  in  Library.  See  No.  LT—I  576/72].

 Take  over  of  Sick  Paper  Mills  by  Hindus-
 tan  Paper  Corporation  Led.

 अबाध ,  SHRI  SHASHI  BHUSHAN  :  Will
 the  Minister  of  INDUSTRIAL  DEVELOP-
 MENT  be  pleased  to  state  :

 (a)  the  names  and  number  of  sick  paper
 mills  taken  over  by  the  Hindustan  Paper
 Gorporatian  Limited  ;

 (b)  whether  the  Corporation  has  set  up

 any  new  paper  mill  in  the  country  and  if  1,

 the  particulars  thereof  ;  and

 {oF  ow  far  thw
 Coeporstion

 has  been
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 able  to  mect  the  shortage  of  paper in  the
 country  and  ensure  supply  of  paper  at  cheap
 rates  ?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  INDUSTRIAL  DEVELOP.
 MENT  (SHRI  SIDDHESHWAR  PRASAD)  ;
 (a)  No  sick  paper  mills  has  been  taken  over
 so  far  by  the  Hindustan  Paper  Corporation
 Ltd.

 (b)  The  Corporation  has  not  yet  coms
 pleted  any  paper  mill  so  far  but  they  are
 currently  engaged  in  the  setting  up  of  paper,
 pulp  and  Newsprint  plants  in  Nagaland,  Assam
 and  Kerala.

 (c)  Does  not  arise.

 Outcome  of  Inquiry  against  P.T.I.

 i473.  SHRI  SHASHI  BHUSHAN  :  Will
 the  Minister  of  INFORMATION  AND
 BROADCASTING  be  pleased  to  refer  to
 reply  given  to  Unstarred  Question  No.  2344
 on  the  Ist  December,  97]  regarding  com-
 plaints  of  unauthorised  use  of  building  funds
 by  the  Press  Trust  of  India  and  state  the
 outcome  of  the  inquiry  ?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  INFORMATION  AND
 BROADCASTING  (SHRI  DHARAM  BIR
 SINHA):  The  Inspection  report  is  still  under
 the  consideration  of  the  Department  of  Com-
 pany  Affairs.

 4
 Hindi  Teaching  Scheme  for  Government

 Employees

 1474,  SHRI  s.  GQ  SAMANTA:  Will
 the  Minisier  of  HOME  AFFAIRS  be  pleased
 to  state  ;

 (a)  the  progress  made  in  the  implementa-
 tion  of  Hindi  teaching  scheme  launched  by
 her  Ministry  for  the  Central  Government
 employees  all  over  the  country  ;

 (b)  the  percentage  of  Central  Government
 employees  who  are  still  to  receive  such
 teaching  ;

 (९)  the  steps  being  taken  to  sce  that  the
 knowledge  of  Hindi  required  by  the  Central
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 Government  employees  is  put  into  actual
 wie  in  office  work  ;  and

 (9)  the  difficulties,  if  any,  being  ex-
 perienced  in  this  connection  ?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  HOME  AFFAIRS  AND
 IN  THE  DEPARTMENT  OF  PERSONNEL
 (SHRI  RAM  NIWAS  MIRDHA)  :  (a)  The
 Hindi  Teaching  Scheme  was  started  by  the
 Ministry  of  Home  Adairs  from  October,  1955,
 From  the  information  so  far  available,  more
 than  271,000  Central  Government  employees
 have  passed  one  or  more  prescribed  Hindi
 examinations,  14,385  employees  have  passed
 Hindi  Type  writing  and  2,798  employees  have
 pased  Hindi  Stendgraphy  examination.

 (b)  According  to  a  rough  estimate,  there
 are  about  2  lakh  Central  Government  em-
 ployees  for  whom  in  service  training  in  Hindi
 is  obligatory  and  who  are  yct  to  be  trained  in
 Hindi.  A  good  number  of  these  belong  to  the
 category  of  operational  staff  for  whom  it  is
 difficult  to  join  regular  classes  during  office
 hours  because  of  the  nature  of  their  dutics.
 Besides  many  employees  are  recruited  in  the
 employ  of  the  Central  Government  every
 year  throughout  the  country  ;  like  wise  many
 employecs  retire  every  year.  As  such,  it  is
 difficult  to  work  out  the  percentage  of  non-
 Hindi  knowing  employees,  Collection  of  such
 information  will  involve  tabour  and  expendi-
 ture  which  may  not  be  commensurate  with  the
 results  to  be  achieved.

 (०)  and  (d).  In  accordance  with  the

 provisions  of  the  Official  Languages  Act,  1963,
 as  amended,  Central  Government  employees
 are  free  to  use  Hindi  or  English  for  the
 transaction  of  their  official  business.  No  em-
 ployee  can  be  forced  to  use  either  Hindi  or
 English  only.  The  employees  are,  however,
 encouraged  to  use  Hindi  wherever  possible.

 Benefits  to  Small  and  Medium  Industries

 ‘1475,  SHRI  RAJDEO  SINGH:  Will
 the  Minister  of  INDUSTRIAL  DEVELOP-
 MENT  be  pleased  to  state  :

 (a)  whether  the  small  and  medium  in-
 dustrics  are  receiving  major  benefits  since  the
 Mberelised  Industrial  Policy  came  inte  ह
 Gon  4  and
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 (०)  if  so,  the  number  of  licences  and
 letters  of  intent  issued  to  amall,  medium  and
 core  sector  industries  in  the  year  1971  ?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  INDUSTRIAL  DEVELOP-
 MENT  (SHRI  SIDDHESHWAR  PRASAD)  :
 (a)  Yes,  Sir.

 (b)  Small  scale  units  having  an  invest.
 ment  of  not  more  than  Rs,  7.5  lakhs  in  plant
 and  machinery,  except  those  belonging  to  the
 Larger  Industrial  House  and  foreign  com-
 panies  or  those  falling  in  the  category  of
 ‘dominant  undertakings’  or  engaged  in  a  few
 specified  industries,  are  exempted  from  the
 licensing  provisions  of  the  Industrics  (Develop-
 ment  and  Regulation)  Act,  1951.  Ordinarily,
 therefore,  the  question  of  granting  industrial
 licences  or  letters  of  intent  to  small  scale  units
 would  not  arise.  Of  the  total  number  of  626
 industrial  licences  and  045  letters  of  intent
 issued  in  1971,  the  share  of  small  and  medium
 entrepreneurs  i.¢.  entrepreneurs  other  than  20
 Larger  Industrial  Houses  and  foreign  com-
 panies,  has  been  488  and  958  respectively.
 The  total  number  of  industrial  licences  and
 letters  of  intent  issued  in  respect  of  industries
 in  the  ‘Core’  sector  was  85  and  76  res-
 pectively.

 Award  Winning  Documentary  Entitled
 ‘Water  and  the  Land’

 1476,  SHRI  RAJDEO  SINGH:  Will
 the  Minister  of  INFORMATION  AND
 BROADCASTING  be  pleased  to  state  :

 (a)  whether  “Water  and  the  Land”  a
 documentary  film  directed  by  Shri  S.  N.
 Banerjee  and  produced  by  the  Films  Division
 of  India  received  the  “Silver  Ear”  Award  at
 the  7th  International  Agzicultural  Film  Com
 petition  in  Berlin  ;

 (b)  if  so,  whether  it  has  been  released
 for  show  mm  the  Cinema  Houses  in  the
 country;  and

 (c)  if  not,  the  time  by  which  it  will  be
 released  ?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  INFORMATION  AND
 BROADCASTING  (SHRI  DHARAM  RIB
 SINHA):  (a)

 Yom  Sie
 The
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 {b)  and  (०),  No,  Sir.  This  film  sponsored
 by  the  Ministry  of  Food  and  Agriculture  has
 been  classified  as  International  Teaching  and
 Training  film,  and  is  intended  for  special
 rural  audiences.  Therefore,  the  question  of
 releasing  this  film  for  exhibition  in  Cinema
 Houses  of  the  country  does  not  arise.  It  has
 however,  been  released  for  screening  in  rural
 areas  through  mobile  vans,  fc.

 Development  of  Hill  Districts  of  U.  P.

 I477,  SHRI  NARENDRA  SINGH
 BISHT  :  Will  the  Minister  of  PLANNING
 be  pleased  to  state  :

 (a)  whether  Planning  Commission  uw
 contemplating  to  establish  a  ‘Himalayan  Cell’
 in  the  Planning  Commission  for  the  develop-
 ment  of  the  hill  Districts  of  Uttar  Pradesh
 vig.,  Almora,  Chamoli,  Dehradun,  Nainital,
 pauri-Garhwal,  Pithoragarh,  T'chri-Garhwal,
 Uttarkashi  ;  and

 (b)  if  so,  the  progress  made  in  the  matter
 so  far  ?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  PLANNING  (SHRI
 MOHAN  DHARIA):  (a)  Yes,  Sir.

 (b)  The  various  aspects  of  the  proposal
 for  the  establishment  of  a  cell  are  being
 examined  and  a  final  decision  will  be  taken
 shortly.

 Establishment  of  Industries  in  Small
 Scale  Sector  in  Uttar  Pradesh

 1478,  SHRI  NARENDRA  SINGH
 BISHT  :  Will  the  Minister  of  INDUSTRIAL
 DEVELOPMENT  be  pleased  to  state  ;

 (a)  whether  Government  propose  to
 establish  a  few  industries  in  the  small-scale
 seotor  in  the  Hill  Districts  of  Uttar  Pradesh
 Pits,  Almora,  Chamoli,  Dehradun,  Nainital,
 Pauri-Garbwal,  Pithoragarh,  Tebri-Garhwal
 aod  Uttarkashi  for  providing  employment  ;
 and

 (४)  if  90,  when  ?

 है...  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  INDUSTRIAL  DEVELOP-

 MENT
 wa (a)  aad  fh).  The  approved  fur  develog-
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 ment  of  village  and  small  industries  under  the
 U.  P.  Fourth  Plan  is  Rs.  200  lakhs,  In
 addition,  an  outlay  of  Rs,  54  lakhs  has  been
 earmarked  for  the  development  of  arhal]  scale
 industries  in  the  Uttarkhand  Division.  The
 approved  outlay  for  the  village  and  small
 industries  for  the  State  for  1972-73  is
 Rs.  350  lakhs.  Besides,  a  specific  allocation  of
 Rs.  9.10  lakhs  has  been  made  for  these
 industries  by  the  State  Government  within
 the  total  outlay  of  Rs.  400  lakhs  approved  by
 the  Planning  Commission  for  the  development
 of  the,  Uttarkband  Division.  One  of  the
 Centrally  Sponsored  Rural  Industries  Projects
 is  located  in  ‘Tarikhat  in  Almora  Distt.
 Industries  in  Almora,  Chamoli,  Pauri-Garhwal
 Pithoragarh,  Tehri  Gathwal  and  Uttarkashi
 are  eligible  for  concessional  finance  from
 financial  institutions,  The  Planning  Commis-
 sion  has  recently  act-up  a  Task  Force  for
 examining  the  possibilities  of  industrialisation
 of  Hill  areas  of  Uttar  Pradesh,

 Extension  of  Service  of  I.  C.  8.  Officers

 I479.  SHRI  AMAR  NATH  CHAWLA  :
 Will  the  PRIME  MINISTER  be  pleased  to
 state  ;

 (a)  the  total  number  of  Indian  Civil
 Service  Officers  at  present  in  service  in
 Government  of  India;

 (b)  how  many  of  these  Indian  Civil
 Service  Officers  are  likely  to  retire  this  year
 i,  oe  upto  3lst  December,  1972;  and

 10३  whether  any  of  them  has  been
 granted  extension  catlier  and  if  so  for  how
 long  and  the  specific  reasons  for  granting
 extension  to  them  ?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  HOME  AFFAIRS  AND
 IN  THE  DEPARTMENT  OF  PERSONNEL
 (SHRI  RAM  NIWAS  MIRDHA)  :  (a)  56  (in-
 cluding  those  permanently  sconded  iq  the
 Indian  Foreiga  Service)

 (७)  14,

 (०)  Two  of  them  have  been  granted
 extension  in  service  in  public  interest.  In
 one  case,  leave  preparatory  to  retirement  for
 four  months  was  refused  in  public  iatesst
 and  this  amounted  to  am  extension  in  service



 f

 98  Wriltent  Answers

 for  fout  months,  In  the  other  case,  extension
 was  given  for  one  year

 Fmpact  of  Industrial  Licensing  Policy

 1480,  SHRI  PILQO  MODY:  Will  the
 Minister  of  INDUSTRIAL  DEVELOP-
 MENT  be  pleased  to  state  :

 (a)  whether  attention  of  Goverment  haa
 been  invited  to  a  report  appearing  in  the
 Times  af  India  of  the  I2th  February,  7972
 under  the  capron  “New  Licensing  pohcy
 fails  to  make  impact”’  ;  and

 (b)  if  sp,  reaction  of  Government  in  this
 regard  ?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  INDUSTRIAL  DEVELOP.
 MENT  (SHRI  SIDDHESHWAR  PRASAD)  :
 {a)  and  (b).  The  report  appearing  in  the
 Times  of  ह...  dated  the  2th  Februray,
 3972  under  the  captaion  “New  Licensing  Policy
 fails  to  make  impact"  has  been  seen.  The
 reference  is  to  the  recent  announcements
 made  by  the  Government  regarding  fuller
 untihsation  of  istalled  capacities  in  the  54
 selected  industries  in  respect  of  which  under-
 takings  other  than  those  belonging  to  the
 Larger  Industrial  Houses  and  foreign  comp!
 anies  which  were  licensed/registered  on  single
 or  double  shift  basis  wall  be  able  to  anerc  ase
 their  production  on  the  basis  of  maximum
 utilisation  of  such  capacity  and  in  other
 cases  they  would  be  able  to  expend  ther
 production  upto  10090  over  and  above  their
 licensedjregistered  capacity  provided  certain
 condions  are  satisfied,  The  applications  of
 Larger  Industrial.  Houses  and  forcign  compa-
 nies  fur  fuller  utihsation  of  capacity  in  these
 industries  will  be  considered  by  a  TASK
 FORCE  constituted  for  this  prupose.  Govern-
 ment  have  since  constituted  the  TASK
 FORCE,  issued  necessary  guide-lines  to  it
 fur  considerations  of  applications  coming
 within  its  purview  and  also  made  announre-
 ment  of  the  form  in  which  the  applicants
 have  to  submit  their  applications.  Apart
 from  this,  internal  instructions  fave  also  been
 issued  for  dealing  with  the  various  types  of
 cases.  A  number  of  applications  have  been
 received  and  the  TASK  FORGE  has  already
 disposed.  of  some  of  them.

 The  full  iixpact  af  these  steps  will  be  ह... 3
 in  due  cutee,
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 Anaual  Plass  Sow  States

 I48!  SHRI  8.  M.  BANERJBE:  Witt
 the  Minister  of  PLANNING  br  pleased  to
 staic  :

 (a)  whether  the  requi:ments  of  the  States
 have  heen  फल  in  full  White  finalising  the
 Annual  Plans  for  {972-I973;  if  not,  m  what
 way  these  have  been  reduerd  ;

 (b)  the  requuement  of  U.P  as  demanded
 by  the  Chief  Minister  of  that  State  ,  and

 (c)  the  decision  of  the  Planning  Comma-
 sian  thereon  ?

 THE  MINISIER  OF  SIAILC  IN  THE
 MENISTRY  OF  PLANNING  (  SHRE
 MOHAN  DHARIA)>:  (a)  ‘The  States’  plan
 proposals  for  972.73  were  discussed  between
 the  Planning  Commosion  and  the  State
 Chief  Miumaters  and  mutually  agreed  decisions
 were  taken  regarding  the  ze  of  the  annual
 plan  of  cach  States  on  the  basis,  inter  aba
 of  financial  resources  available

 (9)  and  (c)  As  against  an  outlay  of
 Rs  235  crores  proposed  by  the  Cluef  Minuster
 of  u  P,,  the  Plannmg  Commoswn  have
 approved  an  wutlay  of  Rs.  225  crores  for
 1972-73,

 Grant  of  Indian  Nationality  to  Foreiga
 Nationals

 I482  SHRI  RANABAHADUR  SINGH  :
 Will  the  Minister  of  HOME  AFFAIRS  be
 pleased  to  state  :

 (a)  the  number  of  foreign  nationals  who
 have  been  given  Indian  nationality  during
 the  fast  two  years;  and

 (b)  the  guiding  principles  in
 granting Indian  nationality  to  foreign  nationals  ?

 THE  MINISTER  QF  STATE  IN  THE
 MINISTRY  Of  HOME  AEFAIRS

 ous
 XK.

 CG.  PANT):  (a)  According  to  the
 available,  6672  foreign  nationals  weed

 yer
 vn

 citizenship  during  the  years  7970  and

 (७)  -Oitigemabip  de
 naitiinals  in  scbiconibaoicty  with  thle

 4०९5

 A
 )  5७४  4
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 ofthe  Citizenship  Act,  1955,  and  the  Rules
 made  thereunger.

 Kedastrial  «=  Development)  of  Madhya
 Pradesh

 1483,  SHIRT  RANABAHADUR  SINGH  :
 Will  the  Minister  of  INDUSTRIAL  DEVE-
 LOPMENT  be  pleased  to  state  whether  any
 decision  has  been  taken  for  the  intensive
 development  of  Districts  or  Blocks  in  Madhya
 Pradesh,  which  are  very  backward  by  the
 grant  of  Central  subsidy  tu  the  extent  of

 ee
 J.  astern  region  consisting  of  the  blocks  of  :

 I.  Korba
 2.  Baloda
 %.  Charopa
 4.  Kota
 5.  Mastun
 6,  Bilha  (Bilaspur)

 7.  Bhatapaia
 8  Simla
 y,  Tilda

 l0.  Dharsiwa  (Raipur)
 li,  Abharpur
 12.  Aju

 2.  Western  region  consisting  af  the  blocks  of  :

 i,  Dewas
 2.  Tonk  Khurud

 3,  Gulana
 4  Shujalpur
 &  Shajapur

 6.  Pachor  (Sarangpur)
 7,  Bisora

 @  Chachaura
 o.  Raghogarh

 10.  Guna  es

 en

 aes

 ne

 SE
 GE

 7
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 ऐ  pércent  of  the  fixed  capital  investment
 of  new  industrial  units  to  be  set  up  in  such
 Districts  or  Blocks  ?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  INDUSTRIAL  DEVELOP-
 MENT  (SHRI  SIDDHESHWAR  PRASAD)  :
 Madhya  Pradesh  is  one  of  the  States  identi-
 fied  a»  backward  by  the  working  group  set
 up  by  the  Planning  Commision  for  identi-
 fication  of  hackward  areas,  So  far  as  Madhya
 Pradesh  is  concerned’  the  following  2  areas
 are  cligible  for  this  subsidy  :

 जन

 From  the  district  of  Bilaspur.

 From  the  district  of  Raipur.

 ia)
 From  the  datrict  of  Dewas.

 From  the  district  of  Shajapur,

 From  the  district  of  Rajgarh.

 From  the  district  of  Guna.

 हम  is  expected  that  the  State  agencies  for  promotion  of  industrics  undertake  steps  to  set

 up  infrastroctural  facilities  and  the  development  of  wich  facilities  together  with  the  subsidy
 would  serve  ६0  attract  entrepreneurs  to  these  arcas.

 Poredlssion  to  Governxnent  Employees  to

 ‘  Quenpese  Fort,  A.  s.  Knamination

 '
 ja,  sitet  K.  M.  MADHUKAR  :

 Will  he  PRIME  MINISTER
 be  pleased  to

 Coed

 impor  a  bar  of  three  years  of  service  as  one
 of  the  essential  criterion  for  providing  one
 chance  to  every  Government  employee  wito  is
 below  35  years  of  age  to  compete  fet  the
 regular  Indian  Adminiswative  Service  Baarni-
 nation  instead  of  six  yeatn  of  service  as
 romensended  by  the  Adeninistrative  Reforms
 Commniwion  ;  a9d  ‘  ;
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 (b)  if  so,  whether  Government  have
 decided  to  implement  this  recommendation
 from  this  year  ?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  HOME  AFFAIRS  AND  IN
 THE  DEPARTMENT  OF  PERSONNEL
 (SHRI  RAM  NIWAS  MIRDHA):  (a)  No,
 Sir.

 (b}  Does  not  arise.

 Formulation  of  Fifth  Five  Year  Pian

 1485,  SHRIMATI  SAVITRI  SHYAM  :
 SHRI  B.  V.  NAIK  :

 Will  the  Minister  of  PLANNING  be

 pleased  to  state  :

 (a)  whether  Government  have  begun  to
 formulate  proposals  for  the  Fifth  Five  Year
 Plan  (1974-79)  ;

 (b)  whether  Government  will  keep  in
 mind  the  successes  and  failures  of  the  previous
 plans  ;

 (c)  the  expected  forcign  aid  to  be  reces-
 ved  for  the  fulfilment  of  plan  target  ;  and

 {d}  when  the  preliminary  report  is  ex-

 pected  to  be  issued  by  the  Government  ?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  PLANNING  (SHRI
 MOHAN  DHARIA):  (a)  Yes,  Sor.  Phe
 Planning  Commission  have  already  initiated
 work  connected  with  the  fomulation  of  the
 Fifth  Plan.

 (b)  Yes,  Sur

 (९)  In  formulaung  the  proposals  for  the,
 Fifth  Plan,  one  of  the  objectives  of  which  35
 to  achieve  self-reliance,  the  Planning  Com-
 mission  would  certainly  keep  in  view  the
 availability  of  resourcey—both  internal  as
 well  as  external.  It  is,  however,  not  possible
 at  this  stage  to  indicate  the  quantum  of
 Sorcign  aid  hkely  to  be  available  for  finan-
 cing  the  Fifth  Plan.

 (d)  It  isnot  possible  at  this  stage  to  ine
 dicatc  a  firm  date  for  the  completion  of  a
 prelitiinary  report.  However,  a  draft  out-
 line  is  expected  by  the  end  of  1978,

 MARCH  29,  972

 ’
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 Scheduled  Castes  and  Schedaled  Txfhes
 im  Central  Services

 i486.  SHRIMATI  BHARGAVI  THAN.
 KAPPAN  ;  Will  the  PRIME  MINISTER  be
 pleased  to  state  ;

 (a)  the  number  of  Scheduled  Castes  and
 Scheduled  Tribes  recruited  under  the  Central
 Government,  category-wise,  during  971-72,  ;
 and

 (b)  the  percentage  of  reserved  vacancies
 for  the  Scheduled  Castes  and  Scheduled
 Tribes  cancelled  on  account  of  non-availabi-
 lity  of  suitable  candidate  ?

 ‘THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  HIOME  AFFAIRS  AND  IN
 THE  DEPARTMENT  OF  PIRSONNEL
 (SHRI  RAM  NIWAS  MIRDHA):  (a)  and
 (b)  .  The  informatiwn  of  the  year  97]  (Ist

 Januarv  {971  to  3ist  December  1971)  is  bemg
 collected  from  the  Ministries/Dapartments
 and  will  be  faid  on  the  Table  of  the  House
 as  svon  as  possble.  The  information  for  the
 vear  1972  is  not  yet  due.

 Special  programmes  for  Adoor  Consti-
 tuency  in  Kerala

 3487,  SHRIMATI  BHARGAVI  THAN-
 KAPPAN  :  Will  the  Minter  of  PLANN.
 ING  be  pleased  to  state  :

 (a)  whether  Adoor  Parlamentary  Cons-
 tutuency  hus  been  neglected  by  the  Planning
 Cammussion  officers  during  the  course  of  their
 recent  visit  to  the  State  of  Kerala  ;  and

 (b)  the  special  prograrames  envisaged  for
 that  area  ?

 THE  MINISTER  OF  STATE  IN  THER
 MINISTRY  OF  PLANNING  (SHRI
 MOHAN  DHARIA)  :  (a)  Planning  Com
 mission  docs  not  prepare  special  programmes
 for  any  parliamentary  constituency  .as  auch.
 No  officer  of  the  Planning  Commision  has,
 therefore,  visited  Kerala  in  this  behalf,  The
 Government  of  Kerala  prepares  devdlonment
 Programmes  for  all  areas  of  the  State  within
 the  framework  of  the  Five  Year  and  Anpriel
 Plans  in  consultation,  where  .........८ ह  with
 the  Planning  ie



 2)

 o  _  Planning
 Commission.

 Backward  aren  in  Kerala

 1488,  SHRIMATI-  BHARGAVI  THAN-
 KAPPAN  ;  .  Will  the  Minister  of  PLANNING
 be  pleased  to  state

 (a)  whether  the  number  of  villages  and
 Taluquas  in  the  State  of,  Kerala  included  in
 the  backward  area  list  of  Planning  Commiss-
 jon  prepared  by  the  officers,  is  a  correct
 analysis  of  the  situation  ;

 {b)  whether  most  of  the  chronically  flood
 affected  arcas  have  not  been  included  in  that
 list  ;  and

 (c)  if  so,  whether  Government  would
 examine  the  situation  in  consultation  with  the
 reapective  Members  of  Parliament  from
 Kerala  ?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  PLANNING  (SHRI
 MOHAN  DHARIA):  (a)  The  State  Govern-
 ments  arc  competent  to  identify  their  back-
 ward  arcas  and  to  take  measure  for  their
 improvement.  They  have  also  got  adequate
 administrative  arrangements  for  the  purpose.
 The  Planning  Commission,  which  obtained
 idformation  from  the  various  States,  including
 Kerala,  regarding  backward  areas  in  each  of
 the  States,  did  not  therefore  have.to  take  up
 an  examination  as  to  the  correctness  of  the
 lista  prepared  by  the  State  Governments.  To
 ensure  that  ‘the  State  Governments  took  all

 a  the  rdevant  factors  into  account  in  identifying
 their  backward  areas  and  also  in  order  to

 have  uniform  standards  in  this  regard  all
 “ayer  the  country,  the  Planning...Commission

 indicated.to,,  the  State  Governments  a  set  of
 ‘fftoen  indices  to  be  followed  by  them.  The

 question  as.  to..whether  in  the  view  of  the
 “Planning  Commission,  .the  .sclection  of  back
 ‘Ward  “areas  by.  the  State  Governments  has

 4h  been  done  correctly,  does  not  arise,

 oS  (BY  प्रभी  indices  eed:  in  identifying  the
 backward  atthe  St  te  bea  of  Povo  of

 geophysical  factors.  which

 “KAPPAN

 are  necessarily  reflected  in  ‘the  state  of  dever.  2
 ‘Jopment  indicated  by  |  the  set)  of  indices
 referred  to  above...  If,  therefore,  certain  areas
 of  Kerala.  are  chronically  flood-effected  and.
 are  thereby  rendered  backward,  the  economic
 indices.  would

 Commission  as.  to.  whether  the  areas  which
 are  chronically  flood-affected  have  been  inclue
 ded  in  the  list  of  backward  arcas,  ddes  not  a
 arise.

 (c)  The  State  Government  will  no  doubt  a

 appreciate  any  assistance  that  the  Hon.  Meme.  -
 bers  of  Parliament,  from  Kerala  may  offer  to.
 that  Government  in  this  regard,

 Curtailment  of  Funds  allocated'to  Kerala.
 for  Fourth  Five  Year  Plan

 1489  SHRIMATI  BHARGAVI  THAN:
 |

 KAPPAN  :  Will  the  Minister  of  PLANNING
 be  pleased  to  state  ;

 (a)  whether  the  amount  allocated  forthe’
 Five  Year  Plan  for  the  State:  of  Kerala  has  .
 been  curtailed  ;  if  so  the  reasons  therefor
 and

 (७)  whether  Government  of  Kerala  have
 sent  a  protest  note  in  this  regard  ;  :  if  s0,  the
 contents  thereof  ;  and  the  reaction  of  Central

 |

 Government  thereto  ?

 THE  MINISTER  OF  STATE  IN  ५:
 MINISTRY  OF  PLANNING  (SHRI.
 MOHAN  DHARIA)  :  (a)  .No,  Sirs

 (9)  No  protest  note  of  tht  nature  has.
 been.  sent  by  the  Government  of  Kerala,  nor,
 in  view.of  the  reply.  to  part  (a)  of  the  ques-°
 tion,  would  there  be  an  occasion  for  protest.”  i

 Supply  of  Iron  and  Steel  to  Small.  Seale
 Industries  in  Kerala

 1490  SHRIMATI.  BHARG:
 Will  .  the.  Minister  of  1."

 TRIAL  . DEVELOPMENT.  %  pleasatt

 reflect  this  position  and  the.
 areas.  would  be  claseed  as.  backward.  The
 question  of  investigation  by  the  Planning  P
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 Huataios  in  the  State  afKerala  at  controlled
 price,§

 (b)  whether  Government  have  received
 may  memorgndum  from  the  small  stale  ine
 Gustries  in  this  regard  ;  and

 (ले  if  ४०,  the  salient  features  thereof  and
 the  reaction  of  Government  thereto  ?

 THE  DEPUTY  MINISTER  IN  ‘THE
 MINISTRY  OF  INDUSTRIAL  DEVELOP-
 MENT  (SHRI  SIDDHESHWAR  PRASAD)
 fa)  The  prices  and  distribution  of  rrun  and
 steel  from  indigenous  productions  are  regula-
 ted  by  the  joint  Plant  Committee  and  the
 Steel  Priority  Committer.  The  supply  of
 कफ  aod  stecl  items  against  allocations  made
 by  the  Steel  Priority  Committee  is  being
 made  already  to  small  scale  industries  all  over
 the  country  including  Kerala.

 (b)  No,  Sir.

 {e)  Does  not  anse.

 Indo-Bangladesh  Postal,  Telegraphic  and
 Telephonic  Services

 1481,  SHRI  B.  V.  NAIK  :  Will  the
 Minister  of  COMMUNICATIONS  be  pleased
 to  state  ;

 (a)  whether  direct  postal,  telephonic  and
 telegraphic  services  between  India  and
 Bangala  Desh  have  been  or  are  being  esta-
 blished  ;

 (b)  af  so,  the  main  features  in  this  regard,
 and

 (९)  the  extent  of  additional  expenditure
 to  be  incurred  on  this  account  annually  ?

 THE  MINISTER  OF  COMMUNICA-
 TIONS  (SHRI  मे,  N.  BAHUQUNA):  (a)

 (a)  Postal  Services

 Yes,  except  in  regard  tq  parcels,  insured
 services  and  moncy  orders.

 Telecommunications  Servize

 Vie.
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 (h)  ,  Postel.  Senin
 Surface  mails’  are  being  bxchangéd  with

 the  Bangla  Desh  Post  at  convenient  points  on!
 the  West  Bengal,  Meghalaya  and  Tripure
 borders.  Airmatls  are  being  forwarded  direct
 te  Dacca.

 For  the  present  under  reciprocal  arrange-
 ments,  inland  rates  of  portage  are  being
 applied  for  mails  for  Bangla  Desh.

 Telecommunications  Service

 Calcutta  has  been  linked  by  adequate
 telephones  circusts  with  Dacca,  Kushua  and
 Chittagong.  Delhi  has  been  provided  with
 direct  trunk  to  Dacca.  Jalpasyguis  has  been
 linked  with  Saidpur  and  Agartala  with
 Akhaura.

 A  telegragh  circuit  has  been  provided
 between  Calcutta  and  Dacca  Intelex  service
 has  also  been  established

 (०)  Postal  Serowes

 There  8  no  additianal  expenditure  involv-
 ed  inthe  handling  of  our  mails  for  Bangla
 Desh  as  compared  to  domestic  mails

 J  elecommunications  Seroswes

 For  estabhshment  of  Tclecommunication
 service  and  for  asusting  Bangla  Desh  to
 restore  their  communication  links  tll  Feb-
 ruary,  1972,  the  approximate  expenditure  in-
 curred  was  Rs.  3.5  lakhs.  Annual  recurring
 expenditure  will  he  very  nominal  towards  the
 cost  of  maintenance  of  communication  circuits
 within  Indian  territory  which  would  be  more
 than  off  set  by  the  revenue  collerted  out  of
 trunk  cals  and  telegrams.

 1492.  SHRI  है,  द ल  NAIK:  Will  the
 Minister  of  HOME  AFFAIRS  be  pleased  to
 state  ;

 a
 (b)  Ube  ned  aiinbed  we  paid  30  daeiney
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 Raiers/Princes  and  the  steps  being  taken  to
 reoever  the  anwunt  ४५  wrongly  paid  ;  and

 (c)  the  circumstances  under  which  queh
 payments  of  privy  purses  was  made  ?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  HOME  AFFAIRS  (SHRI
 K.  0.  PANT):  (a)  to  (ce).  The  information
 is  being  collected  frum  the  various  Accoun-
 tants  General,

 Increase  in  Promotion  Quota  of  I.  A.  5.
 Officers  from  State  Civil  Service

 1493,  SHRI  SHANKAR  DAYAL  SINGH:
 Will  the  PRIME  MINISTER  be  pleased  to
 state  ;

 (a)  whether  the  Admuinstrative  Reforms
 Commission  in  its  report  on  Personnel  Admi-
 nistration  had  recommended  for  raising  the
 quota  of  promotion  from  25  per  cent  to  40
 per  cent  in  Class  Io  Service  including  the
 Indian  Admuntrative  Servic  for  providing
 greater  opportunities  for  the  advancement  of
 talented  and  qualified  persons  in  the  State
 Civil  Service  ;  and

 (b)  if  so,  the  actuun  taken  by  Government
 in  pursuance  of  the  said  recommendation  ?

 ४  THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  HOME  AFFAIRS  AND
 IN  THE  DEPARTMENT  OF  PERSONNEL
 (SHRI  RAM  NIWAS  MIRDH\):  (a)  and
 (b).  The  Administrative  Reforms  Commiss-
 ion  in  its  Report  on  Personnel  Adminstration
 has  made  the  following  recommendation  ;

 “In  order  to  provide  greater  opportunitics
 for  the  advancement  of  talented  pcrsons  who
 are  not  already  in  Class  I;  the  quota  of
 vacancies  in  Class  I  to  be  filled  by  promotion
 may  be  increased  upto  a  maximum  of  40  per
 cent  where  the  existing  quota  falls  short  of
 that  percentage.”

 The  above  recommendation  is  under  con-
 sideration.  of  the  Government.

 कालिया  (मध्य  प्रवेश)  में  भौगोलिक  बस्ती  की
 स्थापना

 1494,  सेगा  चरण  पोलित :  क्‍या

 ऑटोमिक  विकास  मंत्री  यह  बताने  की  कृपा

 ,  करेंगे  कि  ;

 Ce}  war  सरकारे  का  विचार  बेरोजगारों

 MCHATTRA  9 ees  (S404)  +  +  Written,  Aimer,  \  xz  |  |

 की  समस्या  हल  करने  -के  लिये  मध्य  प्रदेश  के
 खण्डवा  नगर  में  एक  ऑद्योगिक  बस्ती  स्थापित
 करने  का  है  ;  और

 (@)  यदि  हा,  तो  ऐसा  कब  तक  किया
 जायेगा  तथा  उससे  लगभग  कितने  व्यक्तियों  को
 रोजगार  मिलेगा  ?

 औद्योगिक  विकास  मन्त्रालय  में  उप  सम्मी

 (श्री  सिद्धेश्वर  प्रसाद)  :  (क)  और  (ख).
 खंडवा  नगर  में  औद्योगिक  अस्ति  स्थापित
 करने  का  कोई  प्रस्ताव  नहीं  है  राज्य  सरकार
 ने  नये  उद्योग  शुरू  करते  के  लिए  भूमि  अली-

 ग्रहीत  की  है  जहां  सभी  सुविधाएं  दी  जायेगी  |

 Raids  conducted  by  the  Enforcement
 Directorate  in  Tamil  Nadu

 1495,  SHRI  K.  GOPAI.:  Will
 PRIME  MINISTER  be  pleased  to  state:

 the

 (a)  the  number  of  raids  conducted  by
 Enforcement  Directorate  on  the  residency  of
 Ministers  and  their  Secretaries,  legislators  and
 Members  of  Parliament  in  Madras  and  clse-
 where  in  Tamil  Nadu  since  June,  97]  ;  and

 if
 (b)  the  results  thereof  ?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  HOME  AFFAIRS  AND  FN
 THE  DEPARTMENT  OF  PERSONNEL
 (SHRI  RAM  NIWAS  MIRDHA)  :  (a)
 During  the  period  from  Ist  June,  I97]  to
 \5th  March,  1972,  the  residence  of  one
 M.  L..  A.  was  searthed  by  the  Enforcement
 Directorate.  "

 (b)  Some  decuments  were  seized  and
 further  enquiry  is  in  progress.

 Expansion  of  Paper  Mill  at  नूलबहाबड्डायो
 (Mf.  PB)

 1496,  SHRI  6.  ७,  DIXIT:  Wil  the
 Minister  of  INDUS  MENT
 be  pleased  to  state  5  ’  हु

 (७)  whether  the  Paper  Mill  at  Nepanagar
 (M.  2.)  hex  fubenicned  any  scheme  for  ite
 expansion  3
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 {b)  if  so,  the  time  since  whon  the  scheme
 has  been  pending  ;  and

 (c)  the  reasons  for  delay  in  taking  a
 decision  thereon  ?”

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  INDUSTRIAL  DEVELOP-
 MENT  (SHRI  SIDDHESHWAR  PRASAD):
 (a)  Yes,  Sir.

 (७)  and  (०).  The  preliminary  report  ori-

 ginally  prepared  in  964  had  to  be  revised  as
 a  result  of  various  developments  such  as  mo-
 Gifications  in  the  scheme  and  in  the  cost  ¢sti-
 mates,  devaluation  of  the  rupee  in  June,
 4966  and  devaluation  of  the  Pound  Sterling.
 The  expansion  scheme  has  been  since  appro-
 ved  by  Government.

 wer  hrs.

 CALLING  ATTENTION  TO  MATTER  OF
 URGENT  PUBLIC  IMPORTANCE

 REPORTED  RESUMPTION  OF  NUN-RUNNING
 yrom  KERALA  TO  Eunors

 SHRIR.  K.  SINHA  (Faizabad):  Mr.

 Speaker,  Sir,  I  call  the  attention  of  the
 Minister  of  External  Affairs  to  the  following
 matter  of  urgent  public  importance  and

 request  that  he  may  make  a  statement
 thereon  :

 “The  reported  disclosure  made  by  the
 B.  B.  C.  about  the  resumption  of  nun-runn-

 ing  from  Kerala  to  Europe.”

 THE  MINISTER  OF  EXTERNAL
 AFFAIRS  (SHRI  SWARAN  SINGH):  Gov-
 ernment  have  seen  press  reports  about  a  BBC
 television  programme  on  alleged  resumption
 of  nun-running  from  Kerala  to  some  European
 convents.  ‘hese  reports  have  been  contradic-
 ted  by  the  Kerala  Catholic  clergy  who  are
 said  to  have  sent  the  girls,  Government  are
 making  necessary  inquiries  in  the  matter,
 and  the  facts  will  be  placed  before  the  House
 ax  soon  as  they  arc  available.

 In  this  connection,  Hon'ble  Members  will
 recall  chat  simitar  allegations  had  appeared

 in  the  press  some  time  ago  and  the  matter
 ‘was  discumed  in  the  House.  Government  had
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 then  promised  detailed  and  exhaustive  inqui-
 ries  into  the  alleged  sale  of  girls  to  foreign
 Church  organisations,  profiteering  from  such
 sales,  harsh  treatment  accordéd  to  the  girls
 and  of  their  use  in  menial  occupations,  Our
 inquiries,  which  have  been  completed,  show
 that  broadly  speaking  the  allegations  are  not
 justified.

 I  place  a  copy  of  our  report  on  the
 inguiry  on  the  Table  of  the  House.  [Placed
 in  library.  See  No.  UT-56!/72.]

 SHRI  R.  K.  SINHA:  The  reports  that
 have  appeared  in  the  Press  say  that  the  girls
 were  sent  to  Europe  via  circuitous  route  from
 Cochin  to  Bangalore  and  then  to  Bombay  and
 then  to  Athens.  One  Father  Giovanni  of
 Italy  is  supposed  to  have  said  that  these  girls
 were  treated  like  meniais.  An  English  social
 worker  who  was  also  reported  in  the  B,  B.C.
 had  said  :

 “The  tragedy  was  that  these  girls  could
 not  return  home  because  they  would  bring
 disgrace  to  their  familics  and  the  convene
 was  the  lesser  of  the  two  evils  for  then.”

 The  Kerala  Assembly  also  discussed  this
 and  one  of  the  representatives  of  the
 Church  who  was  not  directly  connected
 with  it,  said  :

 “These  girls  were  sent  out  by  agencies
 and  by  peuple  who  carned  a  sum  of  Ra
 25  lakhs  in  the  process  Sometimes,  per
 girl,  the  earning  was  Rs.  3,000  and  some-«
 times,  Rs.  5,000  ”

 Sir,  the  statement  that  has  been  placed  on
 the  ‘l'able  of  the  House  was  made  available  to
 me  about  a  minute  before  the  reply  of  the
 hon.  Minister  came  and  I  have  hastily  gone
 through  it  and  if  the  enquiry  is  correct  and
 exact,  it  is  very  good;  but  whatever  has
 appeared  in  sections  of  the  Press  needs  a
 thorough  probe  and  enquiry.

 On  26th  August,  1970  also,  assurances
 were  given  in  this  House  by  the  hon.  Minister
 at  that  time  as  all  sections  of  this  House  were
 exercised  over  the  treatment  given  to  these
 gitls  and  how  they  were  used  for  monial  pure
 poses.  It  is  all  right  #  they  go  out  of  India
 out  of  religious  exuberance,  if  they  go  out  in
 service  of  the  Church,  but  if  they  were  exp.
 loited,  and  if  the  recruitment  of  thea  gitls  is
 done  for  purposes  of  making  money,  because
 of  their  poverty,  because  of  the  fact  of  ther
 not  being  very  educated,  because  of  the  fact
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 that  they  have  a  lure  for  foreign  travel,  if
 they  are  sent  as  menials  abroad,  it  is  certainly
 amatter  which  should  exercise  the  attention
 of  the  Government.

 The  hon.  Minister  gave  assurances  in  1970.
 The  report  of  the  inquiry  has  been  placed  on
 the  Table  of  the  House  today.  I  would  only
 appeal  to  the  hon.  Minister  that  it  becomes
 a  national  disgrace  when  on  the  British  broad-
 casting  system,  Indian  character  is  put  on
 trial.  Even  if  the  Indian  church  or  sections
 of  the  Indian  church  are  put  there  in  a  parti-
 cular  position,  that  also  puts  the  picture  of
 India  in  jeopardy  in  the  sense  that  it  implies
 that  there  should  be  such  poverty  in  sections
 of  the  people  of  Kerala  that  girls  would  like
 to  opt  oul  even  through  the  clandestine  sys-
 tem  of  sale.

 SHRI  SWARAN  SINGH  :  |  have  noted
 his  concern  which  I  share,  but  the  inquiries
 that  we  have  made  show  broadly  that  the
 suspicion  that  has  been  raised  is  not  well
 founded

 SHRI  JAGANNATHRAO  JOSHI  :
 (Shajapur):  What  was  the  agency  of  the
 inquiry  ?

 SHRI  SWARAN  SINGH:  Our  own
 Missions  abroad  have  looked  into  all  these
 cases,  and  our  investigations  show  that  out
 of  a  total  of  more  than  70  novices  sent
 abroad,  only  about  40  returned  before  com-
 pletion  of  training,  and  out  of  700  nurse
 trainees,  about  1  returned  prematurely.
 They  are  at  complete  liberty  to  return  and
 these  figures  indicate  that,  by  and  large,  the
 vast  proportion  of  them  are  generally  happy
 and  they  like  the  work  for  which  they  have
 been  selected.

 I  would  also  like  to  add  a  word  of  caution.
 Unfortunately,  there  is  some  controversy
 going  on  in  the  international  community
 between  the  various  churches,  and  some  of
 these  reports  have  to  be  seen  in  that  back-
 ground.

 श्री  अदल  बिहारी  बाजपेयो  (ग्वालियर)  :

 अध्यक्ष  जी,  आज  पुन  माननीय  मन्त्री  ने  सदन

 को  आश्वासन  दिया  है  कि  भिक्षुणियों  को

 बाहर  भेजने  के  सम्बन्ध  में
 जो

 समाचार

 प्रकाशित  हुए  हैं  उनकी  जांच  की  जायेगी।

 इसी  तरह  का  एक  आश्वासन  उन्होंने  970  में

 भी  दिया  था  जिसकी  जांच  रिपोर्ट  आज  सदन

 की  टेबिल  पर  रखी  गई  है  |  क्या  सरकार  को
 जांच  करने  के  लिए  दो  वर्ष  चाहिए?  मैं

 जानना  चाहता  हुं  आज  जो  जांच  का  आश्वासन

 दिया  गया  है  क्‍या  उसकी  जांच  रिपोर्ट  के  लिए
 भी  हमें  दो  वर्ष  तक  प्रतीक्षा  करनो  पड़ेगी  ?

 जांच  के  जो  परिणाम  निकले  हैं,  थोड़े  से  समय

 में  उन  सभी  को  पढ़ना  सम्भव  नहीं  है  लेकिन

 पृष्ठ  lO  पर  जो  कुछ  लिखा  हुआ  है  उसकी

 ओर  मैं  मंत्री  जी  का  ध्यान  दिलाना

 चाहता  हूं  :

 “Some  of  the  results  of  its  inquiry  have
 heen  published.  The  Holy  See  has  suspen-
 ded  further  recruitment  of  Indian  girls  for
 foreign  convents  until  such  time  as  ade-
 quate  safeguards  and  controls  are  estab-
 lished  in  regard  to  their  selection,  recruit-
 ment  and  training  Furthermore,  the  Holy
 See  considers  that  the  training  and  prepa
 ration  of  Indian  girls  for  a  religious  voca-
 tian  can  best  be  provided  in  India  itself.’

 जब  यह  विचार  है  होली  सी  का  तो  मन्त्री

 महोदय  बतायें  यहां  से  भिक्षुणियों  को  बाहर
 भेजने  पर  रोक  लगाये  जाने  के  बाद  भी

 भिक्षुणियों  कैसे  भेजी  गई  ?  जब  होली  सी  का

 यह  भी  विदा  र  है  कि  अगर  कोई  भारत  की
 कन्या यें  ईसाई  धर्म  के लिए  अपने  को  समर्पित
 करना  चाहती  हैं  तो  वे  भारत  में  ऐसा  कर

 सकती  है,  भारत  में  दीनों  की,  दुखियाओं  की,

 पीड़ितों  की  कमी  नहीं  है,  यदि  सेवा  का  भाव
 उनमें  जाग्रत  होता  है  तो  इस  देश  में  करोड़ों
 नर  नारियां  ऐसी  हैं  जिन्हें  सेवा  की  आवश्यकता

 है-इसके  लिए  भारत  की  करवायें  विदेशों  में  भेजी
 जायें  इसकी  क्‍या  जरूरत  हैं  ?  मैं  यह  भी
 जानना  चाहता  हूं  क्‍या  सरकार,  इस  तरह  के

 मामले  बाहर  विदेशों  में  बार  बार  न  उठायें
 जायें  भारत  की  प्रतिष्ठा  पर  लांछन  न  लगे,  क्या
 चर्च  के  पदाधिकारियों  को  यह  कहने  के  लिए
 तैयार  हैं  कि  उन्हें  विदेशों  में  इस  तरह  से
 कन्या यें  भेजने  की  पद्धति  को  बन्द  करना

 चाहिए  ?
 या
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 [श्री  अटल  बिहारी  बाजपेयी  |

 यह्  कोई  नहीं  कहता  कि  कन्याएं  पैसे  के

 बदले  में  जाती  हैं  -  कई  आकर्षण  उन्हें  बाहर

 खींच  ले  जाते  होगें  जिनमें  एक  ईसाई  धर्म  का

 आकर्षण  भी  हो  सकता  हैं।  लेकिन  जिन  फादर

 पुत्तनपुरा  के  बारे  में  चर्चा  की  जाती  है,  जिस

 निर्मला  इंस्टीट्यूट  का  नाम  लिया  जाता  है,  जिस

 के  बारे  में  बार  बार  यह  कहा  जाता  है  कि

 विदेशों  में  लड़कियां  भेज  कर  वह  थोड़ा  सा

 रुपया  कमा  रहे  है  तो  क्या  इनकी  भी  जांच  की

 गई  ?

 पिछले  डिबेट  में  970  में  विदेश  मन्त्री

 जी  ने  यह  आश्वासन  दिया  था  कि  सी  बी  आई

 के  द्वारा  अगर  आवश्यकता  पड़ी  तो  उसके  द्वारा

 भी  इस  मामले  की  जांच  बनाई  जायगी  तो  मैं

 जानना  चाहता  हूं  कि  क्‍या  यह  सी  वी  आई

 की  रिपोर्ट  है  ?  क्‍या  फादर  पूरनपुर  जिनकी

 कि  चर्चा  की  गई  और  क्या  निर्मला  सेक्युलर

 इंस्टीट्यूट  के  हिसाब  की  जांच  की  गई।  एक

 कन्या  के  भेजने  में  कितना  रुपया  लिया  जाता

 है  ?  उस  से  यह  निर्मला  इंस्टीच्यूट  मिलना
 पैसा  बनाता  है  ?  क्‍या  इस  मामले  में  गहराई  मे

 जाने  की  कोशिश  की  गई  ?  विदेशों  मे  भारत

 का  सम्मान  दाव  पर  लगे  यह  बात  हृदय  को

 बड़ा  दुःख  पहुंचाने  वाल!  है।  भारत
 का

 प्रधान

 मन्त्री  एक  महिला  हों  और  भारत  को  कन्याएं

 विदेशों  में  जा  कर  फर्श  रगड़ें  और  विदेशों  के

 टेलिविजन  पर  उनको  ऐसी  दुर्दशा  को  स्थिति

 म  दिखलाया  जाय  तो  यह  कितने  खेद  का

 विषय  है।  मेरे  पाम  लद॒न  से  पत्र  आये  हैं  कि

 क्या  भारत  इसको  रोक  नहीं  सकता  है।  अब

 यह  तो  आज  972  का  भारत  हैं  I970  का

 भारत  नहीं  है  तो  क्‍या  विदेश  मन्त्री  जी  ऐसा

 कदम  नहीं  उठा  सकते  हैं  कि  यह  लड़कियों  के

 बाहर,  भेजने  की  पद्धति  हमेशा  के  लिए  रुक

 जाय  और  जो  घर्म  भावना  से  प्रेरित  होकर

 सेवा  करना  चाहती  हैं  उन्हें  भारत  में  ही  इसके

 लिए  अवसर  दिया  जाय  ?

 SHRL  SWARAN  SINGH  ;  Some  of  the

 points  raised  by  the  hon.  member  have
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 already  been  gone  into  in  the  course  of  the
 inquiry,  and  if  he  gocs  through  the  report,
 he  will  find  replies  to  most  of  the  doubts  that
 he  has  raised.

 About  the  questivuu  whether  any  money
 has  been  made  or  not,  this  matter  also  was
 gone  into  in  considerable  detial  in  the  course
 of  the  inquiry  and  «tt  has  been  established
 that  the  actual  expenditure  incurred  by  the
 clergies  who  were  entrusted  with  the  duty
 of  recruitment  was  less  than  the  amounts  that
 had  been  received  from  abroad,  but  it  has
 also  been  established  that  this  excess  was
 utilised  for  charitable  purposes  and  the  orga-
 nisations  that  sent  nioncy  also  were  satisfied
 that  this  was  properly  utilised  for  charitable
 purposes  in  India

 As  for  placing  a  complete  ban  on  these
 gitls  going  abroad,  this  is  not  at  present
 under  consideration  because  enquires  show
 that  most  of  these  girls  are  happy.  Most  of
 them  are  Christians  already  and  if  they  go
 abroad  and  want  to  adopt  this  as  a  profess-
 ion,  I  think  there  is  nothing  wrong,  and  we
 should  not  be  over-sensitive  about  ¢his

 SHRI  JAGANNATHRAO  JOSHE:  हु
 was  a  question  of  minor  girls,

 अध्यक्ष  महोदय,  यह  लड़किया  वापस  झा

 कर  अखबारों  में  सारी  कहानियां  लिख

 रही  है  t

 श्री  अटल  बिहारी  वाजपेयी  :  मैंने  पूछा
 था  कि  इसकी  सी  बी  आई  के  द्वारा  कोई
 इनक्वायरी री  कराई  गई  ?

 अध्यक्ष  महोदय  :  जोशी  जी  का  तो  इसमें

 नाम  नहीं  है  ।

 श्री  जगन्नाथ  राव  जोशी  :  मैंने  कौल

 अटैशन  नोटिस  दिया  था  अब  मेरा  नाम  नहीं
 आया  तो  क्या  करूं  |

 SHRI  SWARAN  SINGH  :  All  inveati-
 gation  agencies  including  the  CBI  were  invol-
 ved  in  this  inquiry.
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 SHRI  C.  JANARDHANAN  =  (Trichur).
 I  am  glad  the  Minister  has  placed  before  the
 House  an  exhaustive  statement  on  this  issue
 though  it  is  very  late.  As  a  member  coming
 from  Kerala,  [  am  more  concerned  about  this
 issue  than  many  others.  My  hon.  friend,
 Shri  Vajpayec,  was  very  indignant  about
 sending  our  girls  abroad  for  scrubbing  the
 floors  of  foreigners.  I  also  share  his  feeling.
 But  as  a  communist,  at  the  outset,  I  should
 say  that  I  hold  no  brief  for  the  Catholic
 Church  which  has  sv  much  idevlogical  differ-
 ence  with  us.  But  you  must  remember  there
 are  two  aspects  to  this  question,  one,  that
 there  is  so.  much  educated  unemployment  in
 Kerala  which  we  must  realise  and  the  other
 that  the  Christian  community  is  a  dominant
 community  in  Kerala  and  a  strong  minority
 in  India.  As  any  other  religious  group,  they
 have  the  right  to  go  abroad  and  propagate
 their  views.  Of  course,  our  country  is  secular;

 no  state  religion  ;
 to  every  religion  to  propagate  their  views  in
 this  land.  Hf  the  Ramakrishna  Mission  have
 the  freedom  ta  send  their  delegates  abroad,
 of  course  the  Catholic  Church  should  have
 the  same  freedom  to  send  their  nuns  abroad
 to  propagate  their  religion.  But  the  issue  is
 whether  there  was  any  complaint  from  =  the

 girls  themselves  ;  whether  they  were  maltrea-
 ted  +  that  is  one  thing

 we  have  we  give  freedom

 Then,  the  question  is  whether  minor  girls
 were  sent  abroad  from  this  country  against
 their  wishes  ;  whether  there  were  any  com-

 plaints  from  the  paarents  of  the  nuns  or  the
 nurses.  ह  many  nurses  are  going.  You  can
 see  that  throughout  India,  in  every  State,  the
 nurses  are  from  Kerala,  From  =  most  other
 States  they  would  not  dare  to  go.  But  girls
 from  Kerala  serve  not  only  as  sisters,  not  only
 as  nurses  but  as  nuns  and  servants.  You  can
 see  that.  Is  there  any  complaint  from  their

 parents  ?  Is  there  any  complaint  from  the

 girls  themselves  ?  Is  there  any  complaint  that
 minor  girls  are  sent  from  here  ?  If  it  is  there,
 it  should  be  looked  into.

 About  Father  Puthenpura  and  the  Nir-
 mala  Institute,  I  also  remember  that  in  1970
 his  name  was  mentioned  here,  and  now,  in
 his  statement,  the  Minister  says  that  there
 was  @  surplus  amount  and  it  was  used  for
 charitable.  purposes.  I  should  say  it  must  be

 looked:  into  again,  because  there  should  not
 be  any  cloud  about  this  issue.  Going  abroad
 js  all  right  ;  they  have  that  freedom  ;  but  if

 there  is  any  trading  and  profiteering  or  black

 marketing  involved  in  this,  it  should  be  looked
 intu,  and  if  they  have  made  any  profit  on
 it,  and  if  it  is  channelised  and  credited  to  the
 charitable  institutions,  I  do  not  think  it  is
 correct.  So,  that  issue  should  be  again  gone
 into.  I  appeal  to  the  hon.  Members  and  to
 the  Government  that  these  things  should  not
 be  channelised  into  an  anti-Christian  campaign
 or  a  tirade.  In  the  context  of  present-day  India,
 anti-Muslim,  anti-Hindu  or  anti-Christian  and
 such  communal  propaganda  should  not  be
 permitted  in  this  land  on  any  issue.  So,  you
 must  be  extra-careful.  Asa  Member  from
 Kerala,  L  should  like  to  point  that  out,  and  I
 scek  an  explanation  from  the  Minister,

 SHRI  SWARAN  SINGH  :  [  have  noted
 with  satisfaction  some  comments  inade  by  the
 hon.  Member.  On  the  specfic  points  about
 which  he  has  asked  for  information,  I  may  be
 permitted  to  give  brief  replies.

 First  of  all,  }  would  like  to  clarify  that
 no  minor  girl  is  allowed  to  go  out.  The
 minimum  age  is  19  years,  and  before  pass-
 port  facilities  are  granted,  every  care  is  taken
 to  ensure  that  the  girl  is  not  a  minor.  The
 minimum  age  for  this  is  I9  years.

 About  the  second  query  raised  by  the  hon.
 Member,  there  has  been  no  complaint  from
 the  girls  or  from  their  parents.

 SURL  AUAL  BIHARI  VAJPAYEE:
 What  about  the  girls  who  have  come  back  ?

 SHRI  SWARAN  SINGH:  As  [have
 said,  out  of  1700.  girls,  5  in  one  category—
 I  have  given  the  numbers-and  40  in  the  either
 category  have  come  back.  The  investigations
 show  that  they  are  gencrally  misfits  there,  in
 the  sense  that  they  were  not  perhaps  prepared
 for  the  rigorous  life  obtaining  there.  Therc-
 fore,  they  came  back.  ‘This  type  of  wastage
 of  people  who  give  up  their  profession  even
 in  our  Own  country  is  not  unknown.  Many
 people  are  recruited  for  some  such  avocations
 and  then  there  is  wastage.  ‘hey  find  that  the
 work  is  cither  too  stringent  or  is  not  to  their
 liking,  and  they  leave  it.  There  is  nothing
 unusual  in  this,

 About  profiteering  and  black-marketing,
 we  have  made  enquiries,  and  to  be  fair  to
 them,  I  must  say  categorically  that  there  is
 no  evidence  at  all.  What.is  happening  there  is,
 the.  sponsoring  societies.  which  again  are  reli-
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 gious  or  charitable  institutions  in  Europe,
 have  been  sending  moncy  liberally,  and  the
 understanding  is  that  they  have  a  sort  of
 reliance  upon  the  Indian  people  who  are
 undertaking  that  recruitment  and  preliminary
 training.  The  investigations  show  that  what-
 ever  is  the  expenditure  is  booked  as  cxpen-
 diture,  and  whatever  remains,  then  on  the
 authority  from  the  institutions  that  sent  the
 money,  it  is  used  for  other  charitable  purposes.
 There  is  nothing  wrong  in  this

 MR.  SPEAKER  :  Shri  Daschowdhury
 absent  ;  Shri  Ludrajit  Gupta  absent.

 12.  20  hrs.

 RE.  STRIKE  IN  SWADESHD  COTTON
 MILLS  AND J.  K.  COTTON  AND  SPINN-

 ING  MILLS,  KANPUR

 st  एस०  एम०  बनर्जी  (व्यापार)
 अध्यक्ष  महोदय

 अध्यक्ष  महोदय  :  आप  हर  रोज  खडे  हो
 जाते  हैं,  यह  गलत  बात  है।  रूल  भी  इतना

 नहीं  है  जितना  आप  उसका  फायदा  उठाना

 चाहते  हैं।  आप  कह  लें  एक  मिनट  में  -  थोडा

 सा  रूमाल  होना  चाहिये।  रोज  की  बात  नहीं

 हो  जानी  चाहिये

 श्री  एस०  एम०  बनो  :  आप  एलान

 नहीं  करते  है  तो  मैं  बैठ  जाता  हू  t

 अध्यक्ष  महोदय  :  आप  नहीं  चाहते  है  ता

 मैं  कह  देता  ह्  फि  वह  लीजिये  अपनी  बात  ।

 SHRI  S.  M.  BANERJEE  ;  You  are  aware
 that  nearly  3,000  textile  workers  working  in
 Swadeshi  Cotton  Mills  and  K.  Cotton  and
 Spinning  Mills  in  Kanpur  are  on  general  strike
 since  the  28th  of  thi,  month.  They  demand
 implementation  of  the  Khadilka:  formula  on
 bonus,  As  previously  pointed  out,  these
 workers  demanded  implementation  of  the
 Khadilka:  formula  because  they  were  paid
 only  4  per  cent  bonus  according  tu  the  Bonus
 Act,  ‘The  remaining  4.33  per  cent  was  not
 pau,  although  all  the  umions  unanimously
 agried  to  treat  this  amount  as  advance,  sub-
 ject  to  recovery  in  case  the  arbitrator—whe-
 ther  Mr,  R.  K.  Khadilkar,  the  Union  Labour
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 Minister  or  anyone  else—gives  his  award  aga~
 inst  the  workers.  The  State  Labour  Minister
 Mr,  G.  D.  Bajpai  had  no  objection  to  refer
 the  matter  to  Mr.  Khadilkar  and  the  workers,
 union  also  agreed  to  this.  The  employers  in
 all  fairness  should  now  pay  3.33  per  cent  as
 advance  to  the  workers  working  in  these  two
 textile  mills  on  a  fair  understanding  that  if
 Mr.  Khadilkar  pronounces  his  judgement
 against  the  workers  then  this  money  will  be
 recovered  As  there  is  no  risk  involved  in  it
 I  should  urge  upon  the  Union  Labour  Minis-
 ter  to  kindly  make  a  statement  so  that  the
 workers  may  reconsider  their  decision  and  a
 negotiated  settlement  can  be  reached.  In
 consultation  with  the  State  Minister  he  should
 direct  the  employers  to  pay  4.33  per  cent  to
 the  workers  as  advance,  subject  to  recovery.
 T  should  ike  to  assure  him  on  behalf  of  the
 emplovecs  that  they  will  abide  his  decision.

 THE  MINISTER  OF  LABOUR  AND
 REHABILITATION  (SHRI  R,  K.  KHADIL-
 KAR)  :  In  this  connection,  I  should  like  to
 say  that  trade  umon  leaders,  the  employers
 and  the  State  Government  have  been  in  touch
 with  me  lately  on  thi,  issue  of  the  implenien-
 tation  of  the  ad  Aor  formula  for  the  payment
 of  advances  in  the  Swadeshi  Cotton  Mills
 Limited  and  the  J.  K.  Cotton  Mills  Limited
 in  Kanpur,  which  has  led  to  the  present  strike.
 I,  on  my  part,  have  been  trying  to  see  how
 best  this  matter  can  be  resolved  quickly  in  the
 interest  of  industrial  production  and  peace.

 I  have  been  given  to  understand~-I  am
 glad  to  say—that  the  workers  are  prepared  to
 call  off  the  strike  if  this  issue  is  referred  to
 the  Chief  Labour  Commissioner  (Central)  for
 a  settlement.  In  the  circumstances  I  would
 appeal  to  the  workers  to  call  off  the  strike
 immediately  so  that  the  Chief  Labour  Commi-
 ssioner  (Central)  can  enter  into  discussions
 with  the  parties  for  promoting  a  settlement.

 TI  am  glad  that  Mr.  Banerjee  has  raised
 this  issue  on  the  fleor  of  the  House.  ‘The
 Labour  Munister  of  U.  P.  as  well  as  the  em
 ployers  were  in  touch  with  me.  The  sugges-
 tion  of  assuming  responsibility  for  arbitration
 by  me  is  out  of  question.  I  discussed  it  with
 them  and  they  have  said  that  whatever  is  the
 decision  of  the  Chief  Labour  Commissioner
 (Central),  that  will  be  binding.  So,  I  should
 appeal  to  Mr.  Banerjee  and  through  him  to
 the  workers  that  they  should  call  off  the
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 atrike.  The  question  of  advance  will  be
 settled.

 2.24  hres.

 PAPERS  LAID  ON  THE  TABLE

 Nomnmcarions  UNDER  Au.-InpiA  Services  Acr

 YHE  MINISTER  OF  STAIE  IN  THE
 MINISTRY  OF  HOME  AFFAIRS  AND  IN
 THE  DEPARTMENT  OF  PERSONNEL
 (SHRI  KAM  NIWAS  MIRDHA)  :  I  beg  to
 lay  on  the  Fable  a  copy  each  of  the  following
 Noufiatens  (Hindi  and  English  versions)
 under  sub-section  (2)  of  secuon  3  of  the  All
 Indust  Services  Act,  95]  :

 Amendment  of  1972  to
 the  Indian  Adnunistrative  Service
 (Pay)  Rules,  1954,  published  in  Noti-
 fication  No.  G  $  R.  97  in  Gazette
 of  India  dated  the  [9th  February,
 1972,

 (3)  ‘The  Second

 (2)  The  Indian  Civil  Service  Provident
 Fund  (First  Amendment)  Rules,  1972,
 published  in  Notification  No.  G  $  R.
 23)  in  Gazette  of  India  dated  the
 9th  February,  1972.

 (3)  The  Indian  Civil  Service  (Non-Euro-
 pean  Members)  Provident  Fund  First
 Amendment  Rules,  1972,  published  in
 Notification  No.  G.  S.  R232  in
 Gazette  of  India  dated  the  I9th  Febru-
 ary,  1972,

 (4)  The  Secretary  of  States’  Services
 (General  Provident  Fund)  First  Amend.
 roent  Rules,  1972,  published  m  Not-
 fication  No.  ड,  s.  R.  233  in  Gazette
 of  India  dated  the  I9th  February,
 1972,

 (5)  The  All  India  Service  (Provident
 Fund)  First  Amendment  Rules,  1972,
 published  in  Notification  No.  ७.  $  RB.
 234  in  Gazette  of  India  dated  the
 i9th  February,  1972.

 (6)  The  All  India  Services  (Commutation
 of  Pension)  (Amendment)  Regulations,
 1972,  published  in  Notification  No
 G.  S.  R.  235  in  Gazette  of  India
 dated  the  I9th  February,  1972,

 ee  at
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 (7)  The  All  India  Services  (Provident
 Fund)  Second  Amendment  Rules,
 1972,  published  in  Notification  No.
 G.  8.  दर,  249  in  Gazette  of  India  dated
 the  26th  February,  1972.

 {  Placed  ह ज  Library.  See  No.  LT-562/72.]

 NOTImcATIONS  UNDER  SALARIES  AND  ALLOW-
 ANCES  OF  Ministers  Act

 SHRI  RAM  NIWAS  MIRDHA:  Ona
 behalf  of  Shri  K.C.  Pant,  I  beg  to  lay  on
 the  Table  :

 (1)  A  cupy  each  of  the  following  Notfi-
 cations  (Hindi  and  English  versions)
 under  sub-section  (2)  of  Section  1 हक  of
 the  Salarics  and  Allowances  of  Minis-
 ters  Act,  952  :-—

 (i)  ‘The  Ministers’  (Allowances,  Medical
 Treatment  and  other  Privileges)
 Second  Amendment  Rules,  1971,  pub-
 lished  in  Notification  No.  G.  $.  R.
 1912,  Gazette  of  India  dated  the  20th
 December,  1971.

 (ii)  The  Ministers’  (Ailowances,  Medical
 Treatment  and  other  Privileges)  Am-
 endment  Rules,  1972,  published  in
 Notification  No.  G.  Ss.  R.  68  (E)  in
 Gazette  of  India  dated  the  2nd  Febru-
 ary,  1972.  [Placed  in  Library.  See  No.
 LT-563/72.]

 (2)  A  copy  of  Notification  No.  S.  O.  877
 (Hindi  and  English  versions)  published
 in  Gazette  of  India  dated  the  [Jth
 March,  1972,  under  sub-section  (3)
 of  section  39  of  the  Border  Security
 Force  Act,  1968,  [Placed  in  Library
 See  No  LT-5564/727.

 2.25  hrs.

 CONTINGENCY  FUND  OF  INDIA
 (AMENDMENT)  BILL*

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  FINANCE  (SHRI  K.  R.
 GANESH):  lI  beg  to  move  for  leave  to
 mtroduce  a  Bill  further  to  amend  the  Contin-
 gency  Fund  of  India  Act,  1950.

 *Published  in  Gazette  of  India  Extraordinary Part  II  Section  2,  dated  29,3.72.
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 (Taking  over  etc.)  Bill

 MR.  SPEAKER:  The  question  is  :

 “That  leave  be  granted  to  introduce
 a  Bill  further  to  amend  the  Contingency
 Fund  of  India  Act,  I950”

 The  motion  was  adopted.

 SHRI  K  R.  GANESIT  I  introducet
 the  Bill.

 S{ATEMENT  re  CONTINGENCY  FUND
 OF  INDIA  (AMENDMLN')  ORDINANCE

 972

 THE  MINISTER  OF  STATL  IN  TH
 MINISTRY  OF  FINANCE  ‘SHRI  KR
 GANESH).  I  beg  to  lay  on  the  Table  an

 explanatory  statement  (Hindi  and  Loglish
 versions)  giving  reason»  for  unmediate  Iegislas
 tion  by  the  Contingency  Fund  of  Inca
 (Amendment)  Ordinance  1972,  as  requued
 under  rule  7{  (I)  of  the  Rules  of  Procedure
 and  Conduct  of  Business  ain  Lok  Sabha
 [Placed  in  Library.  See  No  LI  == 1565/72  }

 INDIAN  COPPER  CORPORATION
 (TAKING  OVER  OF  MANAGEMEN!  )

 BILL*

 THE  MINISTER  OF  SIATE  IN  THE
 MINISTRY  OF  SIPEL  AND  MINES
 (SHRI  SHAH  NAWAZ  KHAN)  _  I  beg  to
 move  for  leave  to  introduce  a  Bill  to  provide
 for  the  taking  over.in  the  public  interest  of
 the  management  of  the  undertaking  of  the
 Indian  Copper  Corporation  Lumuted  pending
 a¢quision  of  that  undertaking

 MR.  SPEAKER:  Ihe  question  is

 “That  leave  be  granted  to  introduce
 a  Bili  to  provide  for  the  taking  over,  im
 the  public  interest,  of  the  management  of
 the  undertaking  of  the  Indian  Copper
 Corporation  Limited,  pending  acquisition
 of  that  undertaking.”

 The  motion  was  adopted.

 SHRI  SHAHNAWAZ  KHAN  :  I
 introduceft  the  Bull.
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 STATEMENT  re.  INDIAN  COPPER  COR-
 PORATION  (TAKING  OVER  OF

 MANAGEMENT)  ORDINANCE
 1972

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  SIEEL  AND  MINES  (SHRI
 SHARED  NAWAZ,  KHLAN)  :  On  behalf  of  Shri
 Mohan  Kumaramangalam,  I  beg  to  lay  on  the
 Table  an  explanatory  statement  (Hinds  and
 English  versions)  giving  reasons  for  immediate
 legislation  of  the  Indian  Copper  Corporation
 (Taking  over  of  Management)  Ordinauce
 I972,  as  required  under  rule  7I(I)  of  the
 Rules  of  Procedure  and  Conduct  of  Busmess
 m  Lok  Sabha  [Placed  in  dabrary  See  No.
 LT-  1506172  ]

 DELHI  GCO-OPLRALTIVEL  SOCTIDIILS
 BILL*

 IHE  MINISILR  OF  SJIAIL  IN  THE
 MINISIRY  OF  AGRICULIUREL  (SHRI
 ANNASAHEB  P  SHINDE,  I  beg  to  move
 for  leave  to  antraduce  a4  Bill  ‘to  consolidate
 and  amend  the  law  relating  to  Coeoperatne
 societies  in  the  Union  territory  of  Delhi

 MR  SPLAKLR  ‘The  question  is

 ‘Shatleave  be  granted  to  introduce
 a  Bill  to  consolidate  and  amend  the  law
 relating  te  co-operative  societies  in’  the
 (काका  terntery  of  Delhi”

 The  motion  was  adopted

 SHRE  ANNASAHEB  7,
 introcducet  the  Bill.

 SHINDE  :  I

 2.29  hrs.

 MARINE  PRODUCTS  EXPORT  DEVELOP-
 MENT  AUTHORITY  BILL—Contd.

 **SHRI  RAMACHANDRAN  KADAN-
 NAPPALLI  (Kasergod)  :  Mr.  Speaker,  Sir,
 I  rise  to  support  the  Marine  Products  Export
 Development  Authority  Bill.  As  far  as  Kerala
 38  concerned,  it  is  a  very  welcome  measure.
 I  beheve  that  with  the  implementation  of  this

 fIntroduced  with  the  recommendation  of  the  President.
 *Published  in  Gazette  of  India  Extraordinary  Part  I,  Section  2,  dated  29.3.72.
 **The  original  speech  was  delivered  in  Malayalam.
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 Bill  more  and  more  fishing  facilities  can  be

 provided  to  Kerala  which  exports  a  major
 share  of  marine  products.  This  Bill  provides
 for  financial  and  other  assistance  to  the  people
 who  use  mechanised  boats  and  other  equip-
 ment.

 When  you  compare  Kerala  with  other
 States  you  will  find  that  Kerala  has  got  a

 very  long  coastline.  ‘Therefore  I  request  that
 the  headquarters  of  this  Authority  that  is

 going  to  be  set  up  as  provided  in  this  Bill
 should  be  at  Canannore  in  Kerala  from  where
 20  per  cent  of  the  exports  of  marine  products
 take  place.  Today,  Sir,  in  the  matter  of

 getting  mechanised  boats  Kerala  is  facing
 many  difficulties.  To  improve  the  production
 of  marine  products  which  gives  us  a  lot  of

 foreign  exchange  it  is  very  necessary  that  the

 poor  fishermen  should  be  given  all  assistance.

 Sir,  Kerala  is  a  backward  State.  Port
 facilities  are  not  available  to  the  fishermen.
 Port  facilities  should  be  increased  and  the
 fishermen  should  be  given  more  mechanised
 boats.  If  only  this  is  done  we  can  achieve
 development  of  export  of  marine  products.
 With  the  passage  of  this  Bill  4  am  sure  we
 will  be  able  to  export  more  marine  products
 and  earn  more  foreign  exchange.

 The  small  fishermen  who  use  mechanised
 boats  should  be  allowed  to  have  their  existing
 facilities.  Bigger  fishermen  who  run  large-
 scale  fishing  industries  should  not  be  allowed
 to  interfere  with  the  working  of  the  small
 fishermen.

 As  I  have  already  mentioned,  Kerala  has
 a  long  coast  line  and  from  that  point  of  view
 this  Bill  is  a  very  welcome  measure.  Before  I
 conclude,  Sir,  I  have  to  bring  to  the  notice  of
 the  Government  that  the  small  fishermen  who

 go  fishing  into  deep  sea  very  often  lose  their
 lives  due  to  bad  weather.  I  request  Govern-
 ment  to  make  some  provision  for  the  welfare
 of  the  families  of  such  fishermen.  I  suggest
 that  the  ceas  should  be  reduced  to  one  per
 cent  and  the  fund  so  collected  should  be
 used  to  improve  the  standard  of  living  of  the
 small  fishermen.

 With  these  words,  Sir,  I  once  again  sup-
 port  the  Bill.
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 *SHRI  8.  9.  SOMASUNDARAM
 (Thanjavur):  Hon.  Mr.  Speaker,  Sir,  while
 introducing  the  Marine  Products  Export
 Development  Authority  Bill  yesterday,  the
 hon.  Minister  referred  to  the  performance
 of  the  fisheries  industry  during  the  period
 1961  to  4972  and  also  spoke  in  perspective
 about  the  industry  upto  1979,  He  was  adduc-
 ing  various  reasons  for  establishing  the
 central  institution  of  the  Marine  products
 Export  Development  Authority  Bill.  He  was
 justifying  the  action  of  the  Central  Govern-
 ment  for  taking  over  the  development  of  the
 industry  which  is  in  the  State  sphere  of
 activities.

 As  you  know,  Sir,  the  subject  of  fisheries
 is  in  the  State  List  under  item  No.  2h.
 Under  item  3!  of  the  Concurrent  list  of  the
 Constitution,  the  Central  Government  have
 come  forward  with  this  legislative  Proposal
 for  creating  a  central  agency.  Just  because
 the  doors  of  a  house  are  kept  ajar,  can  you
 rush  in  without  even  observing  the  element-
 ary  courtesy  of  knocking  at  the  doors?  I
 doubt  whether  the  Central  Government
 consulted  at  least  the  maritime  States  before
 bringing  forward  this  measure.  On  the  other
 hand,  the  Central  Government  are  vigilant in  increasing  their  revenue  and  solely  guided
 by  this  motive,  they  have  come  forward  with
 this  Bill.

 Sir,  there  is  a  declaration  in  the  Bill  that
 it  is  expedient  in  the  public  interest  that  the
 Union  should  take  under  its  control  the
 marine  products  industry.  Let  us  see  what
 the  Central  Government  have  done  for  the
 development  of  fisheries  in  public  interest.
 There  are  so  many  developmental  schemes
 which  have  been  incorporated  in  the  Fourth
 Five  Years  Plan  which  are  to  be  implemented
 by  the  Central  Government.  Have  they
 implemented  anyone  of  them  in  full  during
 the  first  two  years  of  the  Plan?  The  proof
 of  the  pudding  is  in  cating.  I  am  not  saying
 this  ;  the  Planning  Commission  itself  in  its
 mid-term  appraisal  has  drawn  the  attention
 of  the  Government  to  the  many  deficiencies
 and  drawbacks  in  the  implementation  of
 schemes  so  far  as  fisheries  development  is
 concerned.

 I  will  enumerate  some  figures  to  prove

 *The  original  speech  was  delivered  in  Tamil.

 my  contention.  In  the  Fourth  Five  Year
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 Plan,  500  mechanised  boats  are  to  be  intro-
 duced  in  the  industry.  But  so  far  during  the
 two  years  of  the  Fourth  Plan,  only  529
 mechanised  boats  have  been  introduced.  The
 Government  of  India  are  creating  this  agency
 for  augmenting  the  exports  How  can  this
 agency  achieve  this  laudable  aim  without
 increasing  the  productivity?  If  you  want  to
 export  more,  you  have  to  catch  more  fish  and
 for  that  purpose  deep  sce  fishing  i3  to  be
 encouraged.  Yor  the  success  in  deep  sea
 fishing  you  have  to  provide  trawlers  In  the
 Fourth  Plan  300  trawlers  are  to  be  supplied,
 but  so  far  not  even  one  has  been  made  avail-
 able  to  the  industry.  The  Governinent  have
 just  placed  an  order  for  40  fishing  vessels  with
 two  firms  and  nobody  knows  when  they  will  be
 manufactured  Similarly,  with  a  view  to
 providing  berthing  facilities  fur  mechanised
 boats,  there  25  a  scheme  for  expanding  the
 major  harbours  in  the  country  =  [he  alloca-
 tion  in  the  Fourth  Plan  for  ths  purpose  is
 350  lakhs  of  rupees,  but  only  the  paltry  sum
 of  Rs.  29  lakhs  has  been  spent  on  the  expan-
 sion  of  mayor  harbours  Fo:  example,  Madras
 harbou:  is  the  oldest  harbour  m  Indian  sube
 continent  and  the  scheme  for  its  expansion
 was  sanctioncd  in  968  «=  This  is)  not  i  State
 scheme.  ‘his  ३४  a  central  scheme  Tout  the
 progress  7६  sluwer  than  snail’s  pace  I  wonder
 whether  the  snail  itself  will  be  put  to  shame
 by  the  slow  progress  an  implementing  the
 Cental  schemes  [  do  not  know  when  the
 Madras  harbour  e¢apansion  project  will  be
 completed.  Out  of  the  allocation  made
 during  IV  Plan  for  the  development  of  minor
 ports,  only  38  3°,  has  been  spent  uprill  now
 The  Minister  was  talking  about  lack  of
 marketing  facilities  so  far  as  fishing  industry
 ots  concerned.  For  expeditious  and  safe
 transportation  of  fish,  20  refrigerated  rail
 wagons  are  to  be  built  curing  the  Fourth
 Plan  period  and  a  sum  of  Rs.  100  lakhs  was
 the  allocation.  It  छ  regrettable  that  not  even
 one  refrigerated  wagon  has  so  far  been  built
 and  a  sum  of  Rs  12  lakhs  has  been  spent  on
 this.  There  are  some  worthwhile  schemes  for
 expanding  and  developing  the  Central  Fish
 eries  Research  Stations,  for  which  purpose
 the  Fourth  Plan  allocation  is  Rs.  320  lakhs.
 Out  of  this  only  29  lakhs  have  been  spent.
 T  would  hke  to  know  whether  the  Research
 Stations  will  ever  be  expanded  if  this  is  going
 to  be  the  progress.  In  the  Fourth  Plan
 period,  7  research  projects  are  to  be  under-
 taken  for  effective  utilisation  of  available
 resources  to  tackle  the  various  important
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 problems  facing  the  fishing  industry.  The
 Planning  Commission  has  stated  that  the
 progress  under  these  schemes  is  more  or  Icss
 nil,  There  are  so  many  schemes  on  paper,
 but  not  even  one  scheme  in  full  has  been
 translated  into  a  reality  My  intention  ४  not
 to  blame  the  centre  for  all  the  ills  of  the
 industry.  But  the  Central  Government  is  a
 vast  organisation  Comparable  to  Himalvas
 Can  you  cover  Himalayas  with  a  blanket  if
 the  Himalayas  catch  cold?  If  the  Central
 Government  clothed  with  all  powers  and
 having  enormous  financial  resources  at  ther
 command  fail  to  do  what  4  eapected  of  them,
 where  does  the  reniedy  he?  If  a  single  man
 catches  cold,  you  can  cover  him  with  a
 blanket,  but  not  the  Himalayas  =  [ins  only
 shows  that  the  Central  Government  take  over
 tasks  bevond  their  physical  capability  and  as
 a  result  fal  naserably  im  fulfilhng  the  objecti-
 ves  If  the  Central  Government  hnd  time  to
 think  it  over  objectvely,  they  will  realise
 that  they  should  take  over  only  those  tungs
 which  they  can  do  successfully

 In  comparison,  let  us  see  what  the  States
 have  Joie  for  thus  industry  The  Eourth
 Plan  allocation  for  Lan)  Nadu  for  fisheries
 3  Ry  750  lakbs  Ont  of  Rs  l00  lakhs
 allocated  an  2909.70)  the  LTarnul  Nadu
 Government  spent  9?  Likhs  of  rupees  and
 out  of  हर  37  lakhs  allocated  in  1970-71,  che
 Tamil  Nadu  Government  had  «pent  किड  74

 lakhs,  more  then  the  allocition  made  hy  the
 Centre  Similarly,  the  Kerala  Government
 had  spent  Rs  Wa  lakhs  ont  of  the  alloration
 of  11९३  60  lakhs  ov  1969-70  and  Rs  52  jakhs
 out  of  the  allocation  of  है ४  147  lakhs  in
 1970.71  969  these  State  Governments  have
 spent  more  than  the  allocation  in  1970-71
 It  is  really  regrettable  that  Centre  bas  not
 spent  ¢ven  one-fourth  of  the  allocation.
 Durmg  the  fourth  Plan,  the  target  of
 mechamished  boats  for  Tamil  Nadu  is  1000,
 In  just  two  years,  the  Tamil  Nadu  Govern
 ment  have  given  395  mechanised  boats  to
 the  industry  Out  of  the  target  of  1600
 mechanised  boats  Kerala  Government  have
 introduced  in  two  years  495  mechanised
 boats.  The  State  Governments  are  determi-
 ned  to  achieve  the  plan  targets,  but  the
 Centre  has  failed  miserably  in  this  regard.
 For  central  and  centrally  sponsored  schemes
 the  Fourth  Plan  allocation  38  34  crores  of
 rupees,  out  of  which  the  sum  of  Rs.  5  crores
 has  so  far  been  spent.
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 AsI  pointed  out  at  the  out  set,  the
 Centre  is  taking  over  tasks  beyond  its  capa-
 city.  It  would  be  in  the  interest  of  the  whole
 nation  that  the  Central  Government  realise
 this.  For  example,  there  are  only  cight
 maritime  States  in  the  Indian  sub-continent.
 This  Authority  could  as  well  be  a  joint  ven-
 ture  of  these  8  maritime  States  instead  of  the
 Centre  Government  creating  this  under  its  cont-
 rol.  There  will  be  better  cooperation  and  co-
 ordination  between  the  maritime  States  in  the
 public  and  interest  of  fisheries  industry.  But,
 no,  the  Central  Govt.  should  have  everything
 in  their  hands.  The  Central  Government  pro-
 fesses  day  in  and  day  out  that  it  is  the  repre-
 sentative  government  of  the  poor  peuple.  Are
 the  Government  true  to  what  they  say  ?  In
 this  Authority,  have  they  given  representation
 to  the  fisherien’s  cuuperatives  so  that  they
 can  ventilate  the  problems  of  fishermen  so  far
 as  the  development  of  industry  is  concerned  ?
 ‘The  answer  is  no,  But  it  is  specifically  stated
 that  there  will  be  representative  of  the  dealers
 on  the  Authority.  If  we  raise  this  question,
 the  hon.  Minister  quote  chapter  and
 verse  from  the  Bill  and  say  that  there  is  a
 provision  under  which  the  Central  Govern-
 ment  may  nuimimate  anyone  they  like,  includ-
 ing  the  representatives  of  fishermen’s  coopera-
 tives.  My  point  is,  when  you  have  particular-
 ly  made  a  mention  of  the  dealers’  representas
 taves,  why  should)  you  not  mention  that  there
 will  be  representatives  of  fishermen's  federa-
 tion  of  Cooperative  societies  also  un  this  auth-
 ority?  LT  would,  in  conclusion,  say  that  the  gap
 between  precept  and  =  practice  should  be
 narrowed  so  far  as  Central  Government  is
 concerned,  The  Central  Government  should
 be  selective  in  undertaking  —  responsibilities
 which  they  may  not  be  able  to  discharge  in
 full.  If  the  Central  Government  realise  their
 limitations  und  their  capacity  to  implement
 the  schemes  undertaken  by  them,  it  will  be
 good  for  the  nation.  With  these  words,  I
 conclude  my  specch  and  Iam  thankful  to
 you  for  giving  me  an  opportunity  to  say  a
 few  words.

 lay

 MR.  SPEAKER  :  I  would  request  hon.
 Members  not  to  take  more  than  five  minutes
 cach  and  just  to  make  their  suggestions  so
 that  we  may  keep  to  the  time  schedule.  This
 Bill  has  taken  longer  than  the  Business  Ad-
 visory  Committee  thought  it  would.

 SHRI  B.  V.  NAIK  (Kanara):  Mr.
 Speaker,  Sir,  this  is  a  Bill  which  has  been
 Sponsored  or  piloted  by  the  Ministry  of
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 Foreign  Trade  and,  therefore,  I  feel  that,  to  a
 substantial  extent  concentrating  upon  the
 problems  of  fishermen,  would  not  be  very
 relevant  here.  Since  it  is  for  the  purpose  of
 earning  more  foreign  exchange,  naturally,  I
 am  not  surprised  when  in  the  definitions,
 while  everything  else  —Authority,  Chairman,
 conveyance,  dealer  etc.—has  been  defined,
 there  is  no  definition  of  the  principal  person
 to  whom  this  should  have  the  maximum
 amount  of  concern.

 Sir,  in  the  Statement  of  Objects  and
 Reasons  the  purpose  for  which  this  Bill  has
 been  piloted  has  been  stated  and  there  is  a
 clear  admission  that  as  yet  the  entire  fishing
 trade  or  the  fishing  industry  or  the  profession
 as  such  not  been  regulated.  I  see  a  substan-
 tial  amount  of  neglect  as  far  as  fishermen  are
 concerned.  I  come  from  an  area  where  the
 number  of  fishermen  will  be  about  50,000  to
 80,000  spread  over  a  coast-line  of  about  80
 miles.

 f  also  come  from  a  coast  to  which  the
 maximum  number  of  mackerels  in  the  urban
 sea  are  attracted,  There  is  a  research  also
 going  on  as  to  the  reason  why  the  mackerels
 as  fish  are  being  attracted  to  this  particular
 coastal  tract  of  0  miles  in  distance.

 Yesterday,  one  of  the  Members  of  the
 Opposition  was  expressing  a  tremendous
 amount  of  concern  that  a  concern  that  cer-
 tain  variety  of  fish  ia  Delhi  market  is  sold  at
 Rs.  4  per  kg.  and  another  variety  of  fish  is
 sold  at  Rs.  8  per  kg.  and  he  was  shocked
 that  fish  is  such  an  eapensive  commodity  as
 far  as  Delhi  urban)  consuming  centre  is  cun-
 cerned.  [  may  point  out  that  in  our  district
 where  fish  trade  has  not  been  perfectly  orga-
 nised,  sometimes  fish  happens  to  be  one  of
 the  cheapest  commodities  and  is  sold  at  the
 rate  of  2  to  5  Kgs.  for  a  rupee.  While  I
 would  like  to  sympathise  very  much  with  the
 consumers  of  Delhi....

 AN  HON.  MEMBER  :  Where  is  that  ?

 SHRI  B.  V.  NATK  :  It  is  right  in  India,
 in  my  constituency,  where  100  mackerels  are
 sold  for  a  rupee  during  a  certain  season,  and
 that  season  will  be  in  the  month  of  May,

 In  this  connection,  I  would  like  to  say
 that  while  you  have  given  predominance  to
 fish  like  pomfret,  Bombay  duck,  bream,  crabs,
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 etc.,  the  mackerels  should  also,  since  it  is  a
 very  tasty  variety  of  fish,  find  itself  as  one  of
 the  items  for  the  exploration  of  the  export
 potentiality  of  that  particular  variety  of  fish.

 Coming  to  the  condition  of  fishermen,
 unfortunately,  they  have  not  got  a  sort  of
 political  power.  One  of  the  reasons  is  that
 fishermen  are  spread  entirely  throughout  the
 coast  and,  therefore,  their  habitation  is  con-
 fined  only  to  a  distance  of  }  or  2  miles  from
 the  sea-coast.  All  our  Assemblies  and  consti-
 tuencies  do  not  spread  out  along  the  sca-coast
 line  but  they  spread  out  horizontally.  Na-
 turally,  they  have  turned  out  to  be  one  of  the
 most  exploited  sections  of  the  Indian  society.
 It  is  not  necessary  for  us  to  find  out  why  they
 are  exploited.  But  they  have  been  exploited
 by  their  own  people.

 We  find,  in  the  State  of  Mysore,  the
 Department  of  Fisheries  there  has  been  giving
 about  150,  to  200  motor  boats.  Whom  do
 they  give  ?  They  give  to  groups  of  fishermen,
 4or5of  them,  and  these  groups  are  not
 registered  bodies.  They  are  not  firms;  they
 are  not  legal  entities  ;  they  are  not  corporate
 bodies.  They  are  nothing.  But.  still  they  are
 given  the  boats.  Even  though  certain  regis-
 tration  numbers  are  given  for  these  motor
 boats,  they  are  given  to  certain  groups
 of  people  who  are  not  at  all  registered.
 They  quarrel  between  themselves.  So,  the
 first  and  foremost  thing  is  that  fishermen  have
 to  be  registered  as  corporate  bodies  and,
 thereafter,  these  boats  should  be  given  to
 them.  Otherwise,  there  will  be  a  continuous
 quarrel  between  them.

 The  financial  condition  of  these  fisher-
 men  is  very  bad.  They  are  the  most  ex-

 ploited  section  of  the  society.  As  you  know,
 big  fish  eat  small  fish,  and  there  are  sharks
 who  eat  big  fish  even.  Much  of  the  entire
 fishing  trade,  commerce  and  industry  as  well
 as  its  export  to  Bombay  and  other  places,  is
 entirely  in  the  hands  of  those  people  who  are
 neither  the  producers  mor  the  consumers.
 These  are  the  people  who  ought  to  be,  by  some
 means  or  other  at  Jeast  in  the  export  trade,
 eliminated.  Let  us  take  the  case  of  Manga-
 lore.  They  are  the  men  who  purchase  and
 export....

 MR.  SPEAKER  :  The  hon.  Member  may
 please  conclude.
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 SHRI  B.  ्  NAIK:  I  will  finish  in
 three  or  four  minutes.  Iam  the  only  mem-
 ber  speaking  on  behalf  of  Mysore  State.

 We  have  a  population  roughly  of  about
 two  lakhs  of  people  in  the  entire  coast  of  200
 miles  of  the  State  of  Mysore.  I  would  point
 out  here  that  almust  all  the  Authorities  that
 have  been  started  by  the  Government  of
 India  have  got  their  establishments  in  all
 other  places  except  in  the  State  of  Mysore.
 The  coastal  line  of  the  State  of  Mysore
 may  not  have  been  exploited  adequately.  But
 then  it  has  tremendous  potentialities.  Yester-
 day,  my  hon.  friend,  Mr.  Stephen,  was  sug-
 gesting  that  the  location  of  this  Authority
 could  be  somewhere  even  in  the  State  of
 Vamil  Nadu.  While  I  wouk!  welcome  Kerala
 or  Tamil  Nadu  for  this,  I  would  also  request
 that  the  district  of  North  Kanara  or  South
 Kanara  where  there  is  potential  for  further
 development  should  be  given  a_  consideration
 by  the  hon.  Minister  for  the  location  of  the
 headquarters.

 At  this  stage  I  would  say  that  the  entire
 trade  of  the  Marine  Products  Export  Deve
 lupment  Authority  will  touch  only  a  fringe
 of  the  people.  Out  of  abuut  £00  fisher-men--
 I  am  subject  to  correction  as  far  as  the  statis-
 tics  are  concerned  my  it  is  not  a  very  large
 number  of  people  why  are  engaged  in  fishing
 trade,  it  is  not  a  very  large  number  of  people
 who  deal  in  tina  and  other  varieties  of
 fish.  In  spite  of  the  best  of  intentions,  it  will
 only  touch  a  very  small  section,  a  fringe  of
 the  fishing  population  and  that  too  fishermen
 of  highly  specialised  nature.  Under  the  cir-
 cumstances,  I  would  suggest  that  it  would  be
 proper,  for  the  purposes  of  earning  for  our
 country  adequate  amount  of  foreign  exchange,
 to  enhance  the  funds—they  are  providing  a
 recurring  expenditure  of  Rs.  12  lakhs  and  a
 non-recurring  expenditure  of  Rs.  2  lakhs,  I
 would  suggest  that,  if  the  hon.  Minister  in-
 tends  to  levy  only  one  per  cent,  it  will  not  be
 out  of  the  way—since  fishermen  still  happen
 to  be  the  most  neglected  in  our  society,  parti-
 cularly  in  the  coast—if  you  even  recover  at
 the  rate  of  three  per  cent  and  then  utilise  it
 not  only  for  the  purpose  of  export  but  also
 for  the  purpose  of  regulating  and  directing
 the  internal  trade,  the  trade  in  the  inland
 market;  by  this,  a  lot  of  service  will  have
 been  done  to  the  fishermen.

 I  welcome  centralisation  in  this  behalf
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 though  centralisation  may  not  be  the  imme-
 diate  solution,  yet  I  welcome  it  because  some
 body  would  be  regulating  the  fishing  trade
 which  has  been  completely  neglected  over  the
 last  many  years.  I,  therefore,  welcome  this
 and  support  the  Bill.

 श्री  शिवनाथ  सिह  (झुंझुनू)  अध्यक्ष

 महोदय,  मैं  इस  बिल  का  स्वागत  करता  हू
 लेकिन  साथ  ही  साथ  मैने  निवेदन  किया  है  कि

 सिलेक्ट  ऊमेर्टी  की  मारफत  इसको  जाच  करवाई

 जाय  और  सिलेक्ट  कमेटी  उस  के  बारे  में  अपनी

 रियाद  दे।  यह  सुझाव  इसलिये  दिया  गया  है

 कि  अब  तक  मैराइन  प्रोडक्ट्स  के  लिय  हमारे

 देश  में  बहुत  कुछ  नहीं  किया  गया  है।  यह

 पहली  बार  है  ि  गवर्मेट  इस  आर  साथ  रहा

 है  और  इस  सम्बन्ध  म  जो  बिल  बनाया  गया

 है,  उसम  इतने  डिफंक्ट  है  कि  इस  स्टेज  पर

 अगर  उसमे  सुधार  करना  बाहें  तो  वह  सुधर

 नहीं  सकता  |

 अभी  मुझ  से  पूर्व  बालन  वाल  सदस्य  ने

 बतलाया  ि  मछुआ  परिवार  को  इस  बिल  से

 कोई  सहूलियत  नही  मिलने  वाली  है।  आप  ने

 जिस  प्रकार  से  अथारिटी  का  गठन  किया  है,

 उसमे  तीन  एम०  पोज  या  इलेक्शन  रखा  है,

 लेकिन  बाकी  सब  सदस्य  नौमिनेटेड  हैं  1  यह

 सब  व्यूरोक्रसी  का  माइण्ड  है,  वह  जिस  हिसाब

 से  चलना  चाहते  हैं,  उसी  तरह  से  इसमे  रखा

 गया  है,  जिस  जिस  इन्टरेस्ट  को  वे  इसमें  लाना

 चाहते  हैं,  उनके  नॉमिनेशन  की  व्यवस्था  इसमे

 कर  दी  है,  लेकिन  जैसा  कल  स्टोन  साहब  ने

 कहा  था  और  मेरी  भी  यही  मान्यता  है  कि  जा

 बहुत  बड़ा  परिवार--मछुआ  परिवार--जों  सदैव

 से  मछली  पकड़ने  मे  संलग्न  है,  उसको  इसमे

 नोमिनेशन  नहीं  मिल  पायेगा।  इस  दृष्टि  से

 अगर  हम  इस  बिल  को  देखें  तो  इसमें  बहुत  बड़े

 अण्डमेट  की  गुंजाइश  है  ।

 इसमें  आप  ने  प्रावधान  क्या  है  कि  जो

 अथारिटी  बनेगी,  उसको  बिना  कोई  कारण

 बताये  सरकार  खत्म  कर  सकती  है  इस  प्रकार

 का  प्रावधान  सरकार  के  हाथ  में  नहीं  होना

 चाहिये  ।  जैसे  इलाज  0  में  लिखा  है
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 “The  Central  Government  may,  by
 notification  in  the  Official  Gazette  and
 for  reasons  to  be  specified  therein,  direct
 that  the  Authority  shall  be  dissolved
 from  such  date  and  for  such  period  as
 may  be  specified  in  the  notification.”

 किन  कारणों  से  इसको  डिजॉल्व  करेंगे,
 किन  पर  नहीं  करेंगे,  किस  प्रकार  के  अधिकार
 दिये  जायेगे--ये  सब  बातें  इसमे  होनी  चाहियें।

 बह  अथारिटी  विशेष  कर  एक्सपोर्ट  के  लिए
 बनाई  जा  रही  है,  लेकिन  इस  इण्डस्ट्री  को
 डिवेलप  करने  के  लिये  भी  इसमे  व्यवस्था  होनी
 चाहिये,  किस  प्रकार  की  मछलियों  को  पैदा

 कर,  किस  प्रकार  उनको  पढकड़ेगे--इन  सब  बातो
 वा  प्रावधान  होना  चाहिये।  उन  को  क्‍या  क्‍या

 सहूलियतें  दी  जाय,  क्‍या  क्‍या  साधन  मिलने

 चाहिये--ऐसी  बहुत  सी  बाते  है  जिनका  इसमे
 प्रावधान  नही  है  ।  जब  तक  ये  बाते  इस  बिल  मे

 नही  आती  है,  इस  बिल  का  परपज  पूर्ण
 नही  है,  अपूर्ण  है  और  इसमें  सुधार  की  गुंजाइश
 ?  |

 इसमे  मछली  पकड़ने  के  लिये  ट्रौलसे  का
 जिक्र  है  और  कहा  गया  है  कि  बाहर  से  खरीदे
 जाय,  लेकिन  एक  हो  देश  के  बने  होने  चाहिये  t
 मेरी  मान्यता  है  कि  इस  से  फिरन-एक्सचेन्ज  का
 बड़न  पड़ेगा  ।  मैं  यह  चाहता  हू  कि  जो  हमारे
 देशी  ट्रौलस  हैं,  उनमे  डिफंक्ट  हो  सकते  है,
 लेकिन  उनको  सुधारा  जा  सकता  है,  उन  ट्राली
 का  इस्तेमाल  किया  जाय  |

 इस  अथारिटो  को  जो  पाव सं  दी  गई  है,
 उसमे  सिवाय  सेस  के  और  कोई  प्रावधान  नहीं
 है  ।  इसमें  कहा  गया  है  कि  हम  3  परसेन्ट  तक
 सेस  लगा  सकते  है,  जिसको  डेवलपमेंट  और
 बंटरमेन्ट  के  लिये  खर्च  किया  जायगा।  मेरी
 मान्यता  है  कि  इसको  चारो  तरफ  से  देखें-
 मैराइन  प्रॉडक्ट्स  हमारी  खाद्य  समस्या  का

 बहुत  बड़ा  भाग  बन  सकती  है।  यह  ठीक  है
 कि  आज  खाद्य  समस्या  नहीं  है,  लेकिन  ऐसे
 अवसर  आ  सजते  है  जब  कि  देश  में  खाद्य  समस्या
 पैदा  हो  जाय,  उस  समय  इसका  उपयोग  किया
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 [श्री  शिवनाथ  सिंह]

 जा  सकता  है  लेकिन  मैं  चाहता  हू  कि  चाहे

 फूड  ग्रेड  हमारे  पास  सरप्लस  हो,  तो  भी

 मेरा इन  प्रॉडक्ट्स  को  खाद्य  का  बहुत  बड़ा

 हिस्सा  बना  सकते  है  और  इससे  बहुत  बड़ी

 आमदनी  हो  सकती  है।  आज  जहां  हमें  40

 करोड़  रुपये  के आसपास  इससे  आमदनी  होती

 है,  हम  इस  उद्योग  को  डेवलप  कर  के  इस

 आमदनी  को  बहुत  ज्यादा  बढ़ा  सकते  है  होम-

 कंजम्पशन  के  लिये  इसको  बढ़ाये,  इसमें  सुधार

 लाये,  इससे  देश  वा  भला  होगा  t

 इन  दादों  की  तरफ  संकेत  करता  हुआ  मै

 निवेदन  करूंगा  हि  इसको  सिलेक्ट  में  भेजा

 जाय  ताकि  इसमे  ठीक  तरह  से  प्रावधान  हो

 सके  ।  सिलेक्ट  कमेटो  के  नामों  के  बारे  में  मुझ

 कुछ  नहीं  कहना  है,  आज  तक  जो  डिस्कशन

 हुआ  है,  उसको  देखते  हुए  आप  भेजना  चाहें  तो

 भेजने  और  यदि  यह  समझते  है  कि  इन  डीके-

 इट्स  को  इस  स्टेज  पर  क्यों  किया  'जा  सकता

 है,  तब  मुझे  कोई  शिकायत  नहीं  है  ।

 इन  दादों  के  साथ  मैं  इस  बिल  वा  समर्थन

 करता  हु  1

 SHRI  K.P.  UNNIKRISHNAN  ‘Badagara)
 rase-——

 MR.  SPEAKER  Your  name  ts  not  here

 SHRI  K.P  UNNIKRISHNAN:  We
 were  asked  to  give  you  the  names  directly.  I
 would  request  you  to  give  us  sume  time

 SHRI  K.  SURYANARAYANA  (Eluru}  :
 We  asked  the  Deputy  Minister  for  Parliamen-
 tary  Affairs  and  he  asked  us  tu  send  our
 names  direct  to  you.

 MR.  SPEAKER  :  You  must
 system  of  doing  the  work

 lave  some

 THE  DEPUTY  MINISTER  IN  THE
 DEPARTMENT  OF  PARLIAMENTARY
 AFPAIRS  (SHRI  B.  SHANKARANAND)  :
 The  hon  Members  have  not  given  their
 names.  I  am  telling  this  in  their  presence.
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 SHRI  ATAL  BIHARI  VAJPAYEE
 (Gwalior)  :  They  are  also  saying  it  in  our
 presence.

 MR.  SPEAKER  :  All  of  you  are  talking
 in  my  presence.  Mr.  Unnikrishnan.

 SHRI  K.  P.  UNNIKRISHNAN  :
 Speaker.  I,  for  one,  welcome  this  Bill...

 Mr.

 MR.  SPEAKER  :  The  hon.  Member  may
 continue  after  lunch

 43  hrs.

 The  Lok  Sabha  adjourned  for  Lunch  till  Fourteen  of
 the  Glock

 The  Lok  Sabha  re-assembled  after  Lunch  at  fire
 minutes  past  Fourteen  of  the  Clock.

 (Mr.  Deputy-Spracsr  in  the  Char]

 Marine  Products  Export  Developement  Autho-
 77९५  Bill  -Contd

 SHRI  K  ?  UNNIKRISHNAN  Mr
 Deputy  -Speaker,  Sar,  I  unreservedly  welcome
 the  Murme  Products  Export  Development
 Authomry  Bul,  1972,  This  Bill  has  come  not  a
 day  ton  soon,  because  not  only  the  marine
 exports  industry  is  facing  a  crisis,  but  it  also
 happens  to  have  come  ata  critical  juncture
 of  our  history.  Tohave  another  reason  for
 being  gratified  about  it,  because  I  belong  to  a
 State  which  has  contributed  more  than  any
 other  State  to  the  development  of  marine
 exports,  both  in  volume  as  well  as  in  value.

 The  Indian  sea  food  industry  and  that  of
 Kerala  entered  the  world  market  in  1962,
 Since  then,  we  have  been  able  to  maintain  a
 continuous  lead  and,  therefore,  I  have  an
 additional  reason  for  being  gratified  over  the
 introduction  of  this  very  important  Bill.  But  I
 would  urge  the  House  and  also  the  Ministry
 of  Foreign  Trade  to  view  the  problems  con-
 fronting  this  industry  on  the  larger  canvas  of
 our  own  ¢conomic  development.  There  are
 additional  reasons  also  for  this,  because  after
 the  victory  in  Bangla  Desh  and  after  the
 recent  Indo-Pakistan  war,  we  have  really
 emerged  as  a  maritime  power  between
 Singapore  and  the  Suez.  Wehave  seen  in
 history  that  maritime  powers  have  not  emerged
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 because  of  the  strength  of  the  Navy  alone  but
 also  on  the  strength  of  merchant  marines  and
 in  modern  times  also  with  the  development  of
 the  fishing  industry.  I  would  invite  the
 attention  of  the  House  to  a  book  called
 “Russia  looks  to  the  Sea”  by  Mr,  David  Fairhall,
 the  defence  correspondent  of  the  Guardian.  He
 has  devoted  one  whole  chapter  to  the  Russian
 fishing  effort  and  has  pointed  out  how  during
 the  short  span  of  scven  or  cight  years,  Russia
 has  emerged  as  the  third  biggest  fishing  nation
 in  the  world,  next  onlv  to  Peru.  and  Japan.
 According  to  the  statistics  of  “Year  book  of
 fisheries  statistics’”  the  Russian  marine  pro-
 duction  has  gone  up  from  2.5  million  tonnes
 in  958  to  more  than  8  million  tonnes.  That
 is  how  Russia  has  emerged  as  a  big  maritime

 power.

 Since  we  have  a  long  coastline  and  parti-
 cular  geographical  position  and  there  are
 mimense  powibilities  It  can  contribute  not
 only  to  ou  marime  exports  but  also  to  —  the
 development  of  our  total  national  cconomy
 and  our  own  international  position,  1  would
 urge  the  hon  Minister  to  take  a  larger
 of  these  things

 view

 But  T  tind  that  jn
 members  are

 clause  10,  while  five
 proposed  to  represent  the

 cronaime  Ministries,  representatives  from  the
 Manistres  of  Defence  and  External  Affairs  and
 the  Planning  Commision  have  been  left  out.
 I  am  surprised  at  this,  because  as  the  hon.
 Ministcr  very  well  knows,  are  many

 aspects  of  this  industry  which  involve  close
 consultation  and  haison  with  these  Ministries.
 There  1५  another  reasen  also  why  the  Eaternal
 Affairs  Mimserv  should  be  brought  i,  because
 the  question  of  fsheres  jurisdiction  and  its

 limits  have  been  subject  to  an  international
 debate  ever  since  1958  when  Iceland  raised

 the  problem  Several  Geneva  Conferences
 have  taken  place.  It  is  of  vital  importance
 to  the  growth  of  our  industry  which  hopes  to

 export  about  Rs.  00  crores  worth  of  marine

 products  in  a  few  years’  time.

 there

 ‘Talking  about  this  industry  in  India,  I

 am  sorry  to  say  that  certain  unfortunate

 developments  have  taken  place.  Iam
 referring

 to  the  closing  down  of  a  number  of  marinc

 export  units  in  Cochin  due  to  unfair  competi-

 tion  which  has  entered  into  this  sphere.
 While  on  the  one  hand,  our  Government

 talks  continuously  and  against  incessantly

 monopuliats,  I  cannot  understand  how  the
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 Government  of  India  or  the  Ministry  of
 Foreign  Trade  can  allow  big  monopolists  to
 enter  this  industry.  The  Indian  Leaf  Tobacco
 Co.,  the  Indian  Tobacco  Co.,  DCM,  Britannia
 Biscuits  and  even  an  international  monopoly
 like  the  Union  Carbide  have  been  allowed  to
 enter  this  sphere  with  disastrous  consequences
 for  the  small  exporters.  I  hope  the  hon.
 Minister  will  take  note  of  this  development.
 I  am  sure  the  House  will  be  at  one  with  me
 in  demanding  that  this  should  be  stopped
 forthwith,  because  the  so-called  big  entrepre-
 Neurs  are  squeezing  out  the  small  exporters
 who,  despite  everything  that  you  may  say
 about  the  smalincss  of  their  operations,  they
 have  contributed  in  a  very  big  way  in  enab-
 ling  this  industry  to  play  a  pivotal  role  in
 India’s  exports.

 Now  there  is  a  related  problem  of  regis-
 tered  exporters  policy  and  entitlement  which
 has  become  a  big  racket.  1  would  like  to
 know  who  is  indulging  in  this  racket  because
 the  small  exporters  who  have  been  given  this
 entitlement  cannot  dispose  it  of  and  they  find
 a  ready  market  in  Bombay.  The  big  exporters
 have  entered  the  field  not  only  to  the
 detriment  of  these  interests  but  also  to  convert
 the  whole  thing  into  a  big  racket.  I  would
 urge  upon  the  Minister  to  stop  these  entitle-
 ment  licences  forthwith  because  they  are
 having  a  disastrous  effect  on  the  marine
 export  iudustry  as  a  whole.

 I  am  sure  the  hon.  Minister  knows  that
 a  number  of  units  in  Cochin  have  closed
 down,  including  the  pioneering  units  who
 entered  the  field  in  the  late  fiftics.  I  refer  to
 the  Cochin  Companv  and  the  Indo-Marine
 Agencies.  In  view  of  the  importance  of  this
 question,  I  would  urge  upon  him  to  look  into
 this  question  and  urge  the  Finance  Ministry
 to  arrange  for  finance  through  the  Nationa-
 lised  Banks  for  small  exporters.

 Once  again  I  welcome  the  Bill  which  is
 a  fist  step  in  the  right  direction.  Despite  its
 handicaps  and  shortcomings  in  the  drafting
 of  the  Bill,  I  hope  it  will  help  our  marine
 export  industry  and  the  national  economy  as
 a  whole.

 SHRI  DHAMANKAR  (Bhiwandi):  I
 rise  to  support  the  Marine  Products  Export
 Development  Authority  Bill.  There  is  a  huge
 wealth  hindden  under  the  sea  water  in  the
 form  of  minerals,  fish  and  other  bye-products.
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 {Shri  Dhamankar]
 It  is  very  necessary  to  exploit  them  not  only
 for  consumption  within  the  country  but  also
 for  export  to  earn  foreign  exchange.

 There  are  different  schemes  being  imple-
 mented  at  State  level  and  also  at  the  Central
 level.  Thana  district  in  Maharashtra  has  a
 long  coastline  commanding  an  ample  _  wealth
 of  fish  and  other  by-products.  The  State
 Government  is  developing  it  by  adopting
 several  schemes,  specially  in  the  co-operative
 sector.  We  need  to  train  the  fishermen,  the
 young  boys  and  impart  to  them  scientific
 knowledge  of  fishing,  canning  and  other
 aspects.  The  State  Government  has  started  a
 Fisheries  School  at  Satpati  near  Palgar  for
 the  primary  and  secondary  levels.  IT  would
 suggest  that  education  at  cullege  level  with  a
 bias  on  fisheries  should  be  imparted.
 Universities  should  be  asked  to  take  up  this
 matter  and  establish  fisheries  colleges  at  diffe-
 rent  centres  on  the  sea-coast.

 Fish  and  its  bye-products  such  as  shark
 liver  oil,  glue  etc.  are  being  developed  and
 there  is  a  considerable  potential  for  export
 to  earn  foreign  exchange.  There  are  various
 schemes  sponsored  by  the  Central  Government.
 I  would  mention  one  here.  In  Kochivda
 near  Bassein,  there  is  a  scheme  being  imple-
 mented  by  the  Central  Government.  A  sum
 of  Rs.  7  lakhs  has  been  given  for  fisheries  for
 setting  up  an  ice  factory  for  preservation  and
 also  for  given  boats  operated  by  diesel
 engines.  It  is  a  co-uperative  society  which
 gets  financial  assistance  from  the  Central
 Government.  This  is  the  only  scheme  in
 Thana  district,  but  the  scope  for  the  industry
 there  is  vast.  I  request  Government  to  have
 other  centrally-sponsored  schemes  also  on  this
 coast.

 One  of  my  hon.  friends  wno  spoke  sug-
 gested  that  this  industry  should  not  be
 nationalised.  I  agree  with  him.  It  is  a  new
 industry  and  9  would  request  Government  to
 give  the  maximum  preference  for  the  co-
 operative  sector.  In  the  co-operative  sector,
 there  are  fishery  socicties  being  financed  by
 the  State  Government  by  giving  medium  term
 loans,  but  the  interest  rate  is  high.  I  would
 request  that  concessional  interest  rates  be
 given  on  loans  to  these  societies  which  are
 engaged  in  developing  these  products.

 Boat-building  also  needs  to  be  undertaken.
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 At  Satpathi  there  is  a  society  with  boat
 building  as  one  of  its  activities.  It  needs
 enough  finance  to  produce  more  boats  and
 supply  them  to  the  different  fishing-centres  on
 the  various  coasts.

 Canning  factories  on  a  co-operative  basis
 have  also  to  be  developed  for  canned  fish
 which  needs  to  be  developed.  There  is  a  big
 prospect  for  tank  fish  to  be  exported.

 With  these  few  words,  I  support  the  Bul.

 SHRI  5.M.  BANERJEE  (Kanpur):  Sur,
 just  give  three  minutes  for  the  hon.  Member
 from  Orissa.

 MR.  DEPUTY  SPEAKER:  All  night

 SHRI  D.K.  PANDA  (Bhanjanagar)  :  Sn,
 while  weleonung  the  present  Bill,  I  would  just
 hke  te  bring  to  the  notice  of  the  hon.
 Minister  the  realities  that  should  be  faced  in
 Orissa.  The  Chilka  lake  which  occupies  a
 large  area  in  Orissa,  is  one  of  the  biggest  lakea
 in  India.  It  needs  development  Already,  the
 World  Bank  is  going  to  send  outs)  own  expert
 team  to  find  out  whether  itis  possible  (०
 make  it  useful---

 MR.  DEPUTY  SPEAKER:  How  does
 all  this  come  under  marine  fishing  ?

 SHRIEK  PANDA  :
 that

 Tam  coming  to

 SHRIS.M.  BANERJEE  :  In  the  lake
 there  is  fish.

 MR.  DEPUTY  SPEAKER:  ‘The  Bill  is
 about  marine  fishing  ;  not  lake  fishing.

 SHRI  D.K.  PANDA  :  ‘The  Orissa  Govern-
 ment  haa  already  given  its  proposals,  because
 that  will  be  the  biggest  exporting  centre  for
 fish,  since  good  possibilities  are  there.  That
 has  been  examined  by  the  expert  committee
 of  the  Orissa  Government  and  the  proposals
 have  been  forwarded  to  the  Centre,  and  the
 Centre  has  also,  on  its  own,  referred  the  matter
 to  the  World  Bank  for  developing  it  as  the
 biggest  fishery  centre.  For  that  purpose,  the
 World  Bank  are  sending  their  own  experts  to
 find  out  the  suurces.
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 With  regard  to  Gopalpur  Sea-port,  there
 is  also  a  development  project;  and  the  proposals
 have  reached  the  Centre,  and  Iam  sure  the
 Centre  will  take  into  consideration  that  aspect
 of  the  matter  because  the  sea  is  deepest  at  that

 point  which  is  specially  helpful  for  the  fishing
 industry.  Therefore,  these  two  aspects  may  be
 taken  into  consideration  and  the  projects
 quickly  developed

 MR.  DEPUTY  SPEAKER  :  Shri  Shashi
 Bhushan.  J  make  an  exception  for  you.  Only
 five  minutes.

 श्री  राशि  भूषण  (दक्षिण  दिल्ली)  :

 उपाध्यक्ष  महोदय,  सागर  में  जो  हमारी  सम्पत्ति

 हैं  उसको  खोजने  के  लिये  हमें  फोर्ड  फाउन्डेशन

 और  दूसरे  देशों  से  कुछ  मदद  मिली  और  अम-

 रीकन  विशेषज्ञों  ने  देश  मे ंखोजना  शुरू  किया

 उन्हे  पता  चला  कि  हमारे  देश  में  सागर  के

 अन्दर,  आसपास  के  सागर  तट  पर  बहुत  सा

 खाद्य  पदार्थ  है.  तथा  दूसरी  चीजें  है  जिसको  वे

 ले  जा  सकते  है,  और  तकरीबन  40  करोड़  के

 करीब  उन्होने  निर्यात  किया  उसमे  बड़े  बड़े

 अमरीकन  मोनोपलिस्ट्स  हैं,  जैसे  सी  स्टार,

 आटरमेंड  मी  फूड  प्राइवेट  लिमिटेड  इत्यादि,

 और  भी  बडो  बड़ी  कम्पनियां  हैं  जो  आज  हमें

 मदद  देने  के  लिये  हमारे  पास  आती  है  1  उस  के

 बाद  कहेगे  कि  हम  से  वैसी  खरीदिये,  कंटेनर

 खरादिये  तथा  अन्य  सम्बन्धित  माले  खरादिये  t

 जैसे  अमरीका  ने  मिल्क  प्लांट्स  लगा  दिये

 देश  में  जिस  का  lo  परसेंट  भी  यूटिलाइजेशन

 हम  नहीं  कर  सके  ।  अरबों  रुपये  के  प्लान्ट्स
 जंक  के  रूप  में  पडे  पडे  खराब  हों  रहे  है,  और

 बह  पाउडर  बेस्ड  इंडस्ट्री  थी  ।  सामान  पड़ा

 पड़ा  सराब  हो  रहां  है  जिसकी  ट्ट  फूट  हमे

 देती  पड़ती  है  उन्हीं  से  |  तो  इनके  सारे

 प्लान्ट्स  खरीदिये,  और  सारा  सामान  खरीदिये,

 और  जो  पाल  वह  यहां  से  ले  जाते  हैं  उसमें

 इंडियन  गुड्स  का  कहीं  कोई  जिक्र  नहीं  होता

 बल्कि  दूसरी  कम्पनियों  के  लेबिल  लगा  कर

 माल  बेचते  हैं।  इस  प्रकार  का  काम  विदेशी

 कम्पनियां  कर  रही  हैं।  पहले  हमारा  रुपया

 कंस वा  देते  हैं  और  फिर  उद्योग  को  पनपाने  में

 हमारा  साथ  नहीं  देते  ;  इसी  प्रकार  का  इति-

 हास  इस  मैराथन  प्रोडक्ट  इंडस्ट्री  में  भी  है।  हम
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 से  कहते  है  कि  पहले  उनसे  हम  प्लांद्स  खरीदें,
 ओर  दूसरा  सामान  खरीदें,  वैसी  लें  लेकिन

 इस  सबका  लाभ  हमारे  देश  को  न  मिलकर

 वही  लोग  उठाते  हैं।  इसी  प्रकार  की  ओर  भी

 मौनोपोलिस्टिक  कम्पनियां  हैं।  हमारा  कोई
 माकिट  अपना  नहीं  हैं।  खोज  के  साथ  साथ  ये

 फोर्ड  फाउन्डेशन  या  दूसरी  जो  आर्गेनाइजेशंज

 है,  वे  एस्प्पयोनेज  का  काम  भी  साथ  साथ  करती

 रहती  है।  इस  रास्ते  हमें  बहुत  सतर्क  इनसे

 रहना  होगा  1  हिन्दुस्तान  के  भी  जो  मोनो-

 पोलिस्टिक  किसने  है  जैसे  तबाह  कम्पनियां

 हैं,  पैसा  उनके  पास  भी  बहुत  हैं।  उनसे  भी

 सकें  रहना  चाहिये  |  सरकार  नैशनलाइज  नहीं
 करना  चाहती  है  तो  उसके  बजाय  वह  ज्वायंट

 सेक्टर  की  जो  बात  चल  रही  हैं,  उस  में  इसको
 कर  दे,  ज्वायंट  सैक्टर  शुरू  कर  दे  ।कम  से
 कम  मौनोपोलिस्ट्स  को  इसका  मौका  नहीं
 दिया  जाना  चाहिये  |  एन  मौके  पर  खास  तौर
 पर  अमरीकन  कम्पनियों  ने  या  हिन्दुस्तान  में
 उनकी  शाखाओं  की  भी  चाहे  कोई  भी  इंडस्ट्री
 हो,  उन्होने  हमें  बिखरे  कियां  है।  इन  कम्पनियों
 के  जाल  में  न  फंसे  ।  हिन्दुस्तान  का  जो  बहुत
 बड़ा  मौनोपोलिस्ट  है,  उसको  अगर  लाना  ही
 है--आजकल  उन  पर  बहुत  कृपा  दृष्टि  हो
 रही  है--तो  आप  ज्वायंट  सैक्टर  करें,  कोई-
 प्रोटीन  बना  कर  या  दूसरे  ढंग  से  इस  काम
 को  करें

 इस  बिल  का  जो  मकसद  है  वह  बड़ा
 अच्छा  है  और  अच्छे  मौके  पर  यह  आया  है
 सम्पत्ति  जो  सागर  के  किनारे  और  नीचे  है,  उस
 सम्पत्ति  का  आपको  ख्याल  आया,  यह  एक
 अच्छी  बात  है ।  लेकिन  ये  सम्पत्ति  खोज
 निकालने  की  सब  चीज  हम  अपने  देश  में  भी

 बना  सकते  हैं  जबकि  इनको  ये  कम्पनियां  बाहर
 से  खरीद  कर  ला  रही  हैं।  बहुत सी  चीजें

 हमारे  देना  में  बन  सकती  हैं।  हमारे  बड़े  बड़े
 कारखाने  हैं,  रांची  में  हमारा  कारखाना  है,
 दूसरी  जगहों  पर  हैं,  जहां  काम  नहीं  है,  वे  पूरा
 काम  नहीं  कर  पा  रहे  हैं  ।  वहां  पर  इन
 वैसी  के  पार्ट  को  बनवायें,  जो  बाहर  से  आ

 रहे  हैं  -  इतना  ही  मैं  कहना  चाहता  हूं
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 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  FOREIGN  TRADE  (SHRI
 A.C.  GEORGE):  My  job  has  been  very
 much  lightened  because  the  hon.  Members
 who  participated  in  the  discussion  have  thrown
 alot  of  light  on  the  subject,  and  I  may
 thankfully  acknowledge  that  there  is  almost
 unanimity  in  supporting  this  Bill.

 Of  course,  one  or  two  friends  pvinted  out
 that  there  are  some  defects  in  the  Bill  and
 were  naturally  thinking  of  sending  it  toa
 Select  Committee.  One  or  two  friends  sugges-
 ted  that  deeper  thought  has  to  be  given  to
 different  Clauses.  I  have  absolutely  no  hesita-
 tion  to  accept  that,  but  this  Bill  is  already
 late.  It  ought  to  have  been  brought  mich
 earlier,  and  this  subject  cannot  afford  to  be
 left  in  the  lurch  for  any  more  time.

 We  are  discussing  about  an  industry  which
 during  the  short  span  of  ten  years,  has  made
 great  strides.  As  my  hon,  friend  Shri  Unni-
 krishnan  puinted  out,  between  1961  and  497]
 the  export  has  become  ten-fuld.  In  I96],  the
 export  of  marine  products  was  Rs.  4.33  crores.
 This  year,  I  am  happy  to  infurm  the  House,
 we  have  already  crowed  the  Rs.  40  crore
 mark.  Last  year  it  way  only  Rs.  35  crores.
 Within  ten  vears  it  has  increased  from  ह  4
 to  Rs.  40  crores  and  in  the  last  year  by  Ri  3
 crores.

 According  to  a  preliminary  study  made  by
 the  Indian  Institute  of  Foreign  ‘Trade,  we  are
 quite  hopeful  that  by  1973-74  the  export  will
 be  to  the  tune  of  Rs.  6]  crores,  and  that  by
 1978-79  we  can  make  a  reasonable  target  of
 Rs,  l/8  crores.  There  is  immense  wealth  in
 the  ucean.  This  is  a  completely  untapped
 source,  and  the  points  made  by  hon.  friends
 are  quite  relevant.

 Shri  Haldar  was  pointing  out  that  in
 Bangla  in  some  part  the  prices  are  very  high.
 At  the  same  time  my  good  friend  from
 Mysore,  Karwar,  was  pointing  out  that
 hundred  mackerel  could  be  had  for  one
 rupee.  Shastriji,  on  the  other  hand,  pointed
 out  that  for  a  kilo  of  rather  moderately
 good  fish  you  have  to  pay  Rs.  2  in
 Delhi.  This  symbolises  the  real  problem  of
 this  industry,  At  one  point  the  toiling  class  is
 getting  only  a  meagre  income,  if  not  a
 pittance,

 MR.  DEPUTY  SPEAKER  :  [  think  you
 are  conserving  them  for  export.
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 SHRI  A.C.  GEORGE:  We  will  have  to
 take  the  totality  of  the  picture  for  export.
 So,  we  are  envisaging  an  over-all  improve-
 ment  in  the  entire  situation.  Locating  the
 shoals,  doing  necessary  research  work,  fisheries
 biology,  fisheries  technology,  production
 improvement,  marketing  methods,  everything
 that  is  connected  with  the  marine  products
 industry  and  its  export  are  envisaged  in  this
 Bill.

 It  has  been  pointed  out  that  there  are  not
 when  we  come  to  the

 discussion  of  the  Clauses,  I  shall  point  out
 what  has  been  incorporated  in  the  different
 Clauses.  But  I  am  happy  to  note  that  there
 is  over-all  approval  and  over-all  support  for
 this  Bill.

 enough  powers,  but

 My  hon  friend  Shri  Somasundaram  has
 pointed  out  that  the  Centre  is  slowly  —  trying
 to  encroach  on  the  rights  of  the  States,  but  I
 may  inforta  him  that  this  Bill  was  brought  —  to
 the  notice  of  the  Tamil  Nadu  Government  and
 wt  has  been  weleomed  by  the  VYamil  Nadu
 Government.  In  fact,  all  the  maritime  States
 of  the  country  have  welcomed  it,  and  we  are
 happy  that  there  is  a  very  large  =  measure  of
 support  to  this  Bill.

 My  hon,  friend  Shri  Stephen  has  pointed
 out  that  there  are  not  enough  powers.  We
 will  come  to  that  in  the  Clauses,  but  I  only
 submit  that  this  Bill  may  not  be  sent  to  the
 Select  Committee,  and  it:  may  be  passed  as
 quickly  as  possible,  after  going  through  the
 Clauses.

 MR,  DEPUTY  SPEAKER  shall  put
 amendment  No,  |  to  vote.  ‘The  question
 is:

 “That  the  Bill  to  provide  fur  the  estab~
 lishment  of  an  Authority  for  the  develop-
 ment  of  the  marine  products  industry
 under  the  control  of  the  Union  and  for
 matters  connected  therewith,  be  referred
 to  a  Select  Committee  consisting  of  !l
 members,  namely  :-—

 q)  Shri  Chhutten  Lal

 (2)  Shri  Hiralal  Doda

 (3)  Shri  Indrajit  Gupta
 (4)  Shri  Nathuram  Mirdha

 (5)  Shri  Lalit  Narayan  Mishra

 (6)  Shri  Amrit  Nahata

 (7)  Shri  Birender  Singh  Rao
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 (8)  Dr.  H.P.  Sharma

 (9)  Shri  Ram  Deo  Singh

 (10)  Shn  Atal  Bihari  Vajpayee  ;  and

 (il)  Shr  Ram  Chandra  Vikal

 with  instructions  to  report  by  the  last  day  of
 the  first  week  of  the  next  session”  (1)

 Ihe  motion  was  negated

 MR,  DLPU  FY  SPEAKER  :  The  question

 “That  the  Bill  tu  provide  for  the
 tstabliashment  of  an  Authority  for  —  the

 development  of  the  marine  produ  ts

 industry  under  the  control  of  the  Umon
 and  for  matters  connected  therewith,  be
 taken  inte  consideration  oe

 The  motion  as  adopted

 MR,  DEPU  LY  SPEAKER  Fhe  question

 ‘Shat  Clause  2  stand  part  of  the  Bul.”

 The  motron  was  adopted

 Clause  2  was  added  to  the  Bil

 Clause  x  (Definsttons)

 SHRI  हर  M  SLEPHIN  (Muvattupucha):
 I  beg  to  move

 Page  2,  hne  |b,

 after  “hshery  products”  mrert

 “fished  from  sca  water”  (2)

 Page  2,

 after  linc  36,  शाप

 ‘(m)  “off-shore  fishing”  means  fishing  in

 waters  more  than  twenty  fathoms  in  depth;

 (n)  “deep-sea  fishing”  means  fishing  in

 waters  more  than  forty  fathoms  sn

 depth.’  (3)

 I  am  speaking  on  all  my  amendments.  Ihe

 two  major  points  which  I  would  hke  the

 Minister  to  take  care  of  are  these.  Marinc

 products  have  been  defined  to  cover  all  types
 of  fishing  products,  sea  fish  as  well  as  inland

 fish.  The  entire  fish  is  sought  to  be  brought
 under  the  purview  of  this  Bull,  but  when  we

 CHAITRA  9,  894  (SAKA)  Export  Dev.  Authority  Bul  46

 pass  on  to  Clause  9  we  find  that  direction
 and  financial  assistance  are  contemplated  only
 for  sca  fish.  Clause  9(2)  (d)  reads  :

 “rendering  of  financial  or  other
 assistance  to  owners  of  fishing  vessels
 engaged  in  off-shore  and  deep-sea  fishing
 and  owners  of  processing  plants  or  storage
 premuses.....”

 This  Authority  will  have  power  to  give
 financial  assistance  only  to  one  class  of  persons
 engaged  in  fishing,  i.e.  only  those  who  are
 fishing  from  the  sea.  kven  there  not  all  of
 them  are  covered.  It  is  confmed  only  to  those
 engaged  in  off-shore  fishing.  2.०  tore  than
 20  fathoms  but  below  40  fathoms  and  drep-
 sea  fishing  t.¢  more  than  40  fathoms.  Only
 the  big  monopolists  and  big  magnates  are
 engaged  in  fishing  far  out  imto  the  sea  and
 the  Bill  seeks  to  give  financial  assistance  only
 to  them  ‘There  are  certain  classes  of  peope
 who  really  need  assistance—-the  im-shore
 hshing  people  with  non-mechanised  or  small
 mechanised  boats.  There  are  persons  who  are
 doing  inland  fishing.  All  of  them  contribute
 a  substantial  portion  of  the  entire  fishing
 produce  of  the  country.  It  ४5  these  people
 who  need  assistance  that  they  may  equip
 themselves  tor  the  higher  type  of  fishing.  But
 this  Bill  says,  we  will  give  assistance  to  deep-
 sea  fishing  and  off-shore  fishing  people,  namely,
 that  type  of  people  mentioned  by  Shri
 Shashi  Bhushan  and  Shit  Unniknshnan  ?  One
 cf  my  amcndments  sechs  to  give  assistance  to
 the  other  type  of  peuple  also,  Let  them  give
 or  not  give,  but  let  the  Authority  be  vested
 with  the  power  to  give  financial  assstance  to
 these  people,  if  they  feel  it»  necessary  to  do
 80

 Secondly,  as  I  emphasised  yesterday,  let
 us  not  forget  the  multitude  of  fishermen  who
 are  fishing  with  country  boats  and  engaged  in
 non-mechanised  traditional  fishing.  Let  us
 not  foiget  the  workers  who  are  exploited  there.
 We  arc  secking  to  collect  3  per  cent  ad  valoyem
 on  the  quantities  which  are  exported  and  that
 will  come  to  a  substantial  amount.  Is  that  to
 be  conserved  only  for  assisting  the  owners  of
 fishing  vesscls,  storage  houses  and  conveyances,
 or  is  for  assisting  the  workers  also,  who  are
 expluited,  living  m  huts  not  quite  fit  for
 human  beings  to  hve  in  ?  Should  there  not
 be  a  provision  in  the  Bil  which  authorises  the
 Authority  with  the  power  to  give  assistance  to
 them  also  af  the  Authority  in  its  wisdom  feels
 that  it  is  necessary  and  appropriate  to  do  so  ?
 That  provision  is  not  there.
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 {Shri  C.  M.  Stephen]
 Thirdly,  the  Authority  is  composed  of  two

 sections,  official  and  non-official.  The  official
 section  is  covered  by  certain  ministries.  I  have
 mentioned  the  Labour  Ministry.  Mr.
 Unnikrishuan  has  mentioned  two  ministries.
 Though  he  has  not  tabled  any  amendment,
 the  hon.  Minister  can  certainly  take  note  of  it.
 If  it  is  to  be  a  comprehensive  body  taking
 care  of  everything  and  acting  asa  sort  of
 clearing  house  for  the  different  departments
 to  operate  so  that  their  may  be  no  bottlenecks,
 is  it  not  necessury  that  all  thr  ministries
 concerned  with  this  shovld  come  together
 round  the  table  and  have  a  forum  for  4७९  us-
 sion  ?

 The  purpose  is  that)  representatives  of

 every  interest  must  come  into  this  body.  My
 complaint  is,  while  the  representatives  of  the
 ministries  and  of  the  owners  of  vessels,  storage
 houses  and  conveyances,  the  big  man,  the
 muddle  operator  who  makes  money,  are  there,
 workers  have  no  representation.  The  Bill  is
 for  supervising  the  functioning  of  the  big  man,
 whether  he  must  be  given  licences,  export
 permits,  ec.  Thiy  Authority  ७  constituted  ta
 exercise  that  jurisdiction  over  him.

 But  this  authority  is  being  loaded  up  with
 his  representatives  only  whereas  the  persons  to
 be  looked  after,  the  workers,  pcople  who  are
 working  on  a  Co-operative  basis,  taking  boats
 from  the  Government  and  working  on  8  co-

 operative  basis,  catching  fish  and  selling,  they
 are  not  represented  there.  “There  are  thousands
 of  small  boat-owners  who  du  not  operate  in
 the  deep  sea  and  they  are  not  represented
 there.  Yesterday  I  had  information  fron:  my
 place  that  currently  a  struggle  is  going  on
 between  the  country  boat  owners  and  the
 mechanised  boat  owners,  The  sea-coast  of
 Quilon  8  lined  up  with  country-boats  in
 order  to  prevent  others  fram  operating  in  the
 coastal  areas  because  ther  livelihood  is  being
 threatened.  So,  there  is  contradiction  and
 conflict.  between  their  interests.  All  of  them
 huse  to  be  represented  here.

 Coming  to  the  defimtion  clause,  as  a  layer
 T  tind  af  difficult  tu  understand  certain  provi-
 siuny  of  this  Bill.  “off  shore  fishing’,  “deep
 sea  fishing’  etc,  are  not  legal  technical  terms.
 They  have  got  to  be  defined.  We  do  not  find
 thuse  term  in  Webster's  dictionary.  We  may
 perhaps  find  thein  in  fishing  technology.
 Should  they  not  be  defind  so  that  there  will
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 be  no  difficulty  later  on  ?  So,  I  would  suggest
 that  there  should  be  a  definition  clause.

 These  are  the  reasons  why  I  have  tabled
 these  amendments.  The  hon.  Minister  may
 look  into  them,  which  I  suppose  are  not
 idiotic,  and  agree  to  adopt  those  amendments
 which  are  acceptable  to  him.

 SHIRT  4  (on  GEORGE:  My  hon.  friend,
 Shin  Stephen,  bas  moved  same  amendments.
 ‘Lhe  point  rased  in  one  amendment  he  has
 himself  answered  towards  the  latter  part  of
 his  speech  when  he  said  that  for  the  definitions
 of  “off  shore’?  and  “deep  sea”  fishing  there  us
 ne  legal  saueuty  “an  shore’  is  considered  to
 be  upto  I0  fathoms  ‘off  shore”?  frorn  ६1  (७  40
 fathoms  and  beyond  40  farhoms  ai  “deep  sea”

 fistung  for  which  there  is  no  legal  sanction
 They  are  technical  terms.

 44.38  hes.

 [Seen  K.  N.  Trwary  in  the  Char  |

 SHRI  K.P.  UNNIKRISHNAN:  Why
 do  you  not  define  it’

 SHRI  A  CG.
 defined  by  law.

 GEORGE:  ic  cannot  be
 Tt  as  a  technical  term

 SHRI  ATAL  BIHARIL  VAJPAYEE
 ‘Gwahor;  >  What  about  tuting  m  troubled
 WALES

 SHRI  ALC.
 ean  be

 GEORGE:  These  things
 included  an  the  rules  dat  we  are

 framing.  Sa,  I  accept  the  sprit  of  the  sugges-
 thon,

 Coming  to  representation  for  different
 categories,  if  you  go  through  the  composition,
 already  five  direct  Ministries  are  represented
 there.  Then  claus  (4)  says  “the  interests
 of  persons  employed  in  the  marine  products
 industry”.  Over  antl  above  that,  clause  46)
 say»  “such  other  persons,  or  class  of  persons,
 who,  in  the  opinion  of  the  Central  Govern-
 ment,  ought  (७  ट  represented.”  Ten  seats  are
 left  for  them.  We  have  provision  for  employees
 and  we  have  provided  ten  seats  for  other
 interest  So,  we  can  definitely  include  them
 there,
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 SHRI  C.  M.  STEPHEN:  What  exactly
 do  you  mean  by  “employees  in  the  marine
 industry”  ?  “employee”  means  employed  on
 wages  by  some  body,  “employed”  means
 engaged  in  the  industry,  or  employed  in  the
 Co-operatives,  functioning  and  answerable  to
 nobody.  These  are  different  types  of  persons.
 So,  the  term  ‘employee’?  can  have  many
 meanings.  When  you  are  so  hberal  on  so
 many  other  questions,  why  could  you  not  be
 liberal  with  the  persons  wh»  are  working
 there  ?

 SHRI  A.  lon  GEORGE:  In  the  case  of
 other  similar  statutory  authorities,  these
 details  are  not  included  in  the  Bill  These
 are  details  which  are  worked  out  when  we
 frame  the  rules  We  can  define  as  to  who
 are  the  employees  and  make  provision  for
 them  in  the  rules

 Abuut  owners,  we  have  only  said,  ‘ine
 terests  of  owncrs  of  fishing  vessels,  processing
 plants”  ए  Lhere  mention  of  big
 owners  or  mall  cau  define
 “owners”  to  mclude  small  owners  also.

 Ww  ono
 owner,  We

 SHRE  ¢  M
 wrong  \esseh  are  defined  here

 SIBPHEN  :  No,  that  is
 Tt  says  :

 ‘fishing  vessel”  means  a  ship  or
 boat  fitted  wish  mechanical  means  of
 propulsion”

 11३  as  the  owner  of  this  fishing  vessel  who  us
 given  representaion,  Heo  all  right)  for  off-
 shore  fishing.  But  there  are  large  flects  of
 non-mechanised  boats  operating  inshore.  You
 must  also  ensure  that  inshore  and  inland
 fishermen  also  come  into  the  picture  Your
 definition  does  not  take  care  of  them.  The
 other  people  alo  must  be  given  financial
 assistance  or  something  They  also  must  be

 represented  there.  The  different  interests
 must  be  taken  into  account  Every  type  of
 owner  will  not  come  in  under  this  dehnition
 of  a  fishing  vessel.

 SHRI  A.  C.  GEORGE:  In  the  com-

 position  there  is  a  clearcut  provision.  Out
 of  thirty  members  to  be  there,  we  have

 defined  only  twenty  ;  the  rest  ten  arc  left  to

 be  defined  at  the  stage  when  we  frame  rules

 and  go  into  details.  All  these  aspects  are  to

 be  brought  out  and  can  be  considered  by  the

 House  then.
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 SHRI  JAGANNATHRAO  JOSHI:
 (Shajapur)  :  Why  do  you  not  assure  that
 adequate  representation  will  be  given  to  that
 community  ?

 SHRI  A.  C  GEORGE:  I  can  categori-
 cally  give  an  assurance  to  this  House  that
 adequate  representation  will  be  given  to  the
 smaller  sector  also  am  sorry,  Sir,  that  I
 will  not  be  able  to  accept  the  amendments.

 MR  CHAIRMAN  :  Is
 pressing  his  amendments  ?

 Shri  Stephen

 SHRI  (  M.  STEPHEN:  No,  Sir.  4
 wish  to  withdraw  them.

 MR  CHAIRMAN:  Has  the  hon.
 Member  the  leave  of  the  House  to  withdraw
 his  amendments  Nos  2  and  3  ?

 SOML  HON  MEMBERS  :  Yes.

 Amendments  No.  2  and  3  were,  by  leave,  withdrawn

 MR.  CHAIRMAN  :  The  question  is:
 “Phat

 Bill.”
 clause  3  stand  part  of  the

 The  motion  was  adopted.

 Clause  3  was  added  to  the  Bill
 Clause  4—(Ltablishment  and  constitution  of  the

 Authority).

 MR  CHAIRMAN:  Is  Shri  Stephen
 moving  his  amendments  २

 SHRI  CG  M.  SIEPHEN  :
 moving  my  amendments.

 I  am  not

 MR.  CHAIRMAN  :  The  question  is  :

 “That  clause  4  stand  part  of  the  Bill.”

 The  motion  was  adopted.

 Clause  4  was  added  to  the  Bill,

 Clauses  5  to  8  were  added  to  the  Bill.

 Clause  9--(Functions  of  the  Authority),

 MR.  CHAIRMAN:  Is  Shri  Stephen
 moving  hig  amendments  ?
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 SHRI  0.  M.  STEPHEN  ;  Iam  _  moving
 only  amendment  No.  9  I  am  not  moving
 the  other  amendments.

 SHRI  A.  0.  GEORGE:  I  am  accepting
 amendment  No.  9

 Amendment  made  :

 Page  4,  lines  46  and  47,—-

 omit  “under  the  technical  guidance
 of  the  Central  Government”  (9)

 (Shri  CM.  Stephen)

 MR.  CHAIRMAN  ;  The  question  is  :

 “That  clause  9,  as  amended,  stand
 part  of  the  Bill."

 The  motion  was  adopted

 Clause  9,  as  amended,  was  added  to  the  Bull,

 Clauses  lo  to  34  were  added  to  the  Bill.

 Clause  L  the  Enacting  Formula  and  the
 Title  were  added  to  the  Bill.

 SHRI  A.C  GEORGE:  Sir,  I  move:

 “That  the  Bill,  as  amended,  be  passed.”

 MR.  CHAIRMAN  :  Motion  moved  :

 “That  the  Bill,  as  amenied,  br  passed.”

 SHRI  ०,  JANARDHANAN  (Trichur)  :
 Sir,  I  support  this  Bill  and  I  hope  that  this
 House  will  pass  at  as  soon  as  possible,  because
 it  has  come  at  the  most  opportune  moment,
 although  I  would  have  been  happy  if  the
 Minister  had  accepted  some  of  the  amend-
 ments  of  my  hon.  fricnd,  Shri  Stephen.  Short-
 comings  are  there  and,  I  think,  the  Hill  is
 not  adequate.  But  even  with  all  its  weaknes-
 ses,  I  think,  this  Bill  can  do  a  great  lot  to
 strengthen  the  marine  industry  in  this  country.

 The  Minister,  while  replying  to  the
 debate,  was  telling  us  that  in  the  last  ten
 years  ou  exports  increased  tenfold.  May  be,
 he  is  right  because  he  is  speaking  from  figures,
 but  Iam  afraid  about  the  condition  in  1972.
 Icome  from  a  State  where  the  marine  in-
 dustry  is  very  much  developed.  Some  of  my
 friends  here  referred  to  the  fact  that  many  of
 the  units  of  the  marine  industry  in  that  State
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 are  closed  down  because  of  some  technical
 difficulties,  dearth  of  fish,  no  facility  to  go
 in  for  deep  sea  fishing,  and  people  not  getting
 adequate  help  from  the  Government.  I  hope,
 the  exports  will  go  up  this  year.  I  do  not
 know  if  it  will  ever  be  a  fact.  Anyway,  with
 this  new  Authority,  I  hope,  the  marine  in-
 dustry  in  Kerala  will  be  developed  soon
 and  the  Government  will  take  care  of  that
 State.

 Two  or  three  years  back,  the  State
 Government  of  Kerala  placed  before  the
 Government  of  India  a  Master  Plan  to  deve
 lop  our  marime  industry  and  to  increase  the
 production  of  marine  products.  But  nothing
 has  happened  so  far  If  that  attitude  is  going
 to  continue  with  this  new  Authority,  [  think,
 nothing  is  going  to  happen.  Su,  the  attitude
 of  the  Government  of  India  should  change
 and,  I  hope,  it  will  change  and  that  wall  im-
 prove  our  marine  industry.

 With  these  words,  I  support  this  Bill,

 SHRI  K  SURYANARAYANA  (Bluru)  :
 Mr.  Chairman,  Sir,  at  the  outset  I  thank  the
 Government  for  bringing  forward  ths  Dill
 which  is  going  to  be  passed  now

 Andhia  has  also  600  miles  of  coast-line.
 The  Government  of  Andhra  Pradesh  have
 submutted  several  proposals  to  the  Government
 of  India,  particularly  to  catch  prawns  which
 as  the  foreign  exchange  earner  with  big  poten-
 uality  of  sea  fish  from  its  coastal  area  along
 with  the  Kerala  State.  hough  the  Andhra
 Pradesh  Government  have  submitted  16,  or  7
 propnsaly  from  955  onwards,  they  have  not
 sanctioned  technically  even  3  or  4  of  them,
 Finally,  the  Andhra  Pradesh  Government
 requested  to  sanction  at  least  the  proposal  to
 exploit  prawns  which  is  the  most  delicious
 food  for  American  and  British  people  and
 which  they  cannot  get  in  their  country.  The
 freezing  facilities  and  transport  facilities  are
 given  to  only  Madras  and  Kerala.  They  do
 net  touch  Vishakhapatnam  and  Kakinada.
 On  account  of  lack  of  transport  facilities  and
 freezing  facilities,  the  Andhra  Pradesh  Govern-
 ment  are  not  able  to  exploit  the  potentialities
 of  the  marine  industry,  the  fishing  capacity,
 and  to  help  the  Government  to  carn  foreign
 exchange.

 I  would  like  to  quote  here  a  news-item
 which  appeared  in  the  Hindu  dated  27.3.72.
 It  says  :



 53  Marine  Products

 ‘“Vhe  Union  Cabinet  is  understood  to
 have  cleared  a  proposal  for  an  agreement
 with  the  Soviet  Union  for  the  supply  of
 deep  sea  fishing  vessels  to  give  fisheries  a
 big  boost  during  the  Fourth  Plan.”

 The  Government  should  at  least  give  some
 preference  to  Andhra  State  where  there  is  big
 potentiality  in  marine  industry.  Some  of  the
 Russian  deep-sea  fishing  vessels  may  be  allo-
 tted  to  Andhra  Pradesh  along  with  other
 States.  There  are  already  Norwegian  projects
 in  Malabar  and  they  are  doing  well.  They  are
 earning  foreign  exchange.

 Many  of  the  hon  Members  have  suppor-
 ted  the  Bill  and  they  have  given  certain
 suggestions  LT  hope,  the  hon.  Munster  will
 consider  them.  The  hon  Minister  has  also
 given  an  assurance  that  at  the  time  of  rules-
 making  they  will  consider  the  proposals  made
 by  the  hon  Members,  particularly  to  get  all
 the  benefits  to  fishermen  in  our  socialistic
 pattern  of  youcty.  There  are  no  facilities  for

 Phe  State  Governments  are
 also  giving  help  ta  big  fellows  As  my  hon
 finend,  Shi  Shashi  Bhushan,  said,  there  are
 big  firms  which  are  exploiting  fishermen  and
 which  arc  exploiting  the  Government.  ‘They
 are  excorting  fishand  making  huge  profits.
 There  are  4  or  5  big  firms  operating  in  Andhra
 Pradesh  which  arc  making  huge  profits.  ‘The
 Andhra  Government,  for  lack  of  funds,  are
 obliging  the  foreign  companies  and  also  big
 Indian  companies  [ts  better,  at  the  tune  of
 rulesemaking  and  alluttmg  money.  the  Govern-
 ment  should  give  preference  to  coastal  areas
 of  the  State.  Fishermen  are  the  people  who
 risk  their  lives  going  into  the  deep  sea  fishing
 Even  though  §  there  are  no  mechanical  boats,
 they  are  going  into  lot  of  areas  in  the  deep
 sea.  Therefore,  preference  may  he  given  to
 the  fishermen  cooperative  societies.

 small  fishermen

 Government  should  also  consider  helping
 the  Andhra  Pradesh  Government.  There  are

 certain  proposals  submitted  by  them.  I  think,
 the  Ministry  of  Foreign  ‘Trade  and  the  Minis-

 try  of  Food  &  Agriculture  are  dealing  with

 this.  Both  the  Departments  together  should

 consider  how  best  to  help  the  State  Govern-
 ments,  how  best  to  export  and  carn  foreign

 exchange.

 So  far  as  the  proposals  submitted  by  the

 Andhra  Pradesh  Government  are  concerned,
 I  want  the  Government  to  expedite  the  matter

 and  to  satisfy  the  marine  people  there.
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 SHRI  A.  C.  GEORGE  :  Right  from  the
 beginning  of  the  discussion  of  this  Bill,  various
 points  have  been  made  by  the  hon.  members.
 But  the  core  of  the  point  is,  as  many  of  the
 friends  correctly  pointed  out,  exploitation  and
 that  too  exploitation  by  big  houses  in  small
 men’s  business.

 While  we  note  with  gratification  that
 export  has  increased  ten  fold-the  graph  is
 going  up  steadily-,we  may  have  to  think  how
 much  the  actual  producers,  the  fishermen,  the
 employees  who  arc  engaged  im  this  trade,  are
 benefiting  by  that.  The  lure  of  foreign  exch-
 ange,  we  are  quitc  aware,  ७  bringing  in  quite
 a  few  big  cartels  into  this  field.  Through  this
 Bill  and  the  further  rules  to  be  framed,  it  will
 be  the  endeavour  of  the  Government  of  India
 and  this  Marine  Products  Export  Develop-
 ment  Authority  to  see  that  our  exports  grow
 in  a  highly  encouraging  manner  and  at  the
 same  time  the  bencfits  pass  on  to  the  man  who
 is  really  earning  that.  I  do  not  want  to  men-
 tion  to  the  House,  {  do  not  want  to  make  it
 more  clear,  but  we  are  quite  aware  that  all  is
 not  going  well  in  this  trade.  Some  people
 who  have  absolutely  nothing  to  do  with  fishing
 business  are  moving  into  this  small  men’s
 business  simply  for  the  lure  of  foreign  exchange
 and  some  other  manipulation  that  may  possi-
 bly  be  made.  We  are  trying  our  best  to  pre-
 vent  it,  and  quite  soon  we  will  be  bringing  up
 proposals  to  plug  these  loopholes.  It  will  be
 the  endeavour  of  the  Government  of  India-
 the  Ministry  of  Foreign  Trade  and  the  Marine
 Products  Eaport  Development  Authority  once
 it  comes  into  existence-to  see  that  this  industry
 caters  to  the  benefit  of  thousands  and  thous-
 ands  of  employees  and  lakhs  and  lakhs  of  fis-
 hermen  ;  every  care  will  be  taken  in  our  fur-
 ther  actions  to  see  that  the  benefit  is  given  to
 the  producer,  the  toiling  class,  and  the  present
 lacunae  like  lack  of  discipline  and  regulations
 are  removed.  Even  yesterday  I  pointed  out
 that  the  very  necessity  for  the  establishment
 of  this  Authority  arose  from  lack  of  discipline  ;
 anybody  can  enter  this,  anything  can  be  done
 and  any  sort  of  manipulation  can  go  on,  and
 we  have  little  powers  now  to  control  it.  With
 the  establishment  of  this  Authority  we  are
 quite  hopeful  that  we  can  eliminate  the  middle
 men,  the  exploiters  and  the  big  shots  who  are
 moving  into  the  small  men’s  business.

 I  thank  the  hon.  members  for  all  the
 valuable  suggestions.  All  the  suggestions  will  be
 given  very  due  consideration,  very  serious
 consideration,  and  the  maximum  possible
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 [Shri  A.  C.  George}
 accommodation  will  be  made  in  the  national
 interest,  in  the  interest  of  the  industry,  when
 we  frame  the  rules.  I  may  again  assure  the
 hon.  House  that  the  employees,  the  fishermen
 and  people  who  are  engaged  in  this  field  will
 always  be  given  representation  and  duc  con-
 sideration.

 SHRI  K.  GOPAL  (Karur):  The  hon.
 Minister  mentioned  about  ‘big  shots’  Can  he
 be  more  specific  about  it  ?  It  seems,  mono-
 polies  like  India  Tobacco,  D.  C.  M.  and
 Britannia  are  trying  to  enter  this  field.  Can
 the  Minister  be  specific  about  the  ‘big  shots’  ?
 May  I  also  know  whether  defimte  steps  will  be
 taken  to  prevent  people  who  have  no  connec-
 tion  whatsoever  with  this  industry,  entering  the
 field  ?

 MR  CHAIRMAN  He  said  that  all  con-
 sideration  will  be  given  to  the  suggestions
 made  by  the  hon.  Members  and  utmost  care
 will  be  taken

 Now,  the  question  is  :

 “That  the  Bill,  as  amended,  be  passed”.

 Ihe  motion  was  adopted

 १35  hrs.

 MOTION  OF  THANKS  ON  PRESIDENT'S
 ADDRESS—  Contd

 MR.  CHAIRMAN:  Now,  we  take  up
 further  consideration  of  the  Motion  of  Thanks
 on  the  President’s  Address.  Mr,  Vajpayee

 श्री  अटल  बिहारी  वाजपेयो  (ग्वालियर):
 सभापति  जी,  राष्ट्रपति  महोदय  ने  जिन  शब्दों

 के  साथ  अपना  अभिभाषण  समाप्त  क्रिया  है,  मैं

 वहीं  से  प्रारम्भ  करना  चाहता  हु  an  महानता

 इस  राष्ट्र  का आवाहन  कर  रही  है-  वह  महानता
 जो  परम्परागत  शक्ति-संचय  द्वारा  नहीं  बल्कि
 आत्मिक  बल  से  प्राप्त  होती  है  ।”

 राष्ट्रपति  महोदय  के  ये  शब्द  स्वयं  मे  बड़े
 मर्मस्पर्शी  है  इनमें  निहित  भाव  अंतःकरण  को
 आन्दोलित  और  अनुप्राणित  करने  की  क्षमता  रखते
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 हैं।  आत्मबल  से  प्राप्त  होनेवाली  महानता  का

 आवाहन  एक  ही  वाक्य  में  भारत  के  उज्ज्वल  अतीत
 और  उज्ज्वलतर  भविष्य  की  झाकी  प्रस्तुत  कर

 देता  है।  भारत  को  महान  बनना  है  इसमे  सन्देह
 नही  है।  महानता  हमारी  नियति  है,  यह  भी
 निविवाद  है।  हमारी  महानता  हथियारों  के

 अखबारों  पर  निर्भर  नहीं  होगी  यह  भी  एक

 ध्रुव  सत्य  है  लेकिन  पता  नही  राष्ट्रपति  के

 अभिभाषण  में  महानता  का  आवाहन  खोखला

 क्यों  जान  पड़ता  है  ?
 मालूम  नहीं  आत्मबल  का

 उल्लेख  पाखंड  क्‍यों  प्रतीत  होता  है।

 सम्भव  है  इसका  एक  कारण  यह  हो  कि  जब

 महानता  के  आवाहन  का  उल्लेख  हा  रहा  था  तब
 केन्द्रीय  कक्ष  मे,  राष्ट्रपति  महोदय  के  ही  सम्मुख

 विदेशी  राजनीतिज्ञों की  साक्षी  में  इस  सदन  का  सब
 से  बडा  विरोधी  दल  प्रधान  मंत्री  को  लोकतत्र  की
 हत्यारिणी  और  फासिस्ट  वह  रहा  था।  जावा-

 हन  महानता  न्  हो  रहां  था  और  प्रदर्शन

 उच्च  लत  का  निया  जा  रहा  था  ।

 माक्सवादी  मित्रों  न ेउस  दिन  जो  कुछ  किया
 उसकी  प्रशंसा  नहीं  की  जा  सकती।  उनका  आज-
 रण  आपत्तिजनक  था  ।  पश्चिम  बंगाल  में  चुनावों
 में  घातली  के  समाचार  में  भी  मिले  है।  पश्चिम
 बंगाल  में  क्यों,  अन्यत्र  भी  ऐसे  तरीके  अपनाए  गए
 जिन  के  चलते  चुनावों  को  सर्वथा  निष्पक्ष  और
 स्वर्ग  नही  कहा  जा  सकता।  फिल्म  यदि  किसी
 दल  को  इस  बारे  में  अपना  रोध  या  आक्रोष  प्रकट
 करना  था  तो  उसका  स्थान  राष्ट्रपति  महोदय
 वा  अभिभाषण  नहीं  था,  उस  दल  के  सदस्य
 अभिभाषण  के  बाद  इस  सदन  में  आकर  अपनी
 बात  कह  सकते  थे।  जनतंत्र  में  कहीं  न  कहीं
 तो  मर्यादा  की  लक्ष्मण  रेखा  खींचनी  पड़ेगी  t

 किन्तु  क्या  सतारूढ़  दल  ने  लक्ष्मण  रेखाका
 उल्लंघन  नहीं  किया  है  ?  क्‍या  उसका  आचरण
 आदर्श  रहा  है  ?  उस  दिन  राष्ट्रपति  जी  के
 अभिभाषण  के  मध्य  में  ही  सत्तारुढ़  दल  ने
 अपने  को  निर्देश  कर  दिया  1  जब  मार्क्सवादी
 सदस्य  बाहर  जाने  लगे  तो  तालियां  बज  उठीं  t
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 तालिया  बजाने  वाले  पिछली  बैचों  पर  बैठने

 वाले  ही  नही  थे  -  उनमे  इस  सदन  की  नेत्री,
 प्रधान  मंत्री  भी  शामिल  थी।  वे  तालिया  कह

 रही  थी-अच्छा  हुआ,  बला  टली  ।  बहुत  अच्छा

 हुआ,  मुसीबत  मिटी  ।  तालिया  बजाने  वालो  के

 बाद  चेहरों  पर  विषाद  यथा  ग्लानि  की  छाया
 नहीं  थी  -  उनके  चेहरों  पर  सात्विक

 आक्रोष  वा  आवेग  भी  नहीं  था  -  एक  अभिमान

 पूर्ण  मकान  थी,  ऐसी  अभिमानपूर्ण  मुस्कान  जो

 विरोध  का  आदर  क  रना  ता  दूर  रहा  उसे  सहन

 करन  का  भी  सहिष्णुता  नही  रखती  ।

 आह्वान  महानता  वा  और  आचरण  लापता  का

 इसकी  और  दा  उदाहरण  मैं  प्रस्तुत  क  रना  चाहूंगा  |

 पड  बनावय  के  पहले  का  है,  दूसरा  बाद  चे  1  एक
 विजय  को  ला नस सा  था  है,  दूसरा  विजय  के

 उन्माद  TI

 दिल्‍ली  के  पुछ  प्रतिष्ठित  नागरिकों  ने

 मान  वाला  हंसराज  गुप्त  के  अभिनन्दन  का

 समारोह  आयोजित  पिया  यह  समारोह  राष्ट्र
 पति  भवन  में  होना  था  ।  समारोह  की  स्वीकृति

 ली  जा  धचका  था,  निमंत्रण-पत्र  बट  गए  थे,

 तैयारिया  पूर्ण  हा  गई  थी  कौर  जायं क्रम  28

 फरवरी  का  हाना  था।  अचानक  कार्यक्रम

 स्थगित  कर  दिया  गया  और  कहा  गया  जपे क्रम

 बुनावट  क॑  बाद  20  मान  को  होगा।  लेकिन

 जब  20  मां  लिस्ट  जाया  ता  कहा  गया  नयें-

 क्रम  अप्रैल  में  होगा  पिस्सू  अप्रैल  को  कोई  निधि

 नहीं  दी  गई।  समारोह  का  आयोजन  करने

 बाले  समझ  गए  ति  सरकार  को  यह  कार्यक्रम

 राष्ट्रपति  भवन  में  हो,  यह  पसन्द  नहीं  है।  यदि

 ऐसा  था  ता  कार्यक्रम  राष्ट्रपति  भवन  में

 आयोजित  ही  क्‍यों  किया  गया  और  यदि

 आयोजित  कर  लिया  गया  था,  उसकी  स्वीकृति

 दे  दी  गई  थी  तो  क्‍या  वह  कार्यक्रम  यदि  राष्ट्रपति

 भवन  में  हो  जाता  तो  राष्ट्रपति  भवन  को

 पवित्रता  को  कलक  लग  जाता  ?  महानता  को

 कसौटी  पर  इस  आचरण  को  भी  कसना

 होगा  ।

 दूसरी  घटना  चुनावों  के  बाद  की  है।
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 जयपुर  में  जैन  समाज  ने  नवनिर्वाचित  विधान

 सभा  सदस्यों  के  सम्मान  में  एक  कार्यक्रम  का

 आयोजन  क्या  उसमें  अनेक  दलो  के  सदस्य

 शामिल  हुए।  बाद  में  सत्तारूढ़  दल  के  सदस्यों  से
 जवाब  तलब  किया  गया  वि  जैन  समाज  के
 साम्प्रदायिक  मच  पर  क्यो  गए  ?  जनता

 विधायकों  के  साथ  क्यों  बैठे  ?  क्या  जैन  समाज
 वा  मच  साम्प्रदायिक  मच  है?  मुस्लिम  लीग
 के  साथ  गलबहिया  डाल  तर  केरल  मे  प्रेम  की

 पीगें  भरने  वाले  जैन  समाज  को  साम्प्रदायिक

 कहे,  इसस  बड़ों  बिना  और  क्‍या  हो  सकती

 हैं  ?  जहा  तर  जनता  वालो  क॑  साथ  बैठने  का

 प्रश्न  है,  क्या  विरोध  अब  इस  निकृष्ट  और  निम्न

 सीमा  तज  जायेगा  ”  क्‍या  सामाजिक  क्षेत्र  से

 अस्पृश्यता  का  उन्मूलन  करने  के  बजाय  हम
 गज नातिक  क्षेत्र  में  नयी  अस्पृश्यता  का  श्री

 गणेशा  करना  चाहते  है  ?  क्‍या  हमारा  हृदय
 इतना  समुचित  और  सकते  हो  जायेगा  ?

 राष्ट्रपति  जी  ने  ठीक  कहा  है--  महानता

 आह्वान  कर  रहा  है।  किन्तु  महानता  लाने  का

 काम  वे  नहीं  कर  सकते  जिनमे  स्वय  महानता
 वा  अभाव  है  ।  राष्ट्रपति  जी  ने  ठोक  कहा  है-
 महानता  आत्मबल  से  प्राप्त  होगी,  किन्तु
 आत्मबल  जगाना  उनके  बूते  का  नही  है.  जिन्होंने
 चुनाव  जातने  के  लिए  आत्मबल  के  अतिरिक्त

 हर  बल  जा  उपयोग  किया  है

 क्या  यह  आश्चर्य  का  बात  नहीं  कि  परिचय
 बंगाल  में  चुनाव  के  दौरान  हुई  हिसा  तथा
 ज्यादती  का  औचित्य  यह  कह  कर  सिद्ध  गया
 जा  रहा  है  फि  मार्क्सवादियों  ने  भो  तो  इस
 प्रकार  को  हिसा  और  जो  रजब  रास्ती  का  आश्रय
 लिया  था।  मेरे  मित्र  स्टीफेन  इस  सदन  में

 मौजूद  है--मुझे  खेद  है  मै  हिन्दी  मे  बोल  रहा  हू,
 उन्हे  समझने  में  कठिनाई  जरूर  होगी,  लेकिन
 उनके  भाषण  वा  एफ  अश  मैं  रखना  चाहता

 हू  ।  उन्होंने  मार्क्सवादियों  को  सम्बोधित  करते

 हुए  कहा  थाः

 “When  you  start  stoning  you  must  be
 prepared  for  being  stoned  back.  When
 you  start  stabbing  you  must  be  prepared
 to  recerve  the  stab  back.”
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 [श्री  अटल  बिहारी  बाजपेयी ]

 मुझे  उनका  यह  भाषण  सुनकर  खेद  हुआ  |

 इससे  अधिक  खेद  मुझे  प्रो०  हिरेन  मुकर्जी  के

 भाषण  का  अ  पढ़कर  हुआ  |  करो  हिरेन

 मुकर्जी  कम्युनिस्ट  पार्टी  में
 है

 लेकिन  उनका

 व्यक्तित्व  किसी  पार्टी  की  सीमा  मे  नहीं  बाधा

 जा  सकता  शायद  वातावरण  का  असर  ऐसा

 है  कि  उन्हे  भी  यह  बात  कहनी  पड़ी  ।  मै  उन्ही

 के  शब्दों  को  उद्धत  कर  रहा  हू  :

 “When  violence  Ss  practised  by  certain

 people,  it  is  all  mght,  but  when  violence
 is  practised  by  certam  other  people,  it
 does  not  seem  to  be  all  right”

 श्री  स्टीफन  और  प्रोफेसर  मुखर्जी,  दोनों  ने

 एक  ही  बात  कही
 है  कि  पश्चिम  बंगाल  में  जो

 कुछ  हुआ  ठीक  हुआ  क्योंकि  मार्क्सवादियों  के

 विरुद्ध  वही  हक्कड़े  अपनाये  गये  जो  मिक्स-

 वादियों  ने  पहले  अपने  विरोधियों  के  विरुद्ध

 अपनाये  थे  ।  इसका  अर्थ  यह  हुआ  कि  हिसा  का

 उत्तर  हिंसा  से  दिया  जायगा  ?  क्या  हत्या  का

 जवाब  ह्त्या  से  दिया  जायगा  ?  क्‍या  आग  को

 आग  से  बुझाया  जायगा  ?  क्या  महात्मा  और

 मिक्स  के  अनुयाइयों  में  कोई  अन्तर  नहीं  होगा?

 शिव  को  पूजते  पूजते  शिव  बनने  की  बात  तो

 शास्त्रों  में  कही  गयी  है,  किन्तु  मार्क्सवादियों  से

 लड़ते  लड़ते  मार्क्सवादियों  की  सारी  बुराइयाँ

 अपने  में  स्वीकार  करने  का  दृश्य  अभी  दिखाई

 दे  रहा  है  |

 सभापति  जी,  यदि  हिंसा  को  हिंसा

 से  जीतने  की  बात  है  तो  राष्ट्रपति  के  भाषण  में

 आत्मबल  की  चर्चा  करना  बेकार  है।  यदि  ईंट

 का  जवाब  पत्थर  से  देना  है  तो  आत्मबल  की

 दुहाई  देना  व्यर्थ  है।  पशु बल  की  पूजा  करने

 वालों  को  आत्मबल  का  राग  अलापना  शाखा

 नहीं  देता  ।  यह  पाखंड  बन्द  होना  चाहिये

 चुनाव  जीन  लिये  गये,  सत्ता  पर  एकाधिकार

 कर  लिया  गया,  अब  आत्मबल  का  अलख  जगाने

 की  क्या  आवश्यकता  है  ?

 सभापति  जी,  राष्ट्रपति  जो  ने  बागला  देश

 के  संदर्म  में  कहा  है  कि  जब  बांगला  देश  के
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 साढ़े  सात  करोड़  लोगों  की  आजादी  और

 जिन्दगी  खतरे  में  पड़  गयी  थी  तब  संसार  के

 लोग  आगा  पीछा  कर  हहे  थे।  क्‍या  भारत

 सरकार  स्वय  आगा  पीछा  नहीं  कर  रही  थी  ?

 क्या  आठ  मास  तक  वह  हाथ  पर  हाथ  रख  कर

 नही  बैठी  रही?  क्या  यह  सच  नही  है  कि  अपनी

 गिरफ्तारी  से  पूर्व  ही  शेख  मुजीबुर्रहमान  ने  नई

 दिल्‍ली  को  संदेश  भिजवाया  था  कि  यदि  भारत

 अविलम्ब  मान्यता  देने  को  तैयार  हो  तो  वह
 बागला  देश  को  स्वाधीन  घोषित  कर  देंगे  यह
 जानकारी  मुझ  बागला  देश  के  शुक्र  नता  से

 प्राप्त  हुई  है,  और  मैं  चाहूंगा  कि  सरकार  इस

 सम्बन्ध  में  अपनी  स्थिति  को  स्पष्ट  करे  ।

 चुनाव  के  दौरान  बागला  देश  की  मुक्ति  का

 पूरा  श्रेय  प्रधान  मंत्री  जी  को  देने  का  प्रयास

 हुआ  ।  यदि  मुक्ति  का  पूरा  श्रेय  उनको  है
 ता  कार्यवाही  मे  बिलम्ब  से  जो  लाखों  लोगों

 की  जानें  गयी  और  हजारों  बहनों  की

 इज्जत  लूटी  गयी  उसका  कलक  कौन

 लेगा  ?  चुनाव  में  मुजीब  की  रिहाई  का  श्रेय

 सरकार  ने  लूटा,  जबकि  प्रधान  मन्त्री  को  पता

 नहीं  था  कि  शेख  मुजीबुर्रहमान  जीवित  है  या

 मृत  1  यहा  लक  कि  जब  समाचार  आया  फि

 मुजीब  को  लेकर  हवाई  जहाज  अज्ञात  स्थान  को

 रवाना  हो  गया  है  तो  उन्होंने  लखनऊ  में  कहा
 कि  पता  नहीं  वह  जिन्दा  भी  हैं  या  नहीं  ।

 चुकी  अब  चुनाव  समाप्त  हो  चुके  हैं,
 सरकार  को  यह  स्वीकार  करने  में  सकोच  नहीं

 होना  चाहिये  कि  उसने  बांगला  देश  में  कार्यवाही
 करने  में  देर  कर  दी  -  गलतियां  सबसे  होती  हैं,

 बड़े  लोग  बड़ी  गलतियां  करते  है।  किन्तु

 महानता  का  आवाहन  करने  वालों  को  उन्हे
 स्वीकार  करने  मे  सकोच  नहीं  होना  चाहिये  1

 भूतपूर्व  सेनाध्यक्ष,,  जनरल  कुमारमंगलम
 राजनीति  में  नहीं  हैं,  और  न  उनकी  गणना

 प्रधान  मंत्री  के  विरोधियों  में  की  जा  सकती  है  t

 उनका  भी  कहना  है  कि  भारत  ने  बांगला  देश

 में  देर  कर  दी  ।  एक  लेख  में  उन्होंने  लिखा  है  :



 161  Moin.  of  Thanks  on

 ग्रस्त  बर्ष  की  घटनाओं,  यथा  शरणार्थियों

 की  भारी  संख्या,  उनके  पुनर्वास  की  मंहगी

 कीमत,  गत  आठ  महीनों  में  मारे  गये  निर्दोष

 लोगों  की  विशाल  संख्या,  अनियमित  सैनिकों  से

 शस्त्र  वापस  लेने  का  प्रदान,  सीमा  के  दोनों  ओर

 गलत  हाथों  में  शस्त्रास्त्र  चले  जाने  की  समस्या

 भारी  आदि  का  जब  मैं  विचार  करता  हूं  तो  मैं

 अब  भी  इसी  निष्कर्ष  पर  पहुंचता  हूं  कि  अप्रैल

 में  कार्यवाही  करना  स्वयं  हमारे  लिये  उपयुक्त

 रहता  a”

 जनरल  कुमारमंगलम नम  के  विचार  राजनीति

 से  प्रेरित  नहीं  है,  लेकिन  उन्होंने  एक  विचार

 रखा  है,  एफ  दृष्टिकोण  रखा  है,  उस  दृष्टिकोण
 को  भी  ध्यान  मे  रखा  जाता  चाहिये  ।

 सभापति  जी,  बागला  देश  में  कायनातों
 करने  मे  देर  का  गया  है  इसका  उत्तर  यह  कह
 कर  दिया  जा  जाता  है  कि  बाग ना  देश  ने

 अपनी  आज़ादों  स्वय  जिन  की  है,  हमने  उसे

 तशतरी  में  रखकर  उन्हे  भेंट  नहीं  किया।  मैं

 बागला  देश  का  जनता  के  त्याग  और  बलिदान

 तथा  पराक्रम  को  कम  करके  देखना  नहीं

 चाहता  1  यदि  बागला  देश  के  निवासी  स्वयं

 स्वाधीनता  की  आवाज  ने  उठाते  और  उसके

 लिये  संघर्ष  न  छुपते  तो  #म  लोग  इच्छा  होने

 पर  भी  उनकी  कोई  सहायता  नहीं  कर  सकते

 थे।  किन्तु  यह  भी  एक  तीखा  तथ्य  है  कि  बिना

 भारतीय  सेनाओं  के  प्रत्यक्ष  हस्तक्षेप  के  बागला

 देश  आजाद  नहीं  हो  सकता  था।  इससे  भी

 तीखा  एक  और  तथ्य  है  कि  बिना  सोवियत

 समर्थन  के  हम  इस  युद्ध  में  विजय  प्राप्त  नहीं

 कर  सकते  थे  t

 यह  भी  एक  कु  सत्य  है  कि  एक  तरफा

 युद्धविराम  के  मूल  में  सोवियत  दबाव  काम  कर

 रहा  था।  यदि  सोवियत  दबाव  नहीं  था  तो

 यह  बताया  जाय  कि  युद्ध  विराम  में  इतनी

 जल्दी  क्‍यों  की  गयी  ?  क्‍या  इस  भय  के  कारण

 कि  यदि  युद्ध  लम्बा  चला  तो  कोई  तीसरी

 ताकत  कद  पड़ेगी  ?  मैं  जानना  चाहता  हूं  कि

 युद्ध  विराम  का  विचार  सरकार  के  दिमाग  में

 soa
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 कब  उपजा  ?  ढाका  के  पतन  और  एक  तरफा

 युद्ध  विराम  के  एलान  के  बीच  जो  समय  बीता
 उसमें  साउथ  ब्लाक  में,  मास्टरी  में,  वाशिंगटन
 में  क्‍या  हुआ  कौन  से  तार  खटके ?  कौन
 सी  नसें  दबायी  गयीं  ?

 युद्ध  विराम  का  औचित्य  ठहराने  के  लिये

 यह  कहना  कि  हम  पाकिस्तान  की  जमीन  नहीं
 चाहते  थे  इसलिये  हमने  एकतरफा  लड़ाई
 बन्द  कर  दी,  हास्यास्पद  है।  जमीन  तो  हम
 बांगला  देश  की  भो  नहीं  चाहते  थे  ।  किन्तु  वहां
 हमने  तब  तक  लड़ाई  बन्द  नहीं  की  जब  तक

 पाकिस्तानी  सेना  ने  हथियार  नहीं  डाल  दिये।

 &  नीति  पश्चिम  में  क्‍यों  नही  अपनायी  गयी  ।

 हमारी  बहादुर  सेना  7  दिसम्बर  को  रात  में
 8  बजे  शकर गढ़  पर  अंतिम  प्रहार  करने  के
 लिये  तैयारी  फर  रही  थी  किन्तु  उसी  समय
 से  युद्ध  विराम  लागू  हो  गया

 आज  कहा  जाता  है  कि  संकट  अभी  पूरी
 तरह  टला  नहीं  है।  यह  भी  कहा  जाता  है  कि
 जनता  को  जागते  रहना  चाहिये  किन्तु  प्रश्न

 यह  है  कि  पाकिस्तान  को  नया  संकट  पैदा  करने
 लायक  छोड़ा  क्‍यों  गया  ?  फिल्म  में  उसकी
 पराजय  के  लिये  पग  क्‍यों  नहीं  उठाये  गये  २

 यदि  पाकिस्तान  पुनः  शरारत  करता  है  तो
 इसके  लिये  सरदार  जिम्मेदार  होगी  जिसने

 लड़ाई  बन्द  करने  में  जल्दबाजी  दिखाई  |
 जनरल  मौका  ने  कहा  है  कि  यदि  लड़ाई
 5  दिन  और  चलता  तो  पाकिस्तान  25  साल  के
 लिये  ठंडा  पड़  जाता  ।

 सभापति  जी,  लड़ाई  के  मैदान  में  सेनायें
 खरी  उतरीं,  किन्तु  कूटनोति  के  क्षेत्र  में  नेतृत्व
 को  परीक्षा  बाकी  है।  मैं  चाहता  हूं  कि सरकार

 युद्ध  बन्दियों  की  वापसी  और  जीते  हुए  क्षेत्रों

 को  लौटाने  के  बारे  में  अपना  मौन  भंग  करे,
 इस  सदन  को  विश्वास  में  ले,  देश  को  और
 अधिक  अंधकार  में  न  रखे  ।

 जब  से  पाकिस्तानी  राष्ट्रपति  मास्को  से

 लौटे  हैं  यह  चर्चा  चल  पड़ी  है  कि  मलित
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 [श्री  अटल  बिहारी  बाजपेयी ]
 चाहता  है  कि  भारत  युद्ध  बन्दियों  की  वापसी  के

 प्रशन  को  अन्य  भारत-पाक  सवालों  के  साथ  न

 जोड़े  ।  मैं  नही  जानता  इसमें  कहां  तक  सच्चाई

 है  ?  लेकिन  अगर  यह  सच  है  तो  यह  बड़ी
 गम्भीर  बात  है  और  इस  बात  का  संकेत  है  कि

 युद्ध  के  दौरान  अपने  ताश  के  सारे  पत्ते  भारत

 के  पक्ष  में  रखते  वाला  रूस  अब  पुनः  ताश

 खेलने  की  तैयारी  कर  रहा  है  और  ताशकन्द

 की  ओर  आगे  बढ़  रहा  है  ।

 जैनेवा  कन्वेंशन  के  अनुसार  युद्ध  बन्दियों

 की  वापसी  तभी  हो  सकती  है  जब  शान्ति  की

 संधि  हो  जाय  किन्तु  शान्ति  की  सन्धि  तो  दूर
 पाकिस्तान  सेसेशन  आफ  ऐक्टिव  हौस्टिलिटीज
 के  लिए भी  तैयार  नहीं  है।  श्री  भुट्टों  ने

 प्रधान  मंत्री  के  युद्ध  न  करने  के  प्रस्ताव  को

 अस्वीकार  कर  दिया  है।  बह  काव मीर  पर

 आत्म  निर्णय  की  ग्  लगाये  जा  रहे  हैं।  कभी

 युद्ध  की  धमकी  देते  है,  कभी  शान्ति  का  राग

 अलापते  है।  एक  सांस  में  ठंडा  और  गर्म  उगलते

 हैं।  भारत  को  उनके  झांसे  में  नहीं  आना

 चाहिये  ।  युद्ध  बन्दियों  की  वापसी  का  प्रश्न

 अन्य  सवालों  मे  अलग  करके  नहीं  देखा  जा

 सकता  |  अन्य  सवाल  हैं  :

 एक  तिहाई  काश्मीर  की  वापसी,  काश्मीर

 पर  पाकिस्तान  के  आक्रमण  की  समाप्ति,  युद्ध
 में  और  विस्थापितों  की  देख  भाल  पर  जो  खर्चा

 हुआ  है  उसका  हर्जाना,  निष्क्रिय  सम्पत्ति  का

 निबटारा  और  300  करोड़  रुपये  के  पुराने
 ऋण  की  अदायगी  ।  इसके  साथ  ही  पाकिस्तान

 को  बंगला  देश  के  पुननिर्माण  का  खर्चा  भी

 उठाना  होगा  ।

 श्री  भुट्टों  दस  समय  कठिनाई  में  हैं।  ये

 चाहते  हैं  कि  भारत  उनको  कठिनाई  में  से

 निकाले  ।  हमने  उन्हें  कठिनाई  में  नहीं
 फंसाया  7  वे  स्वयं  कठिनाई  में  फंसे  हैं।
 लेकिन  उन्हें  कठिनाई  में  से  निकालने  के  लिए
 भारत  को  स्वयं  कठिनाई  में  नहीं  डाल  सकता  t

 आज  पाकिस्तानी  राष्ट्रपति  मानवता  की  बात
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 कर  रहे  हैं।  भुट्टो  और  मानवता  ?  दोनों  में

 दूर  का  भी  नाता  नहीं  है।  जब  बंगला  देश  में

 मानवता  की  हत्या  की  गई  तब  श्री  भुट्टो
 याहिया  खां  के  साथ  ही  थे  -  आज  वे  स्वयं  को

 दूध  का  घुला  साबित  करना  चाहते  हैं।
 श्री  भुट्टो  भविष्य  में  क्या  कर  सकते  है,  इसको
 समझने  के  लिए  उन्होंने  अतीत  में  क्‍या  क्या

 किया  था,  इसको  स्मरण  कर  लेना  कार्फी  है  ।

 प्रश्न  यह  नहीं  है  कि  हमे  युद्ध  बन्दियों  को

 छोडना  चाहिये  या  नहीं  छोड़ना  चाहिये  t  प्रश्न

 यह  है  कि  क्‍या  हम  युद्ध  बन्दियों  को  छिड़  सकते

 है  ?  क्‍या  हम  सुरक्षा  को  खतरे  में  डाल  सकते

 हैं  ?  क्‍या  बिना  शान्ति  को  स्थायी  सधी  हुए
 कंवल  भुट्टो  को  बचाने  के  लिए  हम  युद्धबन्दियों
 के  सवाल  को  अलग  करके  देख  सबते  हैं?
 भारत  को  पूरा  अधिकार  है  कि  युद्ध  बन्दियों  के

 सवाल  को  स्थायी  शान्ति  की  सधी  के  साथ

 जोड़े  ।  यह  हमारी  सुरक्षा  का  मामला  है।

 अन्तर्राष्ट्रीय  कानून  भी  हमारे  पक्ष  में  है।
 सरकार  को  परीक्षा  की  इस  घड़ी  में  कमजोरी

 नही  दिखानी  चाहिये  i  युद्ध  के  मैदान  में  जो

 कुछ  जीता  गया  है,  उसे  वार्ता  की  टेबल  पर

 नहीं  गंवाया  जा  सकता  |

 पा विस्ता नों  युद्ध/दी  भारत  और  बंगला

 देश  दोनों  के  युद्ध  बंदी  हैं।  उन्होंने  संयुक्त
 मान  के  सम्मुख  आत्मसमर्पण  किया  है।

 पाकिस्तान  के  साथ  युद्ध  नदियों  के  बारे  में  वार्ता

 द्विपक्षीय  नहीं  होगी,  त्रिपक्षीय  होगी  ।  जब  तक

 पाकिस्तान  बंगला  देश  को  मान्यता  नहीं  देता,
 ढाका  उसके  साथ  वार्ता  कैसे  कर  सकता  है

 जेनेवा  कन्वेंशन  8949  का  आर्टिकल

 L9  हमें  तथा  बंगला  देश  को  अधिकार  देता

 है  कि  जिन  बन्दियों  के  विशुद्ध  अभियोग  है,  उन

 पर  मुकदमे  चलायें  गौर  सजा  पूरी  होने  तक

 उन्हें  अपनी  कैद  में  रखें।  यदि  श्री  भुट्टो

 वस्तुतः  सम्बन्धों  को  सामान्य  बनाना  चाहते  है
 तो  उन्हें  संकेत  के  तौर  पर  एक  छोटा  सा  काम

 करना  चाहिये  ।  उन्हें  जनरल  टिक्का  मां  को
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 बगला  देश  को  सौप  देना  चाहिये  जिससे  हलाकू
 और  हिटलर  को  मात  करने  वाले  उस  कसाई

 को  कटघरे  मे  खड़ा  किया  जा  सके।  यदि

 श्री  भुट्टो  ऐसा  नहीं  करते  है  तो  समझ  लेना

 होगा  कि  उनके  ज्ञान्ती  प्रयास  एक  धोखा  है।

 जैसे  ही  युद्ध  बदी  रिहा  हुए  और  पाकिस्तान

 की  धरती  पर  पहुचे,  श्री  भुट्टो  अपना  रग

 बदल  जाएगे।  जन्मे  सोवियत  रूस  को  भा

 समझाना  चाहिये  वि  पाकिस्तान  को  चीन  और

 अमरीका  के  चंगुल  म  जाने  से  रोकने  के  लिए

 वह  भारत  को  कीमत  पर  इस्लामाबाद  से

 सम्बन्ध  सुधारने  जा  प्रयास  न  करे।  यह

 1972  है,  965  नहीं  ।  सरकार  ताशकद  की

 पुनरावृत्ति  नहीं  हाने  देने  की  घाषणा  से  बची

 हुई  है  -  सरकार  को  अपने  वचनों  से  मुकरने
 नहीं  दिया  जाएगा  ।  जनता  जवानों  के  बलिदान

 पर  पाना  नहीं  फिरने  देगी  ।

 चुनाव  परिणामों  ने  प्रधान  मन्त्रों  के  हाथों

 में  असाधारण  शक्ति  और  अधिकार  रख  दिए

 हैं।  ब्रिटेन के  कक  पत्र  न  उन्हे  भारत  की

 साम्राज्ञी  के  रूप  में  पेश  कया  है।  अब  स्थिति

 यह  है  कि  सारी  सत्ता  नई  दिल्‍ली  में  केन्द्रित  हो

 गई  है  प्रदेशों  क॑  मुख्य  स्त्री  नई  दिल्‍ली  के

 इशारों  पर  चलते  है।  केन्द्रीय  मत्री  दिल्‍लो  के

 दरबार  में  दरबानों  से  अधिक  हैसियत  नहीं

 रखते  ।  लाला  दुर्गा  दास  एक  प्रसिद्ध  पत्रकार

 है।  उन्होंने,  मंत्रिमंडल  में  परिवर्तन  की  जो

 चर्चा  हो  रही  है,  उस  पर  टिप्पणी  करते  हुए

 कुछ  लिखा  है,  उसका  मै  उद्धृत  करना  चाहता

 हु।  वह  कहते  हैं  :

 “The  upper  strata  of  bureaucracy  35

 convinced  that  whoever  be  the  new

 master,  all  decisions  of  consequence  will

 have  to  get  clearance  fiom  the  Prime
 Minuter’s  Secretariat  ”

 प्रधान  मंत्री  का  सचिवालय  एक  समानान्तर

 मंत्रिमंडल  बन  गया  है।  लेकिन  इसमे
 कोई

 आश्चर्य  की  बात  नही  है  ।  जब  सारी  सत्ता  दो

 हाथो  मे  केन्द्रित  हो  तो  इसके  अतिरिक्त  और

 कुछ  नहीं  हो  सकता  ।  किन्तु  समुदाय  लोकतंत्र

 की  दृष्टि  से  इसे  स्वस्थ  विकास  नहीं  माना
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 जा  सकता  स्त्री  जनता  के  प्रतिनिधि  है।
 वे  इस  सदन  के  प्रति  उत्तरदायी  है।  लेकिन
 उनके  सचिवों  के  सम्बन्ध  में  यह  बात  नहीं
 कही  जा  सकती  ।

 शिखर  पर  खड़ी  प्रधान  मंत्री  और  उनके
 चरणों  मे  पड़े  उनके  सहयोगियो  के  बीच  एक
 खाई  पैदा  हो  गई  है  i  एक  पावर  गप  है।  उसे
 कैस  भरा  जाएगा  ?  क्‍या  यह  स्थिति  एक
 व्यक्ति  की  तानाशाहों  के  कायम  होने  को  खतर-
 नाके  सम्भावनाओं  से  भरी  हुई  नही  है  ?  प्रधान
 मंत्री  ने  कहा  हूं  कि  ऐसा  काई  खतरा  नहीं  है।
 उन्ही  के  शब्दों  का  मैं  उद्धत  करना  चाहता  हु  :

 “We  (the  Congress)  had  similar  power
 many  years  before  also  Fascasm  could
 have  developed  then,  if  it  had  to,  but  it
 did  not”

 यदि  फैसिज्म  आना  होता  तो  पहले  भी  आ
 सकता  था।  लकिन  सब  नहीं  आया  t  लेकिन
 तब  और  अब  में  एक  अन्तर  है।  तब  साध्य  के
 साथ  साधना  की  पवित्रता  पर  भी  बल  दिया
 जाता  था।  उस  समय  यह  भरोसा  था  कि
 जैसी  भी  स्थिति  हो  कुछ  जीवन  मूल्यों  की  बलि

 नहीं  चढ़ाई  जाएगी।  यह  विश्वास  था  कि
 कैसी  भो  उत्तेजना  हो,  कमर  के  नीचे  वार
 नहीं  क्रिया  जाएगा  ।  आज  स्थिति  सर्वथा  भिन्‍न
 है  1  प्रधान  मची  के  प्रशसक  तथा  विरोधों  दोनों
 इस  बात  को  जानते  है  कि  अपने  उद्देश्यों  की

 पूर्ति  के  लिए  प्रधान  मो  कुछ  भी  कर  सकती
 हैं।  इसी  मे  उनकी  सफलता  का  रहस्य  है  ।
 लेकिन  इसी  मे  लोकतन्त्र  के  विनाश  के  खोज
 छिपे  हुए  है  ।

 आज  नई  दिल्‍ली  की  हवा  में  घुटन  है,
 उन्मुक्त  सास  लेना  सरल  नही  है।  विरोध  की
 आवाज  उठाना  बगावत  समझा  जाता  है।  जिसे
 देखा  वही  कमिट  का  बिमला  लगाए  धूम
 रहा  है।  किसके  लिए  क्लाइमेट  ?  एक  व्यक्ति
 के  लिए  या  एक  दल  के  लिए

 भरी  शशि  भूषण  (दक्षिण  दिल्ली)  :  सोच-
 लियम  ।
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 श्री  अटल  बिहारी  बाजपेयी  :  या  सिद्धांतों

 के  लिए,  आदतों  के  लिए।  मेरे  मित्र  श्री  शशि

 भूषण  कहते  हैं  प्रतिबद्धता  चाहिये  |  सोशलिज्म

 के  लिए।  कौन  सा  सोशलिज्म  ?  एक  सोच-

 लिज्म  कम्युनिस्ट  देशों  में  भी  है,  लेकिन  वहां
 व्यक्तिगत  स्वाधीनता  नहीं  है  ।  दुनिया  में

 अनेक  महान  ऐसे  देश  हैं  जिनमें  जाने  पर  पहली
 बात  यह  कही  जाती  है  कि  अगर  सरकार  की

 आलोचना  करनी  है  तो  होटल  के  कमरे  में  बैठ

 कर  मत  करो,  बाग  में  जा  कर  करो,  हो  सकता

 है  कि  होटल  के  कमरे  में  ऐसे  यंत्र  लगे  हों
 जिनसे  बातचीत  को  रिकार्ड  किया  जा  सकता

 है।  दुनिया  में  ऐसे  समाजवादी  देश  भी  है  जहां

 साहित्यकारों  पर  मुकदमे  चल  रहे  है,  जहा  कोई

 अपने  आत्मा  की  अभिव्यक्ति  नही  कर  सकता

 है,  जहां  सरकार  की  आलोचना  नहीं  की  जा

 सकती  है  1  हम  कैसा  समाजवाद  चाहते  है,  यह

 स्पष्ट  होना  चाहिये  |

 कुछ  साहित्यिक रों  ने  जिनमे  श्री  जे०  स्वामी-

 नाथन,  निर्मल  वर्मा,  एम०  गोविन्दन,  श्रीकान्त

 वर्मा,  गंगा  प्रसाद  विमल,  कमलेश,  रघुवीर दयाल
 मोदी  प्रतिष्ठित  साहित्यकार,  लेखक  तथा  पत्र-

 कार  शामिल  हैं,  एक  वक्तव्य  निकाल  कर

 शिक्षा  मंत्रालय  को  इस  बात  पर  आई  हाथों
 लिया  है  कि  उसने  दिसम्बर,  (97.  मे  लेखकों

 कलाकारों  तथा  अन्य  बुद्धि जी  विषयों  के  सम्मेलन

 में  हुए  निर्णयों  को  तोड़मरोड़  कर  प्रकाशित

 किया  t  मैं  उनके  वक्‍तव्य  को  विस्तार  के  साथ

 उद्धृत  करना  चाहता  हुं  यह  कन्वेंशन  शिक्षा

 मंत्रालय  ने  बुलाया  था।  उस  पर  टिप्पणी

 करते  हुए  गण्यमान्य  लेखक  कहते  है  :

 “While  the  invitees  to  this  convention
 were  given  tu  understand  that  a  declara-
 tion  will  be  formulatect  and  adopted  after
 afree  and  frank  discussion,  they  were
 presented  with  a  ready  made  draft  full  of
 sycophancy  and  political  jargon.  Even  the
 amendments  proposed  and  accepted  to  this
 draft  were  not  incorporated  in  it  and  the
 draft  itself  was  published  and  circulated
 by  the  Ministry  of  Education  in  the  name
 of  the  participants.  The  declaration  com-
 mits  the  Indian  intellectuals  to  ‘a  solemn
 pledge’  to  unite  in  a  so-called  broad
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 national  cultural  front  and  to  use  their
 creative  talent  for  the  realisation  of
 certain  political  concepts.  This  attempt  at
 defining  creative  commitment  and  sub-
 jugating  it  to  the  idea  of  a  national
 cultural  front  is  to  say  the  least  question-
 able  in  our  democratic  and  pluralistic
 society.  The  use  of  the  State  bureaucratic
 machinery  makes  it  all  the  more  re-
 prehensible."””

 अन्त  में  लेखक  कहते  हैं  ः

 “During  the  last  two  decades  a  coterie
 of  conformist  intellectuals  has  emerged
 around  various  committees  and  cultural
 bodies  and  other  Government  aided  in-
 stitutions  whoxe  interests  do  not  reflect  in
 any  way  cither  the  creative  needs  of  the
 mass  uf  intelligentsia  o:  the  cultural
 aspirations  of  the  Indian  people.”

 क्या  यह  आने  वाला  घटनाओं  का  सकेत  है  ?

 क्या  प्रतिबद्धता  के  नाम  पर  चिन्तन  की

 स़्वाधीनता,  अभिव्यक्ति  की  स्वाधीनता  को  र्द्ध
 त्रिया  जायेगा  ?  यदि  ऐसा  होता  है,  तो  फिर

 लोकतंत्र  के लिए  जरूर  खतरा  पैदा  होगा  ।

 प्रधान  मंत्री  गरीबी  हटाने  चली  थीं,

 किन्तु  उन्होंने  प्रतिपक्ष  को  हटाने  में  सफलता

 पाई  है,  जबकि  गरीबी  जहा  की  तहां  है।
 मंहगाई  बढ़  रही है  बेकारी  काबू  के  बाहर
 जा  रही  है।  विकास  को  दर  गिर  रही  है।
 अन्न  के  मामले  में  आत्म-निर्भरता  के  बावजूद
 ओऔद्योगिव  क्षेत्र  में  मन्दी  है  ।

 प्रश्न  यह  है  कि  गरीबी  कैसे  हटेगी।
 अभी  प्रधान  मंत्री  जी  एफ०  आई»  सी०  सी ०

 आई०  के  अधिवेशन  में  बोलने  के  लिए  गई  थी  ।

 मैंने  उनका  भाषण  पढ़ा  है।  उसका  एक  अंश

 मैं  आपके  सामने  रखना  चाहता  हु  :

 “J  must  confess  the  path  is  not  at  all
 clear.  We  can  make  the  path  and  bring
 about  a  qualitative  change  through  your
 co-operation.”

 रास्ता  स्पष्ट  नहीं  हैं,  हम  नया  रास्ता  बना

 सकते  हैं,  यदि  इसका  अर्थ  यह  है  कि  प्रधान  मंत्री

 बंधी  बंधाई  लकीर  पर  नहीं  चलना  चाहतीं,
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 तो  इसी  में  से  संतोष  निकाला  जा  सकता  है  t

 लेकिन  यदि  इसका  अर्थ  यह  है  कि  क्‍या  करना

 है,  यह  साफ  नहीं  है,  और  अगर  कुछ  नहीं

 किया  गया  और  विरोध  की  आवाज  उठी,  तो

 अगर  उसे  यह  कह  कर  दबाने  की  कोशिश  को

 जायेगी  कि  यह  प्रतिक्रियावाद  की  आवाज  है,

 तो  फिर  यह  लोकतंत्र  के  लिए  एक  गम्भीर

 खतरे  का  सूचक  है  t

 क्या  देश  में  आथिक  और  सामाजिक  प्रश्नों

 पर  मतभेद  नहीं  होगा
 ”  क्‍या  गरीबी  हटाने

 का  एक  ही  मार्ग  हो  सकता  है  ?  क्‍या  समृद्धि
 लाने  के  रास्ते  अलग-अलग  नहीं  हो  सकते  ?

 क्या  लोॉवतत्रे  में  प्रमाणिक  मतभेदों  के  लिए

 गुजायश  नहीं  होगी  ?  जो  भी  विरोध  करेगा,

 वह  प्रतिक्रियावादी  है  और  जो  भी  हां  में  हा

 मिलायेगा,  वह  प्रगतिवादी  है,  बहे  कौन  सी

 कसौटी  है  ?  व्यक्तियों  को  नापने  का  यह  कौन

 सा  गज  है  ”  क्या  यह  काग्रेस  पार्टी  की  शब्द-

 बला  है  ?  भरे  मित्र,  श्री  चन्द्रजीत  यादव,  यदि

 यह  दीपावली  बोलें,  तो  मैं  समझ  सकता  हू
 लेकिन  यह  शब्दावली  लोकतंत्र  में  नहीं  चल

 सकती  |

 श्री  शशि  भूषण  जनसंघ  में  नहीं  चल

 सकता  ।

 श्री  हुकम  न्य  कछवाय  (मुरैना)  |  इनकी

 समझ  में  नहीं  आयेगा  |

 क्रि  अटल  बिहारी  वाजपेयी  :  पता  नहीं,

 किसकी  समझ  से  आ  रहा  है,  किसकी  समझ  में

 नही  |

 प्रधान  मंत्री  जी  ने  एफ  आई०  सी०  सी०

 आई०  की  सभा  में  यह  भी  कहा  कि  हमे  तीन

 ज्ञान  साल  में  कुछ  करके  दिखाता  होगा,  अन्यथा

 हम  सभी  को  उजाड़  फेंका  जायगा।  अभी  से

 उखाड़  फेंकने  की  बात  शुरू  हो  गई  है।  अभी
 तो

 प्रधान  मंत्री  चुनाव  में  जोती  है।  अब  तो  उन्हें

 कुछ  करने  का  अवसर  मिला  है  1
 अब  कोई

 बहानेबाजी  नहीं  चलेगी  ।  उद्योगपतियों  से  यह
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 कहने  का  क्‍या  अर्थ  है  कि  अगर  कुछ  नहीं  किया

 तो  उखाड़  फेंका  जायेगा  ?  जनता  ने  प्रधान

 मंत्री  और  उनके  दल  को  कुछ  करने  की  शक्ति

 दी  है।  अब  वे  कुछ  करके  दिखायें  |

 लेकिन  एक  बात  मैं  कहना  चाहूँगा  |  तीन

 चार  साल  का  समय  लम्बा  है।  जनता  इतनी
 देर  तक  प्रतीक्षा  नहीं  करेगी  एक  साल  के

 भीतर  कुछ  करके  दिखाना  होगा  ।  तीन  काम

 हैं।  बेरोजगारों  को  रोजगार,  बेजमीनों  को

 जमीन  और  बेघरों  को  घर  1  यदि  इस  दिशा  में

 कोई  ठोस  वाक्य  नहीं  हुआ,  तो,  जैसा  कि  प्रधान

 मो  जी  ने  कहा  है,  परिणाम  भयंकर  होंगे

 किन्तु  परिणाम  लोकतंत्र  के  लिए  भयंकर  नहीं

 होंगे  ।  जिनके  हाथ  में  सत्ता  है,  उनके  लिए
 परिणाम'  मयकर  हो  सकते  हैं  t  जहां  तक  लोक-

 तंत्र  की  रक्षा  का  सवाल  है,  हम  उसकी  रक्षा

 के  लिए  लड़ेंगे  और  विसी  भी  कुर्बानी  को  बढ़ा
 नही  समझेंगे  1

 सत्तारूढ़  दल  को  प्रचंड  बहुमत  मिल  गया,

 किन्तु  फिर  भी  दलबदल  का  खेल  जारी  है।
 अब  तो  दल-बदल  समाप्त  हो  जाना  चाहिए।
 स्थिरता  की  बात  करने  वालों  को  राजनीति  में

 कुछ  स्थिरता  का  समावेश  करना  चाहिए।
 आज  भी'  प्रतिपक्ष  से  लोगों  को  अपनी  ओर

 आकृष्ट  करने  की  प्रक्रिया  चल  रही  है।  मैं
 समझता  हु  कि  जब  तक  दल-बदल  को  रोकने  का

 कानून  नहीं  बनता,  सत्तारूढ़  दल  को  ऐलान  कर

 देना  चाहिए  कि  न  तो  वह  दल-बदल  को

 प्रोत्साहन  देगा  और  न  वह  दल-बदल  करने  वाले

 किसी  व्यक्ति  को  अपने  दल  में  प्र बेदा  देगा  ।

 यदि  दल-बदल  में  सत्तारूढ़  दल  का  कोई  निहित
 स्वार्थ  नहीं  है,  तो  उसे  स्वयं  पर  इस  प्रकार  की

 रोक  लगाने  मे  कोई  संकोच  नहीं  होना  चाहिए  t

 राजनीति  पर  पूजी  हावी  हो  गई  है।

 चुना4  इतने  खर्चीले  हो  गये  हैं  कि  कोई  ब्यक्ति
 अपने  बल-बूते  पर  चुनाव  नहीं  लड़  सकता।

 लक्ष्मी पुत्रों  की  कृपा  के  बिना  कोई  भी  दल  चुनाव
 नही  लड़  सकता  ।  इस  बार  के  चुनाव  में  इतना

 ही  नहीं  कि  पूंजीपतियों  से  पैसे  लिए  गये,  पूंजी-
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 [at  अटल  बिहारी  बाजपेयी ]
 पतियों  को  यह  भी  कहा  गया  कि  इस  दल  को

 वैसा  मत  देना,  अगर  उसको  पैसा  दिया,  तो

 परिणाम  अच्छा  नहीं  होगा

 क्रि  शादी  भूषण  :  फिर  भी  ले  लिया  1

 श्री  अटल  बिहारी  बाजपेयी  :  हम  चुनाव
 जीतने  के  लिए  किस  सीमा  तक  जा  सकते  है,

 यह  इसकी  थोड़े  सो  झलक  है  ।  आवश्यक  है  कि

 चुनाव  कानून  में  क्रान्ति तारा  संशोधन  किये

 जायें  a  चुनाव  कानून  मे  संशोधन  के  लिए  एक

 कमेटी  बनी  थी  ।  उसने  कुछ  महत्वपूर्ण
 सिफारिशें  की  हैं।  हम  पश्चिमी  जिनेवा

 तरीका  अपना  सकते  है,  जहा  चुनाव  का  अधिकाश

 ब्यय  सरकार  वहन  करती  है।  यह  व्यवस्था  महंगी

 है।  लेकिन  लोकतंत्र  भी  कोई  सस्ता  प्रक्रिया  नहीं

 है  ।  यदि  लोकतंत्र  की  पूजी  के  प्रभाव  से  विकृत

 होने  से  रोकना  है  तो  इस  दिशा  से  गम्भीरता

 से  सोचना  पड़ेगा।  यह  ठीक  है  जिनके  पास

 सत्ता  है  वह  धन  जितना  चाहे  बटोर  सकते  है,

 जिनके  पास  धन  है  वह  घन  जितना  चाहे  बाट

 सकते  हैं।  लेकिन  इससे  जनमत  का  स्पष्ट

 प्रकटीकरण  नहीं  होगा  ।  “यह  भी  आवश्यक  है

 कि  ऐसी  स्वस्थ  परम्पराएं  डाली  जाय  जिसमे

 चुनाव  दो  दलों  के  बीच  में  हों,  दल  जौर

 सरकार  के  बीच  में  न  हो।  चुनाव  मं  हम

 काग्रेस  पार्टी  नहीं  लड़े,  हम  सरकार  से

 लड़े  ।  हेलीकॉप्टर,  वायुयान,  आल  इंडिया

 रेडियो  पर  प्रभात  से  ले  कर  रात्रि  तक  प्रधान-

 मंत्री  के  नाम  का  पारायण,  सिनेमा  के  पर्दे  पर

 प्रचार  की  परिसीमा,  प्रतिपक्ष  में  बैठने  वाले

 दल  का  इसका  मुकाबिला  कैसे  कर  सकते  हैं  ?

 मैं  जानता  हु  इसके  लिए  यदि  सत्तारूढ़  दल  में

 में  ही आवाज  उठती  है  और  उठेगी  तो  स्वस्थ

 परम्पराएं  डाली  जा  सकती  हैं।  क्या  आल

 इडिया  रेडियो  पर  सब  दलों  को  समय  नहीं

 दिया  जा  सकता  ?  क्‍या  वाहनों  की  सुविधा
 सब  दलों  को  उपलब्ध  नहीं  की  जा  सकती  ?

 लोकतंत्र  परम्पराओं  से  चलता  है।  आज  आप

 के  हाथ  मे  सारी  शक्ति  आ  गई  1  मोनोपली  हर

 क्षेत्र  में  खराब  है  मगर  सत्ता  की  मोनोपली
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 खराब  नहीं  है,  उसका  हमारे  मित्र  स्वागत

 करेंगे  ?  लेकिन  इतनी  सत्ता  आई  हैं  तो  जिम्मे-

 दारी  भी  आई  है  कि  कुछ  अच्छी  परम्पराए

 डालिए  |

 सभापति  जी,  हरियाणा  के  मुख्य  स्त्री  के

 विरुद्ध  l02  विधायकों  ने  राष्ट्रपति  जी  को  एक

 स्मृति-पत्र  पेश  किया  1  संसद्  सदस्यों  ने  भी

 उसके  विरुद्ध  भ्रष्टाचार  के  आरोपो  की  जाच

 की  माग  का।  मगर  जाच  नहीं  कराई  जा

 रही  है  ।  पजाब  में  अकाला दन  के  मंत्रियों  के

 विरुद्ध  जाच  आरम्भ  हां  गई।  बन्दो कर  के

 खिलाफ  प्रधान  मंत्री  ने  सार्वजनिक  रूप  से

 निन्दात्मक  शब्द  नहें

 एक  माननीय  सदस्य  सदन  मे  उन्होने

 इसका  खण्डन  किया  फि  नहीं  कह  उन्होंने  ऐसे
 शब्द  |

 श्री  अटल  बिहारी  बाजपेयी  अगर  स्वागत

 किया  ता  मैं  अपनी  बात  वापस  लेता  हू।  मैं

 सदन  में  नहीं  था।  मुझ  पना  नहीं  1

 लकिन  चौधरी  बचा  लाल  के  खिलाफ  सब

 प्रमाण  और  भ्रष्टाचार  के  तथ्य  राष्ट्रपति  को

 समर्पित  करते  के  बाद  भी  जाच  न  करने  का

 कारण  क्या  है  ?  क्‍या  कारण  है  कि  भष्टाचार

 हरियाणा  की  परिधि  को  पार  कर  के  नई  दिल्‍ली

 को  भी  स्पर्श  करने  लगा  है  ?  मेरा  निवेदन  है
 कि  जो  सत्ता  मिली  है  उसमें  भ्रष्टाचार  के  लिए

 गुजारा  नही  रहनी  चाहिए।  अपने  भी  दल  का

 व्यक्ति  हो  तो  उसके  विरुद्ध  प्रधान  मंत्री  को

 कठोर  रवैया  अपनाने  के  लिये  तैयार  रहना

 चाहिए  t

 wto  कैलाश  (बम्बई  दक्षिण):  कुछ  बजट
 पर  भी  बोलिए  |

 श्री  अटल  बिहारी  बाजपेयी  :  यह  बजट

 नही  हैं  ia  उनको  यही  पता  नहीं  कि  किस  गीत

 पर  चर्चा  हो  रही  है।  वह  कह  रहे  हैं  कि  बजट
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 पर  बोलो  यह  बजट  नहीं  है,  राष्ट्रपति  का

 अभिभाषण  हैं  ।

 राष्ट्रपति  जी,  मैं  एक  बात  कह  कर  समाप्त

 कर  दूंगा।  मेरे  पास  शिकायतें  आई  हैं  आंध्र

 में  नेशनल  डिफेंस  फंड  एक  करने  में  अनिल-

 मिलता  बरती  गई  है।  मुझे  आंध्र  में  नेशनल

 डिफेंस  फंड  की  ऐसी  रसीदें  दिखाई  गयीं  जिन

 पर  कोई  नम्बर  नहीं  था।  रुपया  इकट्ठा  किया

 जा  रहा  हैं।  बिना  नम्बर  की  रसीदें  पार्टी  जा

 रही  है  रुपया  राष्ट्रीय  सुरक्षा  कोष  में  जा  रहा

 है  या  किसी  के  व्यक्तिगत  कोष  में  जा  रहा  है  ?

 मैंने  ऐसी!  भी  रसीदें  देखी  कि  जिन  पर  डा०

 संजीव  रेड्ड।  के  दस्तखत  है,  वह  काट  दिए

 गए,  ब्रह्मानन्द  रेड्डी  के  दस्तखत  हूँ  उन्हें  भी

 काट  दिया  गया  और  फिर  आज  के  मुख्य  मंत्री

 नरसिंह  राव  के  दस्त स्वत  की  मोहर  है।  हम

 राष्ट्रीय  सुरक्षा  निधि  वसूल  करने  जाते  हैं  और

 नई  रसीदें  नहीं  छपा  सकते  ?  मैंने  इस  सम्बन्ध

 में  पत्र  लिखा  पित्त  मत्री  श्री  चह्वाण  को।

 उन्होंने  उत्तर  दिया  कि  यह  मामला  मेरे  अधीन

 नहीं  है,  प्रधान  मंत्री  जी  के अधीन  है  ।  और

 प्रधान  मत  जी  को  पत्र  का  उत्तर  देने

 का  समय  नहीं  है।  मै  जानता  हूं  उनके  ऊपर

 बहुत  बोझ  है  1  मगर  नियति  ने,  भाग्य  ने  लोक-

 तंत्र  के  भविष्य  को  बनाने  और  बिगाड़ने  या

 भार  भी  प्रधान  मंत्री  के  हाथों  मे  रख  दिया  है  ।

 आज  वह  कमेटी  पर  कसी  जा  रही  है।  देखें

 यह  सरकार  खरी  उतरती  है  या  नही  ?

 (Interruption.

 SHRI  K,  SURYANARAYANA  (Eluru)  :
 On  a  point  of  information  for  him.

 SHRI  ATAL  BIHARI  VAJPAYEE:  I

 am  not  yielding.

 SHRI  K.  SURYANARAYANA  :  Through

 you,  I  want  to  tell  him  for  his  information.

 MR.  CHAIRMAN:  He  is  not  yielding.

 et  अटल  बिहारी  बाजपे मो  :  उनको

 बोलना  हो  तो  बाद  में  बोलें।  उन्होंने  मेरे

 विचारों  की  धारा  तोड़  दी।  वह  शायद  आन्ध्र

 की  सफाई  दे  रहे  थे  ।  मगर  मैं  आन्ध्र  को  छोड़
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 कर  नई  दिल्‍ली  में  आ  गया  हूं  मुख्य  मंत्री  का

 विचार  मत  कीजिए,  प्रधान  मंत्री  की  चर्चा

 कीजिए  A  भाग्य  ने  उनके  हाथ  में  असाधारण

 अधिकार  रख  दिए  हैं।  लोकतंत्र  को  बनाने

 और  बिगाड़ने  की  क्षमता  उनके  पास  आ  गई

 है  ।  वह  कसोटी  पर  कसी  जा  रही  है।  यह
 सरकार  परीक्षा  में  से  गुजर  रही  है  चुनाव  में

 कौन  दल  हारा,  इसका  बड़ा  महत्व  नहीं  है
 हम  लोकतंत्रवादी  हैं,  चुनाव  का  निर्णय  स्वीकार
 करते  हैं।  लेकिन  आज  किसी  दल  का  भविष्य

 दाव  पर  नही  लगा  है,  लोकतंत्र  का  भविष्य  दांव

 पर  लगा  है।  यदि  हम  लोकतंत्र  को  चिरस्थायी
 बना  सके  तो  फिर  राष्ट्रपति  का  महानता  का

 आह्वान  कुछ  सार्थकता  रख  सकता  है।  यदि
 आत्म-बल  की  केवल  बात  करना  ही  है  और

 आत्म-बल  का  आचरण  नहीं  करना  हैं  तो  यह
 पाखंड  राष्ट्र  का  निर्माण  नही  करेगा,  यह  पाखंड

 राष्ट्र  के  विनाश  का  मार्ग  प्रशस्त  करेगा  |

 SHRI  K.  SURYANARAYANA:  With
 your  permission,  I  want  to  enlighten  the
 House  on  one  point.  Shri  Atal  Bihari  Vajpayee
 has  referred  to  the  issue  of  receipts  for  the
 National  Defence  Fund  with  the  signature  of
 Shri  Sanyiva  Reddy  and  other  friends.  The
 Andhra  Government  has  recently  announced
 that  those  receipts  also  were  valid.  They  have
 already  accounted  for  them.  The  Chief
 Minister  has  also  contradicted  this,  but  the
 House  may  know  that  these  are  accounted
 for.

 SHRI  ATAL  BIHARI  VAJPAYEE:  The
 hon.  Member  has  accepted  that  there  are
 receipts  without  numbers.  That  was  the
 point  which  I  wanted  to  make.  He  has
 confirmed  it.

 SHRI  C.  M.  STEPHEN:  I  wanted  to
 make  a  submission  by  way  of  personal  ex-
 planation.  My  hon.  friend,  Vajpayeeji,  when
 he  was  speaking,  misrepresented  me  and  my
 speech....+.

 SHRI  ATAL  BIHARI  VAJPAYEE:  १
 quoted  from  your  speech,

 SHRI  C.  M.  STEPHEN:  .....a3  an
 attempt  to  defend  violence  and  conceding  that
 there  was  violence  on  our  part.  I  only  want
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 {Shri  C.  M.  Stephen]
 to  clarify  the  position  so  that  it  is  on  record.
 What  I  said  was,  “Assuming  but  without
 conceding”  ;  assuming  for  argument’s  sake
 that  there  was  violence,  I  said  that  anybody
 else  might  have  any  complaint  but  the  Marxist
 Communist  Party,  which  is  believing  in
 violence  [4n  Hon.  Member:  No.J  and  is  pro-
 pagating  violence,  had  absolutely  no  right  to
 complain  about  violence.  That  is  what  I  said.
 And  I  said  that  for  the  Marxist  Communist
 Party,  who  say  that  they  stand  by  Mao’s
 doctrine  of  power  by  the  barrel  of  the  gun,
 to  come  and  wail  that  there  was  violence
 against  them  was  cowardice.  That  is  what  I
 said,  This  was  the  point  I  made.  I  never
 conceded  that  there  was  violence  on  our  part
 and  I  never  defended  the  Government  fur
 that.  I  only  said,  ‘“‘Assuming  but  not
 conceding.”

 SHRI  ATAL  BIHARI  VAJPAYEE:  I

 accept  his  explanation.

 डा०  कैलाश  :  मैंने  बजट  की  बात  कही

 थी,  वह  सबकी  गलतियां  निकाल  रहे  थे,  मैंने

 कहा  कि  कुछ  बजट  पर  भा  बोलें,  बजट  की  भी

 गलतियां  निकालें,  तो  हंसने  लगे  ।

 शी  नवल  किशोर  फार्मा  (दौसा):  सभा-

 पति  जी,  मैं  राष्ट्रपति  जी  के  अभिभाषण  पर

 धन्यवाद  के  प्रस्ताव  के  अनुमोदन  के  लिये  खड़ा

 हुआ  हू  यह  अनुमोदन  मैं  इसलिये  नहीं  कर

 रहा  हूं  कि  मैं  उस  पार्टी  का
 सदस्य  हू,  बल्कि

 मैं  यह  महसूस  करता  हूं  कि  पिछले  वर्ष  सरकार

 ने  जो  कुछ  किया  है,  उससे  हमारे  शरीर  की  जो

 खोई  हुई  प्रतिष्ठा  हैं,  वह  पुनः  प्राप्त  हुई  है,

 अन्तर्राष्ट्रीय  क्षेत्र  मे ंउसका  सम्मान  और  गौरव

 बढ़ा  है,  उसकी  प्रतिष्ठा  बढ़ी  है।  इसके  लिये

 हमारी  फौजें,  हमारे  जवान,  हमारे  देश  के

 अफसरों  के  तो  हम  ऋणी  हैं  ही,  लेकिन  हम
 जनता  के  सहयोग  के  भी  आगामी  हैं  परन्तु
 मैं  कहता  चाहता  हूं  कि  राष्ट्रपति  जी  ने  अपने

 अभिभाषण  में  सही  कहा  है  कि  राजनीतिक

 राजनयिक  तथा  सैन्य  सम्बन्धी  नीति  और

 निर्णय  में  सरकार  ने  जो  विवेक  और  नेतृत्व  का

 परिचय  दिया  है,  प्रशासन  के  सभी  स्तरों  पर

 जो  प्रभावफारी  कार्य  संचालन  हुआ,  उसके
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 लिये  सरकार  और  उसकी  नेता  इन्दिरा  जी

 बधाई  के  पात्र  हैं  I

 अभी  इस  सम्बन्ध  में  हमारे  विरोधी  दल

 के  नेता  श्री  अटल  बिहारी  जी  बाजपेयी  फरमा

 रहे  थे  कि  सरकार  ने  बंगला  देश  के  सम्बन्ध  में

 जो  निर्णय  लिया,  उसने  विलम्ब  फिया 1

 उसका  नतीजा  यह  हुआ  कि  लाखों  लोगों  की

 जाने  गईं  और  देश  को  बहुत  बड़ा  शिव  बोझा

 उठाना  पड़ा  |  यद्यपि  श्री  अटल  बिहारी  जी

 इस  समय  सदन  में  मौजूद  नहीं  है,  लेपन  मैं

 उनको  आपके  माध्यम  से  कहना  चाहता  हु  कि

 सरकार  ने  जो  निर्णय  लिया,  उसकी  परिपक्वता

 के  बारे  में  वह  निर्णय  कमिटी  पर  खरा  उतरा

 है,  यह  घटनाचक्र  ने  सिद्ध  कर  दिया  है।  यदि

 अटल  बिहारी  जी  और  इनके  दल  की  सरकार

 होती  और  इन्होने  बंगला  देश  की  मान्यता  106

 जो  नारा  दिया  था,  यदि  उग  वक्‍त  सरकार  ने

 ऐसा  किया  होता  तो  मैं  यह  कह  सकता  हू  कि

 शायद  देश  का  बेड़ा  ट्रक  हो  गया  होता।
 इसलिये  मै  पहना  चाहता  हू  कि  भले  at.

 श्री  हुकम  चन्द  कछवाय  :  सभापति

 महोदय,  मेरा  व्यवस्था  या  प्रश्न  है।  सदन  में

 गण-पूर्ति  नही  है  ।

 सभापति  महोदय  :  घन्टी  बज  रहो  है...  ..
 अब  कारम  हो  गया  है।  आप  अपना  भाषण
 जारी  रखें  ।

 35.55  hes.

 {Surman  Sena  Kaur  in  the  Chair)

 it  नवल  किशोर  फार्मा:  मैं  कहना  चाहता
 हैं  कि  महानता  की  बात  करने  वाले  अटल

 बिहारी  जी  खुद  जरा  अपने  दिल  पर  हाथ  रख
 कर  टटोलें।  आज  वह  कहते  हैं  कि  देश  के
 गौरव  का  बखान  नहीं  हो  सकता  जो  इन्दिरा  जी
 ने  बढ़ाया  है,  इसको  वह  स्वीकार  नहीं  कर
 सकते  और  इसीलिये  वे  इधर-उधर  की  बातें
 करके  देना  का  ध्यान  बंगला  देश  में  जो  हमारी
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 नीति  की  सफलता  रही  है,  उससे  हटाना  चाहते

 हैं।  वह  अभी  फरमा  रहे  थे  कि  जब  बंगला

 देश  की  लड़ाई  हो  रही  थी,  उस  लड़ाई  के  बाद

 शान्ति  स्थापना  की  एकतरफा ढा  घोषणा  क्यो  की

 गई  वह  यह  भी  कह  रहे  थे--मानेकेशा  और

 दूसरे  लोगो  के  स्टेटमेन्ट  को  काट  करते  हुए--
 यदि  पाच  दिन  बंगला  देश  और  पश्चिमी

 पाकिस्तान  के  मोर्चे  पर  लड़ाई  और  चली  होती

 सा  पाकिस्तान  का  सैन्य-शक्ति  चकनाचूर  हा  गई

 होती  v  मैं  सेहना  चाहता  हु--अटल  बिहारी  जा

 और  उन  ज॑सा  सोचन  वाले  उनके  दल  के  सब

 सदस्यों  स-बगती  देश  के  बारे  में  हमारी  जा

 भावना  थी,  उसका  or  निश्चित  वाये क्रम  था।

 हम  बंगला  द्ग  में  उसलिय  सही  गये  थे  कि  हम

 परॉरिस्तान  को  उपचार  करना  चाहत  थे,  हम

 पाकिस्तान  का  सैन्य-चक्की  का  भा  ताड़ता  नहीं

 चाहते  थ।  7मारा  उद्देश्य  था-बगला  देश  में

 प्रजातन्त्र  और  दूसर  जा  सिद्धान्त  है,  उनकी  रक्षा

 बरना  |  हमने  बगला  देश  को  आजाद  करा  कर

 हमारा  जा  सिद्धान्त  था,  उसको  पूरा  किया।

 और  उसको  पूरा  करने  के  बाद  हमारा  इरादा

 पाकिस्तान  का  सैन्य  शाक्ति  को  तीस-तहस  करने

 का  नहीं  था,  हमारा  इरादा  लिमिटेड  था,  हम

 विस्तारवादी  नाली  के  समर्थक  नहीं  थे,  इसोलिये

 जब  हमने  अपना  उद्देश्य  पूरा  कर  लिया,  तो

 हमने  परिश्रमी  पाकिस्तान  में  युद्ध  बरखा  की

 घोषणा  कर  दी।  मैं  यह  भो  कहना  चाहता  हू
 कि  युद्धबन्दी  की  घोषणा  को,  उसका  खबसूरतों
 को  यह  कह  कर  खत्म  कर  दिया  जाय  कि

 रशियावालों  ने  हम  पर  दबाव  डाला,  इसलिये

 इन्दिरा  जी  ने  मजबुर  होकर  युद्ध-बन्दी  की

 एकतरफा  घोषणा  की,  इस  तरह  की  बाते

 विरोधी  दल  के  एक  सम्मानित  नेता  को  शोभा

 नही  देती  है।  इससे  देश  की  प्रतिष्ठा  बढने  के

 बजाय  घटती  है  1  यह  दलों  का  सवाल  नहीं  है,

 यह  राष्ट्र  का  सवाल  है।  इसलिये  मैं  कहना

 चाहता  हूं  कि  अटल  जी  जहा  महानता  की  बात

 करते  है,  उन्हें  महानता  का  आचरण  भी  करना

 चाहिये  ।

 इसी  सम्बन्ध  में  मैं  यह  निवेदन  करना
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 चाहता  हू  कि  प्रोफेसर  दण्डवत  और  अटल  जो
 ने  चुनावों  की  चर्चा  करते  हुए  उसकी  निष्पक्षता
 पर  सन्देह  व्यक्त  किया  हैे।  मैं  एक  बात  कहना
 चाहता  हू--हमारे  देश  में  भले  ही  कुछ  भी  कहा
 जाय,  लेनी  इतना  बड़ी  दुनिया  के  सबसे  बड़े
 इस  प्रजातन्त्र

 मे ंजितना  निष्पक्षता  से  चुनाव
 होते  है  और  होते  आये  है,  दुनिया  के  इतिहास
 में  किसी  भा  देश  म  नहीं  हुए  हैं  और  इसके
 लिये  हमारी  सरकार  मुबारकबाद  का  हकदार
 है  -  इतना  ही  नहीं,  में  आपके  माध्यम  से,
 सभापति  जी,  एक  बात  और  कहना  चाहता  ह्‌-
 इस  देश  मे  सन  1947  मे  काग्रेस  को  सत्ता

 मिली,  काग्रेस  ने  सत्ता  प्राप्त  करने  के  बाद
 26  जनवरी,  950  को  जनता  के  हाथों  में
 दे  दी।  इन  चनावो  के  परिणामस्वरूप  अगर
 काई  बात  सिद्ध  हुई  है  ता  यह  सिद्ध  हुई  है  कि
 लोकतन्त्र  जनता  क  हाथो  में  सुरक्षित  है।  भले

 ही  आज  हमारे  विरोधी  दल  के  लोग  यह  कहे
 कि  आज  इन्दिरा  जी  के  पास  अपरिमित  शक्ति
 है  गई  है,  आज  वह  डिक्टेट  होने  जा  रही  है,
 भल  हूं  जान  इन्दिरा  जा  के  बारे  मे  राज-
 दरबार  की  सजा  दी  जाय  लेकिन  मैं  यह  कहना
 चाहता  हू  फि  इन  बातों  को  करके  हमारे  बिरोधी
 दल  के  दोस्त  सही  स्थिति  को  जानने  मे  भी  जा

 रहे  है।  असल  बाब  यह  है  कि  विरोधी  दल  के
 लोग  अपना  कमजोरियों  को  खुद  पहचानना  नहीं
 चाहते,  उनको  समझना  नहीं  चाहते।  खुद
 उनका  जो  विरोध  है  वह  अनप्रिसिपल्ड  है,  उनका

 कोई  सिद्धान्त  नहीं  है।  अनप्रिसिपल्ड  विरोध
 करने  वाले  लोगों  को  यही  गति  होती  है।  मै

 चाहूगा  कि  वे  स्वीकार  करें  इस  बात  को  कि

 उन्होंने  गल्ति या  की  है,  जनता  उनको  रिजेक्ट

 करती  है,  जनता  उनको  पसन्द  नहीं  करती  है
 और  उसका  दोष  देते  है  इंदिरा  जी  पर  और

 इंदिरा  जो  के  साथ-साथ  कांग्रेस  दल  पर  7  मैं

 कहना  चाहता  हु  कौन  रोकता  है  आपको  ?

 आप  आत्मनिरीक्षण  करे,  अपनी  गलतियों  को

 पहचानें,  अपनी  नीतियों  का  पुनरावलोकन  करें  1

 यह  सही  है  कि  देश  में  स्वस्थ  प्रजातन्त्र  के  लिए,
 स्वस्थ  सरकार  के  लिए  मजबूत  विरोधों  दल  का

 होना  आवश्यक  है  लेकिन  उसके  लिए  आप

 अपने  आपका  आत्मनिरीक्षण  करें  |
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 इन  शब्दों  के साथ  जहा  मै  इस  प्रस्ताव  का

 समर्थन  करता  हू  वहा  मैं  कुछ  बातों  की  तरफ

 ब्यान  भी  दिलाना  चाहता  हु  ।  इस  अभिभाषण

 में  कुछ  कमाया  भी  रही  हैं  -  में  कहना  चाहता

 हूं  हमने  चुनाव  में  तीन  नारे  दिए  थे--एक  नारा

 दिया  था  गरीबी  हटाओ,  दूसरा  नारा  दिया  था

 बेकारी  दूर  करो,  तीसरा  तारा  दिया  था  अन्याय

 हटाओ  ।  इन  तीनो  बातो  के  बारे  में,  राष्ट्रपति

 जी  का  जो  अभिभाषण  है  उसमे  स्पष्ट  सकेत

 नही  किया  गया  है  |  देश  मे  आज  बेकारी  का

 एक  बहुत  बडा  सवाल  है  +  हजारो  नही,  लाखों

 नहीं,  करोडो  लोग  बेरोजगार  है।  उनको  एक

 नयी  आशा  और  एक  नया  विश्वास  बना  था

 सरकार  के  कार्यक्रमों  से,  इंदिरा  जा  की  धोष-

 जाओ  से  लेनी  राष्ट्रपति  जी  वें  अभिभाषण  मे

 इस  तरफ  कोई  टाइम-लाउड  प्रोग्राम  की  ओर

 इशारा  नहीं  फिया  गया  है।  केवल  मात्र  बजट

 में  कुछ  प्रावधान  रखे  गए  और  वह  बजट  के

 प्रावधान  भी  ऐसे  रखे  गए  जिनको  स्वय  वित्त

 मन्त्री  जी  ने  अपने  बजट  भाषण  के  अवसर  पर

 स्वीकार  किया  था  कि  कार्यक्रमों  के  अभाव  मे

 यह  सारी  धनराशि  खर्च  नही  को  जा  सकी-यह

 सरकार  की  असफलता  का  द्योतक  है  t  आज

 जब  देह  में  भय कर  बेरोजगारी  ही  तो  सरकार

 का  यह  कहना  कि  बाये क्रमों  के  अभाव  में  इन

 कार्यक्रमों  को  लागू  नहीं  किया  जा  सता-यह

 अपने  आप  में  एक  खेदजनक  स्थिति  है

 इसके  साथ  साथ  मैं  निवेदन  करना  चाहता

 ह  वि  अन्याय  मिटाने  वा  नारा  भी  हमने  दिया

 था।  गोवा  की  हालत  आप  देखें  तो  उनकी

 हालत  बहुत  खराब  है।  आज  गावों  में  रहने

 बालो  के  लिए  पीने  का  पानी  नहीं  है।  खेतों  के

 लिए  बिजली  नहीं  मिलती  है।  रास्ते  और

 सबको  की  बात  तो  क्या  करू,  रास्ते  भी  ठीक

 नहीं  है  I  दूसरी  ओर  आप  शहरों  की  हालत

 देखे  कि  गगन-चर्बी  अट्टालिका यें  बनती  जा  रही
 हैं।  शहर  के  लोगों  के  लिए,  शहर  के  उद्योग-

 पतियों  के  लिए  मुफ्त  में  सस्ते  दामो  पर  बिजली
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 मिलती  है।  हर  तरह  की  सुविधा  उनको  है  |

 हमारे  देश  की  इकोनामी  की  आधार  #पी  है
 लेकिन  उसकी  उपेक्षा  की  जा  रही  है।  आज

 हालत  यह  है

 शमी  हुकम  चन्द  कछवाय  :  सभापति  महोदय,
 सदन  में  गणपति  नहीं  है  t

 समापति  सहोदय  माननीय  सदस्य  अपना

 स्थान  ग्रहण  करें  |  घटी  बजाई  जा  रही  है
 कोरम  हो  गया  है।  माननीय  सदस्य  मेहरबानी

 करके  एक  मिनट  म॑  ही  अपना  भाषण  समाप्त

 करें  t

 श्री  नवल  किशोर  शर्मा  गावों  की  जो

 हालत  है  उसकी  तरफ  ध्यान  नहीं  दिया  जा

 रहा  है।  पंचायतीराज  और  कम्युनिटी  डेवलपमेंट

 के  जरिए  से  जो  गावों  में  विकास  को  थोड़ी

 बहुत  रफ़्तार  शुरू  हुई  थी  वह  भी  पिछले  पाच-

 सात  साल  में  बिल्कुल  बन्द  हो  गई  है  आज
 स्थिति  यह  2  फि  गाव  जहां  के  तहा  है।  तो
 मेरा  निवेदन  यह  है  कि  अन्याय  मिटाने  के  लिए,
 समाज  के  पिछड़े  हुए  लोगों  का  ऊचा  उठाने  के

 लिए,  देश  म  गरीबों  की  हालत  सुधारने  के  लिए
 यह  जरूरी  है  वि  सच  नीच  की  बात  कम  की

 जाये  और  गावों  की  तरफ  ध्यान  दिया  जाये ।
 समाज  के  पिछड़  हुए  लोगों  का  ओर  समाज  के

 ऐसे  लोगो  की  जो  अब  तक  पददलित  रहे  हैं
 उनके  बारे  में  भी  कोई  ठोस  कार्यक्रम  बनाने  के
 सम्बन्ध  में  राष्ट्रपति  जी  ने  अपने  भाषण  में  कोई
 सकत  नही  क्रिया  है।  तो  में  आपके  माध्यम  से

 कहना  चाहता  ह्  कि  यह  सही  है  कि  हमारी
 उपलब्धिया  पिछले  साल  काफी  रही  हैं।  हमने

 अन्तर्राष्ट्रीय  क्षेत्र  के अलावा  राष्ट्रीय  क्षत्र  में

 भी  काफी  प्रगतिशील  कदम  उठाए  हैं।  हमने

 बह  आधारशिला  रखी  है  जिसके  जरिए  से

 राष्ट्र  समाजवाद  के  रास्ते  पर  आगे  बढ़  सकता

 है  -  लेकिन  इसके  बावजूद  भी  कमाया  हैं।
 हमारे  राष्ट्रपति  के  अभिभाषण  में  एक  साफ

 ओर  स्पष्ट  निर्देश  होता,  कोई  टाइमबाउड
 प्रोग्राम  होता  लेकिन  उसके  अभाव  में  पह  अभि-

 भाषण  अधूरा  है  t
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 इन  शब्दों  क ेसाथ  में  इस  अभिभाषण  का
 समर्थन  करता  ह्  और  उम्मीद  करता  हु  कि  इस
 ओर  स्पष्ट  गीत  किया  जायेगा  जो  कमाया
 मैंने  बताई  है।  धन्यवाद  |

 SHRI  INDULAL  YAJNIK  (Ahmedabad)  :
 Tjoin  frends  on  this  side  of  the  House  in
 supporting  the  Motion  of  Thanks  to  the
 President  for  the  speech  that  he  has  dehvered
 I  will  not  review  the  events  of  the  year  that
 has  passed,  like  our  fnend  Mr  A  हे.  Vaj-
 payee.

 It  as  necessary,  at  the  moment,  to  deal
 with  more  pressing  questions  that  face  us  to-
 day  My  predecessor  just  now  had  drawn
 attention  to  certain  lacuna  in  the  President's
 speech

 We  have  to  look  at  the  realines  of  the
 stuation  to  which  we  cannot  just  close  our
 eyes  There  is  the  spiralling  increase  of  the
 prices  of  foodgrains  and  other  necesuties  of
 life  You  go  to  the  market  and  you  find  that
 foodgrains  are  coming  into  the  market  and
 other  necessities  of  hfe  are  coming  into  the
 market  and  yet  the  pricey  are  rising  ‘The
 atocks  are  there  but  the  prices  are  msing  The
 only  thing  here  ह  ॥  ॥$  due  to  the  manrpula-
 tion  of  the  markets  for  whiuh  the  big  grain
 dealers  and  the  big  capitalists  are  responsible.
 It  ७  they  who  increase  the  price,  who  are  not
 loyal  tu  the  people  of  this  co  intry

 Take  sugar  for  instance  There  is  a  halla-
 ballon  about  the  nung  price  of  sugar  Why
 was  it  ?  It  is  sad  that  Government  has  made
 the  mistake  in  allowing  sugar  barons  to  raise
 the  pnce.  They  also  reduced  quantities  avaiia-
 ble  for  the  fondgrain  shops  and  the  result  छ
 that  big  commotion  all  over  India  ts  caused

 Very  dirty  expressions  have  been  used  against
 the  Government  by  «saying  that  sugar  barons
 have  been  fleeced  to  the  tune  of  mullions  of

 rupees  with  a  view  to  getting  support  for  the
 election  fund  and  that  is  why  they  have  heen

 given  the  permiwion  to  increase  the  price  of

 sugar.

 a  yea  wat  कछवाय

 महोदया,  सदन  में  कोरम  नही  है

 सभापति

 MR,  CHAIRMAN:  The  bell  asbemng  rung.
 Now  there  is  quorum.  He  may  continue.
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 SHRI  INDULAL  YAJNIK  :  It  ४  one
 thing  to  lay  down  time-bound  programmes,
 but  it  is  another  thing  to  see  that  the  policies
 and  programmes  and  laws  that  have  already
 been  adopted  arc  actually  carried  out  in
 practice

 I  have  recently  found  the  Secretary  to  the
 Munustry  of  Industrial  Development,  Shri  B.  B
 Lal  offering  on  a  silver  platter  the  licences  or
 permits  for  installing  whole  plants  to  Bntish
 capitalists,  that  is,  for  installing  plants  produc-
 ing  all  kinds  of  thingsin  this  country  This
 is  putting  our  industrial  resolution  in  the
 reverse  gear  Since  the  time  of  Jawaharlal
 Nehru,  we  have  been  adopting  a  policy  of
 swadesh  and  of  self-reliance  as  far  as  possible
 in  the  department  of  industries  But  here  now,
 we  find  that  a  big  Secretary  8  offering  any
 amount  of  fauhties  to  foreign  capitalists  to
 make  nonsense  of  a  resolution  that  has  been
 adopted  and  has  been  im  operation  for  all
 these  years

 Again,  take  the  case  of  the  Monopoly
 Commusion  Ihe  Monopolies  and  Restrictive
 Trade  Practices  Act  has  been  passed  And  yet
 what  do  I  find?  I  find  that  perhaps  more
 permits  and  licences  have  been  issued  to  mono-
 polists  after  the  law  was  passed  than  probably
 was  done  before  the  law  was  passed  How
 does  this  happen  ?  I  would  request  Govern-
 ment  to  inquire  into  this  matter  Ihave  no
 doubt  that  the  big  secretaries  and  ICS  officers
 are  playing  duchs  and  drakes  with  the  whole
 course  of  our  policy

 Now,  because  there  have  been  some  mise
 takes  committed  in  giving  licences  to  those
 who  did  not  deserve  them  under  the  new
 Monopolies  and  Restrictive  Trade  Practices
 Act,  there  is  an  attempt  to  change  the  define
 tion  of  monopoly.  I  do  request  Government
 to  appoint  a  commission  or  a  committee  to
 reconstitute  and  re-condition  the  whole  struc-
 ture  of  the  civil  service  I  am  sorry  to  say  that
 the  civil  service  has  not  been  true  and  loyal
 frends  of  the  poor  and  the  down-trodden  It
 is  they  who  do  run  the  dav-to-day  adminis
 tration  of  the  country  It  38  they  who  are
 responsible  many  times  for  giving  licences  and
 permits  to  people  who  do  not  deserve  them
 Therefore,  I  do  request  that  more  special
 attention  should  be  given  to  the  new  construce
 tion  and  constitution  of  the  civil  service.  In
 fact,  it  i8  necessary  to  instil  a  dose  of  socialism
 into  the  structure  of  the  avil  service.  The
 civil  servants  of  tomorrow  shauld  know  some-
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 thing  about  socialism,  something  about  the
 new  economic  trends  in  the  world  and  should
 be  able  to  help  and  guide  this  Government  in
 taking  to  the  new  path  that  has  been  adopted
 by  this  Government  and  by  this  House

 Then  I  do  believe  that  we  are  quite  right
 in  adopting  the  policy  of  nationalisation.  We
 have  nationalised  banking  and  the  President
 has  said  that  we  are  going  to  nationalise  gene-
 ral  insurance  bv  a  legislative  enactment.  But
 {am  sorry  to  see  that  nationalisation  does  not
 give  us  revenues.  We  were  told  that  during
 the  Third  Plan  period  we  would  eet  Rs.  400
 crores  from  the  profits  of  nationalised  indus-
 tries  We  have  yet  to  get  this  arnount  ;
 meanwhile,  more  and  more  nationalisation  is
 proceeding.  I  welcome  it.  Ido  believe  that
 under  socialism,  all  brug  instruments  of  produc
 tion,  distribution  and  exchange  should  be
 brought  under  the  control  of  society,  under
 the  control  of  Government  whuh  represents
 the  society.  But  Tam  sorry  te  see  that  some-
 thing  is  wrong  with  our  nationalised  indus-
 tries.  They  do  not  give  us  revenues.

 Again  I  must  confess  that  I  believe  that
 there  is  something  wrong  with  the  top-heavy
 structure  of  these  industries,  something  wrouc
 about  the  large  number  uf  sinecures  set  up  (०
 fun  these  industries.  There  is  also  this  tact
 that  labour  5  not  given  a  proper  deal.  Lab-
 our  co-operation  has  not  been  sought  and  is
 not  available  to  these  industries,  with  the  ree
 sult  that  all’  the  big.  high  hopes  raised  about
 nationahsation  have  not  come  true

 Now  [  want  to  refer,  however  hurriedly,
 to  the  rural  situation,  I  recognise  that  the
 President  is  not  satisfied  with  the  condition  of
 the  Harijans  He  has  laid  great  stress  on  land
 laws.  He  wants  also  a  ceiling  to  be  imposed
 on  urban  and  rura)  property  and  income.
 ‘That  is  all  to  the  good.  But  may  I  remind  this
 House  that  in  the  opinion  of  a  very  great
 international  economist,  the  socio-economic
 structure  that  obtains  in  the  villages  today  is
 inimical  to  the  interest  of  the  poor  and  down-
 trodden  classes  ?  This  economist  has  told  ua
 that  probably  there  is  no  other  country  in  the
 whole  of  south-east  Asia  that  has  produced  a
 Gandhi  or  a  Jawaharlal  Nehru.  And  yet  how
 is  it  that  in  spite  of  hundreds  of  crores  of
 rupees  being  spent  under  different  Plans,  the
 condition  of  the  villages  and  the  village  poor
 has  not  been  materially  affected,  He  says  it
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 is  not  so  much  the  fault  of  the  Government  ;
 Government  has  been  passing  laws  ;  it  has
 been  ear-marking  very  large  amounts  of  money
 for  the  uphft  of  the  downtrodden  and  the
 depressed  classes,  and  yet  the  socio-econo-
 mic  structure  that  has  come  down  from  =  cen-
 turies  past  remains  intact.  That  makes  abso-
 lute  nonsense  of  all  the  good  desiens  and
 programmes  formulated  by  the  Government.

 Therefore,  I  believe  something  has  to  be
 dove  in  order  to  change  ता  reform  or  materially
 reconstruct  the  socav-economi  structure.  Since
 tumes  immemotial,  Patels  and  Mukhis  and  now
 Panchayat  Presidents  rule  over  the  destinies
 of  the  villages,  and  they  naturally  reap  the
 harvest.  ‘Lhey  get  the  best  benefits  out  of  all
 the  money  that  is  the  villages.
 Yo  would,  therefore,  be  very  elad,  and  Tam
 very  vlad  indeed  to  see,  that  the  President  in
 bis  concluding  remarks  has  called  for  a  big
 hight  against  poverty  and  against  uncmploy-
 ment.  It  is  a  great  gospel  that  has  come  to  us

 Garth:  Hatao—anl  Tam  glad  to  see  that  the
 United  Nations  also  has  thought  according  to
 latest  reports  of  observing  an  international
 year  for  the  eradication  of  poverty.  Kut  may
 YT  emphasise  that  this  porerty  and  unemploy-
 ment  cannot  be  eraduated  merely  by  official
 programmes  and  policies  and  grants  and  sub-
 ventions  that  can  be  given  by  Government  ?
 No  doubt  the  Government  has  a  big  part  to
 play.  Ludira  Gandhi  has  been  sweeping  this
 country  with  her  slogan  of  eradication  of  poe
 verty,  and  that  creates  a  very  evo  atmosphere
 for  the  cdlevelopment  of  all  programmes  and  all
 efforts  for  the  sradication  ef  poverty.

 spent  in

 Bat  I  do  feel  that  the  people  who  are
 affected  by  poverty  and  unemployment  have
 to  be  awakened.  Their  bodies  and  minds  have
 to  be  vitalised  They  must  be  organised  into
 kisan  sabhas,  workers’  Unions,  Artisans’  Unions
 and  people’s  unions  and  pceople’s  committees
 which  should  undertake  spontaneous  efforts,
 and  spontaneous  activities  in  order  to  create
 a  new  atmosphere  in  the  villages  and  in  order
 to  break  down,  bit  by  bit,  the  old  socio-econo-
 mic  structure  which  has  been  manipulated  by  the
 top-rich  in  the  villages  for  their  own  benefit.

 Therefore,  I  do  feel  that  it  should  not  be
 the  duty  of  Government  alone  to  eradicate
 poverty.  Let  the  Government  clearly  and
 emphatically  say  that  they  alone  can  doa
 good  bitin  order  to  eradicate  poverty  but
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 their  hands  must  be  strengthened  by  the
 voluntary  efforts  of  millions  of  men  and
 women  in  the  countryside  who  must  take  up
 cleaning  the  villages,  building  little  huuses,
 developing  organic  manures,  cleaning  wells
 and  ponds  and  do  many  other  things  with  the
 help  and  support  of  the  Government,  whether
 it  is  the  Central  Government  or  the  State
 Governments.

 T  would,  therefore,  request  that  a  word,  a
 call  should  go  out  to  the  unemployed  millions
 in  the  land  to  organise  themselves  to  do  a
 bit  of  voluntary  effort  also  in  order  to  rehabi-
 litate  themselves,  in  order  to  reconstitute  their
 lives,  in  order  to  activise  their  minds  and  bodi-
 es  and  in  ord«r  to  create  a  fecling  of  solidarity,
 equahty,  fratermty  and  liberty  in  the  rural
 countryside.  If  these  common  people  do  put
 ther  best  cifort,  then,  in)  that  case,  |  think
 all  the  ciforts  of  rmunucipalities,  Grovernments,
 Pave  havats  and  cooperative  sorties  will  bear
 tich  fins  with  the  co-pperation  of  the  mithons
 who  ure  affected  by  this  slogan,  ¢radication  of
 poverty

 MR.  CHAIRMAN  :  As  Dr.  Karat  Singh
 is  the  only  Member  from  his  Group  he  can
 take  all  the  time  allotted  to  his  Group.

 DR.  KARNL  SINGH  (Bikaner)  :  Madim
 Ghairmin,  I  feelat  my  duty  ७  bee  mv
 speech  by  congratulating  our  brave  jawani
 and  the  hon.  Prime  Minster  and  the  Dr  fence
 Minister  for  the  wonderful  way  in  which  the
 Indo-Pakistan  war  was  handled.  Ir  gives
 us  great  confidence  to  know  that  the  Indiin
 Armed  Forces,  including  the  Nivy  and  the
 Air  Force,  have  such  fine  calibre  of  tighting
 meu  that  in  the  shortest:  possible  time  of
 fourteen  days,  we  were  able  to  liberate  Bangla
 Desh  after  unprovoked  aggression  was  com-
 mitted  on  our  own  borders.

 I  have  written  to  the  hon.  Prime  Minister
 moyself  and  I  feel  I  must  publicly  confess
 today,  about  the  remarkable  way  in  which
 she  handled  the  Bangla  Desh  affair;  not  only
 that.  I  consider  to  be  a  master-stroke  of
 diplomacy  the  fact  that  the  Government
 ordered  the  cessation  of  hostilities  immediately
 after  the  war  in  Bangla  Desh  was  over  and
 Bangla  Desh  was  liberated.  It  was  a  master
 stroke  that  has  given  India  great  prestige
 throughout  the  world.  The  Prime  Minister
 and  her  colleagues,  the  hon,  Defence  Minister
 sitting  here,  deserve  every  word  of  praise
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 from  every  body,  including  Opposition  and
 the  country  as  a  whole.

 Sometime  ago,  l  think  it  goes  back  to
 I952  or  1953,  when  I  was  a  very  young
 Member  of  the  Hlouse;  I  had  raised  the
 point  in  the  Select  Committee  on  Estate  Duty
 of  which  L  was  then  a  Member,  that  the
 Armed  Forces  and  police  forces  killed  in
 action  serving  their  country  should  be  exemp-
 ted  from  estate  duty.  I  do  not  know  exactly
 what  year  it  was,  but  the  Armed  Forces  were
 finally  exempted  and  later  on  the  police
 forces  were  also  exernpted.  It  was  a_  virtually
 jonely  battle  I  waged  to  achieve  this.  There
 may  be  yet  some  lacuna  in  the  law  where  by
 the  [fume  Guards,  the  NCC  and  other  types
 of  people  who  may  not  strictly  come  in  the
 category  of  Armed  Forces  or  police  forces,
 might  be  left  out.  They  have  fought  very
 well  on  the  borders  also.

 TUE  MINISTER  OF  DEFENCE  (SHRI
 JAGJIVAN  RAM):  They  are  covered.

 DR.  KARNI  SINGIL:  I  had  written  to
 the  Government  during  the  war  about  this
 and  I  am  verv  happy  to  know  that  they  are
 covered,  because  I  feel  a  sense  of  responsibility
 having  sponsored  these  motions  on  the  subject
 since  952

 The  elections  for  the  State  Assemblies
 proved  (0७  be  a  calamity  for  the  Opposition.
 As  an  opposition  Member  myself,  although
 tam  aa  independent  and  belung  to  no  party,
 I  can  say  one  thing  that  these  elections,  as
 far  as  [  was  able  to  see,  were  fought  fairly
 and  freely,  ‘There  was  no  Government  in-
 terference  in  the  State  of  Rajasthan—although
 T  would  have  been  glad  to  have  seen  an
 oppostion  Government  come  to  power  never-
 theless—-|  must  congratulate  my  friend  Mr.
 Barkatulla  Khan,  a  man  I  have  admired  very
 much,  who  saw  to  it  that  the  Administration
 did  not  interfere  with  the  elections.  In  1971

 during  the  mid-term  poll  we  had  the  opposite
 experience,  but  this  time  I  feel  that  the
 Central  Government  and  the  State  Govern-
 ment  Chief  Ministers  deserve  every  word  of
 praise.

 I  have  been  for  many  years  an  independ-
 ent  and  had  the  temerity  to  speak  to  my
 friends  on  the  Opposition  benches  to  unite.
 Inspite  of  all  the  efforts  made  by  people
 throughout  the  country  to  create  a  strong  and
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 healthy  united  opposition,  we  have  failed.  So
 much  so,  in  the  Fifth  Genera)  elections  this
 year  for  State  Assemblies,  the  major  opposition
 parties  fought  against  cach  other.  I  feel  it  is
 no  use  for  us  in  the  opposition  merely  to
 blame  the  Congress  for  all  the  ills  in  the
 country.  We  in  the  opposition  have  also
 failed  to  realise  that  the  country  needs  a
 powerful  opposition,  that  the  people  need  an
 alternative  to  vote  for.  I  am  quite  convinced
 that  the  people  in  my  State  of  Rajasthan  gave
 the  Congress  their  mandate  because  the
 opposition  parties  were  fighting  among  them-
 selves.  The  Jan  Sangh  and  the  Swatantra
 party,  for  instance,  fought  3  of  J6  seats  in
 one  district  in  Rajasthan  alone.  ‘This  is  the
 unfortunate  state  of  affairs,  If  the  opposition
 leadership  actually  feels  that  democracy  in
 the  country  can  be  saved  by  a  powerful
 opposition  and  the  balance  of  power  being
 kept  between  the  ruling  party  and  the  demo-
 cratic  opposition,  then  their  responsibility,
 uttay  dayitva  to  the  people  is  very  much  there,
 If  this  situation  continues  as  it  is,  I  would
 not  be  surprised  if  in  the  next  elections  you
 may  find  no  opposition  members  here;  barring
 the  communist  members.  I  think  the  time  has
 come  when  all  the  opposition  parties  will  have
 to  do  a  little  bit  of  soul-searching  and  thev
 will  have  to  make  for  the  greater,  good
 sacrifice.

 SHRI  R.  S.  PANDEY:  We  shall  help
 you  to  come.

 SHRI  KARNI  SINGH:  I  have  done
 20  years  ;  my  time  is  over.

 There  is  one  thing  which  I  feel  as  an

 independent.  The  opposition  today  will  have
 to  merge  all  their  fancy  names  like  X,  ४,  2
 party  have  to  go.  In  the  interests  of  the
 country,  in  the  interests  of  democracy,  the

 opposition  will  have  to  merge  into  one  new
 party,  a  democratic  socialist  party,  or  what-
 ever  it  may  be  called,  e.g.,  a  party  that
 would  through  its  strength  see  that  the  Govern-
 ment  is  kept  on  its  toes  and  that  good
 Government  is  there  in  the  country.  Other-
 wise,  whatever  happens  to  the  country,  the
 opposition  will  have  to  share  the  blame  as
 well

 About  a  year  ago,  I  brought  some  Private
 Members’  Bills  before  Parliament  but  they
 were  defeated.  The  first  sought  to  give
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 children  under  14  free  and  compulsory  educa-
 tion  and  for  old  age  pension,  and  the  second
 one  was  for  unemployment  relief.  I  feel  that
 with  the  President’s  Address  laying  so  much
 emphasis  on  poverty  and  its  eradication,  these
 measures  should  be  revived  this  time  by  the
 Government  itself.  Ie  is  no  use  opposition
 Members  bringing  these  socialistic  measures
 and  their  being  defeated.  It  is  the  Govern-
 ment’s  responsibility  to  see  that  every  child,
 according  to  the  Directive  Principles  of  the
 Consititution,  gets  free  education,  that  people
 who  cannot  be  employed  are  given  some  kind
 of  dole  ur  compensation  and  that  old  people
 are  provided  for  in  a  socialistic  State.

 Speaking  about  the  industrial  backward-
 ness  in  certain  parts  of  India,  and  I  will  refer
 here  again  to  my  own  State,  some  of  us  who
 arc  elected  from  the  desert  regions  of
 Rajasthan  find  that  ever  since  independence
 there  has  been  no  major  industrialisation  in
 these  backward  areas.  For  instance,  you  know
 that  about  15  years  ago  a  committer  was  set
 up  to  visit  Rajasthan  and  choose  a  site  for  setting
 up  a  fertiliser  factory.  In  Bikaner  Division,
 either  in  Ganganagar  or  Bikaner  District,  it
 was  recommended  by  Mr.  8,  C.  Mukerjee,  if
 {  recollect  al)  right,  he  chow  that  site
 because  the  raw  materials  including  coal,
 gypsum,  water,  etc.,  were  readily  available.  I
 would  like  to  make  an  appeal  to  the  Govern-
 ment  that  when  we  are  trying  to  develop  a
 country,  backward  regions  will  have  to  be
 given  higher  priority.  Industrialisation  has  to
 take  place  even  if  you  lose  on  it.  After  all,
 State  enterprises  can  afford  to  lose,  and  so
 many  of  them  are  already  losing.  But,  after
 the  integration  of  the  former  States,  it  is
 necessary  for  the  Government  to  be  able  to
 prove  to  the  people  that  they  have  in  fact
 done  something  to  raise  their  standard  of
 living.  If  year  after  year  representatives  of
 these  desert  regions  keep  on  pressing  their
 case  and  Government  turns  a  deaf  car  to
 them,  you  can  understand  that  the  aspirations
 of  the  people  are  not  going  to  be  very  high.
 And  now  that  the  people  have  given  a
 massive  mandate  to  the  Congress  Party,  I
 think  that  the  Government  should  pay  a  little
 more  attention  to  these  under-developed
 areas.

 There  have  been  requests  for  connection
 of  certain  areas  by  Railways.  For  instance,
 we  bave  heen  raising  for  years  the  question  of
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 the  stopping  of  a  train  at  Paribara  in
 Rajasthan.  We  wish  to  make  today  a  request
 for  a  rail  link  from  Ratangarh  to  Jodhpur
 via  Devana.  Perhaps  you  know  in  the  former
 Bikaner  State,  my  grandfather  was  responsible
 for  1,000  miles  of  railways  being  built.  Since
 independence  I  think  we  have  built  about  six
 miles.  3  have  said  that  there  are  many  areas
 in  these  regions  which  can  be  developed  by
 new  railways  Perhaps  the  Government  would
 like  to  consider  linking  Taranagar  in  Rajasthan
 with  Bidasar  and  some  other  places  m  the
 desert,  sa  that  wecan  have  modern  amenities
 and  developments  can  take  place.

 Another  point  which  does  not  receive  the
 priority  that  is  necessary  ts  tubewells  in  the
 desert  Sufficient  funds  have  been  provided  by
 Government  tor  digging  big  tubewells,  but  in
 the  villages  where  they  have  been  dug,  the
 machine  as  out)  of  order,  ‘The  machine  has
 been  sent  for  repairs  and  has  not  come  back
 for  one  yeat,  and  there  ts  no  water  supply  to
 villagers  Government  has  already  invested
 farge  sums  in  the  tubewells  and  the  people
 have  als  contributed  to  at.  If  these  tube-
 wells  are  out  of  order,  there  must  be  some
 inethod  to  see  that  their  repairs  can  be  taken
 up  expeditiously  and  that  red-tape  does  not
 come  in  the  way.

 Similarly  take  rural  electrification.  I
 know  many  villages  where  people  have
 actually  paid  money  in  advance  as  their
 contribution  and  vet  the  matter  has  been
 hanging  fire  for  years  and  rural  electrification
 is  stultihied.  In  this  situation,  I  feel  Govern-
 ment  can  perhaps  issue  ordery  to  the  State
 Governments  and  see  that  4  suitable  machi-
 nery  is  set  up  so  that  these  matters  can  be
 dealt  with  expeditiously  and  the  poor
 villagers  not  denied  their  nmghtful  due  of
 progress.

 Regarding  Rajasthan  Canal,  which  we
 have  heen  demanding  for  a  long  time  that
 the  Uentre  should  take  over  this  national
 project  this  is  perhaps  one  of  the  most  pre-
 stigious  and  biggest  projects  in  the  world  ;
 parucularly  the  Rajasthan  Canal  Lift
 Channel]  which  is  perhaps  one  of  the  biggest
 projects  of  its  kind  anywhere  in  the  world,
 counting  Russia  and  USA  and  certainly  it
 should  get  the  highest  priority.  Every  second

 year  we  come  to  the  Centre  for  help  for
 faoune  relief.  If  we  have  enough  irrigation,
 the  need  for  the  Centre  to  dole  out  money
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 every  other  year  for  famine  relief  would  be
 reduced  and  there  would  be  agriculture
 everywhere.  If  you  visit  Ganganagar,
 you  will  see  that  that  once  desert  region
 has  the  highest  number  of  tractors  in  any
 district  in  the  whole  of  India.  That  wasa
 desert  at  one  time.  All  we  need  is  water
 and  I  request  that  the  Government  may
 kindly  give  this  matter  their  carnest  atten-
 tion.

 One  point  which  has  been  exercising  the
 minds  of  very  hon.  member  here  rising
 prices  and  black  money.  I  would  like,  as  an
 Independent,  to  say  something  about  black
 money.  Nobody  wants  to  see  black  money  in
 the  country.  ३  am  sure  the  ministers  opposite
 are  trying  their  best  to  eradicate  it.  But
 when  your  taxation  structure  and  your  laws
 are  30  unrealistic,  a  certain  point  ३5  reached
 when  a  citizen  has  no  other  way  to  survive
 except  through  black  money.  I  would  like  to
 say  this  because  I  have  scen  in  the  last  five
 elections  that  1  fought  that  no  election  is
 fought  without  the  use  of  black  money.
 Why?  Because  your  unrealistic  law  says  that
 no  Assembly  election  can  be  fought  for  more
 than  Rs.  12,000  and  no  parliamentary  election
 can  be  fought  for  more  than  Rs,  35,000,
 resulting  in—I  do  not  know  how  many  ;
 God  knows—hundreds  of  us  in  this  august
 House  having  to  file  affidavits  which  we
 know  are  not  correct.  Itis  an  unreahstic  law
 which  makes  you  sign  a  wrong  election
 return,  In  the  desert,  to  fight  a  parhamentary
 election,  one  spends  more  than  Rs.  35,000  on
 petrol  alone,  at  Rs.  7a  gallon.  If  the
 Government  makes  laws  that  cannot  be
 followed,  the  result  is,  use  of  black  money.
 The  ruling  party  must  be  first  set  the  exam
 ple  not  of  use  black  money  in  politics.

 Take  taxation.  The  Wanchoo  Report
 obviously  has  given  tu  the  people  of  the
 country  an  idea  as  to  how  high  the  taxation
 slabs  are.  As  a  result  of  that,  people  are
 resorting  to  use  of  black  money.  If  I  remem-
 ber  aright,  Prof.  Kaldor  said  that  the  total
 incidence  of  direct  taxation  should  not
 exceed  60  per  cent.  In  India,  it  has  reached  a
 stage  of  200  per  cent,  not  60.  I  say  this  from
 my  own  experience,  because  today  I  am  pay-
 ing  200  per  cent  indirect  tax  on  may  income.
 There  are  not  many  people  who  are  born  as
 semi-gods  or  saints  on  this  earth.  Every  man
 has  desire  to  survive.  No  man  minds  paying
 taxes  provided  they  are  within  his  paying
 power.  But  with  the  generations  changing,
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 [Dr.  Karni  Singhj
 where  tomorrow  the  children  will  no  longer  feel
 responsibility  for  looking  after  their  aged
 parents,  it  is  incumbent  on  the  Government  to
 see  that  as  a  citizen  grows  older,  he  can
 look  after  himself  and  not  be  thrown  into
 the  streets  when  he  is  for  old  to  care,
 We  have  no  old  age  insurance  also.  But
 the  taxation  levels  as  they  are  will  put  anv
 man,  if  he  is  honest  in  paying  his  taxes,
 within  a  span  of  five  years  on  the  street  fn
 this  situation,  if  the  Government  goes  on
 bringing  in  unrealistic  laws,  and  absurdly
 confiscatory  taxes  the  =  result)  must)  be  use
 of  black  money.  Therefore.  4  subsmt  to  the
 Government  that  the  taxation  slabs  should
 be  so  realistic  that  thev  are  within  the  paying
 capacity  of  the  people.  If  you  say  socialism,
 I  accept  it.  If  you  say,  there  is  inequality
 of  wealth,  |  accept  it.  in  fact,  for  the  last
 ten  years,  F  have  been  saving,  let  them  have  a
 capital  levy  and  take  away  40  per  cent  of
 what  the  rich  people  possess  in  one  go,  det
 us  then  remove  the  wealth  tax  and  take  the
 income-tax  upto  80%  or  su  in  the  highest
 bracket.  Let  them  leave  a  man  with  a  reason-
 able  amount  to  live  on.  These  are  matters
 which  I  feel  Government  will  have  to  consi
 der  more  so  now,  as  the  Wanchou  Committee
 Report  supports  what  I  am  trying  to  say
 today.  Even  the  Constitution  says  4  man  is
 “entitled  to  the  fruits  of  Ins  labour”’.

 The  question  of  urban  property  ceding
 has  created  a  panic  throughout  the  country.
 Here  again,  I  feel  we  are  working  more  in
 fashion.  We  are  not  worried  about  the
 realities  of  the  situation.  A  ceiling  of  Rs.  5
 lakhs,  Government  say,  as)  going  to  be
 imposed  throughout  the  country.  Jansangh
 may  say  that  it  should  be  Rs.  2  lakhs
 and  some  other  party  may  say  that  at
 should  be  Rs.  |  lakh  ;  this  competition  is
 rediculous.  But,  has  anybody  tried  to  think
 of  what  is  the  value  of  property  in  a  large
 city  ike  Delhi,  Bombay  or  Calcutta  ?
 Recently  I  was  trying  to  get  a  flat  in  Bombay
 city  and  I  was  to  told  that  a  flat  would
 cost  Rs,  5}  lakhs,  so  much  under  the  table
 and  so  much  above  the  table.  Because,
 everybody  knows  that  3f  you  pay  legally  Rs.
 54  inkhs  for  a  flat  that  would  be  confiscated
 under  the  urhan  property  ceiling,  You  may
 ask:  why  do  you  want  to  live  in  Malabar
 Hill?  Then  J  will  say  you  may  very  well
 pass  a  law  that  Malabar  Hill  area  should  be
 used  by  foreignera  only  to  live  and  not  by
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 Yndians,  Now  people  like  us  are  going  to
 lose  our  homes  in  the  cities  if  the  urban
 Property  ceiling  of  Rs.  5  lakhs  is  applied.
 When  that  situation  comes,  at  least  nobody can  have  a  home  in  Delhi  or  Bombay  ;  you
 cannot  have  even  a  flat.  And  if  you  are
 gomg  to  allow  payment  for  it  partly  under
 the  table  then  you  are  only  encouraging black  money.

 Iocan  understand  the  desire  of  the
 government  to  bring  im  an  urban  property
 cehng  but  surely  urban  property  ceiling
 should  be  realistic  it  should)  bear  in  mind
 the  niging  prices,  the  cow  of  matenals  and  ६0

 on  and  so  fourth.

 been  said  abuut  the  rural
 that  Government

 So  much  has
 sector  and  it  iy)  mentioned

 brought  वा  aioocedme  oon  rural  and
 agricultural  land  =  Well,  F  can  understand  it,
 because  there  ह  Iemated  Land
 over  population  and  Jimuited  artigation  potentitl
 in  the  country.  But  [would  like  te  ask  just
 one  question.  What  is  the  shortage  of  space
 upwards,  ain  the  skyscrapers?  lo  am  sure
 that  in  any  part  of  Delhi,  in  the  outer  areas
 you  can  bud  enough  skyscrapers  to  house
 all  the  people  of  Delhi.  You  can  have  30  or
 40  floors  with  hifts  and  other  facilities  and  it
 would  not  be  difficult  to  provide  accommoda-
 tion  for  the  working  classes.  After  all,  it  8
 a  socialistic  state.  Why  should  the  socialistic
 state  not:  be  able  to  give  a  house  to  every
 worker,  be  it  on  the  40th  or  the  [U0th  floor  ?
 Whats  the  difficulty  in  building  skysera-
 pers  Hats  and  giving  them  ६९१  the  workers  ?
 Why  take  away  people's  houses  they  have
 been  living  an  for  generation  ?

 have

 m  Indus  duc  to

 You  know  that  for  every  human  being
 no  matter  where  he  lives,  be  it  in  India,
 America  or  somewhere  else,  it  is  the  primary
 urge  to  own  a  house.  But  in  this  country
 you  want  to  dispossess  the  peuple  of  their
 homes  and  then  you  want  to  say  that  this  ix
 being  done  for  socialism.  Who  is  going  to
 benefit  by  this?  When  you  impose  this
 eeiling  anybody  who  wants  to  live  in  the
 middle  of  Delhi  city  will  not  be  able  to  have
 a  house  because  even  a  flat  will  cost  more
 than  Rs.  5  lakhs  if  correetly  assessed  and
 there  is  corruption  that  follows  arbitrary
 valuation,

 So,  I  would  request  the  government  to
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 bear  in  mind  one  important  point.  A  house
 owned  by  an  individual  for  his  residence  is  one

 thing  anda  whole  line  of  buildings  owned  by
 a  person  for  business  purposes  is  a  different

 story.  For  instance,  if  Mr  X  owns  50  blocks
 of  building  in  Chowringhee  or  Cannaught
 place  that  is  one  story  and  if  Mr.  Y  owns
 one  flat  worth  Rs.  5}  lakhs  for  his  own  stay,
 that  is  another  story.  You  cannot  equate
 residential  buildings  used  for  making  money
 with  home  used  for  personal  living  by  the

 family  more  soif  they  have  lived  there  for
 a  large  number  of  years.

 Then  I  come  to  the  retrenched  staff  of
 the  former  princes.  I  have  said  this  many
 times  before,  and  I  am  going  to  say  it  again.
 The  Twentysixth  Amendment  to  the  Consti-
 tution  abolishes  the  privy  purse.  Over  one
 lakh,  perhaps  two  lakhs,  people  are  going  to
 be  thrown  out  of  jobs,  or  some  of  them  have

 already  been  thrown  out  of  jobs.  Now,  surely
 a  government  which  claims  to  be  a  socialiat

 government,  and  a  socialist  state  at  that,
 will  try  to  find  some  ways  of  employing
 these  people.  Some  of  them  are  beyond
 the  stage  of  employment.  For  them  you
 have  to  provide  old  age  insurance.  There  are

 ald  women  who  cannot  work  any  more.  For
 God’s  sake,  on  humanitarian  grounds  you
 owe  a  certain  duty  to  them.  You  have  aboli-

 ahed  the  princely  system  ;  very  good.  But  you
 cannot  wash  your  hands  off  these  hundreds
 of  thousands  of  people  who  were  drawing  their

 sustenance  from  this  system.  I  feel  that  the

 government  will  have  to  make  special  provi-
 sion  for  employing  these  people.

 Turning  to  Sports,  Olympics  are  nearing
 fast.  I  feel  that  our  hockey  crown  is  very
 much  in  danger,  Those  who  are  sportsmen
 know  really  how  much  prestige  is  attached  to

 a  country  winning  a  gold  medal  in  the

 Olympics.  I  feel  that  unless  we  realise  the

 need  for  the  selection  of  the  team  and  their

 training  facilities  and  take  necessary  steps

 urgently  in  that  direction,  we  are  going  to

 lose  the  hockey  crown  in  Munich  which  I  say

 with  much  regret.

 I  have  seen  India  win  and  lose  the

 hockey  crown  in  the  Olympics  in  the  past
 and  I  would  hate  to  sce  Pakistan  or  any

 other  country  beat  us  once  again.  Therefore,

 I  would  request  that  the  training  of  these

 teams  and  their  selection  should  be  done  by

 the  Government  at  the  topmost  level.
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 There  is  another  thing  which  was  brought
 to  the  attention  of  Government  by  me  ina
 resolution  once.  That  was  about  South
 Africa’s  participation  and  India  keeping  out
 because  of  that.  I  had  mentioned  that
 even  the  Soviet  Union,  which  did  not  believe
 in  apartheid,  was  taking  part  when  South
 Africa  participated.  Yet,  for  the  last  two
 years  the  golf  and  shooting  teams  have  been
 stopped  from  participating  in  World  meets
 because  South  Africa  was  going  to  take  part.
 I  am  not  against  this  policy  generally  but  I
 would  only  like  to  ask  the  Government  how
 much  help  or  sympathy  we  got  from  the
 African  countries  in  the  recent  Indo-Pakistan
 war.  If  their  heart  does  not  bleed  for  us,  I
 do  not  see  why  we  should  go  out  of  our  way
 even  to  spoil  the  future  of  our  sportsmen.
 After  all,  sports  and  politics  are  separate.  I
 would  request  the  Government  once  again
 that  they  should  not  bar  Indian  teams  from
 participating  where  South  Africa  participates.
 We  should  try  and  throw  South  Africa  out,
 but  if  we  cannot,  Ict  sportsmen  fight  and
 defeat  South  Africa  as  we  have  done  in
 shooting  practically  every  time.  You  are
 going  to  create  a  dilemma  for  yourself  because
 in  the  Davis  Cup  in  which  India  has  done
 so  well,  South  Africa  has  been  permitted.
 You  cannot  discriminate  between  tennis  and
 other  sport.  I  wish,  Government  will  go  into
 this  matter  scriously,  I  had  rassed  a  discussion
 on  the  floor  of  the  House  on  the  Sports  Policy
 and  I  repeat  this  point.

 While  concluding  I  would  like  to  say  that
 the  slogan  of  garibi  hatzo  .s  very  important
 but  it  should  not  remain  a  slogan.  We  have
 to  act  in  this  thought.  I  find  that,  as  time
 goes  on,  garibi  hatao  is  being  forgotten  and
 amir:  hatao  is,  coming  in.  Amiri  hatao  isa
 Negative  approach.  Because  you  have  failed
 to  hatao  garibi,  therefore  fAatao  all  the  amirs
 so  that  there  are  no  amirs  and  all  are  garibs.
 I  feel,  what  we  should  try  is  to  raise  the
 standard  of  living  of  our  poor  people.  Give
 them  a  better  standard  of  living  and  get  more
 amenities  of  life  for  them.  That  will  be  a

 positive  line,  level  up  should  be  our  motto.

 With  that  I  will  conclude  only  with  this
 hope  and  prayer  to  Almighty  that  this  horrible
 corruption,  that  we  are  coming  to  grips  with
 today  in  all  administrative  sectors,  this  poverty
 and  these  rising  prices  are  problems  to  fight
 which  all  of  us  from  all  sections  of  this  House
 should  put  our  shoulders  together  and  try  to
 eliminate  them.



 95  Motn.  of  Thanks  on

 SHRI  RAJA
 North-East):  9  Mr.

 KULKARNI  (Bombay-
 Chairman,  I  join  the

 Mover  in  his  motion  of  Thanks  tu  the
 President.  It  is  quite  natural  for  Shri
 Vajpayee  tu  apprehend  fear  about  the  future
 of  democraey,  because  Shri  Vajpavee’s  concept
 of  democracy  is  not  that  of  the  people.  The
 people  not  only  in  this  country  but  in  the
 whole  world  are  arcclaiming  the  Prime
 Minister  and  are  saying  that  the  workmg  of
 democracy  in  India  is  quite  safe  and  dynamic
 and  will  be  helpful  not  only  foi  the  consolida-
 tion  of  political  democracy  and  the  working
 of  parliamentary  institutions  but  that  demo-
 cracy  has  now  become  dynamic  and  a
 powerful  instrument  in  this  country  for
 helping  the  Government  in  then  poluy  of
 social  and  political  amelwration

 Shir  Vajpayee  now  apprehends  that
 fascism  might  come  because  too  much  power
 has  been  given.  Itis  not  Shri  Vaypayee  who
 has  given  the  power  to  Shrimati  Indira
 Gandhi;  it  is  the  people  who  have  given  the
 power.  Through  these  elections  and  the
 massive  mandate,  which  the  people  have
 given  to  the  Congress  Party,  they  have  done
 a  great  service  to  the  working  of  democracy.
 Democracy  now  is  completely  consolidated
 and  is  now  ready  to  take  off  for  the  social
 and  economic  transformation  whichis  the
 need  of  the  hour.  Th+  country  is  impatient

 (interruption  }

 श्री  हुकम  द्वन्द  कछवाय  सभापति  महोदय,

 मैं  व्यवस्था  चाहता  हू,  सदन  में  गणपूर्ति  नही  है  ।

 MR  CHAIRMAN
 rung  ...now  there  is  quorum
 Member  may  continue  his  speech

 The  bell  is  being
 ‘The  hon

 SHRI  RAJA  KULKARNI:  The  people
 of  this  country  during  the  last  one  year  have
 brought  political  stability,  both  in  the  mid-
 term  elections  of  1971  and  in  the  recent
 elections  to  State  Assemblies  This  political
 stahility  is  a  thing  which  must  be  appreciated.
 If  the  Opposition  parties  are  routed,  if  they
 are  uprocled,  it  is  because  of  their  mistakes,
 Vf  they  have  lost  the  social  base  and  mass
 moorings,  it  am  not  the  fault  of  the  ruling
 party.  Is  the  recent  past,  they  were  working
 and  making  a  lot  of  efforts  to  work  ina
 united  front  to  create  a  big  Opposition  in  the
 working  of  our  parliamentary  democracy.  But
 they  failed.  The  period  of  last  5  or  6  years
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 is  ahistury  of  failures  of  the  Opposition
 parties.  Now,  for  the  failure  of  the  Opposi-
 tlou  parties,  both  of  the  right  and  the  left
 variety,  it  is  not  the  ruling  party  which  should
 be  blamed.  It  is  not  the  fault  of  the  ruling
 patty  if  af  gets  a  massive  mandate.  It  is  a
 lesson  to  the  Opposition  parties  as  to  how
 they  can  work  in  a  parlaamentary  democracy.
 ३  hope,  they  wall  take  a  lesson  and,  instead  of
 trying  to  create  anti-Congresnsin  asa  philoso-
 phy,  they  will  cake  more  interest  wn  develop-
 ing  them  own  strength  on  the  basis  of  their
 work  and  ther  contacts  with  the  masses

 Now,  with  the  politcal  «tabiity  that  has
 come  about  the  country  has  laid  down  the
 tasks  an  the  President's  Address  Phe  task  oy
 of  the  socal  and  econonuc  change  It  is  not
 the  philosophy  thit  has  been  laid  down.  Lhe
 ptuilosopby  of  democratic  sucaalusm,  the
 evolution  of  the  democratic  soriety,  is  already
 there  an  the  Constitution.  At  As  mot.  the
 philosopy  of  one  party  as  such.  tt  ७  the
 nauen’s  philosophy

 We  are  in  the  mudst  of  =  revolutionary
 changes  Actually,  we  are  in  the  proces  of
 change.  The  task  uw  not  of  searching  a
 plulosophy.  Vhe  task  35  of  accelerating  the
 pace  of  social  and  economia  change,  the
 task  is  of  finding  an  appropriate  pattern.  Tt
 is  to  find  out  what  is  the  pattern  and  how
 to  accelerate  the  pace.  Su,  itis  the  pace  and
 the  pattern  that  matters  Socialism  is  not  a
 question  of  philosophical  thinking.  It  is  a
 question  of  finding  a  democratic  and  socialist
 pattern  which  will  bung  about  a  successful
 change  and  take  this  process  to  ita  logical
 end.

 When  the  praple  give  their  massive
 mandate  to  the  leadership  of  Shiimati  Indira
 Gandhi  and  her  programmes,  the  people
 know  her  programmes  and  the  people  are
 aware  that  their  problems  are  still  not  over.
 They  know  that  it  is  Shrimati  Indira  Gandhi
 and  the  ruling  party  that  alone  can  help  them
 in  making  this  process  a  complete  change  in
 their  favour.  Thev  kuow  that  the  social  and
 economic  revolution  can  take  place  only
 unde:  the  leadership  of  Shrimati  Indira
 Gandhi.  It  is  the  mood  of  the  confidence
 that  matters;  it  isthe  creation  of  this  mood
 of  confidence  that  is  very  improtant  in  com-
 pleting  this  process  of  change.  Today  socialism
 is  no  longer  an  academic  thing  to  us;  socialism
 has  been  taken  out  of  the  books  ef  academi-
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 cians,  out  of  the  lectures  of  professors.  Today,
 in  our  country,  the  proccss  of  change  has
 come.  Socialism  has  become  actually  a
 product  of  the  masses  themselves.  It  is  they
 who  are  striving  to  build  this  process  of
 change.  That  is  socialism.  Now  a  programme
 has  been  given  ;  a  time  bound  programme  has
 been  given;  a  direction  has  been  given.
 Democratic  socialism  has  been  put  as  an
 objective.  ‘There  is  an  objective,  there  is  a
 direction,  laid  down  by  the  programme.  And
 with  the  leadership  that  has  now  been  created
 and  with  the  efforts  and  strivings  of  the
 people,  this  process  of  change  is  now  to  be
 completed  at  the  earliest.

 Today  what  is  the  assessment  of  the  victory
 of  Congress?  Tt  has  liberated,  released,  the
 creative  abilidies  of  the  common  man  in_  this
 country.  And  that  is  the  essence  of  socialist
 victory  of  the  recent  elections.  ‘These  creative
 abilities  of  the  common  man  are  now,  after
 the  emergence  of  Bangla  Desh,  to  be  mobilised
 and  are  to  be  made  more  effective  through
 the  programme  that  we  have  got.  It  is,
 therefore,  this  process  that  has  to  be  done
 now.  हुअ  is  the  Opposition  parties’  task  to
 help  in  accelerating  the  pace  and  evolving
 appropriate  pattern,

 ‘Today  Shrimati  Indira  Gandhi  has  given
 us  what  Gandhiji  gave  in  1920,  when  he
 assumed  the  political  leadership  of  the  freedom

 struggle.  It  was  Shrimati  Indira  Gandhi  who.
 at  the  end  of  969-70,  brought  this  objective
 of  economic  growth  with  social  justice.  In
 the  I950s  and  960s,  emphasis  was  laid  on
 economic  growth,  and  it  was  assutned  that
 social  justice,  social  progress,  would  be  a  by
 product  of  economic  growth,  It  is  Shrimati
 Indira  Gandhi,  it  is  the  Congress  under  her

 leadership,  who  has  hrought  these  two

 processes  together.  It  is  this  that  made  the
 the  socialist.  movement  in  this  country,  the

 people’s  movemont  in  the  country;  it  is  an
 electrified  effect;  it  brought  life  into  the

 people,  and  they  saw  the  liberation  at  the
 earliest  under  the  leadership  of  Shrimati
 Indira  Gandhi.

 In  920  there  was  a  controversy  before

 Gandhiji  assumed  leadership  whether  primacy
 should  be  given  to  political  reform  or  social
 reform.  Gandhiji  brought  both  of  them

 together.  It  was  a  synthesis  of  the  two  that
 he  brought  about.  Today  the  programme  of
 social  justice,  the  programme  of  social  progress
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 and  the  programme  of  economic  development
 have  been  brought  together  in  a  synthesis  by
 Shrimati  Indira  Gandhi,  and  a  time-bound
 programme  has  been  given.  We  have  now  to
 help  and  cooperate  in  accelerating  this  pace.
 It  may  be  that,  in  giving  this  programme  of
 Arthik  Swaraj,  self-reliance,  there  may  be
 some  programme  given  to  ¢ach  section  of  the
 people.  For  the  labour,  we  have  been  told
 about  moratorium  on  strike.  We  in  the  trade
 union  movement  have  becn  appealing  to  the
 people  that  we  stand  for  economic  growth
 with  social  justice,  but  at  the  same  time  we
 want  economic  production  not  by  legislative
 sanctions  on  strike,  not  by  any  non-legislative
 sanctions  on  strike.  Strike  is  a  fundamental
 thing.  Let  conditions  be  created  whereby
 people  in  the  factories  feel  that  social  justice
 is  given  to  them.  Let  the  workers  in  the  factories
 feel  that  new  laws  are  evolved  whereby  they  get
 justice  immediately  to  their  long-standing
 demands,  to  their  fair  demands  and  a  prompt
 settlement  is  arrived  at  for  their  disputes.  If
 a  new  code  of  settlement  of  labour  disputes
 is  evolved,  then  there  would  not  be  any
 necessity  for  bringing  forward  any  such
 legislation  or  non-legislative  sanctions  like
 moratorium.

 7  hrs.

 Therefore,  ]  would  request  all,  whether
 they  belong  to  this  section  छा  that  section,
 this  Party  or  that  Party,  that  the  time  has
 come-—there  is  no  question  of  majority  or
 minority  Party-—when  all  people  should  unite,
 as  we  united  in  the  recent  struggle  for  the
 liberation  of  Bangla  Desh.  Here  is  the
 moment  when,  for  the  success  of  socialism,  all
 sections  of  the  people  should  unite  as  onc
 man  under  the  leadership  of  Shrimati  Indira
 Gandhi  and  accelerate  the  process  of  change
 with  the  pattern  of  the  programme  she  has
 given.

 With  these  observations,  I  support  the
 Motion  of  Thanks.

 MR.  CHAIRMAN  :  Shri  S,  A.  Shamim—
 absent.

 Shri  Baladhandayutham.

 SHRI  K  BALADHANDAYUTHAM
 (Coimbatore)  :  Madam  Chairman,  I  am
 sorry  I  have  to  submit  that  the  Address  by
 the  President  of  India  to  Parliament  is  ‘ap
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 anti-climax  coming  in  the  background  of  the
 glorious  victory  in  the  war  and  an  equally
 glorious  victory  in  the  election  battle.

 In  the  war,  we  fought  against  the  im-
 periatist  forces  and  their  allies  from  outside
 and  defeated  them,  and  in  the  election  battle
 the  victory  was  won  against  the  forces  of
 imperialism  inside  this  country.  But,  coming
 in  the  wake  of  such  glorious  victories,  the
 policy  statement  of  the  Government  embodied
 in  the  Address  by  the  President  of  India  is  a
 shocking  contradiction,  and  it  appears  that
 the  leadership  of  the  Government  is  fiightened
 by  the  new  prospects  and  responsibilitics.

 ‘The  President’s  Address  ends  with  a  high
 note  uf  war  against  poverty.  By  that,  I  pre-
 sume  that  the  challenge  of  poverty  is  going
 to  be  taken  up  un  a  war  footing.  When  you
 talk  about  war,  you  always  name  the  enemy
 You  identify  the  enemy.  Poverty  %5  not
 natural.  India  is  a  rich  country.  India  is
 rich  in  its  man-power.  India  is  rich  in
 talents  Still,  the  people  are  poor.  So,  if  you
 talk  about  war  against  poverty,  what  is  the
 system  that  generates  this  poverty,  what  are
 the  forces  that  cause  this  poverty,  or  what  is
 the  obstacle  for  the  eradication  of  this  pover-
 ty  ?  The  Government  which  had  the  guts  te
 identify  the  enemy  in  the  war  and  deal  with
 him  ruthlessly  has  not  got  the  guts  to  identify
 and  name  the  forces  and  classes  that  gencrate
 poverty  in  this  country.

 7.04  hes.

 (  Suwr  R.  D.  BHANDARK  in  the  Chasr  |

 Here  is  an  attempt,  and  I  would  forewarn
 the  Government  that  this  attempt  would  end
 in  failure.  Here  is  8  serious  attempt  being
 made  to  change  the  entire  condition  of  life  to
 eradicate  poverty  within  the  framework  of
 a  system  which  generates  poverty.  The  Presi-
 dent's  Address  does  not  addrevs  itself  to  the
 abolition  of  the  socio-economic  system,  the
 Capitalist  system  and  without  trying  to  abolish
 the  system,  they  make  demagogic  promises
 and  claims  of  abolishing  poverty.  It  is  but
 natural,  because  a  Government  which  is  not
 able  to  recogmise  the  role  of  the  Indo-Soviet
 pact  in  dealing  such  a  terrible  blow  against
 the  enemies  of  this  country  cannot  also  realise
 itsrole  after  the  war.  We  should  recall  the
 conditions  when  the  danger  of  an  attack
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 from  Nixon-Chou-Yahya  Khan  axis  against
 this  country  was  there,  and  we  can  see  the
 actual  use  of  this  pact  and  the  role  this  pact
 has  played.

 I  am  surprised  to  find  that  the  role  of
 that  pact,  the  impact  of  that  pact,  has  not
 only  been  missed  in  the  President’s  Address,
 but  it  is  missed  everywhere.

 I  was  shocked  to  see  a  documentary  pro-
 duced  by  the  India  Government  on  Rangla-
 desh  which  tells  you  everything.  There  us
 not  &  mention,  not  even  an  indication,  that
 there  was  an  Indo-Soviet  pact  which  played
 avery  big  role  in  the  liberation  of  Bangla-
 desh,  for  holding  the  Chinese  Forces  and  the
 Seventh  Fleet  of  the  USA  at  bay.  Apart
 from  its  role  during  the  war,  at  has  a  role  to
 play  ia  the  future  also.  When  you  say  about
 self-rehance  you  do  nor  talk  about  who  35
 your  friend  aud  who  is  your  enemy.  If  you
 mean  by  self-reliance,  self-sufficiency,  its
 never  going  tu  be  attained  by  iny  country

 When  we  talk  about  self-rchance  we  mean
 that  we  are  not  subordinate  to  an  imperialist
 country  and  a  country  which  wants  to  ex-
 ploit  this  country,  but  that  we  are  willing  to
 take  help  from  countnes  which  are  friendly
 and  which  do  not  come  to  exploit  us,  the
 friendship  with  such  countries  not  only
 Strengthens  you  but  helps  them  also.  This  is
 a  friendship  on  the  basis  of  equality,  for  the
 betterment  of  the  economy  Herr  is  a  Treaty
 fur  20  years  which  not  enly  stands  for  peace,
 but  helps  us  in  the  eronomic  advancement
 of  the  country.  ‘This  role  has  been  under
 played  in  the  President's  Address,  not  un-
 wittingly,  but  deliberately.

 We  talk  about  abolishing  poverty  ona
 war  footing.  If  you  want  to  name  the  ene-
 mies,  during  the  war,  every  child  knew  who
 was  a  friend  and  who  was  an  enemy  of  the
 country.  They  knew  American  imperialism
 as  the  enemy  of  the  country  and  Soviet  Union
 as  a  friend  of  this  country.  When  you  talk
 about  arthik  swarqy  you  do  not  mention  about
 the  role  of  America  in  the  past  or  its  plans
 in  the  future  with  regard  to  the  exploitation
 of  this  country.

 An  image  has  been  built  up  in  this
 country  of  the  Prime  Minister  because  of  the
 nationalisation  of  banks  followed  by  some
 other  steps.  It  is  really  surprising  that  the
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 Prime  Minister  is  out  to  abolish  poverty  in
 this  country  without  dealing  first  with  that
 system  which  makes  this  rich  country  so  poor,
 without  first  changing  the  socio-economic
 structure  built  by  the  British,  which  is  being
 continued.  We  should  have  dealt  first  with
 foreign  investment  and  foreign  capital  in  this
 country  which  is  growing,  and  the  amount
 we  receive  is  not  cummensurate  with  the  in-
 dependent  development  of  the  Indian  econo-
 my.  Have  we  ever  thought  of  nationalising
 mmportant  foreign  firms  ?  Foreign  oil  is  a
 field  where  the  nationalisation  step  is  indis-
 pensable  for  the  development  of  Indian  oil
 fur  the  preservation  of  our  security  and  for
 the  econorme  development  of  the  country
 But  we  have  not  nationalised  the  foreign  oil
 trade  Yet,  all  the  time,  we  are  talking
 of  the  black  monev.  Black  money  is  not  only
 tuding  and  =  circulating  in  this  country  It  is
 aculating  abroad  also.  Now  is  there  even
 the  idea  or  suggestion  of  nationalisation  of
 foragn  banks  ?

 With  regard  to  foreign  capital,  they  are
 given  complete  freedom,  and  what  is  more,
 today,  we  see  the  extraordinary  phenomenon
 of  getting  planes  as  such  fiom  Britain  and  the
 Netherlands  ,  scrap  which  was  dismantled
 there  because  it  could  not  run  there  is  being
 brought  here  in  the  name  of  Arthik  Swaraj.

 Coming  now  to  the  next  cnemy,  namely
 monopoly,  what  nonsense  is  it  to  talk  about
 controlling  monopoly  :  40  per  cent  of  inves-
 tible  capital  is  with  them  and  yet  Government
 say  that  they  would  not  give  them  licence.
 Where  is  the  capital  to  invest  PF  Then,  what

 happens  ?  When  Government  take  the  un-
 realist:  position  of  trying  to  control  some-

 thing  which  cannot  be  controlled,  but  which
 can  only  be  eliminated  or  abolished  or
 nationalised,  what  happens?  They  have

 given  them  54  new  licences  When  the  hue
 and  cry  comes  that  54  new  licences  have
 been  given,  they  say  that  it  cannot  be  helped.
 So,  I  submit  that  this  question  of  monopoly
 cannot  be  dealt  with  in  the  manner  that
 Government  are  doing  today.

 I  am  taking  this  question  up  seriously,
 because  it  isnot  merely  in  the  Address  that

 monopoly  has  becn  forgotten,  but  our  Prime
 Minister  has  now  found  new  virtues  in  the

 monopoly  houses,  In  her  address  to  the

 FICCI,  our  Prime  Minister  has  now  found
 new  talents  in  the  monopoly  houses,  and  she
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 has  appealed  to  them  to  co-operate;  she
 wants  their  talents  and  the  people’s  money
 for  joint  enterprises.  This  new  slogan  of
 joint  enterprises  has  come  after  this  glorious
 war,  after  this  glorious  victory  in  the  elections.
 The  people  wanted  change,  and  the  Govern-
 ment  promised  them  change,  but  here  they
 are  only  changing  from  control  of  monopoly
 to  co-operation  with  munopoly  and  to  finding
 virtues  in  monopoly,

 The  third  enemy  about  whom  they  were
 talking  when  they  were  fighting  the  Syndicate
 and  when  they  were  fighting  the  British  is
 landlordism.  How  casually  the  President’s
 Address  tries  to  deal  with  it.  I  was  shocked
 to  read  a  commendation  of  the  reduction  of
 ceilings  in  Tamil  Nadu.  What  happened  in
 Tamil-Nadu?  The  Central  Government
 have  not  even  gone  into  the  question  of  what
 sort  of  legislation  has  been  passed  with  regard
 to  land  ceilings  in  Tamil  Nadu.  In  Tamil
 Nadu,  they  have  reduced  the  ceiling  from  30
 acres  per  individual  in  a  family  to  5  acres,
 but  at  the  same  time  permitted  partition  of
 land  even  among  minors.

 SHRI  K.  N.  TTWARY  (Bettiah)  :  What
 is  the  harm  if  minors  are  given  ?

 SHRI  K.  BALADHANDAYUTHAM  :  I
 shall  illustrate  my  point  with  an  example  and
 show  that  the  family  then  retains  a  larger
 holding.

 PROF,  MADHU  DANDAVATE  (Raja-
 pur)  ;  In  Madhya  Pradesh,  land  was  trans-
 ferred  even  to  a  dog.

 SHRI  K.  BALADHANDAYUTHAM  ;  A
 friend  of  mine  came  to  me  once  seeking  my
 advice  regarding  the  Tamil  Nadu  legislation.
 He  had  gone  to  the  High  Court  against  the
 land  ceiling  Act  of  Kamara},  that  is,  which
 imposed  a  ceiling  of  30  standard  acres.  Having
 gone  to  the  court,—the  case  is  going  on-he
 was  asked  to  surrender  about  400  acres  of
 land,  based  on  the  calculation  under  the  old
 ceiling  law.  After  the  new  law,  he  finds  that
 he  can  buy  300  acres  more.  He  wanted  to
 know  how  he  could  withdraw  the  case  from
 the  High  Court.  There  is  one  provision  in
 the  old  law  which  does  not  allow  him  to
 withdraw  the  case  so  that  it  could  come  under
 the  new  Act,  So,  he  has  to  suffer  under  the
 old  Act,  because  the  whole  process  had  been
 gone  through  at  that  time.  He  is  sorry  that
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 the  whole  thing  was  closed  before  the  new
 Act  came  into  force.

 If  you  peruse  the  law,  you  would  find

 that  it  is  worse  than  even  the  old  law,  be-

 cause  it  does  not  give  one  more  acre  to  the

 poor.  If  you  talk  about  land  distribution  and

 taking  over  of  land  in  excess  of  the  ceiling,
 then  I  submit  that  the  Tamil  Nadu  land
 reform  law  is  a  failure.  And  yet,  here  is  the

 President’s  Address  which  hails  it  and  com-

 menda  it  as  an  exainple  for  the  future  State

 Governments  that  are  coming  into  being  and

 that  are  to  follow  the  example  of  Pam
 Nadu.

 We  no  doubt  hail  seme  of  the  Acts  which

 they  have  brought  in  pursuance  of  the  Indus
 tries  Development  and  Regutation  Act.  for

 instance,  the  \ct  under  which  they  can  take
 over  closed  units,  But  I  would  give  you  our
 instance  in  Tamil  Nadu  where  nothing  has

 happened  so  far.  There  is  the  case  of  the
 Balram  Verma  textile  mills,  which  was  closed
 down  three  yeats  back.  The  investigation
 was  completed  two  years  before,  and  yet  that

 factory  has  not  been  opened  even  today.  The
 Government  are  not  taking  it  over.  When-
 ever  we  ask  them,  they  say  ‘We  are  taking  it
 over’,  Three  days  ago  [  was  told  by  the
 Minister  in  reply  to  my  question  that  it  35  not

 being  taken  over.  Why  ?  Because  the  owners
 do  not  want  it  tu  be  taken  over.  They  app-
 roached  the  Finance  department  and  acie
 able  to  get  men  inside  that  Department  to
 send  the  proposal  back  saying:  ‘The  investi-

 gation  is  uut  of  date.  It  was  done  some  vears
 back.  So  sou  must  do  fresh  mvestigation’,
 Here  is  a  law  which  enables  you  to  take  over
 closed  factories,  but  it  can  be  scuttled  by  an
 official  of  the  Finance  Department  if  he  has

 got  links  with  the  owners.

 In  Tamil  Nadu,  the  entire  body  of  textile
 workers  have  gone  on  strike  for  a  month.
 Stilt  the  mills  are  not  taken  over.  Still  four
 or  five  of  the  textile  mills  remain  closed.
 There  is  fall  in  production,  factories  are  clo-
 sing  down  and  the  existing  factories  are  loot-
 ing  the  workers,  You  talk  of  production.
 Next  you  talk  of  a  moratorium  on  strike.  The
 whole  emphasis  in  the  Address  seems  to  be
 that  the  workers  must  work,  you  must  spuee7¢
 the  workers  and  the  talent  of  the  monopolists
 and  the  ability  of  the  landiords  must  all  be
 pooled  together  for  building  the  new  society.
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 This  is  sheer  moonshine.  You  are  not  having
 a  perspective  ;  you  are  not  launching  on  a
 new  path.  Now  the  Prime  Minister  wants
 to  lay  a  new  path  in  collaboration  with  mo-
 nopolists,  with  the  members  of  the  FICCI.

 How  blind  can  the  Government  be  to  the
 Inchan  realities  can  be  seen  on  the  question
 of  Centre-State  relations.  I  must  bring  to  the
 notice  of  the  House  that  the  slogan  raised  in
 Yamil  Nadu  is  not  that  simple.  “Lhe  slogan  35

 very  subtle.  They  say:  Mujibur  Rahman
 fought  agamst  Urdu  ,  we  fought  against
 Hind:  Mayrbur  Rahaman  demanded  provin-
 Gal  autonomy  we  are  demanding  provincial
 antonomy,  Mupbur  Rahman  got  Bangla
 Desh  ;  as  to  that  will  happen  to  us,  we  leave
 ite  vou  to  understand.

 Phere  is  not  only  a  Miubur  Rahman  in
 Janul  Nadu  am  the  person  of  Shri  Karuna-
 mihi;  there  is  also  4  Mugibur  Rahaman  in
 Cevlon  in  the  person  of  Shri  Shelvanayakam
 These  Muy  bur  Rabamans  are  raising  this  slogan
 because  they  know  that  the  Central  Govern-
 ment  are  blind  to  this  question  of  Centre-
 State  relationship.

 You  are  now  talking  of  overdrafts.  Have
 yon  gone  inte  the  question  of  why  overdrafts
 ate  there  >  Have  you  gone  into  the  question
 whether  there  have  been  financial  irregular
 tres  and  bad  habits  with  State  Governinents,
 or  the  State  Governments  are  really  hard  put
 to  at  to  find  the  money  necessary  for  amelior-
 ative  and  developmental  activities  in  the
 States  ?  You  have  not  done  it.  You  are
 supremely  complacent  because  you  have  got
 an  election  victory,  you  are  complacent
 because  from  Welhi  you  are  able  to  run  the
 States  today.  But  may  I  warn  you  that  those

 people  who  raise  the  slogan  of  Mujibur
 Rahman  inside  are  not  alone  ;  they  are  being
 backed  up  by  forces  from  out  side.  Nixon
 and  Chou  En-lai  met  in  Peking  and  discussed
 the  question  of  Kashmir,  When  they  discus-
 aed  the  question  of  self-determination  for
 Kashmir,  they  wanted  a  diversion  in  the
 south  also.  ‘They  are  behind  this  diversionary
 slogan  from  the  south.  You  are  not  going  to
 deal  with  it  with  arms?  You  can  deal  with
 an  ontside  power  by  resort  to  arms.  But  you
 cannot  solve  this  problem  with  arms.  It  has
 to  be  solved  by  seeing  that  with  regard  to  the
 powers  and  financial  resources  and  the  help
 given  from  the  Centre,  the  Centre  revises  its
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 blind  attitude.  ‘The  Centre  should  go  into  the
 question,  examine  it  whether  it  should  not
 give  more  powers,  a  lot  more  finance  to  the
 States  This  is  a  very  dificult  question,  a
 ticklish  question,  a  complicated  question.  If
 necessary,  the  Centre  must  come  forward  with
 amendments  to  the  Constitution  on  this  ques=
 tion  ;  otherwise,  it  will  be  feeding  secessionist
 movements  in  this  country.

 Coming  to  other  things,  you  talk  about  a
 moratorium  on  strikes  But  when  it  comes  to
 a  question  of  participation  by  workers  in  the
 management  of  public  undertakings,  I  find
 the  public  undertakings  are  the  worst  manage-
 ments  worse  than  even  private  sector  manage-
 ments.  ‘Tus  is  because  they  are  being  manned
 by  bureaucrats  Apart  from  that,  the  Centre
 also  intervenes.  Here  are  the  nationahsed
 banks.  Glorious.  But  when  they  constitute
 boards,  see  how  unfair  is  the  allotment.
 They  give  ia  the  name  of  representation  for
 farmers,  workers  and  ordinary  people  9  seats
 for  INFUC.  Three  seats  were  given  for  the
 HMS  and  only  two  seats  for  the  ATTUC.  You
 talk  about  participation  and  representation
 for  the  workers  in  the  Public  undertakings,  and
 you  fill  up  those  places  with  your  uwn  men.
 It  is  not  going  to  harm  others,  but  it  is  going
 tu  harm  yourself  because  you  are  going  to
 understand  the  feeling  and  the  needs  of  the
 people  if  you  go  onin  this  undemocratic
 way.

 You  went  to  the  elections  on  the  queston
 of  the  privy  purse  of  princes  and  their  privi-
 leges.  Again  now  you  went  to  the  pulls  saying
 “we  have  abolished  it.  But  what  about  the
 privileges  of  the  ICS  cadre  ?  In  the  Rajva
 Sabha,  a  non-official  Bill  was  brought,  and
 my  impression  was  that  the  Congress  was
 committed  to  the  abolition  of  these  privileges
 of  the  ICS  cadre.  Why  did  you  not  take  it
 up  and  why  is  there  no  mention  of  any  Bill
 in  the  President’s  Address  ?  You  are  bringing
 so  many  Bills,  but  you  have  not  thought
 about  the  ICS.  So  long  as  the  privileged
 class  of  the  ICS  is  there,  bureaucracy  has
 become  the  main  obstacle  to  the  implement-
 ation  of  even  the  little  that  you  plan  here  in
 this  Parliament.

 There  was  a  talk  about  the  diffusion  of

 ownership  of  monopoly  newspaper  houses,  of

 etparating  them  from  industrial  magnates,
 But  what  has  happened  to  that  Bill?  Why  is
 there  no  mention  of  it  in  the  President's
 Address  ?  Why  have  you  got  cold  feet  ?  It
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 should  have  been  there  long  before.  If  yon
 are  not  going  to  control  this  means,  this
 medium  of  propaganda  which  is  in  the  hands
 of  the  monopoly  houses,  how  are  you  going
 to  control  them  and  how  are  you  going  to  res-
 train  them  and  how  are  you  going  to  regularise
 them  ?  It  isimpossible.  So,  it  is  not  acciden-
 tal  that  that  Bill  is  not  mentioned  as  one  of
 the  Bills  that  are  coming  before  this  House  in
 this  session.

 Further,  even  the  little  that  is  done  is
 being  scuttled  beeause  of  the  present  posture
 of  the  Indian  Government.  There  was  an
 uproar  in  the  Rajya  Sabha  ove:  the  devalua-
 tion  leakage  by  the  United  Commercial  Bank.
 Proceedings  were  set  in  motion;  M.P.  Jha
 and  some  others  were  arrested.  But  having
 done  that,  for  propaganda  purposes,  the  whole
 case  is  being  sabotaged,  and  you  are  not
 trying  to  get  at  the  truth.  You  are  not  trying
 to  deal  with  the  culprits.  What  is  more,  if
 you  talk  about  enemy,  if  you  talk  about
 resources,  the  question  of  black  money  must
 be  seriously  before  you.

 MR.  CHAIRMAN:  Your  time  is  up.

 SHRI  K.  BALADIIANDAYUTHAM :  You
 are  not  lenient;  you  were  lenient  to  others.
 If  the  Chairman  wants  me  to  wind  up,  I  will
 finieh.

 MR  CHAIRMAN  :  You  may  bave  one
 or  two  minutes  more,  lam  lenient  to  you
 too

 SHRI  K  BALADHANDAYUTHAM  :
 I  protest  against  this  discriminatory  observance
 of  time.

 SOME  TION.
 continue.

 MEMBERS:  You  may

 MR.  CRAIRMAN  :  You  have  been  given
 23  minutes.

 SHRI  K.  BALADHANDAYUTHAM  :  I
 am  sitting  under  protest.

 MK,  CHAIRMAN  :  Protest  is  a  very
 easy  thing.  (Interruption)

 AN  HON.  MEMBER  :  He  can  continue.
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 MR.  CHALRMAN  :
 (Interruption)

 He  does  not  want

 THE  MINISTER  OF  PARLIAMEN-
 TARY  AFFAIRS  AND  SHIPPING  AND
 TRANSPORT  (SHRI  RAJ  BAHADUR)  :
 Sir,  the  word  “discriminatory”  was  not
 proper,  particularly  when  the  hon.  Member
 had  already  23  minutes.  We  on  this  side  of
 the  House  also  requested  you  to  let  him
 continue  and  finish  it.  We  did  not  say  no  to
 it,  and  the  Chairman  also  did  not  say  no.  I

 hope  he  will  kindly  appreciate  the  position
 and  withdraw  his  word  discriminatory’’.

 SHRI  K.  BALADHANDAYUTHAM
 I  have  been  sitting  here  and  observing  the
 way  the  time  has  been  allowed.  Members
 who  are  asked  to  finish  were  given  five,  ten
 or  twelve  minutes  more  after  their  time  was
 over,  and  Ihave  been  asked  to  sit  down.

 (Interruption)  So,  in  observing  the  same  rule,
 there  is  discrimination.  I  stand  by  it  and  I
 refuse  to  withdraw  it.  I  am  prepared  to
 undergo  any  consequence  asa  result  of
 asserting  that  discrimination  is  there

 SHRI  RAJ  BAHADUR:  Why  should

 you  lose  your  temper  for  nothing?  We  did
 not  offend  you  at  all.  You  are  offending
 us.

 MR.  CHAIRMAN  :  Order  please  =  Shri

 Vidya  Dhar  Bajpai  not  here.  Shri  Md.
 Jamilurrahman.

 st  मुहम्मद  जमीलुरंहमान  (किशनगढ़)  :

 मुअज्जज  चेयरमैन  साहब,  पालियामेट  से  मेरी

 जान  पहचान  और  मेरी  जिन्दगी  बहुत  थोडा

 और  छोटी  है  |  इसलिए  मैंने  मोचा  था  कि  आन-

 केबल  मैम्बर्स  के  तजुर्बे  का  फायदा  उठाते  हुए
 सदर  जम्हूरिया  के  खिताब  पर  ऐसे  सब्जेक्ट्स
 पर  चर्चा  करूंगा  जिनके  ऊपर  ध्यान  देता  हमारी

 कौमी  जिन्दगी  की  बेहतरी  के  लिये,  मेरे  रियाल

 में  जरूरी  था।  जिस  तरह  के  बारुपाल  हो  रहे

 थे  हमारे  देश  मे  और  दुनिया  में,  उनको  देख

 कर  मैं  कुछ  घबराया  हुआ  था  |  लेकिन  सदर  के

 खिताब  के  बाद  और  खास  कर  कुछ  मुरज्जज़
 मेम्बरों  की  तकरारों  को  सुनने  के  बाद  मैं

 मुस्तकबिल  की  तरफ  बहुत  ज्यादा  यकीन  के

 साथ  देखने  लगा  हूं  1  मैं  इसके  लिए  श्री  ए०  के०

 गोपालन,  और  श्री  एच०  एन०  मुखर्जी  का  शुक्र
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 गुजार  हूं  }  मैं  इंटरनेशनल  सिचुएशन,  सेक्युलर-
 रिदम  और  आर्थिक  स्वराज्य  वगैरह  बातो  की

 चर्चा  पहले  करना  चाहता  था  लेकिन  अब  मैं

 हिन्दुस्तानी  जम्हूरियत  की  चर्चा  सबसे  पहले
 करूगा  क्योंकि  अगर  हमारी  जम्हूरियत  जात-

 दार  नहीं  है  तो  कोई  भी  बात  मुमकिन  नहीं

 होगी  और  ख्वाब  जहा  के  तहां  रह  जायेगे,
 उनकी  तावीर  किसी  भी  हालत  में  मुमकिन  नहीं
 होगी  ।

 १7.25  hre.

 {Suet  K.  N.  Tiwary  in  the  Chatr}

 way  साहब,  अगर  मैं  आपको  भुट्टो

 साहब  को  पहली  तकरीर  जब  वह  सदर  हुए
 ये,  याद  दिलाई  तो  यह  बात  बहुत  बेगम  न

 होगा  ।  उन्होंने  कहा  था  कि  पाकिस्तान  की

 सारी  खराबी  की  जड़  यह  थी  कि  “सरकार

 जनता  की  तरफ  जवाबदेह  नहीं  थी  ad

 “Government  were  not  accountable  to
 the  peuple”

 मैंने  यह  इसलिये  कहा  कि  पाकिस्तान  में

 तो  यह  बात  सिर्फ  आज  कही  जा  रही  है  लेकिन

 हमारे  देश  के  पिछले  पचास  बरसों  की
 तवारीख  ने  उसी  को  बराबर  अमली  जामा

 पहनाया  है।  चबाने  पीड़ित  जवाहरलाल  नेहरू

 मरहूम  की  सरकार  रही  हो  या  श्री  लाल

 बहादुर  शास्त्री  मरहम  की  सरकार  रही  हो  या

 फिर  चाहे  हमारे  मौजूदा  बजरे  आजमा,
 श्रीमती  इंदिरा  गाधी,  की  सरकार  हो  I  जनता

 ने  सब  से  हिसाब  माना  है  और  सारी  सरकारों

 या  उन  पार्टियों  को  जिनकी  सरकारें  रहो  हैं
 सबको  हिसाब  देना  पढ़ा  है।  एक  एक  करके
 जनता  ने  सबसे  हिसाब  लिया  है।  जितनी

 पाटिया  हमारे  देश  में  हैं,  सबको  जनता  का

 जवाबदेह  होना  पड़ा  है।  जनता  ने  जब  हमारी
 पार्टी  के  हिसाब  को  ने  माना  तो  हमारी  पार्टी

 हार  गई  और  श्री  ए०  के०  गोपालन  और

 उनके  साथी,  जो  भी  हों,  उनकी  पार्टी  के

 हिसाब  को  जनता  ने  कहीं  कहीं  माना  था  और

 उनकी  सरकारें  कहीं  कहीं  पर  बनीं  ।  आज  फिर

 एक  बार  जनता  ने  अपना  फैसला  हिसाव
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 देख  कर  दिया  है  तो  मैं  अर्ज  करूंगा  कि  जनता

 का  यह  जो  फैसला  है  इसको  सबको  मान  लेना

 चाहिये  ।  मेरी  समझ  में  नहीं  आता  है  कि

 श्री  qo  कें ०  गोपालन  साहब  को  हमारी  पार्टी

 और  सरकार  पर  रंजिश  यों  होती  है  ?  क्या

 उसका  उन्हें  पता  नहीं  है  कि  जब  उन  की  पार्टी  ने

 चुनाव  जीता  था  तो  उस  वक्‍त  भी  चुनाव  कराने

 का  जिम्मा  हमारी  ही  पार्टी  की  सरकार  पर  था

 और  तब  उनकी  पार्टी  ने  सरकारें  बनाई  थीं

 चाहे  मिली  जुलो  सरकारे  हों  या  उनकी  अपनी

 पार्टी  की सरकार  हो  ।  हम  लोग  ही  उस  वक्‍त

 हक मत  में  थे।  उस  वक्‍त  भी  हम  लोगों  ने

 फेयर  चुनाव  कराये  थे  और  अब  भो  कराये  हैं  ।

 जो  नतीजा  अब  सामने  आया  है  उससे  साफ

 जाहिर  है  कि  जनता  तोड़-फोड़  और  खून  खराबे

 को  जिन्दगी  से  तग  आ  चुकी  थी।  इन  बातों

 पर  चर्चा  करने  का  मौका  पार्लियामेट  को  और

 भी  मिलेगा  लेकिन  सारी  बातों  के  बाद  देश  में

 जो  कुछ  भो  हुआ  हैं  और  यहा  पार्लियामेट  में

 जो  कुछ  भी  हो  रहा  है  उससे  मुझे  खुशो  हुई  है
 कि  हमारी  जम्हूरियत  बहुत  जानदार  है
 और  उसका  पानी  बहुत  तेज  हैं  ।  यह  सब  किसने

 किया  ?  इस  देश  की  जनता  ने  ही  तो  किया

 मैं  बराबर  ऐसा  समझता  रहा  हू  कि  इस

 देश  के  इंटेलेक्चुअल्न  नहीं,  पढ़े  लिखे  लोग  नहीं,
 बल्कि  अनपढ़  या  कम  पढ़ी  लिखी  और  मेहनत-
 कश  बोझिल  या  बजट  आफ  चेंज  रही  है  |  यह
 तो  करिश्मा  है  हमा  री  प्रधान  मंत्री  श्रीमती  इंदिरा

 गांधी  को  लीडरशिप  का  कि  उन्होंने  अपना  बैंडेज

 उसी  साधारण  जनता  से  मांगा  जिसको  उन्हें
 जरूरत  थी  इस  तरह  उन्होंने  अपनी  ताकत  के

 सही  खोल  को  पहचाना  और  जनता  से  पूरी  तरह
 सोच  विचार  करके  अपना  मैंडेट  उनको  दिया!

 आपने  देखा  ही  है  कि  दूसरे  लोग  इस  हिसाब
 किताब  को  देने  में  भूल  कर  गए  तो  उनके  लिये

 मुताबिक  हु  था  कि  अपनी  ल  की  जांच  पड़-
 ताल  करते  ते  कि  अंदर  के  किताब  में  कम-

 चोरियों  को  खोलकर  अपनो  कमजोरियों  को

 गलत  करते  को  नाकाम  कोशिश  करते  अपने

 कामत  से  कहकर,  देखते और और  इसको  देखते  कि
 4
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 उनमें  कहां  खामियां  हैं,  कहां  कमजोरियां  हैं,

 उन्होंने  क्‍या  गलतियां  की  हैं  बजाय  इसके  कि

 सदर  के  खिताब  में  कमजोरियों  को  ढूंढने  और

 अपनी  कमजोरियों  को  छिपाने  की  नाकाम

 कोशिश  करते  ।

 जनाबे  सदर,  चीन  से  हमारा  देश  तो

 दोस्ती  चाहता  ही  है  लेकिन  उसने  हमारी  तरफ

 दुश्मनों  का  रवैया  अखत्यार  कर  रखा है  |  इस

 लड़ाई  के  बाद  भी  आपने  देखा  कि  हमारी
 वजीरे  आजम  ने  बार-बार  कहा  है  कि  हम
 प्रा किस तान  और  पाकिस्तान  की  जनता  के  साथ

 दोस्ती  चाहते  हैं  ।  एक  बार  नहीं,  कई  बार

 उन्होंने  दोहराया  है।  आपने  यह  चीज  अखबारों

 में  पढ़ी  होगी  और  तमाम  प्लेटफार्म  पर  उन्होंने
 इस  बात  को  कहा  है।

 लेकिन  मुझे  सबसे  ज्यादा  दुख,  और  साथ

 साथ  ताज्जुब  तो  अमरीका  पर  है  कि  वह  एक

 जम्हूरी  मुल्क  होते  हुए  भी  हम  से  जला मूना
 बेठा  है  और  हमसे  ख्वाह-म-रुवाहा  रंजिश  रखता

 है  ।  मेरे  ख्याल  में  इसकी  वजह  सिर्फ  यह  है  कि

 भारत  ने  अपने  और  इंडियन  सबकान्टिनेंट  के

 मवाद  का  पाल  किया  है।  आज  के  जमाने  में

 एक  बात  किसी  भी  देश  को  नहीं  भूलनी
 चाहिये  12  साइंटिफिक  और  टेक्नॉलाजिकल

 एडवांस  की  वजह  से  दुनिया  की  तहजीब  को

 भी  एक  नया  डाइमेंशनल  मिला  है,  जो  आप-

 क्यूरेंटिस्ट  नहीं  हैं।  और  इस  माहौल  में  सारे

 रीति  बराबरी  की  बुनियाद  पर  ही  हो  सकते

 है,  ओवर लार्डशिप  को  बुनियाद  पर  हरगिज

 नहीं  ।

 मैं  प्रधान  मंत्री  का  शुक्रगुजार  हूं  कि  बंगला

 देश  और  दूसरे  इन्टरनेशनल  रिश्तों  में  उन्होंने
 इस  मुल्क  की  गुमशुदा  आइडेंटिटी  को  उजागर

 किया  है  t  इसकी  रोहानी  में  ध्यान  देने  की  बाल

 यह  है  कि  जब  तक  दुनियां  के  कुछ  दलों  करे
 ओवरलाडदिप  की  नीति  बसी  रहेगा,  तब  तक

 दुनिया  का  कोई  भी  देश  जो  खुद दार  है  और  जो

 इज्जत  की  जिन्दगी  बसर  करेगा  चाहता  है
 उसे  और  उसके  लिये  छतरा  बना  रहेगा।
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 [a  मुहम्मद  जमीलुरंहमान ]
 और  उस  खतरे  की  तरफ  सदरे-जम्हूरिया  के

 खिताब  में  सही  तौर  पर  ध्यान  दिलाया  गया

 है।  इसलिये  आज  जरूरत  है  अपनी  ताकत,
 यानी  इंटरनल  स्तेय  एन्ड  स्टेलिटोज  को,  सैल्फ

 रिलायंस  की।  यह  ठीक  ही  कहा  गया  है  कि

 “टनेल  विजिलेंस  इज  दि  प्राइस  आफ

 लिब टीं।”

 “गरीबी  हटाओ”  के  आन्दोलन  की  काम-

 यानी  के  लिये  मरकज  और  सूबों  में  मजबूत
 यानी  स्टेबल  सरकारों  का  फार्मेशन  और  दूसरे
 सोशियो-इकानोमिक  स्टेप्स  बहुत  जरूरी  हैं,
 जिनका  तज़किरा  सदरे-जम्हूरिया  की  तकरीर

 में  किया  गया  है  ।  हम  श्रीमती  इंदिरा  गांधी  की

 लीडरशिप  में  ग्लोरी  की  एक  चोटी  से  दूसरी
 चोटी  पर  गये  हैं,  तो उसकी  एक  बजह  यह  भी

 है  कि  देश  को  इकॉनोमिक  लीडरशिप  भी  गलत

 नहीं  मिली,  जिसकी  बिना  पर  हमारी  हर  जीत

 हार  में  तब्दील  हो  सकती  थी।  इन  बातों  पर

 न्यर्वा  करने  का  मौंका  हमें  आगे  भी  मिलेगा  1

 बंगलादेश  की  सरजमीन  पर  जो  जग  हुई,

 चह  जम्हूरियत  की  हिफाजत  को  लड़ाई  ही  नहीं

 थी,  बल्कि  सेकुलरिज़्म  की  हिफाजत  की  लड़ाई

 भी  थी  |  इंडियन  सब-कॉन्टिनेंट  में  एक  गलत

 बात  3947  में  हुई  थी  ।  उस  वक्‍त  मजहब  और

 धर्म  के  नाम  पर  मुल्क  के  टुकड़े  हुए,  दिलों  के

 टुकड़े  हुए,  इनसानियत  के  टुकड़े  हुए  और  तवा-

 रख  का  वह  बोल  हम  आज  तक  अपने  कंधे

 पर  ढोते  आ  रहे  थे  ।  यह  रूम  भर  भो  सकता

 था,  अगर  पाकिस्तान  के  फौजी  हुक़्मरानों  ने

 अपनी  जनता  के  दिलों  की  आवाज  सुनी  होती
 और  अगर  वे  अपने  उन  दोस्तों  के  बहकावे  में  न

 आये  होते,  जिन्होंने  उनको  हथियार  तो  दिये,

 लेकिन  जीने  के  सारे  रास्ते  बन्द  कर  दिये  t

 क्योंकि  पाकिस्तान  की  आंखों  पर  पट्टी  बंधी

 थी  कि  वहू  अपने  मफाद  को  नहीं  देख  सका  1

 पाकिस्तान  को  नुक़सान  भारत  से  नहीं,  बल्कि

 उन  मुल्कों  से  पहुंचा  है,  जिन्होंने  उसे  हथियार
 दिये,  जिनका  उसने  बेजा  और  गलत  इस्तेमाल
 किया  1

 MARCH  29,  3972  President's  Address  232

 मैं  मुसलमान  हं  और  आज  मैं  सदन  के

 सामने,  पार्लियामेंट  के  सामने,  अपने  दिल  का

 एक  पुराना  दर्द  खोल  कर  रखना  चाहता  हूं  ।
 क्या  आपने  उस  इंसान  के  दिल  की'  घुटन  का

 अंदाजा  किया  है,  जिसकी  वफादारी  पर  उसके

 अपने  ही  मुल्क  में  शुबहा  किया  जाये,  जिसकी
 तरफ  शक्ल  को  निगाह  से  देखा  जाये  ?  पिछले
 बीस  बरसों  से,  जबसे  मेरी  सियासी  जिन्दगी

 शुरू  हुई  है,  मैं  यह  तकलीफ  झेलता  आ  रहा

 हूं  ।  मैं  इस  बात  को  जरा  साफ  करके  अर्ज

 करना  चाहता  हूं।  बंटवारे  के  बाद  मुल्क  के

 फिफपिरस्त  लोगों  और  जमाअतों  ने  एक  ऐसा
 जज्बा  पैदा  कर  दिया  था  कि  देश  में  कम्यून-
 लियम  और  फिरकापरस्ती  की  ताकतों  को  ताकत

 मिली  थी।  कुछ  लोग  इससे  गुमराह  भी  हुए  ।

 और  अगर  इस  मुल्क  में  इस  जजबाती  आतिश-

 जदगी  के  बाद  भी  कम्युनल  हारमनी  का  नक्शा

 और  ढांचा  ठोक-ठीक  बना  रहा,  तो  उसका

 क्रेडिट  देश  की  लीडरशिप  को--जो  मरहूम
 महात्मा  गाँधी  से  लेकर  श्रीमती  इंदिरा  गांघी

 तक  को--है  ।

 बगला  देश  में  जो  कुछ  भी  हुआ,  उसने

 हमारे  गले  से  तवारीख  के  उस  खौफनाक  बोझ

 को  उतार  फेंका  है।  मैं  इस  देश  के  मुसलमानों
 की  तरफ  से,  और  उनकी  आने  वालो  नस्लों  को

 तरफ  से,  आपके  जरिये  सदरे-जम्हूरिया  को,
 उनकी  सरकार  को  और  सरकार  की  नेता,

 गोमती  इंदिरा  गांधी,  को  बिराजे  अकीदत  पेश

 करता  हू,  जिन्होंने  हमें  एक  नेशनल  आईडेन्टिटी

 दी  और  यह  साबित  कर  दिया  कि  हमारी  कौमी

 जिन्दगी  मे  फि्पिरस्ती  नहीं  है,  बल्कि  बह  एक
 साजिश  हैं  इस  मुल्क  की  तरक्की  के  दुश्मनों  की,

 अमन  के  दुश्मनों  की,  सोशलिज्म  के  दुश्मनों  की  ।

 बसे,  बंगलादेश  में  जो  कुछ  हुआ,  वह  तो

 मुसलमानों  पर  मुसलमानों  के  जुल्म  की  बात

 है  i  ter  मुजीबुर्रहमान  की  लड़ाई  भी  मुआशी-

 जुल्म  और  फिरकापरस्ती  के  खिलाफ  थी

 जम्हूरियत  के  लिये  थीं  सैकुलरिज्म  के  लिये  थी।

 अगर  दुनिया  के  हिस्से  में  तरक़्की  होंगी  है  कौर

 एक  ताकतवर,  सेकुलर  और  खुशहाल  समाज
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 को  बनाना  है,  तो  बगला  देश  का  तुलू  और

 भरत  और  बंगला  देश  की  दोस्ती  एक  नई

 सुबह  की  आवाज  है,  जिसका  हम  सब  खैर-

 मं कदम  करते  हैं  ।

 सभी  बातों  का  निचोड़  यह  है  कि  हम
 लोगों  ने  अपने  वजीरे  आजम  की  लीडरशिप  में

 जो  कुछ  पाया  है,  वह  है  यकीन  और  इसे

 बुनियाद  पर  मैं  यकीन  के  साथ  कहता  हू  कि

 कल  हमारा  है-टमारा  इज  आवाज़  |
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 PROF.  S.  L.  SAKSENA  (Maharajganj)  :
 Sir,  ह  have  given  some  amendments  to  the
 Motion  of  Thanks  and  I  shall  speak  on  some
 of  them.  But  before  doing  so,  I  would  like
 to  congratulate  the  Prime  Minister  on  the

 wonderful  leadership  she  gave  to  our  country
 during  the  last  Indo-Pak  war,  I  also  congra-
 tulate  wur  Defence  Minister  who  did  a  wonder.
 ful  yo  So  do  |  congratulate  our  distin-

 giushed  Army,  Navy  and  Air  Chiefs  who  sct

 up  a  record  in  military  history  by  winning  this
 wart  in  the  short  space  of  13  days.  The
 number  of  prisoners  of  war  taken  by  us  is
 another  record.  I  had  known  that  Gen.
 Rommel’s  forces  had  taken  the  largest  number
 of  prisoners  of  war  ever  taken,  about  40,000
 jn  North  Africa  but  our  Generals  have  sur-

 passed  that  record  in  the  number  they  have
 taken  which  exceeded  93,000.

 By  liberating  Bangla  Desh,  the  course
 of  history  has  been  changed.  President  Nixon
 and  Chairman  Mao  Toee-tung  ate  passing
 sleepless  nights.  Iam  very  happy  that  the
 stature  of  our  nation  has  risen  and  we  have
 sclved  many  problems  as  a  result  of  the
 liberation  of  Bangla  Desh.  Pakistan  is  no
 longer  the  danger  that  it  was  formerly  and

 thos:  difficulties  which  we  used  to
 on — that  quarter  are  no  longer  there.  J,  therefore,

 agree  with  the  President  who  hay  praised  the

 Feime  Mislater  and  the  Armed  Forces  for
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 this  great  victory.  I  am  also  happy  that  the
 Prime  Minister  has  ewept  the  country in  the
 recent  State  Assembly  elections.  She  catmot
 now  have  any  excuse  for  not  fulfilling  her
 promise  of  Garibi  Hatao.  She  has  to  fulfil  that
 promise,  I  only  wish  to  warn  that  if  that
 promise  is  not  fulfilled  then  there  will  be  a
 set-back  and  people  will  be  disillusionned.
 I  am  sure  that  she  will  do  what  she  has  pro-
 mised  and  Garibi  Hatao  will  become  4  reality
 to  an  appreciable  extent.

 The  most  difficult  problem  of  unemploy-
 ment  which  has  become  a  sort  of  cancer  in
 our  body  politic.  If  we  can  solve  that
 problem,  we  can  remove  the  biggest  trouble
 that  faces  our  country.

 Coming  to  land  reforms,  we  have  been
 promised  many  times  that  land  will  be  distri-
 buted  to  the  landless.  That  has  not  yet  been
 done  and  no  step  has  been  taken  in  that
 direction.  I  have  read  in  the  papers  that
 many  State  chiefs  have  promised  to  give  land
 reforms  first  priority  in  their  programmes.  I
 only  wish  they  do  it.  Land  distribution  is
 possible  only  when  we  reduce  the  ceiJing  and
 distnbute  the  surplus  land  among  the  landless,
 I  hope  it  will  be  done.

 Then  I  come  to  the  treatment  of  labour.
 As  a  trade  union  worker,  Iam  particularly
 auxous  about  the  sugar  factory  labour.
 The  second  wage  board  was  due  to  give
 its  report  in  1965.  But  it  gave  its  report
 four  years  afterwards  in  ‘1969.  The  third
 wage  board  was  due  to  be  appointed  in
 1970.  But  it  has  not  yet  been  appointed,  I,
 therefore,  urge  that  the  third  wage  board  for
 the  sugar  industry  should  be  appointed  imme-
 diately  and  should  be  asked  to  report  as
 soon  as  possible  so  that  justice  may  be  done
 to  the  sugar  factory  workers,  who  are  getting
 very  poor  wages.  While  a  steel  factory  worker
 gets  a  minimum  wage  of  Rs,  240  and  a  jute
 factory  worker  gets  Rs,  200,  a  sugar  factory
 worker  gets  only  Rs.  i50,  which  is  not  just  or
 proper.

 The  sugar  industry  workers  have  to  go
 without  any  employment  for  six  months  in
 the  year.  There  has  not  been  any  provision,  for
 making  them  some  payment  during  this  off
 season.  I  hope  this  problem  will  be  ‘tackled
 and  the  sugar  industry  workers  will  be  given
 half  their  salary  during  the  period  when  th
 are  without  any  employment.  |

 The  problems  of  the  eugar  influstry  cansiot
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 be  solved  unless  it  is  nationalised.  I  think  it
 was  during  the  Bombay  session  of  the  Congress
 in  December,  4969  that  a  resolution  was
 passed  for  the  nationalisation  of  the  sugar  indus-
 try  in  UP.  Though  three  years  have  passed,
 no  step  has  been  taken  in  that  dircction.  In
 fact,  people  are  becoming  very  much  disappo-~
 inted  and  they  do  not  know  whether  that  pro-
 mise  will  be  fulfilled  or  not.  So  many  promises
 have  been  made  by  so  many  Chief  Ministers
 that  it  will  be  nationalised,  but  it  has  still  not
 been  dane,  What  is  the  result  ?  The  result  is
 that  every  sugar  factory  owner  has  removed
 all  the  valuable  machinery  from  the  factory
 and  sold  it  in  the  market,  Ieaving  only  the
 junk  there.  In  fact,  the  machinery  is  not
 being  repaired  properly  with  the  result  that
 there  are  so  many  break-downs  during  the
 season.  If  the  sugar  industry  is  not  nationa-
 lised  in  the  near  future,  I  am  sure  the
 factorics  will  not  be  able  to  work.  You  either
 say  that  you  will  natioialise  it  or  you
 announce  that  you  will  not  nationalise  it.  If
 you  say  that  you  will  not  nationalise  it,  then
 the  factory  owners  will  put  in  monev  and
 repair  the  machinery,  Now  the  position  is
 very  bad  because  of  the  uncertainty.  So.
 that  uncertainty  should  be  removed.

 The  sugarcane  growers  have  not  had  their
 due.  They  have  been  given  only  an  ucrease
 to  Ra.  0  per  quintal  after  some  time  whercas
 the  price  of  sugar  has  gone  up  very  much
 This  is  not  fair.  The  cane  growers  should
 also  get  the  benefit  of  the  increase  in  sugar
 prices.  I  feel  that  some  bonus  should  be
 given  to  the  sugar  workers  and  sugar  cane
 growers  ay  their  share  in  th«  higher  price
 realised.

 An  average  of  sugar  price  realised  may  be
 found  out  and  the  workers  and  growers  paid
 bonus  accordingly.

 There  was  recently  an  announcement  that
 sugar  will  be  controlled  so  that  the  prices
 come  down.  But  that  has  not  yet  been  done.
 I  hope,  this  will  be  done.

 MR.  CHAIRMAN:  The  Minister  of
 Forcign  Trade  will  make  a  statement  at
 5.55  P.M.

 Shri  Shashi  Bhushan.

 sit  दाशिमूषण  (दिल्ली  दक्षिण)  :  सभापति

 महोदय,  मुझे  बड़ी  खुशी  हुई  इस  बात  की  कि
 श्री  अटल  बिहारी  वाजपेयी  जी  ने  लोकतंत्र
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 at  प्रजातन्त्र  के  प्रति  अपना  सम्मान  व्यक्त

 किया  लेकिन  साथ-साथ  यह  भी  उनको  थोड़ा
 सदय  हुआ  कि  प्रधान  मंत्रों  तानाशाही  बनता  जा

 रही  है।  मुझे  लगता  ऐसा  है  कि  जो  लोग  स्वयम

 एक  ऐसी  संस्था  पर  विश्वास  करते  हों  जो  एक

 चम,  एक  गुरु,  एक  राष्ट्र  पर  विश्वास  करती  हो,

 सुबह  से  शाम  तक  30  साल  परेड  करने  के

 बाद  आज  उन्हे  हिदुस्तान  की  लोकतंत्र  से  चुनो

 हुई  नेता  इंदिरा  गावा  में  तानाशाहों  नजर  आती

 है  .  .(व्यवधान)  ..यही  कहा  है  उन्होंने,  देख

 लोजिए  आप  मुझे  ठीक  अन्दाज  है  जो  कुछ

 उन्होंने  कहा  है  ।

 सभापति  महोदय,  राष्ट्रपति  जी  के  भाषण

 का  मैं  समर्थन  करता  हुं  और  मुझे  वह  दिन  भो

 याद  आता  है  जब  गिरि  जो  के  समर्थन  में  सबसे

 पहले  अपनो  पार्टी  में  मैने  कहा  था  कि  आत्मा
 की  आवाज  के  मुताबिक  सदस्यों  को  वोट  देने  का

 अधिकार  मिले,  जौर  उस  वक्त  हमारी  पार्टी  ने

 हमारे  नेता  ने,  लोगों  का  आत्मा  के  आवाज  के

 मुताबिक  1.11.  देने  का  अधिकार  दिया।

 गिरि  साहब  जीते  ओर  हमें  फण्य है  कि  हमारे
 देश  में  एक  ऐसा  राष्ट्रपति  मिला  जो  सहो  बातों

 में  प्रजाति,  लोकतंत्र  और  समाजवाद  पर

 विश्वास  करता  है।  कही  इत्तफाक  से  सजाव

 रेड्डी  जोत  गए  होते  जिनके  खिलाफ  मेरी  आत्मा

 को  आवाज  जागा  थी,  अभी  अटन  बिहारी  जो

 ने  यह  कहा  कि  अब  काग्रेस  लोगो  को  इधर  से

 उधर  संस्था  छोड़ने  तथा  आया  राम  गया  राम

 बनने  में  मदद  न  करे,  हालांकि  हमने  ऐसा  कभी

 नहीं  किया,  उस  वक्त  सजीव  रेड्डी  जिन  लोगों

 से  हाथ  मिला  रहे  थे  और  देन  में  अंदर-अंदर

 एक  राष्ट्रीय  सरकार  बनाने  की  बात  कर  रहे
 थे,  उसमे  जनसंघ,  सोशलिस्ट  पार्टी,  स्वतंत्र  पार्टी
 और  कांग्रेस  (ओ)  को  मिलाकर  इस  देश  में  वह
 एक  राष्ट्रीय  सरकार  बनाने  का  षडयंत्र  कर  रहे
 थे,  अगर  वह  षडयंत्र  कहीं  बूरा  हो  गया  होता
 तो  क्‍या  इस  देश  में  प्रजातंत्र  रहता  ?  क्या
 बंगला  देश  आजाद  हो  सकता  था?  क्या
 बंगला  देश  हिन्दुस्तान  के  सम्प्रदायंबावियों  से,
 अमरीकी  एजेन्टों  से  जो  दिल्‍ली  के  तहत  पर  बैंठे
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 होते  उनसे  मदद  मांग  सकता  था  ?  आज  चूंकि

 हिन्दुस्तान  में  प्रजातंत्र  है,  लोकतंत्र  से  चुनी  हुई

 मजबूत  सरकार  है,  इसीलिए  मुजीबुर्रहमान,
 उनकी  पार्टी  और  उनके  साथियों  ने  हमसे  मदद

 मांगी  और  हमने  मदद  दी।  वह  आजाद  हुए  I

 कहा  गया  कि  हमने  देर  से  मान्यता  दी  ।  बगला

 देश  को  खास  तौर  से  अटल  विहारी  जी  ने

 कहा  |  मैं  बहुना  चाहता  हु  कि  जिस  दिन  से

 रिफ्यूजीज  आए  उस  दिन  से  ही  उन  फटे  चिथड़े

 पहने  हुए  लोगो  को  किसने  प्रेरणा  दी  ?  एक

 लाख  बगाली  नौजवानों  को  गुरिल्ला  युद्ध  की

 ट्रेनिंग  दी,  दुनिया  के  इतिहास  में  इतने  थोड़े
 समय  में  इतने  लोगो  को  ट्रेनिंग  देता  बहुत  बड़ी
 बात  है,  उनको  ट्रेनिंग  दी  और  उसके  बाद

 उन्होंने  अपने  यहा  बंगला  देश  जा  कर  चक्रव्यूह
 रचा,  उनको  उसमे  हमने  सहायता  दी  और  वह
 आजाद  हुए  ।  एक  तरफ  तो  आजादी  के  लिए
 उनके  नौजवान  तैयारी  कर  रहे  थे,  देश  की

 सारी  राष्ट्रीय  शक्ति  बगला  देश  के  अदर  जाकर

 मदद  कर  रही  थी

 श्री  हुकम  चन्द  कछवाय :  सभापति

 महोदय,  व्यवस्था  सवाल  है,  सदन  वे  गणपति

 नही  है  ।

 सभापति  महोदय  घन्टी  बज  रहो  है
 अब  कोरम  हो  गया  है।  आप  अपना  भाषण

 जारी  रखें

 श्री  शशि  भूषण:  सभापति  महोदय,  एक
 तरफ  देश  की  सारी  प्रगतिशील  शक्तियां  बंगला

 देश  के  अन्दर  जाकर  उनकी  मदद  कर  रही  थी,

 क्या  कोई  जन सधी  या  कोई  साम्प्रदायवादी

 बंगला  देश  में  गया,  कोई  भी  जा  नहीं  सकता

 था।  सभापति  महोदय,  एक  तरफ  बंगला  देश

 के  नौजवानों  को  गुरिल्ला-वार-फेअर  की  ट्रेनिंग
 दी  जा  रही  थी,  दूसरी  तरफ  सारे  विषय  में

 उनके  लिये  समर्थन  तैयार  किया  जा  रहा  था।

 अगर  उनको  हमले  समर्थन  न  दिया  होता  तो

 अंगेला  ददा  की  पार्लियामेन्ट  के  मेम्बरों  को  से

 बाहर  जाने  दिया  जाता,  उसको  कौन  पासपोर्ट

 'देता  भा  ?  क्या  महारानी  सिंधिया  देती  थीं  ?
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 विश्व  में  पाकिस्तान  के  दूतावासों  से  जो  बंगाली

 राजदूत  इस्तीफा  दे  कर  बाहर  आते  थे,  उनकी

 कौन  सहायता  करता  था,  क्‍या  जनसंघ  सहायता
 करती  थी  ?  सारे  देश  ने  उनको  ह्दय  से

 मान्यता  दी  ।

 दूसरी  तरफ  जब  जेम्ज  बॉण्ड  007—

 fao  किसीगर  हिन्दुस्तान  आये  उस  वक्‍त  एक
 प्रतिक्रियावादी  वातावरण  हिन्दुस्तान  में  तैयार

 किया  जा  रहा  था।  उस  समय  अटल  जी  कह

 रहे  थे  कि  देश  के  साथ  कोई  नही  है,  देश  अकेला

 है,  गर्क  होने  वाला  है।  उस  वक्‍त  उस  माहौल
 में  एक  आखरी  मकका  देने  के  लिये  जेम्ज  बॉण्ड

 मि०  किसीगर  पाकिस्तान  से  चुपचाप  चीन  चले

 गये,  फोन  के  साथ  दोस्ती  का  एलान  बर  दिया  1

 उस  समय  जनसंघ  ने  यहां  एक  सत्याग्रह  शुरू
 किया ।  बे  राजे-महाराजे  सत्याग्रह  करने  गये,

 जिन्होंने  अपने  राज्य  ने  आजादी  के  सत्याग्रहियों
 को  कोनों  से  पीट  कर,  घसीट  कर  मारा  था,
 उस  समय  सुबह  से  शाम  तक  उन  स्वतंत्रता

 सत्याग्रहियों  को  कोई  माला  पहनाने  वाला  नहीं
 था।  आज  ये  नाटकीय  सत्याग्रही  सुबह  से  शाम

 लक  दूध  पीकर  हवालात  से  बाहर  आ  गये,  एक
 क्रान्ति  हो  गई-इस  तरह  का  तमाशा  किया।

 पाकिस्तान  रेडियो  शोर  करता  था  कि  हिन्दुस्तान
 की  सरकार  का  तख्या  हिल  रहा  है,  सत्याग्रह

 शुरू  हो  रहा  है  ।

 जिस  समय  देश  में  एक  शानदार  वाला-

 चरण  तैयार  हो  रहा  था,  हम  बगला  देश  के

 अन्दर,  हिन्दुस्तान  के  अन्दर,  नयी  क्रांति  की

 तैयारी  कर  रहे  थे,  हमारे  लोग  उन  ऋति-

 कारियों  के  साथ  बंगलादेश  के  अन्दर  जा  रहे
 थे,  उस  समय  इनके  नेता  सिर्फ  बार्डर  तक  हो
 कर  आगये  और  उसके  बाद  इतनी  घृणित  बात

 हुई-कलकत्ता  के  अन्दर  उस  जमाने  में  आयें-

 समाज  का  एक  बड़ा  जल्सा  किया  गया  और  वहां

 कहा  गया  कि  जो  मुस्लिम  रिफ्यूजी  आ  रहे  हैं,
 उनको  हिन्दू  बनाया  जाय-इससे  ज्यादा

 विश्वासघात  और  कया  हो  सकता  है।  जिस

 समय  सारा  हिन्दुस्तान--हिन्हू,  मुस्लिम,  सिख
 सब  मिलकर  बंगला  देस  के  लिये  लड़  रहे  थे,
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 खस  समय  कलकत्ता  के  बड़े  बाजार  में  एक
 प्रतिक्षियायादियों  का  जल्सा  हो  रहा  भा  और

 उसमें  इनके  बड़े  नेता--अटल  जी--वहां  बिराज-

 मान  च्े

 शनी  कार  शी०  बढ़े  (खरगोन)  :  यह
 गलत  बात  है  (व्यवधान)

 श्री  झड़ी  भूषण  :  मैंने  खुद  सुना  है  ।

 सभापति  महोदय,  जहां  तक  जेम्स  बॉण्ड,
 मिण  किसिंजर  का  सवाल  है,  यहा  सत्याग्रह

 कराया,  चीन  के  साथ  दोस्ती  करके  सोचा  था

 कि  धक्का  लगेगा  भारत  को,  लेकिन  इसी  सोच

 में  रूस  के  साथ  शान्ति  संधि  हो  गई  ।

 सभापति  महोदय  :  आप  अपना  भाषण  कल

 जारी  रखें  श्री  एल०  एन०  मिश्र  |

 +e

 7.55  lars.

 STATEMENT  fe.  TRADE  AGREEMENT
 BETWEEN  INDIA  AND  BANGLA  DESH

 THE  MINISTER  OF  FOREIGN
 TRADE  (SHRI  L.  N.  MISHRA):  Iam
 glad  to  inform  the  House  that  a  Trade  Agree-
 ment  has  been  concluded  between  India  and
 Bangla  Desh  following  talks  yesterday  with  a
 delegation  led  by  His  Excellency  Mr.  M.  कर
 Siddiqui,  Minister  of  ‘Trade  and  Commerce,
 Government  of  the  people's  Republic  of  Bangla
 Desh.  The  agreement  came  into  force  im.
 mediately  and  will  remain  in  force,  in  the
 first  instance;  for  a  period  of  one  year.  A
 copy  of  the  Agreement  hay  been  placed  in  the
 Parliament  Library.

 It  aims  at  the  expansion  and  promotion
 of  trade  between  the  two  countries  on  the
 basis  of  mutul  advantage.

 At  is  set.  within  the  framework  of  the
 Joint  Statement  of  the  Prime  Ministers  of
 India  and  Bangla  Desh  where  it  was  recoguised
 that  the  common  people  of  both  cauntries
 should  be  the  beneficiaries  of  close  co-opera-
 tion  between  the  two  Governments  in  the
 fields  of  trade  and  development.
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 There  will  be  three  ticrs  of  trade  consiate
 ing  of  :

 (i)  A  border  Trade  Arrangement  which
 would  facilitate  trade  in  perishable
 commoditics  and  articles  of  daily
 use  to  meet  the  requirements  of
 people  living  in  rural  areas  on
 either  side  of  the  land  customs
 frontiers.  These  facilities  will  be
 available  to  persons  holding  special
 permits,  living  within  sixteen  kilos
 meters  on  the  border  on  either  side.

 (ii)  To  meet  transitional  needs  of  Bangla
 Desh  the  two  Governments  have
 agreed  to  an  interim  arrangement
 under  which  import  and  export  of
 specified  commodities  and  goals  of
 special  interest  to  the  two  countries,
 produced  and  manufactured  in  the
 two  countries,  will  be  facilitated  on
 a  balanced  bass  to  the  extent  of
 Ra.  25  crores  cach  way.  Supplies
 from  India  to  Bangla  Desh  will
 caver  inter  alia  cement,  coal,  une
 manufactured  tobacca,  cotton  yarn,
 asphalt,  etc.  Items  for  mmport  from
 Bangla  Desh  under  such  balance
 trade  includes  fresh  fish,  raw  jute,
 newsprint,  furnace  oil,  yute,  batching
 oil  and  naphtha,  etc.  Transactions
 will  be  routed  through  a  special
 account  operated  by  the  State  Bank
 of  India,  Calcutta  and  a  bank  to
 be  designated  by  the  Government
 of  Bangla  Desh

 (ini)  The  two  Governments  have  agreed
 that  imports  and  exports  of  com-
 modities  which  are  not  covered
 under  the  balancing  arrangement,
 shall  be  permitted  in  accordance
 with  the  norma)  rules  and  regula-
 tions  of  the  cither  country.

 The  two  Governments  have  also  agrecd  to
 make  mutually  beneficial  arrangements  for
 the  use  of  their  waterways,  railways  and
 roadways  for  commerce  between  the  two
 countries  and  for  the  passage  of  goods  between
 two  places  in  each  country  through  the
 territory  of  the  other.  The  two  dountrics
 would  accord  to  fhe  vonmunerve  of  each  other
 the  Mest  Favoured  Nation  Treatinent.
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 The  two  Governments  will.  co-operate
 effectively  with  each  other  to  prevent  infringe-
 ment  and  circumvention  of  foreign  exchange
 and  foreign  trade  regulations  of  either  country.
 The  agreement  provides  for  consultations  to
 review  its  working  and  facilitate  the  imple-
 mentation  of  the  agreement.

 Thank  you,  Sir.

 (ST)
 MR.  CHAIRMAN:  Still,  there  are

 three  minutes  more.

 Now,  we  adjourn  to  meet  at  l]  am.  to
 morrow.

 १7.57  hrs.

 The  Lok  Sabha  then  adjourned  till  Eleven  of  the
 Clock  on  Thursday,  March  30,  1972

 Chaitra  70,  ‘1894  (Saka).
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